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RAJYA SABHA
Tuesday, the 25th July, 2017/3rd Shravana, 1939 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing
away of Shri Shivajirao Giridhar Patil, a former Member of this House, on the 22nd of

July, 2017, at the age of 92 years.

Born in March, 1925, in Jalgaon district of Maharashtra, Shri Patil was educated at

the Pratap College, Maharashtra and the Christian College, Lucknow.

An agriculturist, industrialist and businessman, Shri Patil participated in the
freedom struggle and underwent imprisonment. He served as the President of the National
Federation of Co-operative Sugar Factories Ltd. and of the World Association of Beet and
Cane Growers, Paris, France. He was also the Chairman of the Maharashtra State Co-

operative Bank, and the Maharashtra Co-operative Sugar Factories Federation.

Shri Patil started his legislative career as a Member of Maharashtra Legislative
Council in 1960 and was a Member of the Council from 1960 to 1967. He was also a
Member of the Maharashtra Legislative Assembly from 1967 to 1980. He served as a
Minister of State and as Cabinet Minister in the Government of Maharashtra from 1968

to 1972 and from 1976 to 1978.

Shri Shivajirao Giridhar Patil represented the State of Maharashtra in this House
from July, 1992 to July, 1998.

In the passing away of Shri Shivajirao Giridhar Patil, the country has lost a

veteran freedom fighter, a distinguished parliamentarian and an able administrator.
We deeply mourn the passing away of Shri Shivajirao Giridhar Patil.

I request Members to rise in their places and observe silence as a mark of respect to

the memory of the departed.

(Hon. Members then stood in silence for one minute)
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MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

family our sense of profound sorrow and deep sympathy.

(MR. DEPUTY CHAIRMAN in the Chair)

PAPERS LAID ON THE TABLE

I.  Notifications of the Ministry of Finance

II. Annual Report and Accoutns (2016-17) of various Banks and related papers

III. Review of performance of Regional Rural Banks (2015-16) and related

papers
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I. (i) A copy each (in English and Hindi) of the following Notifications of the

(i)

(iii)

Ministry of Finance (Department of Financial Services), under sub-section

(3) of Section 48 of the Life Insurance Corporation Act, 1956:—

(1) G.S.R.415(E), dated the 28th April, 2017, publishing the Life Insurance
Corporation of India (Staff) Amendment Rules 2017.

(2) G.S.R.562 (E), dated the 8th June, 2017, publishing the Life Insurance
Corporation of India (Special Allowance for In-House Development of
Actuarial Capability) Amendment Rules, 2017.

[Placed in Library. For (1) and (2) See No. L.T. 7206/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Draft Notification No. Nil, dated the Nil, notifying Non
Banking Financial Companies (NBFCs) having asset size five hundred
crore rupees and above as per their last audited balance sheet, as 'Financial
Institutions', under sub-section (3) of Section 38 of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002. [Placed in Library. See No. L.T. 7582/16/17]

A copy (in English and Hindi) of the Notifications of the Ministry of Finance
(Department of Financial Services) Notification No. F. No. M-18012/03/2008-
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Ins. II1, dated the 11th May, 2017, publishing the Institute of Actuaries of India

(Admission as Member and Issuance of Certificate of Practice) Regulations,

2017, under Section 58 of the Actuaries Act, 2006.

[Placed in Library. See No. L.T. 7207/16/17]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 159 of the

Customs Act, 1962, along with Explanatory Memoranda:—

(1

2

3)

(4)

)

(6)

)

S.0. 815 (E), dated the 15th March, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

No. 22/2017-Customs (N.T.), dated the 16th March, 2017, determining
the rate of exchange for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 17th March,

2017.

S.0. 1015 (E), dated the 31st March, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

G.S.R. 320 (E), dated the 31st March, 2017, amending Notification No.
G.S.R. 593 (E), dated the 29th July, 2011, to substitute certain entries in

the original Notification.

No. 32/2017-Customs (N.T.), dated the 5th April, 2017, amending
Notification No. 22/2017-Customs (N.T.), dated the 16th March, 2017,

to substitute certain entries in the original Notification.

No. 33/2017-Customs (N.T.), dated the 6th April, 2017, determining the
rate of Exchange Rate for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 7th April,
2017.

G.S.R. 356 (E), dated the 13th April, 2017, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to substitute certain entries

in the original Notification.
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®)

)

(10)

(11)

(12)

(13)

(14)

S.0. 1177 (E), dated the 13th April, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

No. 40/2017-Customs (N.T.), dated the 20th April, 2017, determining
the rate of exchange for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 21st April,

2017.

G.S.R. 393 (E), dated the 20th April, 2017, amending Notification No.
G.S.R. 91 (E), dated the 14th February, 2011, to insert certain entry in

the original Notification.

G.S.R. 400 (E), dated the 21st April, 2017, notifying supersession of
the notification No. G.S.R. 991 (E), dated 25th October, 1958, so as to
exempt goods falling under the First Schedule to the Customs Tariff Act,
1975 when imported into India by or along with a unit of the Army, the
Navy, the Air Force or the Central Paramilitary Forces on the occasion
of its return to India after a tour of service abroad, from the whole of the
duty of customs leviable thereon which is specified in the First Schedule
to the said customs Tariff Act and from the whole of the additional duty
leviable thereon under section 3 of the said Customs Tariff Act subject

to the condition specified therein.

S.0. 1357 (E), dated the 28th April, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

G.S.R. 394 (E), dated the 30th April, 2017, exempting basic custom
duty on drugs and medicines imported for supply under specified
Patient Assistance Programmes (PAP) of the respective pharmaceutical

companies subject to the conditions specified therein.

No. 43/2017-Customs (N.T.), dated the 4th May, 2017, determining
the rate of exchange for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 5th May,

2017.
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(15)

(16)

(17)

(18)

(19)

(20)

2

(22)

(23)
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G.S.R. 450 (E), dated the 9th May, 2017, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to substitute certain entries

in the original Notification.

S.0. 1562 (E), dated the 15th May, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

G.S.R. 473 (E), dated the 16th May, 2017, amending Notification No.
G.S.R. 583 (E), dated the 11th September, 2007, to substitute certain

entries in the original Notification.

G.S.R. 474 (E), dated the 16th May, 2017, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to substitute certain entries

in the original Notification.

No. 49/2017-Customs (N.T.), dated the 18th May, 2017, determining
the rate of exchange for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 19th May,

2017.

S.0. 1743 (E), dated the 31st May, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

No. 52/2017-Customs (N.T.), dated the 1st June, 2017, determining
the rate of exchange for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 2nd June,

2017.

G.S.R. 579 (E), dated the 12th June, 2017, amending Notification No.
G.S.R. 185 (E), dated the 17th March, 2012, to insert certain entries in

the original Notification.

No. 53/2017-Customs (N.T.), dated the 15th June, 2017, determining
the rate of exchange for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 16th June,

2017.
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(24) S.0. 1918 (E), dated the 15th June, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

(25) G.S.R. 628 (E), dated the 23rd June, 2017, publishing the Project Imports
(Amendment) Regulations, 2017.
[Placed in Library. For (1) to (25) See No. L.T. 7106/16/17]

(26) G.S.R. 798 (E), dated the 30th June, 2017, specifying to increase basic
customs duty from Nil to 10% on parts of cellular mobile phones for use

in manufacture of cellular mobile phones.

(27) G.S.R. 799 (E), dated the 30th June, 2017, amending Notification No.
G.S.R. 122 (E), dated the 1st March, 2005, to substitute certain entries

in the original Notification.
[Placed in Library. For (26) to (27) See No. L.T. 7143/16/17]

(28) S.0. 2051 (E), dated the 30th June, 2017, amending Notification No.
S.0. 748 (E), dated the 3rd August, 2001, to substitute certain entries in

the original Notification.

(29) S.0. 2064 (E), dated the 1st July, 2017, amending Notification No. S.O.
2051 (E), dated the 30th June, 2017, to substitute certain entries in the

original Notification.

(30) No. 70/2017-Customs (N.T.), dated the 6th July, 2017, determining
the rate of exchange for conversion of foreign currencies into Indian
currency or vice-versa for imported and export goods w.e.f. 7th July,
2017.

[Placed in Library. For (28) to (30) See No. L.T. 7106/16/17]

(v) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 24 of the
Union Territory Goods and Services Tax Act, 2017, along with Explanatory

Memoranda:—

(1) G.S.R. 710 (E), dated the 28th June, 2017, regarding the Central

Government, notifying the rate of the Union territory tax under various
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(4)

)

(6)
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Schedules, on the recommendations of the Council, under sub-section
(1) of Section 7 of the Union Territory Goods and Services Tax Act,
2017.

G.S.R. 711 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, exempting the
intra-State supplies of goods, the description of which is specified in the
Schedule appended therein from the whole of Union Territory tax, under
subsection (1) of Section 8 of the Union Territory Goods and Services

Tax Act, 2017.

G.S.R. 712 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, exempting the
intra-State supplies of goods, under sub-section (1) of Section 8 of the
Union Territory Goods and Services Tax Act, 2017 and declaring 2.5%
concessional Union Territory Goods and Services Tax rate for supplies
to Exploration and Production, the description of which is specified
in the Table appended therein, under Section 7 of the Union Territory
Goods and Services Tax Act, 2017.

G.S.R. 713 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, declaring the
reverse charge on certain specified supplies of goods, the description of
which is specified in the Table appended therein, under sub-section (3)

of Section 7 of the Union Territory Goods and Services Tax Act, 2017.

G.S.R. 714 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, declaring the
supplies of goods in respect of which no refund of unutilized input tax
credit shall be allowed, the description of which is specified in the Table
appended therein, under sub-section (3) of Section 54 of the Central
Goods and Services Tax Act, 2017.

G.S.R. 715 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, declaring refund

of 50% of Union Territory Goods and Services Tax on supplies to



8

Papers laid [RAJYA SABHA] on the Table

(N

®)

)

(10)

Central Stores Department (CSD-under the Ministry of Defence), under
sub-section (3) of Section 55 of the Central Goods and Services Tax Act,

2017.

G.S.R. 716 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, exempting the
Union Territory Goods and Services Tax, the supplies made by Central
Stores Department (CSD) to Unit Run Canteens and supplies by Central
Stores Department/Unit Run Canteens to authorized customers, the
description of which is specified in the Table appended therein, under
sub-section (1) of section 8 and Section 55 of the Central Goods and

Services Tax Act, 2017.

G.S.R. 717 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, exempting the
intra-State supplies of goods or services or both received by a registered
person from any supplier, who is not registered, from the whole of the
Union Tax leviable thereon, under sub-section (4) of Section 7 of the

said Union Territory Goods and Services Tax Act, 2017.

G.S.R. 718 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, exempting the
intra-State supplies of goods or service or both received by a deductor
under section 51 of the Central Goods and Services Tax Act, 2017 from
any supplier, who is not registered, from the whole of the Union Territory
Tax leviable thereon under sub-section (4) of section 7 of the said Union
Territory Goods and Services Tax Act, subject to the condition that the
deductor is not liable to be registered otherwise than under sub-clause
(vi) of section 24 of the said Central Goods and Service Tax Act read
with Section 21 of the said Union Territory Goods and Services Tax Act,

2017.

G.S.R. 719 (E), dated the 28th June, 2017, regarding the Central
Government, on the recommendations of the Council, exempting the
intra-State supplies of second hand goods received by a registered

person, dealing in buying and selling of second hand goods and who
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pays the Union Territory Tax on the value of outward supply of such
second hand goods as determined under sub-rule (5) of rule 32 of the
Central Goods and Services Tax Rules, 2017, from any supplier, who
is not registered, from the whole of the Union Territory Tax leviable
thereon under sub-section (4) of Section 7 of the Union Territory Goods
and Services Tax Act, 2017.

G.S.R. 808 (E), dated the 30th June, 2017, amending Notification No.
G.S.R. 710 (E), dated the 28th June, 2017, to insert certain entry in the
original Notification.

[Placed in Library. For (1) to (11) See No. L.T. 7103/16/17]

A copy each (in English and Hindi) of the following Notification of the Ministry

of Finance (Department of Revenue), under Section 296 of the Income Tax,

1961, along with Explanatory Memoranda:—

()

)

3)

“4)

)

(6)

()

®)

S.0. 3160 (E), dated the 6th October, 2016, publishing the Income -tax
(26th Amendment) Rules, 2016.

G.S.R. 318 (E), dated the 31st March, 2017, publishing the Income -tax
(5th Amendment) Rules, 2017.

G.S.R. 325 (E), dated the 3rd April, 2017, publishing the Income -tax
(6th Amendment) Rules, 2017.

G.S.R. 331 (E), dated the 5th April, 2017, publishing the Income-tax
(Seventh Amendment) Rules, 2017.

G.S.R. 399 (E), dated the 21st April, 2017, publishing the Income-tax
(8th Amendment) Rules, 2017.

G.S.R.1381 (E), dated the 2nd May, 2017, publishing the Income-tax
(9th Amendment) Rules, 2017.

G.S.R. 1513 (E), dated the 11th May, 2017, notifying that the provisions
of Section 139AA shall not apply to an individual who does not posses
the Adhaar number or the Enrolment ID.

G.S.R. 546 (E), dated the 2nd June, 2017, publishing the Income-tax
(10th Amendment) Rules, 2017.
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)

(10)

(11)

(12)

(13)

(14)

(15)

(16)

(17)

(18)

G.S.R. 554 (E), dated the 5th June, 2017, publishing the Income-tax
(11th Amendment) Rules, 2017.

G.S.R. 1789 (E), dated the 5th June, 2017, notifying transfers for which
the condition of chargeability to Securities Transactions Tax (STT) on

acquisition shall not be applicable.

G.S.R. 1790 (E), dated the 5th June, 2017, specifying the Cost Inflation
Index for the Financial Year, 2017-18 under clause (v) of the Explanation
to Section 48 of the Income-tax Act, 1961.

G.S.R. 1818 (E), dated the 8th June, 2017, issuing of Bonds by Power

Finance Corporation under Section S4EC of Income-tax Act, 1961.

G.S.R. 561 (E), dated the 8th June, 2017, publishing the Income-tax
(13th Amendment) Rules, 2017.

G.S.R. 569 (E), dated the 9th June, 2017, publishing the Income-tax
(14th Amendment) Rules, 2017.

G.S.R. 590 (E), dated the 15th June, 2017, publishing the Income-tax
(15th Amendment) Rules, 2017.
[Placed in Library. For (1) to (15) See No. L.T. 7105/16/17]

G.S.R. 642 (E), dated the 27th June, 2017, publishing the Income-tax
(17th Amendment) Rules, 2017.

S.0. 2065 (E), dated the 3rd July, 2017, specifying the provisions of
Section 269ST relating to Reserve Bank of India.

G.S.R. 826 (E), dated the 4th July, 2017, publishing the Income-tax
(19th Amendment) Rules, 2017.
[Placed in Library. For (16) to (18) See No. L.T. 7208/16/17]

(vil) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (7) of Section

9A of the Customs Tariff Act, 1975, along with Explanatory Memoranda:—

(1

G.S.R. 330 (E), dated the 3rd April, 2017, amending Notification No.
G.S.R. 11 (E), dated the 5th January, 2017, to substitute certain entries

in the original Notification.
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€)

(4)

)

(6)

()
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G.S.R. 343 (E), dated the 11th April, 2017, seeking to levy definitive
anti-dumping duty on imports of 'Linear Alkyl Benzene', originating in,
or exported from Iran, Qatar and People's Republic of China for a period
of five years (unless revoked, superseded or amended earlier), pursuant
to the final findings in anti-dumping investigations conducted by the

Directorate General of Anti-dumping and Allied duties.

G.S.R. 344 (E), dated the 11th April, 2017, Seeking to levy definitive
anti-dumping duty on imports of 'Flexible Slabstock Polyol, originating
in, or exported from Thailand and imported into India, for a period of five
years (unless revoked, superseded or amended earlier), pursuant to the
final findings in anti-dumping investigations conducted by Directorate

General of Anti-dumping and Allied duties.

G.S.R. 432 (E), dated the 3rd May, 2017, amending Notification No.
G.S.R. 335 (E), dated the 4th May, 2012, to add certain entries in the

original Notification.

G.S.R. 433 (E), dated the 3rd May, 2017, seeking to levy definitive
anti-dumping duty on import of Elastomeric Filament Yarn from China
PR, South Korea, Taiwan and Vietnam for a period of five years (unless
revoked, superseded or amendment earlier) in pursuance of final findings
of the Directorate General of Anti-dumping and Allied duties dated 24th
March, 2017.

G.S.R. 449 (E), dated the 9th May, 2017, amending Notification No.
G.S.R. 332 (E) dated the 2nd May, 2012, to add certain entries in the

original Notification.

G.S.R. 455 (E), dated the 11th May, 2017, seeking to impose definitive
anti-dumping duty on Hot Rolled Flat Products of alloy or non-alloy
steel originating in or exported from China PR, Japan, Korea RP, Russia,
Brazil or Indonesia and imported into India, for a period of five years,
from the date of imposition of the provisional anti-dumping duty, i.e. 8th
August, 2016, pursuant to the final findings of the Directorate General
of Anti-dumping and Allied duties.
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©)

(10)

(11)

(12)

G.S.R. 461 (E), dated the 12th May, 2017, seeking to impose definitive
anti-dumping duty on Cold Rolled Flat Products of alloy or non-alloy
steel originating in or exported from China PR, Japan, Korea RP or
Ukraine and imported into India, for a period of five years, from the date
of imposition of the provisional anti-dumping duty, i.e. 17th August,
2016, pursuant to the final findings of the Directorate General of Anti-
dumping and Allied duties.

G.S.R. 462 (E), dated the 12th May, 2017, seeking to levy definitive
anti-dumping duty on imports of Dciear Float Glass of nominal
thicknesses ranging from 4mm to 12mm (both inclusive), falling under
chapter heading 7003, 7004, 7005, 7009, 7013, 7015, 7016, 7018, 7019
or 7020 of the First Schedule to the Customs Tariff Act, originating in
or exported from Iran and imported into India for a period of five years

from the date of publication of this notification.

G.S.R. 463 (E), dated the 12th May, 2017, seeking to levy definitive
anti-dumping duty on imports of 'Aluminium Radiators, Aluminium
Radiator Sub-Assemblies and Aluminum Radiator Core, including in
CKD or SKD conditions, for use in used/on road vehicles and generator
sets, excluding aluminum radiators meant for use in new Automobiles,
falling under tariff item 8708 9100 of the First Schedule to the Customs
Tariff Act, originating in or exported from China PR' and imported into

India, for a period of five years from 20th March, 2017.

G.S.R. 476 (E), dated the 16th May, 2017, seeking to levy definitive
anti-dumping duty on imports of 'Amoxycillin', originating in, or
exported from China PR, and imported into India, for a period of five
years (unless revoked, superseded or amended earlier), pursuant to the
final findings of the Directorate General of Anti-dumping and Allied
duties from 3rd April, 2017.

G.S.R. 477 (E), dated the 16th May, 2017, amending Notification No.
G.S.R. 574 (E), dated the 6th June, 2016, to substitute certain entries in

the original Notification.
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(14)

(15)

(16)

(17

(18)

(19)
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G.S.R. 478 (E), dated the 16th May, 2017, seeking to impose definitive
anti-dumping duty on imports of specified 'Aluminium Foil', originating
in or exported from China PR and imported into India, pursuant to the
final findings of the Directorate General of Anti-dumping and Allied
duties from 10th March, 2017.

[Placed in Library. For (1) to (13) See No. L.T. 7107/16/17]

G.S.R. 479 (E), dated the 16th May, 2017, publishing the Determination
of Origin of Goods under the Preferential Trading Agreement between
the Republic of India and the Republic of Chile (Amendment) Rules,
2017. [Placed in Library. See No. L.T. 7108/16/17]

G.S.R. 549 (E), dated the 2nd June, 2017, amending Notification No.
G.S.R. 874 (E), dated the 3rd December, 2012, by adding certain entries

in the original Notification.

G.S.R. 555 (E), dated the 5th June, 2017, seeking to levy provisional
anti-dumping duty on import of 'Toluene Dilsocyanate (TDI) originating
in or exported from the China PR, Japan and Korea RP for a period of Six
months (unless revoked, superseded or amended earlier) in pursuance of
final findings of the Directorate General of Anti-Dumping and Allied
Duties (DGAD).

G.S.R. 560 (E), dated the 7th June, 2017, amending the Notification
G.S.R. 240 (E), dated the 12th April, 2013, by adding certain entries in

original Notification.

G.S.R. 576 (E), dated the 12th June, 2017, seeking to impose provisional
anti-dumping duty on Ceramic Tableware and Kitchenware, excluding
knives and toilet items, originating in or exported from the People's
Republic of China for a period not exceeding six months (unless
revoked, amended or superseded earlier) from the date of publication
of this notification (i.e. with effect from 12.6.2017) in the Gazette of

India.

G.S.R. 587 (E), dated the 14th June, 2017, seeking to levy definitive

anti-dumping duty on import of 'Hydrogen Peroxide originating in or
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(20)

21

(22)

(23)

24

exported from Bangladesh, Taiwan, People's Republic of Korea, Pakistan
and Thailand for a period of five years (unless revoked, superseded
or amended earlier) in pursuance of final findings of the Directorate

General of Anti-Dumping and Allied Duties dated 11.04.2017.

G.S.R. 588 (E), dated the 14th June, 2017, seeking to impose final
anti-dumping duty on Soluble Salt Double Charge, GVT and PGVT,
Porcelain/Vitrified Tiles with less than 3% water absorption and all
sizes, originating in or exported from the People's Republic of China for
a period of five years (unless revoked, amended or superseded earlier)
from the date of imposition of the provisional anti-dumping duty, that is,

the 29th March, 2016.

G.S.R. 623 (E), dated the 22nd June, 2017, seeking to impose definitive
Anti-dumping duty on imports of "Sewing Machine Needles" originating
in or exported from the People's Republic of China and Imported
into India at the specified rates, pursuant to the final findings of the
Designated Authority, Director General of Anti-Dumping and Allied
Duties, for a period of five years from the date of imposition, i.e. 22nd

June, 2017.

G.S.R. 731 (E), dated the 29th June, 2017, seeking to levy definitive
anti-dumping duty on import of "Pentaerythritol" originating in or
exported from the People's Republic of China for a period of five years
(unless revoked, superseded or amended earlier) in pursuance of final
findings of the Directorate General of Anti-Dumping and Allied Duties
dated 12.05.2017.

[Placed in Library. For (15) to (22) See No. L.T. 7107/16/17]

G.S.R. 797 (E), dated the 30th June, 2017, amending the First Schedule
to the Customs Tariff Act, 1975.
[Placed in Library. See No. L.T. 7142/16/17]

G.S.R. 801 (E), dated the 30th June, 2017, seeking to extend levy of
anti-dumping duty imposed vide Notification No. 34/2012-Customs
(ADD) dated the 3rd July, 2012 on import of Soda Ash originating in or
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exported from the People's Republic of China European Union, Kenya,
Pakistan, Iran, Ukraine and United States of America upto and inclusive
of 2nd July, 2018.

[Placed in Library. See No. L.T. 7107/16/17]

(viii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under of Section 166 of

the Central Goods and Services Tax Act, 2017, along with Explanatory

Memoranda:—

(1

2

©)

(4)

)

(6)

G.S.R. 670 (E), dated the 28th June, 2017 notifying the goods in respect
of which no refund of unutilized input tax credit shall be allowed, where
the credit has accumulated on account of rate of tax on inputs being
higher than the rate of tax on the output supplies of such goods (other

than nil rated or fully exempted supplies).

G.S.R. 671 (E), dated the 28th June, 2017, specifying the Canteen Stores
Department (hereinafter referred to as the CSD), under the Ministry of
Defence, as a person who shall be entitled to claim a refund of fifty per
cent. Of the applicable central tax paid by it on all inward supplies of
goods received by it for the purposes of subsequent supply of such goods
to the Unit Run Canteens of the CSD or to the authorized customers of
the CSD.

[Placed in Library. For (1) and (2) See No. L.T. 7104/16/17]

G.S.R. 673 (E), dated the 28th June, 2017, notifying the rate of the

central tax in respect of good specified in Schedule I to VI.

G.S.R. 674 (E), dated the 28th June, 2017, exempting intra-State supplies
of goods which is specified in Schedule appended with notification
under section 9 of CGST Act, 2017.

G.S.R. 675 (E), dated the 28th June, 2017, exempting intra-State supplies
of goods from so much of the Central tax leviable thereon under section
5 of CGST Act, 2015.

G.S.R. 676 (E), dated the 28th June, 2017, specifying the supply of goods
in respect of which the Central tax shall be paid on reverse charges basis

by recipient of intra-State supply of goods.
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(7

®)

)

(10)

(11)

(12)

(13)

G.S.R. 677 (E), dated the 28th June, 2017, notifying the goods in respect
of which no refund of unutilized input tax credit shall be allowed under

section 54 (3) of CGST Act, 2017.

G.S.R. 678 (E), dated the 28th June, 2017, specifying the refund of 50
percent of applicable Central tax on supplies to CSD under section 55 of

CGST Act, 2017.

G.S.R. 679 (E), dated the 28th June, 2017, exempting supplies of goods
specified in notification from the whole of the Central tax under Section

9 of CGST Act, 2017.

G.S.R. 680 (E), dated the 28th June, 2017, exempting intrastate supplies
of goods or services on both by received by a registered person from
any supplier, who is not registered, from the whole of the Central tax
leviable thereon under Section 9 (4) of CGST Act 2017 from reverse
charge upto ¥ 5000 per day under section 11 (1) of CGST Act, 2017.

G.S.R. 681 (E), dated the 28th June, 2017, exempting supplies to a TDS
deductor by a supplier, who is not registered, under section 11(1) of

CGST Act, 2017.

G.S.R. 682 (E), dated the 28th June, 2017, exempting the dealers
operating under Margin Scheme notified under section 11 (1) of CGST
Act, 2017.

G.S.R. 807 (E), dated the 30th June, 2017, amending Notification No.
G.S.R. 673 (E), dated the 28th June, 2017, to insert certain entry in the
original Notification.

[Placed in Library. For (3) to (13) See No. L.T. 7102/16/17]

(ix) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 24 of the

Integrated Goods and Service Tax Act, 2017, along with Explanatory

Memoranda:—

(1)

G.S.R. 666 (E), dated the 28th June, 2017, notifying the rate of integrated

tax, that shall be levied on inter-State supplies of goods.
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G.S.R. 667 (E), dated the 28th June, 2017, exempting inter-State supplies
of goods from the whole of the integrated tax leviable thereon under

Section 5 of the Integrated Goods and Services Tax Act, 2017.

G.S.R. 668 (E), dated the 28th June, 2017, exempting inter-State supplies
of goods from the so much of the integrated tax leviable thereon under

Section 5 of the Integrated Goods and Services Tax Act, 2017.

G.S.R. 669 (E), dated the 28th June, 2017, specifying the reverse charges
on certain specified supplies of goods under sub-section (3) of Section 5

of the Integrated Goods and Services Tax Act, 2017.

G.S.R. 672 (E), dated the 28th June, 2017, exempting inward supplies
of goods, the from the whole of the integrated tax leviable thereon under

Section 5 of the integrated Goods and Services Tax Act, 2017.

G.S.R. 809 (E), dated the 30th June, 2017, amending Notification No.
G.S.R. 666 (E), dated the 28th June, 2017, to insert certain entries in the
original Notification.

[Placed in Library. For (1) to (6) See No. L.T. 7104/16/17]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (4) of

Section 94 of the Finance Act, 1994, along with Explanatory Memoranda:—

()

2

€)

G.S.R. 369 (E), dated the 13th April, 2017, publishing the Service Tax
(Third Amendment) Rules, 2017.
[Placed in Library. See No. L.T. 7583/16/17]

G.S.R. 370 (E), dated the 13th April, 2017, publishing the Point of
Taxation (Amendment) Rules, 2017.
[Placed in Library. See No. L.T. 7109/16/17]

G.S.R. 371 (E), dated the 13th April, 2017, amending Notification No.
G.S.R. 472 (E), dated the 20th June, 2012, to substitute certain entries in
the original Notification.

[Placed in Library. See No. L.T. 7584/16/17]
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(xi)

(xii)

(4) G.S.R. 434 (E), dated the 4th May, 2017, amending Notification No.
G.S.R. 467 (E), dated the 20th June, 2012, to insert certain entries in the
original Notification. [Placed in Library. See No. L.T. 7109/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 372 (E), dated the 13th April, 2017,
publishing the CENVAT Credit (Second Amendment) Rules, 2017, under sub-
section (2) of Section 38 of the Central Excise Act, 1944 and sub-section (4) of

Section 94 of the Finance Act, 1994, along with Explanatory Memorandum.

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (2) of Section

38 of the Central Exercise Act, 1944, along with Explanatory Memoranda:—

(1) G.S.R. 475 (E), dated the 16th May, 2017, amending Notification No.
G.S.R. 163 (E), dated the 17th March, 2012, to substitute certain entries

in the original Notification.

(2) G.S.R. 577 (E), dated the 12th June, 2017, publishing the CENVAT
Credit (Third Amendment) Rules, 2017.
[Placed in Library. For (xi) and (xii) See No. L.T. 7110/16/17]

(xiii) A copy (in English and Hindi) of the Ministry of Finance (Department of

Revenue) Notification No. G.S.R. 619 (E), dated the 21st June, 2017,
publishing the India-Malaysia Comprehensive Economic Cooperation
Agreement (Bilateral Safeguard Measures) Rules, 2017, under sub-section (7)
of Section 9A of the Custom Tariff Act, 1975 and Section 159 of the Custom
Act, 1962, along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 7112/16/17]

(xiv) Acopy (in English and Hindi) of the Annual Report and Accounts of the Deposit

Insurance and Credit Guarantee Corporation, Mumbai, for the year 2016-17,
together with the Auditor's Report on the Accounts, under sub-section (2) of
Section 32 of the Deposit Insurance and Credit Guarantee Corporation Act,

1961. [Placed in Library. See No. L.T. 7203/16/17]
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A copy each (in English and Hindi) of the Annual Report and Accounts of the

following Banks, for the year 2016-17, together with the Auditor's Report on

the Accounts, under sub-section (8) of Section 10 of the Banking Companies

(Acquisition and Transfer of Undertakings) Act, 1970 and 1980:—

(i) Allahabad Bank
(il)) Andhra Bank
(iii) Bank of India
(iv) Bank of Baroda

(v) Bank of Maharashtra
(vi) Canara Bank
(vii) Central Bank of India
(viii) Corporation Bank
(ix) Dena Bank

(x) Indian Bank

(xi) Indian Overseas Bank

[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No

[Placed in Library. See No

(xii) Oriental Bank of Commerce

[Placed in Library. See No. L.T. 7092/16/17]

(xiii) Punjab National Bank
(xiv) Punjab and Sind Bank
(xv) Syndicate Bank

(xvi) Union Bank of India
(xvii)United Bank of India
(xviil) UCO Bank

(xix) Vijaya Bank

[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No
[Placed in Library. See No

[Placed in Library. See No

.L.T. 7080/16/17]
.L.T. 7096/16/17]
.L.T. 7097/16/17]
.L.T. 7088/16/17]
.L.T. 7081/16/17]
.L.T. 7089/16/17]
.L.T. 7082/16/17]
.L.T. 7090/16/17]
.L.T. 7083/16/17]
.L.T. 7091/16/17]

.L.T. 7084/16/17]

.L.T. 7085/16/17]
.L.T. 7098/16/17]
.L.T. 7093/16/17]
.L.T. 7086/16/17]
. L.T. 7094/16/17]
.L.T. 7087/16/17]

.L.T. 7095/16/17]
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III. A copy each (in English and Hindi) of the following papers:—

(a) Review of the Performance of Regional Rural Banks (RRBs), for the
year 2015-16.

(b) Statement giving reasons for the delay in laying the paper mentioned at

(a) above. [Placed in Library. See No. L.T. 7204/16/17]
MoUs (2017-18) between Government of India and various Companies

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers:—

(1) Memorandum of Understanding between the Government of India (Department
of Heavy Industry, Ministry of Heavy Industries and Public Enterprises) and

the Cement Corporation of India Limited (CCI), for the year 2017-18.
[Placed in Library. See No. L.T. 7430/16/17]

(i) Memorandum of Understanding between the Government of India (Ministry
of Heavy Industries and Public Enterprises) and the Engineering Projects
(India) Limited (EPI), for the year 2017-18.

[Placed in Library. See No. L.T. 7172/16/17]

(iii) Memorandum of Understanding between the Government of India (Department
of Heavy Industry, Ministry of Heavy Industries and Public Enterprises) and

the Bharat Heavy Electricals Ltd. (BHEL), for the year 2017-18.
[Placed in Library. See No. L.T. 7171/16/17]

(iv) Memorandum of Understanding between the Government of India (Department
of Heavy Industry, Ministry of Heavy Industries and Public Enterprises) and

the Andrew Yule & Co. Ltd. (AYCL), Kolkata, for the year 2017-18.
[Placed in Library. See No. L.T. 7170/16/17]

I.  Notifications of the Ministry of Finance
II. MoU (2017-18) between Government of India and SPMCIL

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
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MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRIARJUN
RAM MEGHWAL): Sir, I lay on the Table:—

I. (1) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Corporate Affairs, under sub-section (3) of Section 63 of the

Competition Act, 2002:—

(1) S.0.950(E), dated the 24th March, 2017, exempting the Vessels Sharing

2)

)

“4)

)

Agreements of Liner Shipping Industry from the provisions of section
3 of the competition Act, 2002, for a period of three months with effect
from the 21st March, 2017.

S.0. 1933 (E), dated the 16th June, 2017, exempting the Vessels Sharing
Agreements of Liner Shipping Industry from the provisions of section 3
of the competition Act, 2002, for a period of one year with effect from

the 20st June, 2017.

S.0. 988 (E), dated the 29th March, 2017, regarding exempting the
enterprises whose control, shares, voting rights or assets are being

acquired under Section 5 of the Competition Act, 2002.

S.0. 989 (E), dated the 29th March, 2017, rescinding the notification
S.0. No. 674 (E), dated 04.03.2017.

S.0. 2039 (E), dated the 29th June, 2017, exempting every person or
enterprise who is a party to a combination as referred to in section 5
of the Competition Act, 2002, from giving notice within thirty days
mentioned in sub-section (2) of Section 6 of the Act.

[Placed in Library. For (1) to (5) See No. L.T. 7233/16/17]

(i) A copy (in English and Hindi) of the Ministry of Corporate Affairs, Draft
Notification F. No. 1/2/2014-CL-V, dated the July, 2017, amending Notification
No. G.S.R. 463 (E), dated the 5th June, 2016, to substitute certain entries in the

original Notification, under subsection (2) of Section 462 of the Companies

Act, 2013. [Placed in Library. See No. L.T. 7130/16/17]

(iii) A copy each (in English and Hindi) of the following Notifications of the
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(iv)

Ministry of Corporate Affairs, under Section 30B of Chartered Accountants
Act, 1949 and Section 40 of Cost and Works Accountants Act, 1957:—

(1) No. 1-CA (7)/178/2016, dated the 25th May, 2017, publishing the
Chartered Accountants (Amendment) Regulations, 2017.

(2) G.S.R.376 (E), dated the 17th April, 2017, amending Notification No.
G.S.R. 38 (E), dated the 19th January, 2011, to substitute certain entries
in the original Notification.

[Placed in Library. For (1) and (2) See No. L.T. 7234/16/17]

(3) G.S.R. 391 (E), dated the 19th April, 2017 amending Notification No.
G.S.R. 787 (E), dated the 15th October, 2015, to substitute certain entries
in the original Notification.

[Placed in Library. See No. L.T. 7235/16/17]

A copy ecach (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 241 of the Insolvency and
Bankruptcy Code, 2016:—

(1) No.IBBI/2016-17/GN/REG009, dated the 31st March, 2017, publishing
the Insolvency and Bankruptcy Board of India (Information Utilities)
Regulations, 2017.

(2) No.IBBI/2016-17/GN/REGO010, dated the 31st March, 2017, publishing
the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017.

[Placed in Library. For (1) and (2) See No. L.T. 7227/16/17]

(3) S.0. 1683 (E), dated the 24th May, 2017, publishing the Insolvency and
Bankruptcy Code (Removal of Difficulties) Order, 2017.
[Placed in Library. See No. L.T. 7239/16/17]

(4) No. IBBI/2017-18/GN/REGO011, dated the 14th June, 2017, publishing
the Insolvency and Bankruptcy Board of India (Inspection and

Investigation) Regulations, 2017.

(5) No. IBBI/2017-18/GN/REGO012, dated the 15th June, 2017, publishing
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™)

(vi)

(vii)

II.

the Insolvency and Bankruptcy Board of India (Fast Track Insolvency
Resolution Process for Corporate Persons) Regulations, 2017.
[Placed in Library. For (4) and (5) See No. L.T. 7227/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs), Notification No. SEBI/LAD-NRO/GN/2016-17/035,
dated the 27th February, 2017, publishing the Securities and Exchange Board
of India (Foreign Portfolio Investors) (Second Amendment) Regulations,
2017, under Section 31 of the Securities and Exchange Board of India Act,
1992; and Section 27 of the Depositories Act, 1996.

[Placed in Library. See No. L.T. 7225/16/17]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. S.O. 1180 (E), dated the 13th April, 2017,
appointing Shri M.G. Deshpande, who is presiding over the Court number 22,
City Civil Court and Sessions Court, Greater Mumbai, as the Special Judge,
under Section 31 of the Securities and Exchange Board of India Act, 1992;
sub-section (3) of Section 30 of the Securities Contracts (Regulation) Act,
1956; and Section 27 of the Depositories Act, 1996.

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. G.S.R. 822 (E), dated the 3rd July,
2017, publishing the Securities Contracts (Regulation) (Third Amendment)
Rules, 2017, under sub-section (3) of Section 30 of the Securities Contracts
(Regulation) Act, 1956.

[Placed in Library. For (vi) and (vii) See No. L.T. 7226/16/17]

A copy (in English and Hindi) of the Memorandum of Understanding between

the Government of India (Ministry of Finance) and the Security Printing and

Minting Corporation of India Limited (SPMCIL), for the year 2017-18.
[Placed in Library. See No. L.T. 7220/16/17]

REPORT OF THE COMMITTEE OF PRIVILEGES

SHRINARESH GUJRAL (Punjab): Sir, I present the Sixty-Fifth Report (in English

and Hindi) of the Committee of Privileges on the matter of breach of privilege arising

out of alleged premature disclosure of C&AG report to the press before its laying on the
Table of the House.
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MOTION FOR ELECTION TO THE INDIAN NURSING COUNCIL

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, I move the following Motion:—

"That in pursuance of clause (o) of sub-section (1) of Section 3 read with sub-
section (1) and sub-section 4 of Section 6 of the Indian Nursing Council Act, 1947
(48 of 1947), this House do proceed to elect, in such manner as the Chairman may
direct, one Member from amongst the Members of the House to be a member of the
Indian Nursing Council, New Delhi, subject to the provisions of the Act, due to the

retirement of Shri Aayanur Manjunatha."

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE CENTRAL ADVISORY
COMMITTEE FOR THE NATIONAL CADET CORPS

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): Sir, I move the following motion:—

"That in pursuance of clause (i) of sub-section (1) read with sub-section (1A) of
Section 12 of the National Cadet Corps Act, 1948 (XXXI of 1948), this House
do proceed to elect, in such manner as the Chairman may direct, one Member
from amongst the Members of the House, to be a member of the Central Advisory

Committee for the National Cadet Corps."

The question was put and the motion was adopted.

REGARDING REVELATION OF THE NAMES OF THE INDUSTRIALISTS
WHO ARE BIG DEFAULTERS OF BANK LOANS

sft R IRATA (ITR U2 WY, 7 TS point of order Tl
it STUTIFY: AT point of order 72

st SR AT TR, AR point of order TB & b &R ATt 919 goTc UL 1T © 3R 8F
NEN ﬁ guic X 5 (ﬁl‘\ICbN hXd %, \5%1‘4 N ol 1 oY @ 2 g dNTs ¥UU I¥DhX 3

o ot FRIT ST B3 & forg <l © ... (aem)....




Regarding inclusion of ... [25 July, 2017] ...President of India 25

it STUTIF: 399 H point of order w87 A YT BT &2

oY 9T IFATS: WX, B9 59 IS ¥ Ig X U DR @ &, 3V SR I8 5T
I B 31, RO/ & 9 Ua Yae 9911, S99 S8 $El {6 98 99 HolgRI & 9M
publish &l ®XAT| 1t &Y U M § Rord 9 7 a1 e fos <91 &1 Rras <iead
TG, 2, 12 F$ ISR & 91 I UH.U1LY. BT 25 TRIed Hof 81 19, 319 3R
TCSC 1 G BT Al o o, T SHBT A4 foe 3 311 ST 3iR ST Igell Yo 81 SIgl,
e o of, dl I9&T M <R R forg far S, a1 S5 Sermafaal &1 7 w&f T8
fOTIT SITURTT? STehT 19 <3 P IRIIRI | FTRT AT 71 Bl & fob 3TR 13 U= o &1
U7 ... (@E)... T1.ALY. 397 U &, o RTd §a ol it iR firet Tam? i,
Ig IS g1 B AT R 9% 97 872 59 -8 < & 3REI-WES] BYIT 3% U9 Bl U
SETYRY 2,000 BRI BYY AP G H 7, U 3R oad H &, THH 918% T U 3iR TN
Jedicll # 99 81 Y@ 8, oIfdhd &I g7 aneH 95 781 81 @71 ¥l 9 TRE BIC dFl I)Y
STEl 81 RE! 1 H 9 o fa<y HA) Sff Wed Bl JAeardd § iR I |l Al dl fore
I H FHA T TR, T IR 97 BT IREI-WRE[ $9IT 91! § dTieh < SIH b {6 I
B AN ¢ AR fPd & TR 3§ udf I8 T2 g 39 IR H 3MMUS! Wfel A1
...(ATET)....

MR. DEPUTY CHAIRMAN: Nareshji, the issue is important, but it is not a question
of point of order. The matter you raised is important, but, it is not a question of point of

order ...(Interruptions)...

S} R AT IR, T AT point of order & Tl House involved &1 F& o
gole U fhaT ® 3R goie e B property 81 3R B9 property ®I fhel &l ool 8 3R
T BT misuse BT &, Al G& Bl ST Id1 5| I TS H UTH Tl B

MR. DEPUTY CHAIRMAN: Under what rule, are you raising the point of order?

SHRI NARESH AGRAWAL: I am raising the point of order so that you can direct

the Government.

REGARDING INCLUSION OF QUESTION LIST IN THE LIST OF BUSINESS
ON THE DAY OF SWEARING-IN OF THE NEW PRESIDENT OF INDIA

i} Irotta el (HEIRT): T A1 point of order &1

it SruTafy: eU® point of order HIT g7
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%ﬂﬂﬁﬁaﬂw :W,ﬁ?‘[point of orderﬂ%’%%maﬁw%ﬁﬁmw%ﬁ
I 9 U 25 ARIG Bl STHT 12—12:15 F91 f&F H B 81 395 arasye Al st I
Members & Questions FIT accept %Q U2 3T o Hg9 P Questions accept gU %,
BT T BT ATST B TR H ST Questions accept U & 3R I print HX & AT
T &, 9 BT T B2 I8 A% (&7 STl SIY| R, I Ae B Ul & b 219 U801 &
f%'I'Q House adjourn Eﬁ"ﬂ, al TR Questions &t accept ﬁv_R’ MU? g T point of order Bl
9 N H $HUAT I

MR. DEPUTY CHAIRMAN: I think, Mr. Rajeev Shukla has a very important point
because he says, today's Question Hour is lost because of the swearing-in ceremony. In
that case, he should also explain as to who are responsible for many other days when

Question Hours are lost. He should also explain that ... (Interruptions)...

SHRI RAJEEV SHUKLA: This is Secretariat's mistake. This cannot be compared

with that ... (Interruptions)... You cannot equate it. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Since it was known that today
is the swearing-in ceremony, it should have been mentioned in the List of Business.

...(Interruptions)... It is an important aspect. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not make it an issue. ... (Inferruptions)...

REGARDING PROCUREMENT OF NOTES COUNTING MACHINES BY RBI
MANY MONTHS AFTER DEMONETISATION

SHRI ANAND SHARMA (Himachal Pradesh): Sir, there is one very important
question which was listed for today— since the Question Hour was not to take place—
where the Finance Minister has given a reply on behalf of the Reserve Bank of India that
post-demonetization, every week, earlier the Reserve Bank was giving out the number of
the old currency notes returned and received and all the banks were counting. Now after
nine months, in nine months even a new child is born, if the mother conceives, now they
say they are going to get new counting machines. We don't know how much money has
come. This is a very serious matter. ... (Interruptions)... This is not a frivolous matter I am
raising. ...(Interruptions)... Today on the one hand you are talking of going to moon and
Mars, Digital India and you can't count money in nine months! ...(Interruptions)... This

question is listed for today. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Anand Sharmaji. ... (Interruptions)...

sft g vl QI T S I dRAl? ...(Interruptions)... 1 am not going to
count for the RBI.

MR. DEPUTY CHAIRMAN: If there is a list of questions, there are other means of

having a discussion on that. ...(Interruptions)... You know that.

SHRI ANAND SHARMA: Because of swearing in, we cannot ask the question.
...(Interruptions)... The question is listed, so I am raising it during Zero Hour.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can have it. ...(Interruptions)...

REGARDING SHORTAGE OF ARMS AND AMMUNITIONS FOR THE
DEFENCE OF THE COUNTRY

A1, I MITA I1Ed (IR TS20): STFHTILT ST, Uh 9gd 81 TR AWl 2, o o
T Fadt H, e TR <2 & <l fafo 21 et e /30 Sft 99 gU €, otft cAG A RUE @ 8
% oTR g BIa1 7, A1 89N U $ad 10 T BT MAT-9108 7 MR F18i = 19 2
T 3R e o1 DY X8 T, Ig 9 o S &, b o1 aoig & b 29N U1 sl
Arms and Ammunitionﬁ%ﬁ%%%ﬁmﬁqﬁqﬁmﬁ:{ﬂ?ﬁﬂ@ﬁa@m%?ﬁ
8 FIST 3T 81 TS, T A9 ST & [ "9 ST g Y 3iR el al &1 DI

31cT: ¥RT 31T & IR T 5 37 39 9w # F't 79 qamsy 6 AR Fur R g,
AT CAG @t RS 31 it o forfera € iR S ot wig-HRIRad ==t 81t §, S &
g o 54 X U 8 A1feR) swad T8 BRd 21 < BT g9 & o7 S ot
ERIGHAT U I1 Sl | BT U, MY 98 HRY, Afh <9 & g9 & forg Mg AT 39
A H PIs ATIRATE! 7 IR, TST AR ATIH R B

MR. DEPUTY CHAIRMAN: Yes, hon. Defence Minister. ... (Interruptions)... 34
Jf3ul .(FIY)... You sit down. ...(Interruptions)... Hon. Defence Minister.

...(Interruptions)... Please.

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Sir, the hon. Member,

Prof. Ram Gopal Yadav, has raised a very important point. A particular Report was given

in 2013 and, as a follow-up of that, another Report has been submitted recently. It will
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probably be taken up before the PAC. Normally, we don't discuss CAG Reports, but I don't
want to rest on that technicality. The report has reference in relation to a particular point
of time. Substantially, thereafter, significant progress has been made. ...(Interruptions)...

Substantial progress has been made.

MR. DEPUTY CHAIRMAN: Let him explain. Listen to him. ...(Interruptions)...
Let him explain. ...(Interruptions)... Sit down. ...(Interruptions)... Let him explain.

...(Interruptions)... Mistryji, sit down. Let him explain. ... (Interruptions)...

SHRI ARUN JAITLEY: It was reference to a particular point of time. Thereafter,
procedures have been simplified, powers have been decentralized and the Armed Forces

are reasonably and sufficiently equipped. Let me assure this House.
SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am sorry.

MR. DEPUTY CHAIRMAN: That assurance is enough. No, no; that assurance is

enough.

SHRI ANAND SHARMA: Sir, we also have a right as Members. My query comes
out of the CAG Report which had been submitted to the Parliament. Hon. Finance
Minister, who is also holding additional charge of Defence, has responded to what Ram

Gopal Yadavji has said.
MR. DEPUTY CHAIRMAN: The CAG can be discussed in PAC.

SHRI ANAND SHARMA: Please, Sir, I want to specifically know from the Leader
of the House and the Defence Minister as to when this procedure was simplified. It was
only ten days before when the Vice-Chief of the Army. ...(Interruptions)... A Committee
has been set up and the Government has now taken a decision to go for emergency

ammunition purchases.
MR. DEPUTY CHAIRMAN: Anyhow, Defence Minister...

SHRI ANAND SHARMA: No, no; it is not something which is available like, you
buy an ice-cream in the market. How can you say? For three years, nothing was done.
Sir, when the hon. Prime Minister took an oath of office, there was no regular Defence
Minister. When Parrikarji came, he was a non-performer and now both the borders are

tense.
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MR. DEPUTY CHAIRMAN: I don't want to go into that. I am not allowing a

discussion on this.
SHRI ANAND SHARMA: Both the borders are tensed.

MR. DEPUTY CHAIRMAN: I am not allowing a discussion on this. If you want a
discussion, give separate notice. I am going to Rule 267 notices. Now, please sit down.
...(Interruptions)... Those who want a discussion can give separate notice. No more about
this. I am going for Rule 267 notices. The first notice is of Shri Pramod Tiwari. The
same subject is being discussed today as a Short Duration Discussion. Therefore, it is not
permitted. Then, Shri Sambhaji Chhatrapati can repeat it in Zero Hour. Therefore, he is
not permitted. Shri Derek O'Brien, you can speak for three minutes. Please finish within

three minutes.

REGARDING REMOVAL OF RABINDRANATH TAGORE FROM THE
SYLLABUS OF BOOKS

SHRI DEREK O'BRIEN (West Bengal): Sir, I will take three minutes. Yesterday
the HRD Minister was not here. So, we were gracious to check our facts and come
back today. Sir, the HRD Ministry called for suggestions. They received hundreds of
suggestions from hundreds of different people, which is their right. They will choose
some of the suggestions. One of the suggestions which came among others was from
an association, affiliated, very well known, run by Shri Dinanath Batra of the RSS. The
preposterous suggestion is that Rabindranath Tagore should be removed from the syllabus

of the books.

MR. DEPUTY CHAIRMAN: But yesterday the Minister said that it is nothing like
that. I think yesterday the Minister said, 'Nothing like that.'

SHRI DEREK O'BRIEN: Sir, let me finish.

MR. DEPUTY CHAIRMAN: Yesterday, the Minister said that it is nothing like
that.

SHRI DEREK O'BRIEN: Sir, let me finish.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
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AFFAIRS (SHRI MUKTAR ABBAS NAQVI): The Minister has already replied. So, it
is wrong. ¥oTd & Ig|

SHRI DEREK O'BRIEN: Sir, one minute. Yesterday the Minister was not here. To
be fair, the Minister was not here yesterday. If someone is doing it to seek publicity, that
is not my problem, but Rabindranath Tagore doesn't need a certificate from anybody here.

He doesn't need a certificate from anybody here.
MR. DEPUTY CHAIRMAN: Is there any move from the Government?
SHRI DEREK O'BRIEN: Sir, one minute.

MR. DEPUTY CHAIRMAN: I know there is a move from the Government. Why
do you worry?

SHRI DEREK O'BRIEN: I want a straightforward answer. I want one answer.

Rabindranath Tagore, who said...

MR. DEPUTY CHAIRMAN: Nobody is going to remove Rabindranath Tagore's

name. What are you talking?

SHRI DEREK O'BRIEN: Sir, I want a straightforward answer from the

Government. I have one question to put. Let them clarify it. This is a suggestion made

by fRre %-i\’c‘gﬂr?l 3T ~UT. This has been the suggestion.
MR. DEPUTY CHAIRMAN: Did the Government accept it?

SHRI DEREK O'BRIEN: Sir, the Minister should disassociate the Government

from the RSS-run institution. Let him say this, Sir.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Mr. Deputy Chairman, let me clarify. At the outset, we respect
Rabindranath Tagore and all those who have brought freedom, culture, heritage and
literature. They have made the country proud. So, we hail everybody and nothing of this
kind will be removed. Let me tell you one thing. ...(Interruptions)... Our hon. Member
said that somebody is doing it for publicity, but we also should not do it for publicity. Let
me tell you that if there is any factual error in the NCERT books, we ask for teachers'
and others' suggestions. We have received more than 700 suggestions. So, only after
seeing and verifying. ...(Interruptions)... We will not do anything which will create some

problem. ... (Interruptions)... We are not going to do this. ...(Interruptions)...
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SHRI DEREK O'BRIEN: Give this to Mr. Dinanath Batra. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why are you engaged in a shadow fight?

...(Interruptions)...
SHRI DEREK O'BRIEN: Who is Dinanath Batra? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Derek O'Brien, why are you in a shadow-fight?
SHRI DEREK O'BRIEN: Sir, we do not want to fight. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He said it is only a correction of factual error. Are
you saying that Rabindra Nath Tagore is a factual error? He is saying that it is only a
correction of factual error, if at all. ...(Interruptions)... When the Government is saying

that there is no such step, why do you worry?

it TR AT (JTR U< TN): AT SUFHTART Sfl...
it Su=rTafer: UA1 $B 81 Bl ... (FaU). ..
it AN AT R, AR I G SATTQ| ... (FALT).... ST 1 G I 872

...(TAYT). ..
it SggHTafcr: TR ST ..(@EHT)... U1 81 2 ...(FGHH).... Nareshji, don't you

trust the Government?

it 1 IaTe: S=i st Mo & forg off foran 7, S8 wifda™ & wX gV
poet & oy I forem 81 S=BM Ig & ¥ET Bl [Fdradl $R GRpd & YR Sl ol
..(FAYT)... DI & ST 1 FAT? ... (AGLT). ..

it Su=raTafar: SRY 8ffaR| AR 3RraTe ofl, ShRY 3ffax|
sft s Il (fRwmaret ueen): A ST B £2 ... (QHTH). .

MR. DEPUTY CHAIRMAN: That is a different matter. Sit down, Nareshji. Now,
Zero Hour. Shri Naresh Agrawal.

MATTERS RAISED WITH PERMISSION

Need to stop live telecast of operations against terrorists

sft TR ST (SR USTN): AT SUFHIURT Sft, 89 A 3799 FT UR T4 el

gl
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MR. DEPUTY CHAIRMAN: Only Zero Hour.

it TR AT S R, SR 3MAR| €9 W9 BT IE he § PIg [8ad 81 & b &F
g B 9 & 5 g I faeg § qa Ifean 91 81 TR 991 F HH ER B T8
DI, oifhd 39 IAT Yo 1 HeE Fdl T gl [ A Ao TR BRI A1 BT S
SITIRT 81 IET 8, aT8 UeleiRy) WX & X&T &, d1e $fTR # geRarali 1R 81 38T 81, S
JHT I IR GolAH AT ST 8T 81 e e Wid $R 4oT od € 3iR saRT Alshdl
feaTs STl 21 931 ATE 8, 26/11 BT 1§95 WX Acbadlal SHa goTl o1, I F9g <l
R T ST XET o fb 5 TR 1 3feR T 98 ¥, Th-Udh A feamar <17 J&T o 3R
a1 H WeR f6a1 71 {6 97 98 el ot $8 a9al W AR H gaR fAfead) arer ©
I € fh &9 YeRasll & Raars I8 JifiRed &R 32 & ... (aE). ..

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I have a point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... I am not allowing point of

order. ...(Interruptions)... | am not allowing. Please sit down. ... (Interruptions)...

it NI IATSA: WX, PV AN d8f WX Sl A aTel &, ITh §RT $ I8 W
JIREM H YFBRI B TATS, fHdT 1 38T & fF 981 & H A9 €2 &F Iifha & dax
B I$T 3T &, B9 I8l d& il IR e =2 21 Ffers) of ishedt, Sar < iare Sif |
HET % fora & &1 TRgfeM & 98 9 @l SToxd 781 8 3R 89 Wl dad § 6 J1 &
SITOR HRAT ATE 8, FAT DI T Ge el §s ©, I Bl BIg ST6xd el ol § I
o5 AR e wAt St 59 S ol S| § AE arEdr {5 R <9 @ Akl oftd ' H
g1 81 BT aTgd] IT, 9=gdIG| ... (TaEH). ..

MR. DEPUTY CHAIRMAN: Okay, it is an important point. ...(Inferruptions)... It
is a valid point. ... (Interruptions)... 1 think it is a valid point. The Government should look

into this. ...(Interruptions)... Now, Shri D. Raja.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, there was an all-party meeting.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri D. Raja.
SHRI ANAND SHARMA: In the all-party meeting, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri D. Raja. ...(Interruptions)...

SHRI ANAND SHARMA: In TV studios, every evening, the Defence-related

sensitive matters are being debated just for the talk shows. Some retired Army Officers are
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invited. Some retired Army Officers from Pakistan are invited, and they talk about what
we have and what we don't have. It is a very sensitive period for India. ... (Interruptions)...

The Government must pay some attention to it.

sft STAHTafr: A=< 71, ST 81 You have raised a valid point. ...(Interruptions)...
The Government will look into it. ...(Interruptions)... Mr. D. Raja. ...(Interruptions)...
=< i, dfsul it St < ...("9YT)... Anandji, you have made your point. Please

sit down.

it 3 IMT: TR, ARBR BT S BIH BRI 8, I8 Tl Bl & AR Sl 78] P18,
g B Bl ... (TIHH)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, Mr. D. Raja.
Rally organised by University and College Teachers at Jantar Mantar, Delhi

SHRI D. RAJA (Tamil Nadu): Sir, yesterday, I wanted to raise this issue. Today,
I am raising this issue. I am happy that respected Prakash Javadekar is present in the
House. He is the Minister of Human Resource Development. Sir, yesterday, thousands of
college teachers and university teachers came to New Delhi, the National Capital, from
all over the country. They came here to protest against the Government's apathy to the
teaching community of our country. They came here to express their resentment towards
the Government's apathy to the State-funded, public-funded educational system in our
country. There are many serious issues and concerns. For instance, the teachers of our
country have a great concern that the existence of distinguished institutions, like, the
UGC, AICTE, etc., is at a great uncertainty. There are fears that they will be dismantled
and they will be replaced by those organizations, called, the HEERA and EFFA. This is
clearly an attempt towards further bureaucratization, further centralization and further
commercialization of education. Privatization is already on board. This is a serious
concern. The teaching community wants more budgetary allocations on education. Way
back in 1960s, the Kothari Commission had recommended 6 per cent of the GDP to
be spent on education. But we have not yet reached that target. We are, now, in 2017.
Six per cent is very small. We should think of investing more, say, 10-15 per cent on
our education. But, the Government is not doing that. And, this is what the teaching
community is demanding, everybody is demanding. Moreover, the Government will have
to engage with teachers' organizations and discuss the issues with them. As a Minister,
you must call the teachers' organizations and must discuss with them the issues that the

teaching community is confronting. You must discuss with them the problem that our

educational system is facing. This is what we expect from the Government in a democracy.



34  Matters raised [RAJYA SABHA] with permission

But the Government is not engaging with the teachers organizations. There are so many

problems. (Time-bell rings) ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. ... (Interruptions)... Now, Mr. Ripun
Bora. ...(Interruptions)... Mr. Ripun Bora. ... (Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate myself with what
the hon. Member, Shri D. Raja has said.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with what
the hon. Member, Shri D. Raja has said.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
what the hon. Member, Shri D. Raja has said.

Y. I MU A1ed (TR T<2N): TRy, § W@ ol 39 fAwg & A1y wag e g

7} 3reft saR S ([ER): 715y, H Wi W &1 39 99y & W1 9g el g
Y g TaE (TERTE): AEIe Y, H l W &1 9 vy & Wiy weag dRar gl

i} TR AT (STR U<T): A 1e Y, H Wl W 1 39 997 & 1o Tag e g

sft faemR y¥Ie fAvTe (STR Uken): ARGy, H W W &l 39 vy & A1y awg
FRATE

it 35 R IR (SR g=9n): A8y, § Al W@ 1 59 Ay & A1 g Bl

37t I T AT ([STR TS w): ARG, H W W9 Bl 59 A9 & A1 TG BT g

i} ACTRT (SR I<30): 78169, § Wl W 51 39 997 & T2 9g el g

3} DTS el (ST TW): HE IS, H 1 ¥ B 3 A9 &b A1 Frg bRl g

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with
what the hon. Member, Shri D. Raja has said.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with what the hon. Member, Shri D. Raja has said.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with what
the hon. Member, Shri D. Raja has said.
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SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I also associate myself with
what the hon. Member, Shri D. Raja has said.

SOME HON. MEMBERS: Sir, we also associate ourselves with what the hon.
Member, Shri D. Raja has said.

MR. DEPUTY CHAIRMAN: Okay; okay. All names will be added. Now, Shri
Ripun Bora.

Concern over dismal picture of Defence and Army's preparedness as
reported by C&AG

SHRI RIPUN BORA (Assam): Sir, the issue, which I am going to raise, is a very
important matter. It is concerned with the defence of our country. ...(Interruptions)...

Please allow me to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Just a minute. ...(Interruptions)... Just a minute.
...(Interruptions)... Let me hear the hon. Minister. ... (Interruptions)... Please be very brief.

...(Interruptions)...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I would like to inform the hon. House that we engage with everybody.
I give time to every organization, which seeks time. Whenever they want, I discuss with

them.

Secondly, we are not dismantling anything. We are reforming the regulators in order

to give more autonomy to the institutes.

One more thing, the HEFA is a finance agency. It has nothing to do with what you

have said.
MR. DEPUTY CHAIRMAN: Okay. Yes, Mr. Ripun Bora.

SHRI RIPUN BORA: Sir, the recent CAG Report is very alarming on three

counts.

Number one, in 2013, the CAG had pointed out that there was acute scarcity of
defence ammunitions. Today, in 2017, despite a lapse of four years, the Government has

not taken up any steps in this direction.

Number two, major decisions had been taken for defence procurements from 2009
to 2013. But, today, in 2017, even after a lapse of four years, the Government has not even

given approval for those procurements. This is a very dismal situation.
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Number three, in 2013, the Defence Ministry had prepared a plan of ¥ 16,500
crores to fulfill the deficit of arms and ammunitions. But that has also not yet been

implemented.

Number four, as far as our Navy is concerned, the CAG has reported about the very
bad condition of Navy. During the period 2007 to 2016, thirty-eight accidents had taken
place where our warships and submarines had damaged. This had happened because of
the poor preparedness of our Navy to deal with such situations. To rectify and counter all
such exigencies, the Indian Navy had founded one safety organization in 2014. But, due
to non-approval of it by the Government, it is yet to be made functional. So, Sir, these are
the points the CAG has raised.

In view of this, I request the Government to take necessary steps immediately.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with

the Zero Hour submission made by my colleague, Mr. Bora.

MR. DEPUTY CHAIRMAN: Okay. Mr. Sanjiv Kumar, I think, there is no time.

You can give the notice for tomorrow.
i} Hoflg PR (FIRWTS) : JR, AT 1.5 e qral B

HeTed, AN AT 9P T4 BT MMSaR HOIGR, S ARG & RRISHE fo7el & 9
Froarest, @rergl, Sii fob ALY AT & T8 &1 31T © ... (FIEH)....

it AR IATA (SR U<¥): AEIGY, I8 o1 81 V&1 &, T AN AN IR P I8 §U
I3 B H¥ S Fhel 27 .. (TAHT)....

sft e et (fRwmaret ueen): St &f, ¥R, 96 9o+ 3 Ugd & IR fafRer So
BHIP S 32 & ... (GET)....

i ol HAR: Giord gRT el ARDR 9 S, 2017 DI TaAAT Gl DR D! &1
PR QIS ... (TIHH). ..

sft R IRATA: HEIGY, IT HG I JATHAF B ...(FqLT). ..
i} 3 ¥MT: HRIGY, I8 984 1R a1 81 98 IR B ....(FGHH)....
i Holla HHAR: HElGd, I8 9 I1d Bl Sdeid SaTevvl 8 [ ... (@aem). ..

MR. DEPUTY CHAIRMAN: Mr. Sanjiv Kumar, you may repeat your notice for

tomorrow.

The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
New form of revenues outside ambit of GST

*91. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of FINANCE be
pleased to state:

(@ whether the Goods and Services Tax (GST) subsumes existing multitude of
taxes into a single tax form;

(b) if so, whether some stakeholders like State Governments and local bodies
are introducing new forms of revenues outside the ambit of GST Act; and

(c) if so, whether the GST Council will be empowered to arrest this trend?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes Sir. Goods and
Services Tax (GST) subsumes a number of Central and State taxes including:—

(A) Taxes related to Centre

() Central Excise duty except that levied on manufacture of tobacco and tobacco
products; and five petroleum products namely petroleum crude, high speed
diesel, motor spirit (commonly known as petrol), natural gas and aviation
turbine fuel.

(i) Duties of Excise (Medicinal and Toilet Preparations).

(iii) Additional Duties of Excise (Goods of Special Importance).

(iv) Additional Duties of Excise (Textiles and Textile Products).

(v) Additional Duties of Customs (commonly known as CVD).

(vi) Special Additional Duty of Customs (commonly known as SAD).
(vii) Service Tax.

(viii) Central surcharges and cesses so far as they relate to supply of goods and
services.

(B) Taxes related to States

(i) State VAT except that levied on sale of alcoholic liquor for human
consumption; and five petroleum products namely petroleum crude, high
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speed diesel, motor spirit (commonly known as petrol), natural gas and
aviation turbine fuel.

(i) Central Sales Tax except that levied on sale of alcoholic liquor for human
consumption; and five petroleum products namely petroleum crude, high
speed diesel, motor spirit (commonly known as petrol), natural gas and
aviation turbine fuel.

(iii) Luxury Tax.

(iv) Octroi and Entry Tax (all forms).

(v) Entertainment and Amusement Tax (except when levied by local bodies).
(vi) Taxes on advertisements.

(vii) Purchase Tax.

(viii) Taxes on lotteries, betting and gambling.

(iX) State surcharges and cesses so far as they relate to supply of goods and

Services.

(b) and (c) Under the Constitution, certain powers of taxation still remain with the
State Governments after introduction of GST also and within those powers, the State
governments are free to decide their rates of taxation.

The examples of such taxation powers are as follows:—
(i) Stamp Duty and registration charges;
(i) State Excise Duty and VAT on potable alcohol;

(iii) Entertainment Tax over and above GST to be levied only for the benefit of
local bodies;

(iv) Duty on sale of electricity;

(v) Taxes on vehicles.

Also, till such time that petroleum products mentioned in part (a) of the replies
are brought into GST, the Central and State Governments retain their respective power
to levy excise duty and VAT.

Some States have levied tax or changed the rate of taxation on items which are
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within its power. The GST Council does not have any authority to direct States in the
matter of taxes which are outside the ambit of GST.

Mushrooming of packaged drinking water units

*92. SHRI D. KUPENDRA REDDY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the packaged drinking water units/plants are
mushrooming without adhering to the standards prescribed by Bureau of Indian
Standards (BIS) in the country;

(b) if so, the details thereof and the number of such units/plants reported;
(c) the action taken by Government against these units/plants; and

(d) the effective monitoring mechanism adopted or being adopted by Government
to ensure availability of safe packaged drinking water?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) and (b) Reports of some Food Business Operators manufacturing/selling
packaged drinking water without FSSAI/BIS certification mark have come to notice of
FSSAI. As per Section 31 of Food Safety and Standards Act, 2006, no person can
commence or carry on any food business except under a license. Further, as per
Regulation 2.3.14 (17) and (18) of the Food Safety and Standards (Prohibition and
Restriction on sales) Regulations, 2011, no person can manufacture, sell or exhibit for
sale packaged drinking water and mineral water except under the Bureau of Indian
Standards (BIS) Certification Mark. As per the information available through Food
Licensing and Registration System (FLRS), a total of 8,024 active licenses/registrations
for different kinds of business such as manufacturer, distributor, etc. for the category
of Packaged Drinking Water/ Mineral Water have been issued under the Food Safety
and Standards Act, 2006.

(c) and (d) The implementation and enforcement of Food Safety and Standards
Act, 2006 primarily rests with the State/ UT Governments. Commissioners of Food
Safety of States/UTs are advised by FSSAI from time to time to undertake strict
enforcement activities on regular basis against unauthorized manufacture and sale of
packaged drinking water without FSSAI/BIS mark in States/UTs. Regular surveillance,
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monitoring, inspection and random sampling of food products is being undertaken by
the officials of Food Safety Departments of the respective States/UTs to check
compliance of the standards laid down under Food Safety and Standards Act, 2006, and
the rules and regulations thereunder. In cases, where the food samples are found to
be non-conforming, recourse is taken to penal provisions under Chapter IX of the Food
Safety and Standards Act, 2006. As per the information made available, by State/UT
Governments to FSSAI, the number of samples of Packaged Drinking Water/ Mineral
Water collected, tested, found not conforming to the prescribed standards and action
taken during the years 2014-2015, 2015-16 and 2016-17 is as under:—

Year Total No. No. of No. of No. of No. of convictions/
of samples Samples Samples cases penalties
taken  Analysed found launched
adulterated/  Criminal Civil Convictions  Penalties/
Misbranded Amount
raised in
Rupees
2014-15 806 734 226 54 76 16 14/
3,18,000
64/
2015-16 745 767 345 37 139 39 30,49,100
40/
2016-17 743 697 224 48 83 33 7,05,500

Recovery of tax from big corporate companies

*93. SHRI TAPAN KUMAR SEN: Will the Minister of FINANCE be pleased to
state:

(@ the amount of various types of taxes due from big corporate companies to
Government, as on date;

(b) the number of companies with an outstanding tax amount of ¥ 500 crore or
more; and

(c) the steps being taken by Government to recovery the taxes from such
companies?
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THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) Direct Tax

The number of companies with outstanding corporate tax dues of ¥500 crore or
more is 132 as on 31.03.2017 involving total dues of ¥3,38,098 crore. However, out of
the outstanding dues, an amount of ¥2,45,480 crore is not realizable for the following

reasons:—
Demand covered by stay: ¥ 1,20,604 crore
No assets or inadequate assets for recovery: 384,469 crore
Company under liquidation: 330,532 crore
Demand not fallen due: 32,443 crore
Company before National Company Law Tribunal (NCLT): T 1,568 crore
Other reasons (like Protective Assessment, demand covered T5,864crore

by instalments, demand against notified persons, etc.):

Indirect Tax

There is one case of service tax dues of ¥ 500 crores or more in which amount
due is ¥ 1606.26 Crores (and an equal amount of penalty). It is in High Court. The
High Court in its interim order has directed the department not to take coercive

action.
(c) Direct Tax

The high-value cases are monitored regularly and all possible steps are being
taken for speedy recovery. In appropriate cases, bank accounts and debtors are attached
and recovery of outstanding dues is effected. Proceedings for attachment and sale of
immovable properties are also undertaken in suitable cases. A new reward scheme for
information leading to recovery of arrears of taxes has been notified. The names of

confirmed defaulters are also placed in public domain.
Indirect Tax

Efforts to maximize recovery of tax arrears include preparation of detailed Annual
Action Plans, in-depth review of arrears recovery cases involving ¥ 500 crores and
above, early hearing of cases of large outstanding, vigorous pursuance of such cases
in BIFR/Debt Recovery Tribunal/Official Liquidator etc.
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Counting of demonetised currency notes

*94. SHRI NEERAJ SHEKHAR: Will the Minister of FINANCE be pleased to
state:

(@ whether Government/RBI has completed the counting of demonetised
currency of denominations of ¥500/- and 1000/- deposited after 8 November, 2016;

(b) if so, the details thereof along with the details of deposited scrapped
currency notes till date, denomination-wise;

(c) if not, the reasons for inability of Government/RBI to count the demonetised
currency notes deposited and divulging the data in this regard after a lapse of around
9 months time; and

(d) the achievements of Government from demonetisation on 8 November, 2016?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) RBI is still
completing the counting. Specified Bank Notes (SBNSs) received are being reconciled
to obviate reporting errors and processed for verifying numerical accuracy and
authenticity through machines. The progress is being closely monitored. Steps have
been taken to augment RBI's machine processing capacity. Efforts are afoot to complete
the process as soon as possible.

(d) Demonetisation resulted into several gains. Some of the major gains/
achievements are:—

(i)  The Income Tax Department (ITD) during the period 9th November, 2016 to
10th January, 2017 has made more than 1100 searches and surveys. These
actions have led to the seizure of valuables of more than ¥ 610 crore which
included cash of ¥ 513 crore. Seizure of cash in new currency notes was
about Rs 110 crore. The undisclosed income detected in these actions was
more than ¥ 5400 crore.

(i) Digital transactions have increased from 71.27 crore in October, 2016 to
123.46 crore in December, 2016. Digital transactions were 111.45 crore during
May, 2017.

(iiiy Fake Indian Currency Note (FICN) was dealt a heavy crippling blow by
demonetization. No High Quality Counterfeit New Currency Notes have
been seized by any agency post demonetisation.
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(iv) A large amount of currency notes which were not a part of the formal
financial system have been deposited with the banks, leading to
strengthening of the deposit base of the financial institutions as well as
bringing this money stock into the formal financial channels.

(v) The increased cash availability with the formal banking system has led the
banks to reduce the Marginal Cost of Funds based Lending Rate (MCLR)
by up to 90 basis points, enabling the reduction in the interest rates charged
by the banks on their loans.

Dedicated cargo airports in the country

*95. DR. T. SUBBARAMI REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether air freight transport in India grew 20 times from 1970 to 2015;

(b) if so, whether Government is considering proposals to set up dedicated
cargo airports in the country; and

(c) if so, the States selected for it and the locations under consideration and
by what time the proposals would get through and the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) The air cargo handled in India has gone up by more than 20 times from
0.08 million metric tonnes in 1972-73 to 2.5 million metric tonnes in 2014-15, as per data
maintained in this regard by the Airports Authority of India. Measured in million tonne-
kilometers, the data maintained by the World Bank also shows that air freight transported
by India went up from 96.3 million tonne-kilometers in 1970 to 1,833.8 million tonne-
kilometers in 2015.

(b) No, Sir. No proposal is presently under the consideration of the Government
for setting up dedicated airports exclusively for cargo in the country.

(c) Does not arise.
Effect of GST on Make in India Programmes
*96. SHRI T. G. VENKATESH : Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the implementation of Goods and Services Tax (GST)
would lead to a big blow to Government's flagship programme "Make in India" in
smartphone market of the country, as import duty on import of smartphones would
become cheaper, if so, the details thereof; and
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(b) the steps being taken by Government to safeguard the domestic markets?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) No Sir.
(b) Does not arise in view of (a) above.

Scrapping of Medical Council of India

*97. DR. PRADEEP KUMAR BALMUCHU : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that Medical Council of India (MCI) has failed in
regulating the Medical Education in the country, if so, the details thereof;

(b) whether NITI Aayog has recommended for scrapping the Medical Council
of India which failed to increase the number of medical colleges in the country for
producing more doctors in view of growing demand for healthcare services, if so, the
details thereof; and

(c) whether it is a fact that a new body is likely to be constituted in place of
MCI, if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (c) The Central Government had constituted a Group of Experts (GOE)
headed by Late Dr. Ranjit Roy Choudhary to study the IMC Act, 1956 and make
recommendations to the Government to make the MCI modern and suited to the
prevailing conditions. The report of GoE was subsequently examined by the Parliamentary
Standing Committee(PSC) and they too made their recommendations.

Further, a four member committee headed by Vice Chairman NITI Aayog was
constituted to examine all options for reforms in MCI and suggest way forward. The
Committee has framed a draft "National Medical Commission (NMC) Bill" which provides
for constitution of NMC in place of MCI. The draft Bill has been relooked by a Group
of Ministers (GoM) constituted for the purpose. The GoM has approved the draft Bill
with some modifications.

Compensation for land acquired by Army in Arunachal Pradesh
*98. SHRI SANJAY SETH: Will the Minister of DEFENCE be pleased to state:

(@ whether the Army has acquired land from residents of Arunachal Pradesh
in the districts of Tawang, West Kameng, Upper Subansiri, Dibang Valley, and West
Siang among others following the 1962 war with China, if so, details thereof;
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(b) whether Government has now decided to give compensation to residents of
Arunachal Pradesh whose land were acquired by the Army following the 1962 war with
China, if so, details thereof;

(c) whether Government and the State Government of Arunachal Pradesh have
worked out details for the compensation package, if so, details thereof; and

(d) the time by which the compensation will be paid?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) About 5881 acres of
Private land has been acquired for Ministry of Defence and to be used by Army under
Land Acquisition Act, 1894 and the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013 from residents of Arunachal
Pradesh post 1962 war with China in the districts of West Kameng, Tawang, West Siang
and Upper Siang among others. The details of acquired land district wise are given in
Statement (See below).

(b) and (c) An amount of ¥ 1,65,95,27,672/- towards compensation for acquisition
of 5881 acres of private land in Arunachal Pradesh for use by Army (details of which
are at Statement) as awarded under the relevant Land Acquisition Act including enhanced
compensation awarded by the competent court in some cases has been paid by
Ministry of Defence to the State Government of Arunachal Pradesh for disbursement
to the land owners.

(d) Not applicable in view of (b) and (c).
Statement

Details of private land acquired by Army since 1962, in the entire State of
Arunachal Pradesh

SI. No.  Name of Location Purpose  Year of Area Amount paid
District acquisition acquired towards
(in acres)  compensation
to the land
owners
(in%)
1 2 3 4 5 6 7
1 West Kameng Upper Army 1984 190 577000
Bomdila
2. West Kameng West Army 1983 2525 27398.75

Kameng
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1 2 3 4 5 6 7
3. West Kameng Tenga Army 1974 1115:941 6964034
4. West Kameng  Nechiphu Army 2009 0.617 66000
5. Tawang Village Defence 1989 76.843 178932
Nuranang purposes
and Jung, Viz for
Tehsil- Army
Mukto
6. Tawang Village- Defence 1989 1927 6106995
Gyangkhar,  purposes
Bomdir, Viz for
Wokhar, Army
Paikhar,
Khirmu,
Sangeling,
Teli and
Lhou
7.  Tawang Bomdir Army 1983 255 1466.25
8.  Tawang Tawang Army 1983 3.75 2156.25
9. Tawang Tadung Army - 1972 17.739 8200
10. 1969 6.45 00
11.  West Siang Kayeng For 1984 13157 355,415.70
village Defence
purposes
12, West Siang Aalo, West For 1987 158 5,153.20
Siang Defence
purposes
13.  Upper Siang Mosi For 2015 1575 48,195,000.00
village Defence
purposes
14. East Siang Passighat Army 2011 600 107,100,000.00
15. East Siang Sigar Village Army 2013 74794 683,583,850.00
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1 2 3 4 5 6 7

16. East Siang Passighat Army 2015 562.47 247,644,375.00

17.  West Kameng Baisakhi Army 2016 314.28 564,708,426.00
ToTtaL 588148  1,659,527,671.55

Note: In respect of land admeasuring 314.28 acres at SI. No. 17, the Defence Estates Officer,
Tezpur placed the sum of ¥56,47,08,426/- as sanctioned by the Ministry of Defence at the disposal
of Deputy Commissioner, West Kameng as per demand received from the Deputy Commissioner.
However, award of compensation and formal handing / taking over of the land, though in
occupation of Army, has not yet been completed. Reportedly all the beneficiaries have not been
disbursed the compensation by the Deputy Commissioner.

Monitoring the activities of private hospitals

1*99. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has taken any measure to monitor the business activities

of private hospitals operating in small cities and towns; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) and (b) Health being State subject, measures to monitor business activities
of private hospitals falls within the remit of the State Governments. The Government
of India has, however, enacted the Clinical Establishments (Registration and Regulation)
Act, 2010 and has also notified the Clinical Establishments (Central Government) Rules,
2012 for registration and regulation of all Clinical establishments in the country with
a view to prescribe the Minimum Standards of facilities and services provided by them.
Currently, the Act is applicable in 10 States namely Sikkim, Mizoram, Arunachal Pradesh,
Himachal Pradesh, U.P, Bihar, Jharkhand, Rajasthan, Uttarakhand and Assam and all
Union Territories except Delhi. In accordance with the said rules, the clinical
establishments (where the said Act is applicable) are to charge the rates for each type
of procedures and services within the range of rates determined and issued by the
Central Government from time to time in consultation with the State Governments. The
National Council for Clinical Establishments has approved a standard list of medical

procedures and a standard template for costing of medical procedures and the same

tOriginal notice of the question was received in Hindi.
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have been shared with the States and Union Territories. The clinical establishments are
also required to display the rates charged for each type of services provided and
facilities available, at a conspicuous place in their premises both in the local language
and English. However, implementation of the said Act and rules is with the State/UT

Governments.
Prepaid cards to facilitate digital payments
*100. SHRI MAJEED MEMON: Will the Minister of FINANCE be pleased to state:

(@ whether RBI in order to facilitate greater adoption of digital payments has
allowed banks and other issuers of prepaid instruments to issue prepaid cards in
bulk to corporate and other employers to replace cash salaries with electronic

payments;

(b) whether banks have been restricted to extend this facility only to those
employers that have bank accounts with them and after obtaining an undertaking that

they are not availing of this facility by any other bank; and
(c) if so, the details of the modus operandi in the matter?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Reserve Bank's Policy
Guidelines on Issuance and Operation of Pre-paid Instruments permitted banks to issue
such instruments to corporates for onward issuance to their employees, subject to
certain conditions, which included the condition that such instruments can be issued
only to corporate entities listed in any of the stock exchanges in India. In order to
facilitate greater adoption of digital payments, Reserve Bank extended these provisions
to include other entities / 'employers' such as unlisted corporates / partnership firms
/ sole proprietorship / public organisations like municipal corporations, urban local

bodies, etc. for onward issuance to their staff / employees / contract workers, etc.

(b) and (c) Verification of the entities / staff / employees / contract workers, etc.
is the responsibility of the 'employer' concerned. Banks are to put in place proper
systems to capture and maintain details of the employees to whom the cards are issued
by the 'employer' along with copies of photograph and identity proof of such employees.

The employer is required to make available to the banks, details of bank accounts, if
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any, of the employees. Banks are to load/reload pre-paid instruments after obtaining
necessary authorisation and the aforementioned details of the employees from the
‘employers’. These instruments are to be loaded/reloaded only by the debit to the KYC
compliant bank account, maintained by the corporate with the same bank. The maximum
value outstanding on individual instrument at any point of time shall not exceed
T 50,000. If requested, banks facilitate transfer of funds from such instruments to

regular bank account of the employee concerned.
Increase in fleet size of airlines

*101. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that most of the top airlines in the country are preparing

to increase their fleet size in the next few years;

(b) whether it is also a fact that the six airports which attract almost 70 per cent
of domestic traffic may not be able to accommodate too many new aircrafts due to

capacity constraints;

(c) whether it is also a fact that due to huge delay in arrival and departure, fuel

consumption increases and takes a toll on the utilisation of the aircrafts; and
(d) if so, the steps taken by Government in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) Yes Sir. Most of the scheduled airlines have placed orders to increase
their fleet size in the next few years. Details of aircraft induction plan of various

scheduled operators are given in Statement (See below).

(b) to (d) Six top airports in the country have handled 61% of the domestic traffic
during 2016-17. Steps have been taken to augment the infrastructure capacity at six
metro airports to meet the traffic demand in near future. The Airport operators have
taken steps like runway expansion, increase in runways, revision of master plan,

construction of new airports, modernization of airports etc.
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Urban Sports Infrastructure Scheme in Karnataka

*102. SHRI K. C. RAMAMURTHY: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ the aims and objectives of Urban Sports Infrastructure Scheme being
implemented in the country;

(b) the details of physical targets set and achieved since inception of the
scheme, year-wise and State-wise;

() whether the Khelo India—National Programme for Development of Sports is
different from Urban Sports Infrastructure Scheme;

(d) whether it is a fact that no project has been undertaken under Urban Sports
Infrastructure Scheme and Khelo India Scheme in Karnataka since their inception; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Urban Sports Infrastructure Scheme (USIS) was
implemented as a Central Sector Scheme during the period from 2010-11 to 2015-16. This
Scheme has been subsumed in the scheme "Khelo India - National Programme for
Development of Sports” being implemented by this Ministry as a Central Sector Scheme
from the financial year 2016-17. Under USIS, funds were granted to States/Union
Territories (UTs) for development of sports infrastructure facilities. The following entities
were eligible to receive grant under USIS:-

(i) State Governments;

(i) Local civic bodies;

(iii) Schools, Colleges and Universities under Central/State Governments; and
(iv) Sports Control Boards.

Funds were granted for development of the following sports infrastructure:

(i) Synthetic playing surface (for hockey, football and athletics); and

(i)  Multipurpose indoor hall.

(b) USIS was a demand driven scheme. Proposals, as and when received from
States/UTs, if complete in all respects and technically feasible, were sanctioned subject
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to availability of funds. Funds were released to a State/UT as and when the proposal
for development of sports infrastructure was sanctioned to that State/UT. Details of
projects sanctioned under USIS to various States/ UTs during the period from
2010-11 to 2015-16 are given in Statement-I (See below).

() Yes, Sir. While development of sports infrastructure facilities was the only
component under USIS, there are three components, namely, conducting sports
competitions, development of sports infrastructure and identification of talented
sportspersons under "Khelo India - National Programme for Development of Sports".

(d) No, Sir. Projects were/have been sanctioned to Karnataka under USIS /
Khelo India. Details of projects sanctioned to Karnataka under USIS as well as Khelo
India are given in Statement-1l (See below).

(e) Does not arise.
Statement-1

Details of Projects sanctioned under USIS to various States/ Union Territories
during the period from 2010-11 to 2015-16

2010-11 (X in crore)
Sl State Project Grant Grant
No. Approved  Released
(Date) (Date)
1 2 3 4 5
1. Himachal Laying of Synthetic Hockey Field at 5.00 350
Pradesh Indira Stadium, Una (17.03.2011) (17.03.2011)
2. Mizoram Laying of Synthetic Hockey Field at 5.00 400
Boys' Hockey Academy, Kawnpuri (24.03.2011) (24.03.2011)
3. Punjab Construction of Multi-purpose Indoor 398 2.00
Hall at Tarn Taran (17.03.2011) (17.03.2011)
4. West Renovations/modification and 6.00 3.00
Bengal modernization of Indoor Sports (17.03.2011) (17.03.2011)

Complex at Khudiram Anushilan,
Eden Garden, Kolkata However,




Written Answers to [25 July, 2017]

Starred Questions 53

1 2 3 4 5
the project could not be completed
and hence the principal returned by
Govt, of West Bengal on 29.08.2014.
ToTAL 19.98 1250
2011-12 (X in crore)
1. Odisha Laying of synthetic Hockey Surface 5.00 5.000
at Kalinga Stadium, Sports Complex, (24.08.2011) (24.08.2011)
Bhubaneswar
2. Madhya Laying of Synthetic Hockey Surface 481 3.620
Pradesh at Ranital Sports Complex, Jabalpur (18.10.2011) (18.10.2011)
3. Rajasthan Construction of Multi-purpose Indoor 6.00 4500
Hall at Ummed Stadium, Jodhpur (20.10.2011) (20.10.2011)
4. Nagaland Laying of Synthetic Athletic Track at 5.00 3.000
Indira Gandhi Stadium, Kohima (29.08.2011) (29.08.2011)
5. Mizoram Construction of Multi-purpose Indoor 6.00 4.500
Hall at at Mualpui, Aizawl (19.10.2011) (19.10.2011)
6. Meghalaya Laying of Synthetic Athletic Track at 550 4.300
JN Sports Complex, Shillong (01.03.2012) (01.03.2012)
7. Assam Construction of Multi-purpose Indoor 6.00 3.200
Hall SAI-SAG centre Tinsukia (27.03.2012) (27.03.2012)
8 Jammuand Construction of Football Turf Ground 450 4.465
Kashmir at TRC Ground, Srinagar (28.03.2012) (28.03.2012)
9. Puducherry Construction of a Multi-purpose 6.00 3540
Indoor Hall at Tagore Arts College (23.03.2012) (23.03.2012)
Ground, Lawspet
10. Kerala Construction of a Multi-purpose 6.00 3.875
Indoor Hall at Nehru Stadium at (27.03.2012) (27.03.2012)
Kottayam
ToTAL 54.81 40.00
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1 2 3 4 5

2012-13 (X in crore)

1. Haryana Laying a synthetic Hockey playfield 5.00 375
(with normal lighting) at Sports (22.06.2012) (22.06.2012)
Complex, Hisar.

2. Manipur Construction of Multi-purpose Indoor 5.9999 1.80
Hall at Senapati Dist. HQs. (22.06.2012) (22.06.2012)

3. Haryana Laying of Artificial Turf for Football 450 350
at Dariyapur, Fatehabad District (03.10.2012) (03.10.2012)

4. Chhattisgarh Construction of Multi-purpose Indoor 59779 179
Hall at Kondagaon, Dist. Kondagaon.  (16.10.2012) (16.10.2012)

5. Rajasthan Construction of Multi-purpose Indoor 6.00 1.80
Hall at Karauli, Dist. Karauli (16.10.2012) (16.10.2012)

6. Odisha Construction of Multi-purpose Indoor 6.00 1.80
Hall at Kalinga State Sports Complex,  (19.11.2012) (19.11.2012)
Bhubaneswar. However, the project
could not be completed and hence the
principal alongwith interest returned by
Govt, of Odisha on 30.03.2015.

7.  Tamil Nadu Construction of Multi-purpose Indoor 6.00 1.80
Hall at Vaduvur Higher Secondary (03.01.2013) (03.01.2013)
School, Thiruvarur District.

8. Odisha Laying of football turf at Kalinga State 450 350
Sports Complex, Bhubaneswar. However, (07.01.2013) (07.01.2013)
the project could not be completed and
hence the principal alongwith interest
returned by Govt, of Odisha on
01.09.2014.

9. Arunachal  Laying of Astro-turf Hockey field at 5.00 126

Pradesh Sports Complex, Chimpu, Itanagar. (14.02.2013) (14.02.2013)

10. Rajasthan Construction of multi-purpose indoor 6.00 1.00
hall at Alwar, Rajasthan (22.03.2013) (22.03.2013)
ToTAL 54.9778 22.00
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1 2 3 4 5
2013-14 (X in crore)
1 Kerala Laying of synthetic athletic track in 550 3.00

University of Calicut, Kerala (27.06.2013) (27.06.2013)
2. Uttarakhand Construction of Multipurpose indoor 6.00 1.80

hall at Kashipur, District Udham Singh  (04.07.2013) (04.07.2013)
Nagar, Uttarakhand

3. Mizoram Laying of synthetic football turf at 450 3.00
Chhangphut playground, Champhai, (16.07.2013) (16.07.2013)
Mizoram.

4. Mizoram Construction of Multipurpose indoor 6.00 1.80
hall at Sazaikawn, Lunglei Town, (16.07.2013) (16.07.2013)
Mizoram

5 Punjab Laying of synthetic athletic track at 550 3.00

War Heroes Stadium, Sangrur, Punjab  (27.09.2013) (27.09.2013)

6. Uttar Laying of synthetic hockey turf at Sri 5.00 3.00
Pradesh Meghbaran Singh Stadium, Karampur,  (04.10.2013) (04.10.2013)
Saidpur, Gazipur, Uttar Pradesh

7. Jammuand Construction of a Multi-purpose 6.00 1.80
Kashmir Indoor Hall at Leh, Ladakh, Jammu and (05.11.2013) (05.11.2013)
Kashmir
8. Andhra Construction of multi-purpose indoor 6.00 1.80

Pradesh hall at Agricultural College, Bapatla, (05.11.2013) (05.11.2013)
Guntur District, Andhra Pradesh

9. Uttarakhand Laying of synthetic turf hockey field 5.00 1.80
at Maharana Pratap Sports College, (07.11.2013) (07.11.2013)
Raipur, Dehradun, Uttarakhand

10. Rajasthan Construction of a Multi-purpose 6.00 1.80
Indoor Hall at Mohan Lai Sukhadia (13.12.2013) (13.12.2013)
(MLS) University, Udaipur, Rajasthan

11. Nagaland Construction of multi-purpose indoor 6.00 1.80
hall at Dimapur, Nagaland (16.12.2013) (16.12.2013)
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12. Arunachal  Laying of football turf at SLSA 4.50 2.25
Pradesh Complex, Chimpu, Itanagar, Arunachal  (27.12.2013) (27.12.2013)
Pradesh
13. Nagaland Laying of synthetic football turf at 450 3.00
Jalukie, Peren District, Nagaland (31.12.2013) (31.12.2013)
14. Haryana Laying of synthetic athletic track at 550 3.00
Bhim Stadium, Bhiwani. (20.01.2014) (20.01.2014)
ToTAL 76.00 3285
2014-15 (X in crore)
1. Maharashtra Laying of synthetic athletic track at 5.00 300
Armed Forces Medical College (23.07.2014) (23.07.2014)
(AFMC), Pune
2. Assam Construction of Multi-purpose indoor 6.00 1.80
hall at Gauhati University, Guwahati. (13.11.2014) (13.11.2014)
3. Karnataka  Construction of Multi-purpose indoor 6.00 1.80
hall at Belgaum. (03.12.2014) (03.12.2014)
4. Andhra Laying of synthetic athletic track at 550 1.00
Pradesh Acharya Nagarjuna University, (05.12.2014) (05.12.2014)
Nagarjunanagr, District Guntur,
Andhra Pradesh.
5 Madhya Laying of synthetic athletic track at 550 1.00
Pradesh Devi Ahilya Vishwavidyalaya, (08.12.2014) (08.12.2014)
Takshshila Campus, Khandwa Road,
Indore, Madhya Pradesh
6. Haryana Laying of synthetic athletic track at 550 1.00
Maharishi Dayanand University, (05.12.2014) (05.12.2014)
Rohtak.
7. Uttar Laying of Astro-turf Hockey field at 5.00 1.00
Pradesh Banarash Hindu University, Varanasi (08.12.2014) (08.12.2014)
8. West Bengal Construction of Multi-purpose indoor 6.00 058
hall at University of Calcutta. (08.12.2014) (08.12.2014)
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9. Maharashtra Construction of Multi-purpose indoor 6.00 1.00
hall at University of Mumbai. (19.12.2014) (19.12.2014)

10. Jharkhand Laying of Astro-turf Hockey field at 449 0.62
Ranchi University. (14.01.2015) (14.01.2015)

11. Karnataka  Laying of synthetic athletic track at 550 0.75
Chamarajanagar, Chamarajanagar (26.02.2015) (26.02.2015)
District, Karnataka.
ToTAL 60.49 1355

2015-16 (% in crore)

1 Assam Laying of synthetic athletic track (08 550 3.00
lanes) at North Lakhimpur College, (29.06.2015) (29.06.2015)
Lakhimpur, Assam.

2. Assam Construction of multi-purpose indoor 6.00 1.80
hall at Govt. Boys H.S. School, (29.06.2015) (29.06.2015)
Dibrugarh under Dibrugarh
Municipality Board, Assam.

3. Tamil Nadu Laying of six lane synthetic athletic 5.00 3.00
track in Udhagamandalam, Tamil Nadu. (13.08.2015) (13.08.2015)

4. Odisha Construction of multi-purpose Indoor 6.00 1.80
hall at Ravenshaw University, Cuttack, (07.10.2015) (07.10.2015)
Odisha.

5. Himachal Laying of synthetic athletic track at 550 3.00

Pradesh Luhnoo Ground, Bilaspur, Himachal (03.12.2015) (03.12.2015)

Pradesh

6. Meghalaya Construction of a Multi-purpose Indoor 6.00 1.80
Hall at Tura, West Garo Hills District,  (07.12.2015) (07.12.2015)
Meghalaya

7. Maharashtra Construction of a Multi-purpose Indoor 6.00 0.695
Hall at Nashik Municipal Corporation.  (18.01.2016) (18.01.2016)

8  Tamil Nadu Laying of synthetic athletic track at 6.00 150
Tiruvannamlai, Tamil Nadu (01.03.2016) (01.03.2016)
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9. Maharashtra Construction of a Multi-purpose Indoor 6.00 1.80
Hall at Rashtrasant Tukdoji Maharaj (01.03.2016) (01.03.2016)
(RTM) Nagpur University, Maharashtra

10. West Laying of synthetic athletic track at 550 250
Bengal Vivekananda Yuba Bharati Krirangan (01.03.2016) (01.03.2016)
(Salt Lake Stadium), Kolkata, West
Bengal
1 Kerala Construction of multi-purpose indoor 6.00 1.80
hall at Pathanamthitta, Kerala (02.03.2016) (02.03.2016)
12. Andhra Construction of multi-purpose indoor 6.00 120

Pradesh hall at Vidyadharapuram, Vijayawada, (31.03.2016) (31.03.2016)
Krishna District, Andhra Pradesh

13. Odisha Laying of synthetic athletic track at 550 250
Kalinga Stadium Sports Complex, (31.03.2016) (31.03.2016)
Bhubaneswar, Odisha
ToTAL 75.00 26.395
Statement-11

List of projects sanctioned to Karnataka under USIS and Khelo India Urban
Sports Infrastructure Scheme (USIS)

Sl Name of the Grant Grant Remarks
No. Project Sanctioned Released
(Date) (Date)
1 2 3 4 5
1. Construction of 6.00 1.80 Status report on the progress
Multi-purpose (03.12.2014) (03.12.2014) of the project is called for
indoor hall at 1.80 from Government of
Belgaum. (20.09.2016) Karnataka, vide letter dated
1.00 07.06.2017 after receipt of

(28.02.2017)  which the balance instalment
will be considered for release.

2. Laying of synthetic 550 0.75 Status report on the progress
athletic track at (26.02.2015) (26.02.2015) of the project is called for
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Chamarajanagar, 150 from Government of
Chamarajanagar (20.09.2016) Karnataka, vide letter dated
District, Karnataka. 150 15.06.2017 after receipt of

(01.03.2017)  which the balance instalment
will be considered for release.

Khelo India Scheme

1. Laying of Synthetic 550 2.00 Utilisation Certificate (UC) for
Hockey Surface at (20.03.2017) (20.03.2017) <R 2.00 crore released on
Sainik School, 20.03.2017 will become due
Bijapur on 31.03.2018. The

subsequent instalments will
be considered for release
after receipt of the UC.

2. Laying of Synthetic 5.00 200 Utilisation Certificate (UC) for
Football turf at SAI (27.02.2017) (27.02.2017) ¥ 2.00 crore released on
Regional Centre, 27.02.2017 will become due
Bengaluru on 31.03.2018. The subsequent

instalments will be considered
for release after receipt of the

uc.

3. Construction of 8.00 3.00 Utilisation Certificate (UC) for
Multipurpose (24.05.2017) (24.05.2017) R 3.00 crore released on
Indoor Hall at SAI 24.05.2017 will become due
Southern Regional on 31.03.2019. The subsequent
Centre, Bangalore. instalments will be considered

for release after receipt of the
uc.

Debt of telecom companies
*103. SHRI D. RAJA: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the Chairperson of State Bank of India (SBI) has
written to Government about the highly unsustainable levels of debt of telecom
companies, if so, the details thereof;

(b) the details of the advances given to various telecom companies by public
sector banks and to what extent these loans are expected to be sticky;
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(c) whether it is also a fact that the Chairperson of SBI has wanted Government
to offer relief packages to telecom companies; and

(d) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The Chairman, SBI has
highlighted to Government the significant exposure of lenders to the telecom sector and
the assessment that stress in the sector has reached highly unsustainable levels due
to erosion of topline and earnings of telecom service providers.

(b) As per data available with Reserve Bank of India (RBI), total outstanding
(funded) advances by Public Sector Banks (PSBs) to the ‘communications' sector
(comprising of (i) telecommunications-Fixed network, (ii) telecommunication towers and
(iii) telecommunications & telecom services) stood at ¥ 63,415 crore, while total exposure
to the sector worked out to ¥ 97,681 crore. For PSBs, the Gross Non Performing Asset
(GNPA) ratio and stressed advances (GNPA + Restructured standard advances) ratio
for the sector stood at 3.68% and 11.29%, respectively, at end of Financial Year
2016-17.

(c) and (d) The Chairman, SBI has made certain recommendations for tackling
stress in the sector which inter-alia include aligning Deferred Payment Liabilities (DPL)
for spectrum to its life; rationalization of regulatory charges; quick resolution of litigation
on definition of Adjusted Gross Revenues (AGR); easing of regulation on Merger and
Acquisition (M&A) etc.

Government has already constituted an Inter-Ministerial Group (IMG) for the
sector.

Prescriptions in regional languages

t*104. DR. SATYANARAYAN JATIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state whether the doctors having knowledge of the
regional languages have been directed or will be directed to write the prescriptions in
regional languages so that the common people understand the diagnosis and
prescription?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): No, Sir. However, clause 1.5 of Ethics Regulations, 2002 of MCI provides
"Every physician should prescribe drugs with generic names legibly and preferably in
capital letters and he/she shall ensure that there is a rational prescription and use of
drugs".

tOriginal notice of the question was received in Hindi.
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Action against pilots for sending offensive messages

*105. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that the Directorate General of Civil Aviation (DGCA)
have filed police complaint against some pilots for allegedly sending offensive and
abusive messages about its officers;

(b) if so, the details thereof with the names of airlines whose pilots have
indulged in sending such derogatory or obscene messages to the officers of DGCA,;
and

(c) whether DGCA have issued any warning letter to the private airlines urging
them to take appropriate measures as per the compliance policy of the airlines, and if
so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) and (b) Yes, Sir. One of the pilots employed with one of the scheduled
airlines used obscene and derogatory language against a DGCA official and widely
circulated on whatsapp group of 34 persons. Accordingly, a police complaint was filed
by DGCA against these 34 persons on 06 Jun 2017. Some of the pilots in this whatsapp
group are employed with Indigo, Spicejet, Jet Airways and Go Air.

(¢) No, Sir. DGCA has not contemplated any action against any of the involved
pilots in the whatsapp group except filing a police complaint, which was subsequently
withdrawn upon receipt of apology from the concerned airline management and the
pilots of whatsapp group employed by them.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Implementation of National AYUSH Mission and AYUSH Gram in West Bengal

961. SHRI VIVEK GUPTA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ the details about the total amount of grant-in-aid transferred to West Bengal
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under the National AYUSH Mission and details of funds allocated under different

activities;

(b) the number of Public Health Outreach Activities organised in West Bengal,

district-wise details thereof;

(c) the details regarding the number of Integrated AYUSH Hospitals Government
is planning to start in West Bengal and the funds that it has allocated and disbursed

for the same, if any; and

(d) the number of villages selected under AYUSH Gram in West Bengal and

district-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Under Centrally Sponsored Scheme of National AYUSH Mission
(NAM), total amount of grant-in-aid of ¥ 471.230 lakhs, ¥ 1924.85 lakhs and ¥ 1,298.056
lakhs have been released during the year 2014-15, 2015-16 and 2016-17 respectively to
West Bengal. The said amount have been allocated for the activities under AYUSH
Services, AYUSH Educational Institution, Quality Control of Ayurveda, Siddha, Unani
& Homoeopathy (ASU&H) Drugs, Medicinal Plants, Flexipool and Administrative cost.

(b) Under National AYUSH Mission (NAM), eight camps have been organised
in the district of Bankura under Public Health Outreach Activities.

(c) The details of Grant-in-aid provided to West Bengal for setting up of upto
50 bedded integrated AYUSH Hospital under Centrally Sponsored Scheme of National
AYUSH Mission (NAM) are given in Statement (See below).

(d) Under National AYUSH Mission (NAM), the State Government of West

Bengal has selected the following villages district-wise under AYUSH Gram:—
() \Village - Saguna. District- Nadia.
(i)  Village- Pathra, District- Paschim Medinipur.
(iii)  Village- Polba, District- Hooghly.

(iv) Village- Sahapur, District- Malda.
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Statement

Status of 50 bedded integrated AYUSH Hospital approved for West Bengal under
National AYUSH Mission (NAM) during 2014-15, 2015-16 & 2016-17

(X in lakhs)

Sl Proposal Unit Amount Unit Amount Unit Amount

No. Approved with Approved Approved Approved Approved Approved Approved
Location during during during during during during

2014-15 2014-15 2015-16 2015-16 2016-17 2016-17

1. 50 bedded 1 300.00 - 300.00 - 300.00
Integrated AYUSH
(Ayurveda,
Homoeopathy,
Unani and Yoga
& Naturopathy)
Hospital : at
Topsikhata, District
Alipurduar.

2. 50 bedded AYUSH - - - - 1 300.00
(Ayurveda,
Homoeopathy, Unani
and Yoga &
Naturopathy)
Hospital at Paschim
Midnapur District

ToTaL 1 300.00 - 300.00 1 600.00

Standardising Ayurvedic Medicines

1962. SHRI RAM NATH THAKUR: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ the steps being taken for standardisation of ayurvedic medicines; keeping
in view the increase in demand of ayurvedic medicines owing to popularising of
ayurveda;

tOriginal notice of the question was received in Hindi.
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(b) the steps being taken for making adequate availability of medical ingredients

required in manufacturing of medicines; and

(c) the standards being set for quality control in market and steps being taken
to ensure that each medicine is manufactured in accordance with the set standards?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) The Government has established Pharmacopoeia Commission for
Indian Medicine and Homoeopathy under the Ministry of AYUSH. Prime mandate of
the Pharmacopoeia Commission is to steer the work of developing quality standards
of Ayurvedic, Siddha, Unani and Homoeopathic drugs and publish and revise Ayurvedic
& other Pharmacopoeias, Formularies and regulatory compendia of these drugs.
Pharmacopoeia Committees and Pharmacopoeia Laboratories of Indian Medicine and
Homoeopathy are in place for development of respective standards and to undertake
quality analysis of Ayurvedic, Siddha, Unani and Homoeopathic medicines.

(b) National Medicinal Plants Board is established under the aegis of Ministry
of AYUSH to coordinate and support cultivation, conservation, resource augmentation
and sustainable development of medicinal plants for making available quality raw
materials to the AYUSH drug industry. Financial assistance is provided for these
activities through Central Sector Scheme and Centrally Sponsored Scheme of National
AYUSH Mission and technical guidelines have been published and disseminated to

promote scientific development, cultivation and harvesting of medicinal plants.

(c) Government has published Pharmacopoeias & Formularies containing
standards of drugs and Good Manufacturing Practices are prescribed under the
provisions of Drugs & Cosmetics Act, 1940 and Rules, 1945, both of which are mandatory
for the industry to comply in the manufacturing of Ayurvedic, Siddha, Unani and
Homoeopathic medicines. Ayurvedic pharmacopoeia contains monographs of 645 single
drugs and 202 compound formulations; Unani Pharmacopoeia contains monographs of
298 single drugs and 150 compound formulations; Siddha pharmacopoeia contains
monographs of 139 single drugs and Homeopathic Pharmacopoeia contains 1117
monographs. Similarly, Ayurvedic Formulary contains 985 standardised formulations,
Unani Formulary contains 1229 standardised formulations and Siddha Formulary contains

399 standardised formulations.
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New AYUSH colleges

963. SHRI BASAWARAJ PATIL: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ how many new AYUSH colleges were approved by the Ministry during
current year and the State-wise and subjectwise (Ayurveda, Yoga, Unani, Siddha,
Homoeopathy, etc.) details thereof; and

(b) whether there are any applications from Karnataka which were rejected, if
so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) A total of 73 Letter of Intent (LOI) have been issued by the Ministry
during the current year to establish new Ayurveda, Siddha, Unani and Homoeopathy
Colleges. The State-wise and subject-wise details are given in the Statement
(See below).

(b) Three applications (01 Ayurveda. 01 Unani and 01 Homoeopathy) received from
Karnataka have been rejected as detailed below:

Reason No. of college
Late submission of application 01 Ayurveda
Non-availability of functional Unani hospital in the campus 01 Unani

of proposed college

Non-submission of documents related to registered objectives 01 Homoeopathy
of trust, land mortgage and copy of inspection report of Local
Inspection Committee

Statement

State-wise and subject-wise details of Letter of Intent issued by the Ministry
during the current year to establish new Ayurveda, Siddha, Unani and
Homoeopathy Colleges

(Ason 21.07.2017)
SI. No. State/lUT  Ayurveda Siddha Unani Homoeopathy Total
1 Gujarat 10 00) 00) 03 13
2. Jammu and 01 00 0 0 01

Kashmir
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SI. No. State/UT  Ayurveda Siddha Unani Homoeopathy Total
3 Karnataka 08 00 00 00 08.
4, Madhya 08 00 00 00 08
Pradesh
5. Maharashtra o 00 00 03 07
6. Punjab 01 00 00 00 01
7. Tamil Nadu 00 01 00 00 01
8. Telangana 00 00 00 01 01
9. Uttar Pradesh 24 00 02 00 2
10.  Uttarakhand 06 00 00 00 06
11.  West Bengal 01 00 00 00 01
TotaL 63 01 02 07 73

Achieving targets set under SAAPs

964. SHRI C. M. RAMESH: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ whether it is a fact that under National AYUSH Mission, State Annual
Action Plans (SAAPs) are prepared for every State;

(b) if so, the details of SAAP prepared for Telangana and Andhra Pradesh
during the last three years, year-wise and Statewise; and

(c) the details of physical targets set and achieved during the above period,
Statewise and year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) to (c) Yes, under Centrally Sponsored Scheme of National AYUSH
Mission, State Annual Action Plans (SAAPs) are prepared by every State/UT. The
details of SAAP prepared by the States of Telangana and Andhra Pradesh along with
physical targets proposed and status of approval of Ministry of AYUSH during the last
three years are given in the Statement (See below).

Implementation of the scheme comes under the purview of respective State
Governments and presently they are under different stages of implementation. Further,
till date States of Telangana and Andhra Pradesh have not reported the physical
achievement cum performance against the approved activities as projected in the State
Annual Action Plan.
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Medicines made from herbs/plants

1965. SHRI P. L. PUNIA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ the number of medicines made of herbs/plants as per the traditional knowledge
books of India and the number of medicines which have been patented and the details
thereof;

(b) whether it is a fact that some countries are patenting the Indian medicines,
if so, the number of such incidents came to light and the details along with the actions
being taken by Government; and

(c) whether Government proposes to amend the Drugs and Cosmetics Act, 1940
and Rules, 1945 with a view to register the Ayurvedic medicines?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) First Schedule to the Drugs & Cosmetics Act, 1940 provides the lists
of 104 authoritative books of Ayurveda, Siddha and UnaniTibb on the basis of which
classical or traditional medicines and patent or proprietary medicines can be manufactured
under license. Presently, 8359 licensed drugs manufacturing units of traditional Indian
medicine (Ayurveda, Siddha and UnaniTibb) are reported to exist in the country and
3,35,260 formulations based on traditional knowledge books are documented in the
Traditional Knowledge Digital Library (TKDL) in a digitized format. Details of patents
granted by Indian Patent Office to formulations/ processes based on herbs/plants are
given in the Statement.

(b) Incidences of filing patent applications based on traditional Indian medicinal
knowledge are reported from some foreign countries. In India, Government has set up
Traditional Knowledge Digital Library for preventing piracy and its access has been
provided to 12 International Patent Offices under non-disclosure agreement. With the
help of this tool, grant of patent in 220 cases has been prevented and invalidated. The
criteria of patentability i.e novelty, inventive step and industrial applicability are followed
uniformly across all the patent offices in the world. A patent cannot be granted by any
country for products/processes, if they are already in public domain and do not fulfill

tOriginal notice of the question was received in Hindi.



Written Answers to [25 July, 2017] Unstarred Questions 77

the patentability criteria. Indian traditional medicines being well documented in literature
and TKDL cannot be patented in India or elsewhere. All countries provide mechanism
for challenging any wrongly granted patent and invalidation of the same. Relevant
steps for such proceedings are initiated by the respective Governments.

(c) Manufacturing of Ayurvedic medicines under license is regulated in
accordance with the provisions of chapter IVA of Drugs and Cosmetics Act, 1940 and
Rules 151 to 169 of the Drugs and Cosmetics Rules, 1945, which are enforced by the
State Governments. Amendments in these provisions are made, if required, on the
recommendations of Ayurvedic, Siddha and Unani Drugs Technical Advisory Board
following a stipulated procedure of consultation and approval. Registration of Ayurvedic
medicines is not envisaged in the existing regulatory provisions.

Statement

(A) Details of Patents granted bv the Indian Patent Office to medicines
made of herbs/plants

Central Council for Research in Ayurvedic Sciences (CCRAS)

Sl Patent Patentee  Country  Date of Title
No.  Number Grant

1 141170 CCRAS India 28.07.1976 AYUSH-56 - Process for
preparation of therapeutically
active anti-epileptic preparation

2. 152863 CCRAS India 28.07.1980 AYUSH-64 - A process for the
preparation of a therapeutically
active anti-malarial preparation.

3. 186243 CCRAS India 15.02.2002 Ksharsutra -A medicated thread
for Ano-rectal diseases

4, 193336 CCRAS India 8.11.2004 AYUSH Ghutti -"A herbo-
mineral formulation" for cough
and cold

5. 196916 CCRAS India 07.07.2006 BAL RASAYAN -A process for
the preparation of a herbo-
mineral preparation for general
immunity and strengthening of
children
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Central Council for Research in Unani Medicines (CCRUM)

Sl.

No.

Patent
Number

Patentee

Country

Date of
Grant

Title

244034

249180

250021

249186

250196

250700

251453

252163

CCRUM

CCRUM

CCRUM

CCRUM

CCRUM

CCRUM

CCRUM

CCRUM

India

India

India

India

India

India

India

India

19/11/2010

14/10/2011

02/12/2011

14/10/2011

23/12/2011

27/01/2012

23/03/2012

30/04/2012

Z. N. 5- A herbal composition
against bronchial asthma and
process for preparation thereof

Cap. Habis- A herbal
composition effective against
nazfuddam and a process for
the preparation thereof

Cap. Mubarak- A novel herbal
composition effective as anti
pyretic and to a process for the
preparation thereof

Cap. Nazla- A novel herbal
composition effective against
coryza and a process for
preparing thereof

Qurs. Mafasil-A novel herbal
composition (sugar coated)
effective against rheumatoid
arthritis

Cap. Hudar- A herbal
composition effective against
arthritis and to process for the
preparation thereof

Qurs. Mulaiyin- A novel herbal
composition and a process for
preparation thereof effective
against constipation

Cap. Deedan- A Novel Herbal
Composition and a Process for
preparation thereof effective
against Abdominal Worm
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Central Council for Research in Siddha (CCRS)

Sl Patent Patentee Country  Date of Title
No.  Number Grant
1 166740 CCRAS India 11/09/1987 777 QOil-for Psoriasis

(B) Patents Granted to Foreign Companies for formulations/processes based on
Herbal/plant -based products as on 30-6-2017

Sl Patent Patentee Country Date of Title
No.  Number Grant
1 2 3 4 5 6
1 202269 M/s. Universitat Switzerland 12/09/2006 Medicament or nutritional
bern formulation containing
plant extract
2. 206049 Tianjin tasly China 16/04/2007 A method of producing a
pharmaceutical herbal composition for
co., Itd. angina pectoris method to
prepare same and uses
thereof
3. 208786 Bright future China 09/08/2007 A composition comprising
pharamaceutical epidemium extract for
laboratories treatment of prostatic
limited hyperplasia and method of
epimedium herb extraction
4. 211690 Ropapharm b.v. Netherlands 07/11/2007 Process for preparation of
a composition for both
human and veterinary
application
5. 214166 Tianjin tasly China 05/02/2008 Herbal composition for
pharmaceutical angina pectoris, method
co., Itd. to prepare same and uses
thereof
6. 216577 Tianjin tasly China 17/03/2008 Herbal composition for

pharmaceutical
co. Itd.,

angina pectoris
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1 2 3 4 5 6

7. 219566 Bui, cuong, q. USA. 07/05/2008 Nutraceutical for the
prevention and treatment of
cancers and diseases
affecting the liver

8. 221614 Maoxiang wang China 27/06/2008 A herbal injection and a
method to produce the
same

9. 221711 Suleiman dado  Austria 02/07/2008 A process for preparing a
novel medicament mixture

10. 237838 Morinaga milk  Japan 11/01/2010 Aloe vera extract, method

industry co., Itd of producing aloe vera
extract, and hyperglycemia
improving agent

11. 238006 Bright future China 18/01/2010 A pharmaceutical

pharmaceutical composition for the
laboratories treatment of prostatic
limited hyperplasia and prostatitis

12. 238845 Viamonte, USA. 24/02/2010 A non-toxic mucosal

manuel jr. disinfectant composition

13. 240243 Dong wha Republic of 30/04/2010 A pharmaceutical

pharm.co.ltd Korea composition comprising
herb extracts of puerariae
radix and mori cortex in the
ratio 1:1

14. 242467 Indena s.p.a. Italy 27/08/2010 "A composition for the
better  treatment of
rheumatoid arthritis"

15. 243564 Sage r&d USA. 26/10/2010 A  process for the
preparation of a herbal
composition for the
treatment of viral infections

16. 243848 Scandinavian Sweden 09/11/2010 Formulation for treating

obesity and associated
metabolic syndrome
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1 2 3 4 5 6

17. 246818 Development Taiwan 16/03/2011 Pharmaceutical
center for composition for the
biotechnology treatment of

rheumatoidarthritis

18. 248562 Lifeline US.A. 25/07/2011 An antioxidant-promoting
nutraceuticals composition
corporation

19. 253024 Indena s.p.a. Italy 15/06/2012 "A composition, for the

treatment of an affection of
the oral cavity and upper
respiratory tract"

20. 263530 Development China 31/10/2014 A pharmaceutical
center for composition and process
biotechnology thereof for the preparation

of plant extracts for treating
skin  disorders  and
enhancing healing of
wounds

21. 265328 CSIR South 19/02/2015 Treatment of erectile

Africa dysfunction and libido
enhancement

22. 272056  V-biotek Denmark 16/03/2016 A process for preparing
holding aps an extract of trigonella

foenum graecum

23. 278986 Kartar singh UK. 06/01/2017 Cosmetic or pharmaceutical
lalvani preparation for the skin

24. 284222  Sabell Canada 6/14/2017 Herbal compositions and

corporation

methods for treating

hepatic disorders

state:

International Research Institute of Ayurveda in Kerala

966. SHRI C.P. NARAYANAN: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to

(@ whether Government of Kerala has requested for financial support of
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Government to establish an International Research Institute of Ayurveda to standardize
Ayurvedic medicines and to coordinate Ayurveda with modern biotics on the basis of
DPR being prepared;

(b) whether Government has examined the proposal in detail; and

(c) whether such a path-breaking initiative to update and modernize traditional
medicine in the country will be supported by the Centre in all aspects including
finances, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK):

(@ The Government of Kerala has requested for financial support of the Central
Government to establish and International Research Institute of Ayurveda. However,
the State Government is yet to furnish the DPR.

(b) The proposal of the Government of Kerala could not be examined for the
want of DPR and other relevant information.

() The Central Government is not able to examine the feasibility of supporting
the initiative because the State Government has not provided the DPR and other
relevant information.

New Yoga Training Institutes in Rural Areas

967. SHRIMATI SAROJINI HEMBRAM:
SHRI NARAYAN LAL PANCHARIYA:

Will the Minister of AYURVEDA, YOGA AND NATUROPATHY, UNANI, SIDDHA
AND HOMOEOPATHY (AYUSH) be pleased to state:

(@ whether Government has any proposal to open new and more number of
Yoga Training Institutes in rural and remote places of the country and also at each
district-level so as to bring more awareness among people on the benefit of Yoga
practice;

(b) if so, the details and the steps taken to promote Yoga and Naturopathy in
rural areas; and

(c) presently how many institutions with proper facilities are functioning in the
rural villages, State-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) There is no such proposal with the Ministry of AYUSH at
present to open new and more number of Yoga Training Institutes in rural and remote
places of the country and also at each district-level. However, the Ministry takes up
the opening of Yoga Training Institutes (including in rural and remote places) through
the Centrally Sponsored Scheme of National AYUSH Mission (NAM). Under NAM,
there is a provision of financial assistance to the States/ UTs for AYUSH Wellness
Centre, including Yoga. Under this scheme 755 AYUSH Wellness Centres including
Yoga receive assistance from Ministry of AYUSH. The States/ UTs-wise details are
given in the Statement (See below).

The Ministry, through Central Council for research in Yoga and Naturopathy
(CCRYN) takes the following steps to promote Yoga and Naturopathy in the country:

(i) Clinical Research- Infant Mortality Rate (IMR) and Collaborative.
(i) Establishment of Out Patient Department (OPD)of Yoga and Naturopathy.

(i) Training, Propagation and Promotional Activities throughparticipation in
Health melas/ exhibition.

(iv) Celebration of International Day of Yoga by organising One Month Yoga
Training Programme in all districts of India.

Further through the National Institute of Naturopathy (NIN) Pune the following
steps are taken:

(i) Free Consultation

(i) Modern Naturopathy Clinic
(i) Yoga Classes

(iv) Acupressure Clinic

(v) Free weekly Lectures

(vi) Health Workshop

(c) At present no such institution of the Central Government is functioning in
the rural villages.
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Statement

States/UTs-wise AYUSH Wellness Centres assisted during the financial year
2014-15, 2015-16 and 2016-17 under NAM.

SI. No.  States/UTs Name 2014-15 2015-16 2016-17
1 Andaman and Nicobar Islands 3 3

2. Andhra Pradesh 4 9 -

3. Arunachal Pradesh 1 1

4. Assam 2 2 10
5. Bihar

6. Chandigarh 3

7. Chhattisgarh 10 12

8. Dadra and Nagar Haveli

9. Daman and Diu 2 2
10. Delhi 1 4 4
11. Goa 4 4
12, Gujarat 5 6
13. Haryana 21 10

14. Himachal Pradesh 31 14
15, Jammu and Kashmir 4 2 12
16.  Jharkhand 1

17. Karnataka

18.  Kerala 5 10 2
19.  Lakshadweep 1
20.  Madhya Pradesh 3 3

21. Maharashtra
22.  Manipur 3 3 3

23. Mizoram 5 3
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SI. No.  States/UTs Name 2014-15 2015-16 2016-17
24.  Meghalaya 1

25. Nagaland 1 3 4
26.  Odisha A 14
27. Puducherry 1 1 1
28. Punjab 2

29.  Rajasthan 295
30.  Sikkim

31 Tamil Nadu 9 17
32.  Telangana 2 4 5
33.  Tripura 12 5 5
34.  Uttar Pradesh 17 P2

35. Uttarakhand

36.  West Bengal

ToTAL 57 211 487

Strategic disinvestment of Air India

968. SHRI SANJAY SETH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government has given in principle approval for strategic
disinvestment of state owned Air India;

(b) if so, the details thereof including the modalities being worked out in this
regard;

(c) the total market share and the quantum of debt of Air India as on date;

(d) whether Government will consult all stake holders including workers' union
before going for disinvestment;

(e) if so, the details thereof; and

() the time by which this strategic disinvestment will take place?



86  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) The Cabinet Committee on Economic Affairs
(CCEA) in its meeting held on 28.06.2017 has given in-principle approval for considering
strategic disinvestment of Air India and its five subsidiaries and constitution of Air
India Specific Alternative Mechanism.

To implement the decision of CCEA, appointment of Transaction Adviser, Legal
Adviser and Asset Valuer shall be taken up as per terms and conditions and scope of
work of Advisers/ Valuer in accordance with the model RFPs suggested by the Department
of Investment and Public Asset Management.

(c) The domestic market share of Air India for the FY 2016-17 is 14.2%. The total
debt of Air India Limited as on 31st March, 2017 is T 48,876.81 crores (Prov.).

(d) to (f) To implement the CCEA decision, an Air India Specific Alternative
Mechanism has been constituted which will decide the course of further action.

Capacity constraints at airports

969. SHRI K.R. ARJUNAN: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that the Directorate General of Civil Aviation (DGCA) has
cleared a summer schedule of 17,170 domestic flights a week from 77 airports by 12
airlines;

(b) if so, the details thereof;

() whether it is also a fact that according to Airports Authority of India (AAI)
those big airports are bursting at the seams; and

(d) whether it is also a fact that the airlines have ordered hundreds of planes
but no one knows where they will be parked?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Yes, Sir. 17,170 weekly domestic departure slots
for Summer Schedule 2017 for 77 airports by 12 airlines were approved in Slot
Coordination Committee meeting which was held from 14th to 17th February, 2017.

(c) Yes, Sir. There is a significant growth in the top 7 airports, according to
domestic passenger traffic during 2016-17 which handles about 68% of total domestic
passenger traffic in the country.
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(d) Airports Authority of India (AAI) has coordinated with scheduled domestic
operators for their future aircraft acquisition plan and their intention to park the number
of aircrafts at AAI Airports. Accordingly, AAI has planned for creating additional
aircraft parking stands at various AAI airports across India.

Low cost fare by airlines

970. DR. SANJAY SINH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government proposes to limit the low cost fares for the Airlines
who will have ATRs aircrafts and regional services;

(b) whether Government is giving subsidy to the Airlines for ATR services in
the regional sectors;

(c) whether it is also a fact that the foreign countries are giving better offers
to low costs carriers which lower the rates of tickets thereof; and

(d) the details of Indian tourists deported for overseas destinations during last
three years and the average price of the tickets?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) No Sir. With the repeal of Air Corporation Act in
March 1994, the provision of tariff approval was dispensed with by the Government.
Airlines were made free to fix the reasonable tariff under the provision of Sub-rule (1)
of Rule 135, Aircraft Rules 1937 having regard to all relevant factors, including the cost
of operation, characteristics of service, reasonable profit and the generally prevailing
tariff.

(€) No such analysis has been carried out by Ministry of Civil Aviation

(d) Information specific to Indian tourist departed for overseas destination and
their average air ticket price is not required to be submitted by scheduled domestic
airline to DGCA.

Flight package tourism in the country

971. SHRI RIPUN BORA: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Government proposes lowcost regional flights in the country;
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(b) if so, the present number of low cost airports under commercial operations
in the country therein;

(c) the details of the proposal of new airports and the operations therefrom,
citywise; and

(d) whether Government also plans for "flight-package™ like railways tourism in
the country and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) Ministry of Civil Aviation has launched Regional
Connectivity Scheme (RCS)-UDAN (Ude Desh ka Aam Nagrik) on 21.10.2016. In 1st
round of bidding, 27 proposals of the airlines to operate RCS flights from/to 43 RCS
airports have been awarded. Details are given in Statement (See below).

Cabinet Committee on Economic Affairs has approved the proposal for revival of
50 un-served / under-served airports / airstrips of the State Governments, Airports
Authority of India and Civil enclaves at an estimate cost of ¥ 4500 crores, in three
financial years starting from 2017-18. However, the revival of airstrips/airports will be
‘demand driven’, depending upon firm commitment from airline operators as well as from
the State Government for providing various concessions as airports will be developed
without insisting on financial viability.

(d) Offer of various types of services is the prerogative of airlines based on
their assessment.

Statement

Details of unserved and under-served Airports in the country

SI. No. Name of unserved and States
under-served Airport

1 2 3

1 Bathinda Punjab

2. Shimla Himachal Pradesh
3 Agra Uttar Pradesh

4, Bikaner(Nal) Rajasthan

5. Gwalior Madhya Pradesh
6. Kadapa Andhra Pradesh
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1 2 3

7. Ludhiana Punjab

8. Nanded Maharashtra

9. Pathankot Punjab

10. Vidyanagar Karnataka

11. Andal (Durgapur) West Bengal
12, Burnpur West Bengal
13. Cooch Behar West Bengal
14. Jamshedpur Jharkhand

15. Rourkela Odisha

16. Bhavnagar Gujarat

17. Diu Oaman and Diu
18. Jamnagar Gujarat

19. Adampur Punjab

20. Kandla Gujarat

21 Kanpur(Chakeri) Uttar Pradesh
22. Kullu(Bhuntar) Himachal Pradesh
23. Mithapur (Dwarka) Gujarat

24, Mundra Gujarat

25. Pantnagar Uttarakhand

26. Puducherry Puducherry

27. Porbandar Gujarat

28. Shillong(Barapani) Meghalaya

29. Ambikapur Chhattisgarh
30. Bilaspur Chhattisgarh
3L Jagdalpur Chhattisgarh
32 Jaisalmer Rajasthan

33 Jalgaon Maharashtra
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1 2 3

3. Jeypore Odisha

35. Jharsuguda Odisha

36. Kolhapur Maharashtra
37. Mysore (Mandacally) Karnataka
38. Neyveli Tamil Nadu
39. Ozar Nasik Maharashtra
40. Raigarh Chhattisgarh
41. Salem Tamil Nadu
42. Sholapur Maharashtra
43. Utkela Odisha

Construction of airports in nepal by AAI

972. SHRI A.K. SELVARAJ: Will the Minister of CIVIL AVIATION be pleased to

state:

(@ whether it is a fact that the Airports Authority of India (AAI) is planning
to assist the Nepal authorities for building three airports in Nepal;

(b) if so, the details thereof;

(c) whether it is also a fact that these airports will be constructed by Airports
Authority of India; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Airports Authority of India had conducted site visit
to the proposed Nijgadh International Airport at Nepal, as a part of its business study.
However, AAI has not undertaken any contract for construction of any airport in Nepal.

(c) At present, there is no such proposal.

(d) Does not arise.
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Provision of parking base to Indigo airlines at Gannavaram airport

973. SHRI T.G. VENKATESH: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether it is a fact that the Ministry is planning to provide Parking Base

to Indigo Airlines at Gannavaram Airport in Andhra Pradesh; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No, Sir.

(b) Does not arise.
Better air connectivity for North Eastern region

974. SHRI K. BHABANANDA SINGH: Will the Minister of CIVIL AVIATION be

pleased to state:

(@ whether the Ministry has any scheme for providing better air connectivity

in North-Eastern States and if so, the details thereof;

(b) whether the existing airlines charge hefty airfares in peak seasons, if so, the

details thereof and the reasons therefor; and

(c) whether the Ministry would frame a scheme so that airfares of poorly
connected regions by other modes of transportation remain affordable to the general

public,if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Ministry of Civil Aviation has launched Regional
Connectivity Scheme (RCS)-UDAN (Ude Desh ka Aam Nagrik) scheme on 21-10-2016
for providing connectivity to un-served and under-served airports of the country,
including North-Eastern States. The primary objective of RCS is to facilitate/ stimulate
regional air connectivity by making it affordable by providing Viability Gap Funding
(VGF) and other concessions to the selected airline operators under RCS. The airlines
based on their assessment of demand on particular routes and submit proposals at the

time of bidding under RCS from time to time.
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Airfare cap under RCS-UDAN for fixed wing aircraftrgnges from T 1420/- for 151
kilometers to ¥ 3500/- for >800 kilometers. Details of Airfare caps specified for various
stage lengths for fixed wing aircraft / flight duration for helicopters are given in
Statement-1 (See below). Details of applicable VVGF caps for operations through Category-
1, Category-2 and Category-3 fixed wing aircraft for a particular stage length or for
operations through helicopters for a particular flight duration are given in
Statement-11 (See below).

Airports Authority of India(AAl), the implementing agency of Regional Connectivity
Scheme (RCS) -UDAN after first round of bidding has awarded 27 numbers of proposals
involving 31 unserved, 12 under-served airports. Out of which 6 airports are in
North-Eastern region.

(b) With repeal of Air Corporation act in March 1994, the Indian domestic
aviation was totally deregulated. Airlines are free to induct capacity with any aircraft
type, free to select whatever markets and network they wish to service and operate.
In this regard, Government has laid down Route Dispersal Guidelines with a view to
achieve better regulation of air transport services taking into account the need for air
transport service of different regions of the country including North-Eastern States. It
is, however, up to the airlines to provide air services to specific places depending upon
the traffic demand and commercial viability. As such, the airlines are free to operate
anywhere in the country subject to compliance of route dispersal guidelines issued by

Government.

(c) Airlines offer fares on various levels which are driven by demand and market
forces and as the demand goes up the seats on lower fare levels get filled. This is a
global practice in the aviation industry. Airline pricing forms the strategic framework,
day-to-day tactical changes in pricing to respond to demand/supply and market dynamics
is through the Inventory Management process. However, Airlines remain compliant to
the statutory provisions of Sub-Rule 2 of Rule 135 as long as the fare charged by them
does not exceed the fare established and displayed on their respective websites.

With the repeal of Air Corporation Act in March, 1994, the provision of tariff
approval was dispensed with by the Government. Airlines were made free to fix the
reasonable tariff under the provision of Sub Rule (1) of Rule 135, Aircraft Rules 1937
having regard to all relevant factors, including the cost of operation, characteristics of
services, reasonable profit and the generally prevailing tariff.
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Statement-1

Details of airfare caps specified for various stage lengths for fixed wing aircraft/
flight duration for helicopters

Annexure-2: Airfare Cap under RCS

Airfare Cap to be considered for respective stage lengths / flight duration are as follows
(Refer Section 2.3 above):

Airfare Cap for Fixed-wing aircraft

SI. No.  Stage Length (in km) Airfare Cap per RCS Seat (in INR)
1 151 -175 1,420
2 176-200 1,500
3 201 - 225 1,580
4. 226 - 250 1,670
5 251 -275 1,750
6 276 - 300 1,830
7. 301-325 1,920
8. 326 - 350 2,000
9. 351-375 2,080
10. 376-400 2,170
11. 401 -425 2,250
12, 426 - 450 2,330
13. 451 -475 2420
14. 476-500 2,500
15. 501 -525 2,500
16. 526 - 550 2,590
17. 551-575 2,680
18. 576 - 600 2,770
19. 601 - 625 2,860
20. 626 - 650 2,950

21 651-675 3,050
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SI. No.  Stage Length (in km) Airfare Cap per RCS Seat (in INR)
22. 676-700 3,140
23. 701-725 3,230
24. 726 - 750 3,320
25. 751-775 3410
26. 776 - 800 3500
27. >800 3,500

Airfare Cap for Helicopters

SI. No. Flight Duration Airfare Cap per RCS Seat
(in minutes) (in INR)
1 00-30 2,500
2 31-35 2,900
3 36-40 3,350
4. 41 -45 3,750
5 46-50 4,150
6 51-55 4,600
7. 56-60 5,000
8. >60 5,000
Statement-11

Details of applicable VGF Caps for operations through Category-1, Category-2
and Category-3 fixed wing aircrafts for a particular stage length or for
operation through helicopters for a particular flight duration

Annexure-3: VGF Cap under RCS

VGF Cap to be considered for respective stage lengths / flight duration are as follows
(Refer Section 2.5 above).

VGF Cap for operations through Category-1 Fixed-wing aircraft

SI. No.  Stage Length (in km) VGF Cap per RCS Seat (in INR)

1 151-175 2,470
2. 176-200 2,730
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SI. No.  Stage Length (in km) VGF Cap per RCS Seat (in INR)
3 201-225 2,980
226 - 250 3220
5. 251 -275 3480
6. 276 - 300 3730
7. 301-325 3,980
326 - 350 4230
9. 351-375 4,480
10. 376 - 400 4,730
11. 401 -425 4,980
12. 426-450 5230
13. 451 - 475 5480
14. 476 - 500 5,730

VGF Cap for operations through Category-2 and Category-3 Fixed-wing aircraft

SI. No.  Stage Length (in km) VGF Cap per RCS Seat (in INR)
1 151 -175 2,350
2 176 -200 2,600
3 201-225 2,840
4. 226 - 250 3,070
5. 251-275 3270
6. 276 - 300 3,360
7. 301-325 3440
326 - 350 3530
9. 351-375 3,620
10. 376 - 400 3,700
11. 401 - 425 3,790
12, 426 - 450 3,880

13. 451 -475 3,960
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SI. No.  Stage Length (in km) VGF Cap per RCS Seat (in INR)
14. 476 - 500 4,050
15. 501 - 525 4,220
16. 526 - 550 4,300
17. 551 -575 4,380
18. 576 - 600 4,460
19. 601 - 625 4,540
20. 626 - 650 4,620
21. 651 - 675 4,690
22. 676 - 700 4,770
23. 701-725 4,860
24. 726 - 750 4,940
25. 751-775 5,020
26. 776 - 800 5,100
27. >800 5,100

VGF Cap for operations through Helicopters

SI. No. Flight Duration VGFCap per RCS Seat
(in minutes) (in INR)
1 00-10 0
2. 11-15 700
3 16-20 1,800
4. 21-25 - 2,900
5. 26-30 3,900
6. 31-35 4,600
7. 36-40 5,200
8. 41 -45 5,900
9. 46-50 5,900
10. 51-55 5,900
11 56-60 5,900
12. >60 5,900
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Privatisation of Air India

975. SHRI NARESH GUJRAL : Will the Minister of CIVIL AVIATION be pleased
to state:

(@ in view of the Cabinet decision to privatise Air India, has any policy been
formulated as to the modalities to be adopted for the privatisation; and

(b) whether any assessment has been made of the commercial value of landing
rights in various countries that Air India enjoys at present?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) The Cabinet Committee on Economic Affairs
(CCEA) in its meeting held on 28.06.2017 has given in-principle approval for considering
strategic disinvestment of Air India and its five subsidiaries and constitution of Air
India Specific Alternative Mechanism to guide the process on strategic disinvestment
from time to time.

To implement the CCEA decision, an Air India Specific Alternative Mechanism has
been constituted which will decide the course of further action.

Subsidised air connectivity for North Eastern region

976. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether regional air connectivity has been recognised as a prime mover for
unlocking the economic potential of North Eastern Region (NER); and

(b) whether road map is under consideration for saturating NE region with
substantially subsidised air connectivity?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Ministry of Civil Aviation has launched Regional
Connectivity Scheme (RCS)-UDAN (Ude Desh ka Aam Nagrik) scheme on 21-10-2016
for providing connectivity to un-served and under-served airports of the country. The
primary objective of RCS is to facilitate/ stimulate regional air connectivity by making
it affordable by providing Viability Gap Funding (VGF) and other concessions to the
selected airline operators under RCS. The interested airlines based on their assessment
of demand on particular routes and submit proposals at the time of bidding under RCS
from time to time.



98  Written Answers to [RAJYA SABHA] Unstarred Questions

Airports Authority of India (AAIl), the implementing agency of Regional
Connectivity Scheme (RCS) -UDAN after first round of bidding has awarded 27 numbers
of proposals involving 31 unserved, 12 under-served airports. Out of which 6 airports
are in North-Eastern region.

Periodical bidding would be a continues process under the Scheme for expanding
the Regional Connectivity.

Growth in domestic passenger air traffic flow

977. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that substantial growth has been registered in passenger
air traffic flow in certain domestic sectors during last few years;

(b) if so, the details showing the growth during the last three years, sector-wise;

(c) whether any study has been conducted to assess the reasons for sluggish
air traffic flow in other domestic sectors and find out the reasons; and

(d) which are the new domestic and international sectors identified for promotion
during 2017-18?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Sector wise passenger growth is not maintained
by Government. However, passenger carried by the scheduled domestic airlines during
the year 2014, 2015, 2016 & 2017 (up to June) and growth with respect to corresponding
previous period are as follows:—

Year Passenger Carried (In Lakhs) % of Growth
2014 673.82 -

2015 81091 20.35
2016 998.88 2318
2017 561.55 18.03
Upto June

(¢) No such study has been conducted.
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(d) With repeal of Air Corporation Act in March 1994, the Indian aviation was
totally deregulated. Airlines are free to induct capacity with any aircraft type, free to
select whatever markets and network they wish to service and operate. In this regard,
Government has laid down Route Dispersal Guidelines (RDGs) with a view to achiever
better regulation of air transport services taking into account the need for air transport
services of different regions of the country. It is, however, up to the airlines to provide
air services to specific places depending upon the traffic demand and commercial
viability. As such, the airlines are free to operate anywhere in the country subject to
compliance of RDGs issued by Government.

The operations on international routes is regulated under Bilateral Agreement
between Government of India and the foreign Government and allocation of traffic
rights to the airline.

Establishment of airbase centre at Adilabad in Telangana

978. SHRI DHARMAPURI SRINIVAS: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the Ministry has received any proposal from Government of
Telangana requesting for establishment of Airbase Centre at Adilabad,;

(b) if so, the details thereof; and
(c) the response of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No, Sir.

(b) and (c) Do not arise.
Misbehaviour with airport employees

979. DR.PRADEEP KUMAR BALMUCHU: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether Government has taken note of the recent incident took place at
Visakhapatnam Airport where an Hon'ble Member of Parliament has misbehaved with
Airport Employee, if so, the details thereof;

(b) whether Government has any plan of laying down the rules to be observed
in such incidents in future; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Yes, Sir. It has been brought to the notice of the Government
that an incident took place at Visakhapatnam Airport which involved an Hon'ble Member
of Parliament.

(b) and (c) The Directorate General of Civil Aviation (DGCA) has issued Civil
Aviation Requirements (CAR) Section - 3 Series - M. Part - VI titled "Handling of
Unruly/disruptive passenger" in this regard.

Mandatory requirement of PAN/Aadhaar/Passport to buy air tickets

980. DR.PRADEEP KUMAR BALMUCHU: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether it is a fact that the Ministry is planning to make it mandatory to
submit PAN/ Aadhaar/ Passport for purchase of air tickets;

(b) if so, the details thereof; and
(c) by when this will come into force,the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): (a) to (c) Various stakeholder consultations have been conducted
and suggestions have been received for air passengers to furnish a digital identification
number at the time of purchasing an air ticket to enable seamless air travel. The
upgradation of technology for passenger's facilitation is a continuous process.
Discussions are held regularly with diverse stakeholders on the usage of technology
for the benefit of passengers and adopting common protocols for data sharing across
airlines, airports, travel agents and others. Ministry of Civil Aviation has constituted
three Committees which inter-alia includes a Technical Committee for implementation
of technology-enabled seamless passenger facilities across airports in India. No specific
timeline has been fixed because input will be received from the Committee periodically
regarding appropriate technology standards and interoperability protocols.

Impact assessment of joint ventures operating green-field airports

981. DR. KANWAR DEEP SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether any performance/impact assessment of joint ventures operating our
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green-field airports has been done to find out, if these have achieved the desired
objectives;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and whether such a study will be done and by
when?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) At present, four Greenfield airports at Hyderabad,
Bangalore, Cochin and Durgapur are operational out of which Hyderabad and Bangalore
airports have been developed by setting Joint Venture under Public Private Partnership
(PPP) mode. Ministry of Civil Aviation has not conducted any specific performance
assessment of joint venture companies of these airports. However, these PPP experiments
have helped to create world class airports, which is regularly reflected in the Airport
Service Quality (ASQ) rankings carried out globally by the Airports Council International
(ACI) on annual basis. Hyderabad and Bangalore airports continuously feature among
the top five airports in their respective categories.

Private investment in aviation sector

982. DR. KANWAR DEEP SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that the Ministry proposes to invite private investments
for meeting the future demand in Aviation sector;

(b) if so, the status thereof;
(c) what are the specific areas identified; and
(d) what will be the role of Airports Authority of India (AAI) in this endeavour?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) The National Civil Aviation Policy, 2016 envisages
development of airports under Public Private Partnership (PPP) mode. Recently, State
Government of Goa has awarded the project of setting up of a Greenfield Airport at
Mopa under PPP mode whereas Government of Maharashtra has completed tendering
process for setting up of Greenfield airport at Navi Mumbai. Besides, Government of
Andhra Pradesh has issued tender documents for construction of Greenfield airports
at Bhogapuram in Vizianagaram and Dagadarthi in Nellore under PPP mode. Further, the
Cabinet Committee on Economic Affairs (CCEA) has given 'in principle' approval for
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considering strategic disinvestment of shareholding of Government of India in Air India
along with its five subsidiaries and Pawan Hans Limited.

(d) Airports Authority of India shall continue to carry out its sovereign functions
at airports and to provide guidance to the PPP partners as and when required.

Debt burden of Air India

983. SHRI AMAR SINGH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India has been staying afloat on a bailout
package of little over Rs 30,000 crore extended by Government has a market share of
about 14 percent whereas its debt burden is Rs 50,000 crore;

(b) if so, what are the details thereof; and

(c) whether Government proposes to privatise the Air India and if so, the details
thereof and by when it is likely to be done?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Yes, Sir. The Government, in 2012, had approved
a Turnaround Plan (TAP)/Financial Restructuring Plan (FRP) that entailed an equity
support ¥ 30231 crores over a period of 10 years. Out of this amount, the Government
has released a total Equity Support of Rs 25440.98 crores till the end of June 2017. The
domestic market share of Air India for the FY 2016-7 is 142% and in the current FY, the
domestic market share of Al for the month of May, 2017 is 13.0%.

Further, at the end of FY 201647, the total debt of Air India Ltd is ¥ 48,876.8I crores
(Prov).

() The Cabinet Committee on Economic Affairs (CCEA), in its meeting held in
28106.2017, has given in-principle approval for considering strategic disinvestment of
Air India and its five subsidiaries and constitution of Air India Specific Alternative
Mechanism (AISAM). The AISAM will decide further course of action.

Punishment to drunk pilots

984. SHRI ANUBHAV MOHANTY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that the pilot of Jet Airways was tested positive for
alcohol after the International flight landed on 3 August, 2016;
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(b) what official action has Government initiated against the erring pilot;

() whether the punishment of one year imprisonment with a fine of 5 lakhs is
adequate and sufficient for such violation; and

(d) if not, whether Government will take initiative to amend such rules to make
them more stringent for such violations where the lives of the entire passengers are
put to risk?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) A M/s Jet Airways pilot, after operating flight no. 9W 525
(AUH-MAA) was tested Breathalyzer (BA) positive on 03.08.2016 at Chennai during
Post flight medical.

(o) This was his repeat violation as earlier he was tested positive for alcohol
on 24.10.2011 during pre-flight medical at Mumbai while scheduled to operate flight no.
9W 118. Accordingly the privileges of his pilot license were suspended for 04 years
and an FIR was lodged with police for taking further legal action as per Schedule VI
of the Aircraft Rule 1937.

(c) and (d) The existing provisions of punishment are adequate and are comparable
with other offenses listed in category Il of Schedule VI of the Aircraft Rules, 1937.

Methodology for computing on-time performance of airlines

985. SHRIMATI VIJILA SATHYANANTH : Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether it is a fact that the methodology adopted by the Directorate General
of Civil Aviation (DGCA) for computing on-time performance of airlines put into a spat
among the airlines in the private sector;

(b) if so, the details thereof;

(c) whether it is also a fact that the airlines have been demanding revision over
the methodology and urged for a review; and

(d) if so, the details thereof and the steps taken by the DGCA in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) DGCA has issued Air Transport Circular 04 of 2009
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titled "Airport Level Monitoring of On-time performance (OTP)". The computation of
on-time performance of airline is in the domain of airport operators and airport operator
is required to submit the report on OTP to DGCA on monthly basis.

(c) and (d) On receipt of concerns expressed by scheduled domestic airline
operators on the inconsistency in On-Time Performance (OTP) data recorded through
Airport Collaborative Decision Making (ACDM) process and that submitted by private
airport operators to DGCA, a Committee was constituted by the Director General of
Civil Aviation to look into the the source of data, it correctness and presentation. The
Committee made few recommendations which are given in Statement (See below). These
observations have been implemented by DGCA.

Statement
Observations made by the Committee constituted by the DGCA

1. Airport operator should ensure that a system to synchronize clocks/timings
between ATC (Air Traffic Controller), AOCC (Aircraft Operation Control Centre)
and Airport VDGS (Visual Display Guidance System) is in place.

2. Airline must ensure that the aircraft equipped with ACARS (Aircraft Communication
Addressing and Reporting System), the ACARs "Out" messages for OTP (On-
Time Performance) are configured to trigger on wheel movement/speed and not
on parking brake release, to ensure that actual OTP is recorded and the same
should be shared with AOCC.

3. The OTP of narrow-body jet aircraft and turbo- prop aircraft should be captured
and declared separately.

4. Capturing OTP based on arrival data as is done in the USA, may be considered.
Recording OTP based on arrivals will push the airlines to make up for delays,

whenever practical.
Revenue earned from Aviation Sector

986. DR.VIKAS MAHATME: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the revenue earned by Government from the Aviation Sector during the last
three years;
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(b) whether the above said revenue is not proportional to the growth registered
by the Aviation sector; and

(c) if so, the reformative measures being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) The non-tax revenue receipts by way of Dividends,
Guarantee Fee and Other Receipts booked to the Consolidated Fund of India (CFI) by
Ministry of Civil Aviation which were ¥ 180.73 crore in 2014-15, ¥ 858.99 crore in
2015-16, and ¥ 1,203.54 crore in 2016-17 grew at a compound annual growth rate (CAGR)
of 87.8% during the period. CAGR for the aviation sector in terms of total passenger
traffic in India was 15.1% and that of air freight handled at Indian airports was 8.8%,
as per data maintained by the Directorate General of Civil Aviation (DGCA) and Airports
Authority of India (AAI), respectively.

(c) Measures have been undertaken, inter alia, under the National Civil Aviation
Policy, 2016 in order to make flying by the masses affordable and convenient, establish
an integrated eco-system for significant growth of the civil aviation sector to promote
tourism, employment and balanced regional growth, enhance regional connectivity
through fiscal support and infrastructure development, and engender ease of doing
business through deregulation, simplified procedures and e-governance. The policy
aims to promote the entire aviation sector covering cargo, maintenance, repair and
overhaul, general aviation, aerospace manufacturing and skill development in a
harmonized manner.

Conversion of Air India’s high cost debt to low cost one by LIC

987. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that LIC may come to the rescue of debt-laden Air India
by converting a significant part of the airlines high-cost debt to a low cost one, at an
interest rate which may be lower than one's home loan rate;

(b) if so, the total amount of loan with interest rate; and

(c) the details of working capital loan from the banks and aircraft purchase
related loan with rate of interest of each loan and Return on Investment (Rol)?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No such proposal is under consideration of this Ministry.



106  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) Does not arise in view of the (a) above.

(c) The total outstanding loans on Air India at the end of 31st March 2017 are
Rs 48876.81 crores, the details of which are given hereunder:

(i)  Aircraft Loans % 17359.77 crores
(i)  Working Capital Loans ¥ 31517.04 crores
ToTAL % 48876.81 crores

The rates of interest on Aircraft/\Working Capital Loans are linked to the respective
Bank's Prime Lending Rates/Base Rate/Libor Plus margins prevalent at the time when
these loans are taken.

Impact of GST on civil aviation sector

988. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether the airlines apprehend that their costs may rise because of the
Goods and Services Tax (GST), leading to higher ticket prices which will have an impact
on cash flow;

(b) whether GST is going to have an impact on Turbine fuel also as the airlines
may lose CENVAT credit on the Central excise duty for fuel as petroleum products
including ATF are outside the purview of GST; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) With a view to reduce the overall tax burden on the
consumer, the Goods and Services Tax (GST) regime amalgamates a large number of
Central and State taxes into a single tax and allows set-off of prior stage taxes thereby
mitigating the ill-effects of cascading taxes on prices across all sectors including civil
aviation.

With regard to passenger tickets, under the GST regime while the applicable tax
rate on economy class has been reduced from 6% to 5% (hon-creditable for goods),
the tax rate on business class has been increased from 9% to 12% with input tax
creditable for both goods and services procured by airlines. Petroleum products including
ATF are presently outside the purview of GST.
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Increase in seats during festival seasons in Kerala-Gulf sector

989. SHRI C.P. NARAYANAN: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether a meeting of aviation companies was called by Kerala Government
recently in which officials of Civil Aviation Department also participated;

(b) whether there was a consensus to avoid unbridled increase of passenger
fares to Gulf Region during festival season;

(c) whether the aviation companies requested approval to increase seats to be
provided during that period; and

(d) whether the Civil Aviation Department granted their request, if not, will it do
so immediately?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Sir, a meeting was chaired by the Hon'ble Chief
Minister of Kerala on 15th May 2017 to discuss the connectivity issues with airlines
and airport operators. The representatives of Ministry of Civil Aviation and various
departments of Kerala Government attended the meeting. In the meeting the issue of
increase in passenger fare in festival season was also discussed.

(c) and (d) No Indian carriers have requested for grant of additional traffic rights
during the festival season. However, in order to cater to the demand during peak
season, Air India Express' request to mount additional flights has been approved.

New airports in Uttar Pradesh

990. SHRI KIRANMAY NANDA: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government has any plan to open new airports in Uttar Pradesh;
(b) if so, the details of places, where these are planned to be made; and
(c) the targeted year by which these airports are expected to become operational?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Government of India (Gol) has granted 'in principle'
approval to Government of Uttar Pradesh (GoUP) for setting up of a new Greenfield
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Airport at Kushinagar in Uttar Pradesh. Gol has also granted 'site clearance' to the
proposal of GoUP for construction of Noida International airport near Jewar, Uttar
Pradesh.

(c) The timeline for construction of an airport projects depends upon several
factors like land acquisition, availability of mandatory clearances, selection of the
developer, financial closure, etc. by the implementing agency. In case of Kushinagar
airport, GoUP made efforts for implementing the project under Public Private Partnership
(PPP) mode, however, the project could not attract private investors due to non-
viability. Subsequently, GoUP has decided to develop the airport at its own. In case
of Jewar airport, GoUP is required to submit application along with Detailed Project
Report (DPR) for grant of 'in principle' approval.

Subsidies to airlines under UDAN scheme
991. SHRI D. RAJA: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that the Ude Desh Ka Aam Nagrik (UDAN) scheme,
intended to revive air travel between 43 regional airports and metropolitan hubs has
been launched recently, if so, the details thereof; and

(b) whether it is a fact that the routes are being made viable by allowing
subsidies of various sorts to airlines, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Airports Authority of India (AAI), the implementing agency
of Regional Connectivity Scheme (RCS) - UDAN after first round of bidding has
awarded 27 numbers of proposals involving 31 unserved, 12 under-served airports.
Details are given in Statement. [Refer to the Statement appended to the Answer to USQ
No. 971 (Part (a) to (c)].

(b) Central Government, State Governments and airport operators will be inter-
alia providing following concessions under RCS:

1. Central Government:

(i) Excise Duty at the rate of 2% on Aviation Turbine Fuel (ATF) for Selected
Airline Operators at RCS Airports for RCS Flights for a period of three (3)
years from the date of notification of this Scheme.
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(i) Freedom to enter into code sharing arrangements with domestic as well as
international airlines pursuant to applicable regulations and prevailing air
service agreements.

2. State Governments at RCS Airports within their States:

(i) Reduction of VAT to 1% or less on ATF at RCS Airports located within
the State for a period of ten (10) years from the date of notification of
this Scheme.

(i)  Provision of security and fire services free of cost at RCS Airports.
3. Airport Operators:
()  Airport operators shall not levy Landing Charges and Parking Charges.

(i) Selected Airline Operators shall be allowed to undertake ground
handling for their RCS Flights at all airports.

(iii) AAI shall not levy any Terminal Navigation Landing Charges (TNLC)
on RCS Flights.

(iv) Route Navigation and Facilitation Charges (RNFC) will be levied by
AAI on a discounted basis @ 42.50% of Normal Rates on RCS Flights.

In addition to above, Central Government and State Governments will provide
Viability Gap Funding (VGF). It will be shared between Ministry of Civil Aviation and
the State Government in the ration of 80:20 whereas for the States in North-Eastern
region / Union Teritories (UT's) the ratio will be 90:10.

Status of aircrafts procured by Air India

1992. SHRI SHIV PRATAP SHUKLA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the main reasons behind the sale and disinvestment of Air India; and

(b) the number of aircrafts procured by Air India in the last ten years and the
number of aircrafts out of them that are in service and the number of aircrafts out of

new aircrafts given on lease or have been sold, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) NITI Aayog submitted its Recommendations (Fourth
Tranche) on Strategic Disinvestment of the Central Public Sector Enterprises on May
12, 2017. In its recommendations, the Aayog had given the rationale for the disinvestment
of Air India and has attributed the main reason as fragile finances of the company. Al
has been incurring continuous losses and has huge accumulated losses. Further, NITI
Aayog in its report on Air India says that further support to an unviable non- priority
company in a matured and competitive aviation sector would not be the best use of

scarce financial resources of the Government.

(b) The details of the aircraft procured and those sold by Air India in the last
ten years are given in Statement (See below). Except 5 in number B-777 LR aircraft,
which have been sold, all other aircraft are in service/operations.The 5 in number
B-777 LR aircraft were sold in order to rationalize its fleet and reduce its operational

losses.

Out of the 23 B-787 aircraft, 21 B-787 Dreamliner aircraft have been acquired under
the Sale and Lease Back Arrangement (SLB) and the remaining 2 aircraft have been
procured under Bridge Loans till their SLB financing is finalized. As per the Turnaround
Plan, approved by the Govt for Air India, these aircraft were to be procured by Al under

SLB arrangement.
Statement

Details of aircrafts procured and sold by Air India in the last ten years

SI. No.  Type of Purchased upto Sold Outright Under Sale &
Aircraft March 2017 Lease Back

a) A-320 o

b) A-321 20

C) A-319 19

d) B-777-LR 08 05

e) B-777-ER 12

f) B-787-8 23 pil
TotaL 86 05 21
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Bifurcation of domestic and international operations of Air India

993. SHRI T.K. RANGARAJAN : Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government has planned to privatise Air India;

(b) it so, what is the percentage of share it is going to sell for private investment;
and

(c) whether there is any proposal to bifurcate domestic operation and
international operations of Air India for making it a profitable venture?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) to (c) The Cabinet Committee on Economic Affairs (CCEA),
in its meeting held on 28.06.2017, has given in-principle approval for considering
strategic disinvestment of Air India and its five subsidiaries and constitution of Air
India Specific Alternative Mechanism.

To implement the CCEA decision, an Air India Specific Alternative Mechanism has
been constituted which will decide the course of further action.

Naming of Jaipur airport after Sh. Bhairon Singh Sekhawat

1994. SHRI OM PRAKASH MATHUR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government proposes to name the international airport at Jaipur
after the name of Shri Bhairon Singh Sekhawat;

(b) if so, the possible date by which it would be implemented, and if not, the
reasons therefor; and

(c) whether Government has received any proposal to this effect from the State
Government of Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) No, Sir.

(b) Does not arise.

(€) No, Sir. No such proposal has been received from the State Government of
Rajasthan for renaming of Jaipur Airport.

tOriginal notice of the question was received in Hindi.
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Rules to tame rouge flyers

995. SHRI RAJKUMAR DHOOT: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government proposes to announce rules for no fly list of air
passengers in order to tame rouge flyers in the country; and

(b) if so, the details thereof and the reasons behind framing these rules?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Yes, Sir. Draft amendment to the Civil Aviation
Requirements(CAR) Section -3, Series M, Part 1V titled handling of unruly/ disruptive
passenger has a provision for airlines to develop "No Fly List".

(b) The unruly/disruptive behavior on-board aircraft has been proposed to be
declared as an offence and is a punishable act. Although unruly passengers represent
only a minute proportion of passengers as a whole, one aggressive passenger can
jeopardise safety on board. Unruly passengers affect all personnel involved in the
process connected with a flight operation. International Civil Aviation Organisation(ICAO)
has also issued guidelines for unruly passengers.

Transfer of debt of Air India

996. SHRI HARIVANSH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India has a debt of about 352,000 crores;

(b) if so, whether this is also a fact that this debt will also be transferred to the
buyer; and

(c) if not, what are the details in this regard to deal with this debt?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) The total debt of Air India as on 31st March, 2017 is
348,876.81 crores (Prov.).

(b) and (c) The Cabinet Committee on Economic Affairs (CCEA) in its meeting held
on 28.06.2017 has given in-principle approval for considering strategic disinvestment
of Air India and its five subsidiaries and constitution of Air India Specific Alternative
Mechanism.
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To implement the decision of CCEA, an Air India Specific Alternative Mechanism

has been constituted which will decide the course of further action.
Expansion of infrastructure in Aviation Sector

997. SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government is aware that Aviation Sector is on the threshold of
unprecedented expansion but the infrastructure available is unable to keep pace with

the demand;

(b) if so, what steps Government are taking to develop necessary infrastructure

to meet the demand early along with releasing the funds therefor; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) The Aviation Sector has been witnessing significant
growth in the recent past and the infrastructure for handling the same is sufficient for
the present and for immediate future. The existing annual handling capacity at Indian
Airports is 283 million passengers as against the demand of 265 million passengers
during 2016-17. The government has already initiated the process of infrastructure

development to meet the demand.

(b) and (c) Development of infrastructure at various airports is a continuous
process depending on the passenger traffic, availability of land, operational and economic
feasibility. Airports Authority of India (AAI) develops/upgrades various airports from
its own Internal Resources depending upon demands and financial viability. However,
whenever such infrastructure development is required for socio-economic reasons,
which is not financially feasible, Government provides budgetary support to AAI on
case to case basis. Further, Government has approved the proposal for revival of 50
un-served/under-served airports/airstrips of the State Governments, Airports Authority

of India, Civil Enclaves and CPSUs at an estimated cost of ¥ 4500 crores.



114 Written Answers to [RAJYA SABHA] Unstarred Questions

Upgradation of Tulihal Airport in Imphal

998. SHRI K. BHABANANDA SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Tulihal Airport has been upgraded to Imphal International Airport,
whereas the infrastructure of the airport remains very poor, if so, the details thereof;

(b) the details of funds released and sanctioned for its development to make it
at par with international standards year-wise and project-wise; and

(c) the agencies or contractors appointed for its development and whether their
works are upto the expected results, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) Imphal Airport in Manipur has been declared as an
International Airport in 2013. Presently, the passenger terminal building at the airport
is capable to handle 0.60 million passengers per annum and runway length is suitable
for A-321 type of aircrafts. Development/Upgradation of infrastructure at airports is a
continuous process which is undertaken by Airports Authority of India (AAI) from time
to time depending upon traffic demand, availability of land, commercial viability, socio-
economic considerations, etc.

(b) AAI has undertaken the upgradation of Imphal Airport to international
standards from its own internal resources. The details of funds released and sanctioned
for projects undertaken at Imphal Airport to make it at par with international standards
year-wise and project-wise are as follows:

1. Extension and modification of terminal building at Imphal Airport at a cost
of ¥ 4.53 crores completed in 2013.

2. Renovation and modification of terminal building for international operations
at a cost of ¥ 3.57 crores completed in 2015.

3. Construction of Runway End Safety Area at a cost of ¥ 2.34 crores completed
in 2016.

4. Construction of boundary wall at newly acquired land for airport expansion
at a cost of ¥ 15.71 crores completed in 2016.

5. Re-carpeting and widening of existing perimeter road at Imphal Airport at a
cost of T 2.03 crores completed in 2017.
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(c) Various contractors/agencies have been engaged by Airports Authority of
India (AAI) for development projects at Imphal Airport such as M/s Jesse Kamei
Niekalong, Manipur Police Housing Corporation Limited, M/s Look East Nirman, M/s
L.K. & Sons, M/s Kh. Gandhi Singh Nagampal, Tribal Development Corporation, Manipur
Industrial Development Corporation Limited. M/s H.V.S. Construction Materials Pvt.
Ltd. and M/s N.M. Construction. The work of all agencies is found to be satisfactory
except M/s Look East Nirman, who has been debarred due to poor performance.

Direct flight boarding service to Haj Pilgrims from Andhra Pradesh

999. SHRI T.G. VENKATESH: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether the Ministry has received any request regarding provision of direct
flight boarding service to the Haj Pilgrims of Andhra Pradesh from Gannavaram Airport;

(b) if so, the details thereof; and

(¢) whether the Ministry has taken any decision in this matter, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): (a) and (b) Yes, Sir. Arequest had been received from Hon'ble
Minister for I&PR, ITE &C, IRl Empowerment & Relations, Government of Andhra
Pradesh for designating the Gannavaram Airport, Vijayawada as an Embarkation Point
for Haj 2017.

(c) Haj Committee of India has decided to maintain status quo in respect of
number of embarkation points for Haj 2017 as for Haj 2016. Therefore, the request for
designating Gannavaram airport as embarkation point for Haj 2017 could not be accepted.

Deregistration of companies

1000. SHRI MAHESH PODDAR: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ whether it is a fact that nearly one lakh companies have been deregistered
in the last few months;

(b) if so, the number of companies deregistered, State-wise; and

(c) what was the total of their paid up capital and authorised capital?
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THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRIARJUN RAM MEGHWAL): (a) and (b) The Registrar of Companies have removed
1,62,618 companies from the register of companies as on 12.07.2017 after following the
due process under section 248 of the Companies Act, 2013. Details are given in
Statement (See below).

(¢) No such information is required to be maintained for removal of names of
companies while striking off their names u/s 248 of the Companies Act, 2013.
Statement

Details of Companies Struck off by the Registrar of Companies in
State/UT-wise as on12.07.2017

SI. No. Name of Registrar Number of companies
of Companies struck off

1 2 3

1 Mumbai 33000

2 Delhi 22863

3 Bangalore 11286

4. Pune 10083

5. Bilaspur 906

6. Chandigarh 4381

7. Cuttack 1824

8. Goa 1802

9. Jammu 679

10. Ranchi 641

11. Puducherry 405

12, Shillong 249

13. Coimbatore 3916
14. Gwalior 4655
15. Jaipur 5177

16. Ahmedabad 9625
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1 2 3

17. Bihar 1543
18. Ernakulum 4063
19. Himachal 74
20. Kanpur 3236
21, Uttarakhand 731
22, Kolkata 8078
23 Chennai 12133
24, Hyderabad 20588

TortaL 1,62,618

CSR fund for panchayat under Saansad Adarsh Gram Yojana

11001. SHRI P. L. PUNIA: Will the Minister of CORPORATE AFFAIRS be pleased
to state :

(@ the details of amount utilised by the public and private sector companies
under the Corporate Social Responsibility and the major tasks undertaken during the
last three years;

(b) whether it is a fact that the complaints regarding the non-compliance of the
guidelines given in the Corporate Social Responsibility Policy Rules, 2014 are regularly
received, if so, the remedial measures taken by Government in this regard, the details
thereof for the last three years; and

(c) the details of the number of the Panchayats which have been provided with
Corporate Social Responsibility fund under the Saansad Adarsh Gram Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): (a) The year 2014-15 was the first year of Implementation
of Corporate Social Responsibility (CSR) by companies under the Companies Act, 2013.
CSR expenditure by companies for the years 2014-15 and 2015-16 have been compiled
by Ministry of Corporate Affairs for 7334 and 5097 companies respectively. The details
of expenditure are given in Statement-I (See below).

Details of development sector-wise CSR spend of the companies for the years
2014-15 and 2015-2016 are given in Statement-11 (See below).

tOriginal notice of the question was received in Hindi.
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(b) Whenever violation of compliance of relevant provision of the Act regarding
CSR is reported, the remedial measure under section 134 (8) of the Companies Act, 2013
is resorted to.

() CSR funds are permitted to be leveraged under various government
programmes including the "Saansad Adarsh Gram Panchayats". The CSR expenditure
of companies compiled by the Ministry is on major development sector-wise as listed
in Schedule VII of the Companies Act, 2013, which includes ‘rural development'. The
details of contribution made towards 'rural development' by the companies is as under:—

Financial Years 2014-15 2015-16
Amount spent (% in crores) 1017 1051
Number of Companies for which 7334 5097
data compiled

Statement-1
Details of CSR Expenditure during 2014-15 and 2015-16
SI. No. Company Financial Year 2014-15 Financial Year 2015-16
Type
No. of companies  Actual CSR No. of Actual CSR
for which data expenditure companies expenditure
has been (in crore) for which (in crore)
compiled data has been
compiled
1 PSUs 226 2497 172 3360
2. Private Sector 7108 6306 4925 6462
Companies
ToTAL 7334 8803 5097 9822
Statement-11

Details of Development sector-wise CSR expenditure for FY 2014-15 and FY

2015-16
CSR Expenditure
(R in crores)
SI. No. Sectors 2014-15 2015-16
1 Health/Eradicating Hunger/Poverty and malnutrition/ 2246 3117

Safe drinking water/Sanitation

2. Education/Differently Abled/Livelihood 2728 3073
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SI. No. Sectors 2014-15 2015-16
3. Rural Development 1017 1051
4, Environment/Animal Welfare/Conservation of 1213 923
resources
5. Swachh Bharat Kosh 121 355
6. Any other Fund 36 262
7. Gender equality/Women empowerment/Old age homes/ 326 213
Reducing inequalities
8. Prime Minister's National Relief Fund 192 136
9. Encouraging Sports 160 %
10.  Heritage Art and Culture 157 0
11.  Slum area development 123 9
12, Clean Ganga Fund 19 3
13.  Other Sectors (Technology Incubator and benefits to 465 497
armed forces, admin overheads and others* )
ToTaL (AMOUNT) 8803 9822
Number of Companies for which data compiled 7334 5097

* Not specified
Cancellation of registration of companies

1002. SHRIMATI RENUKA CHOWDHURY:
SHRI K. RAHMAN KHAN:

Will the Minister of CORPORATE AFFAIRS be pleased to state:

(@ how many registrations of companies have been cancelled recently in the
country by the Registrar of Companies, the details thereof for the last two years with
the reasons for their cancellation, State-wise;

(b) how many shell companies have been identified in the country during last
6 months, the details thereof, State-wise;

(c) how many of the shell companies have been referred to CBI for investigation;
and
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(d) the fresh steps by Government to scrap the companies involved in money
laundering?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): (a) to (d) The term Shell Company is not defined under the
Companies Act. However, the Registrars of Companies (ROCs) have removed 1,62,618
companies from the register of companies as of 12.07.2017 after following the due
process under section 248 of the Companies Act, 2013. Details are given in the Statement.

Statement

Details of Companies Struck-off by the Registrar of Companies in State/UT-wise

(as of 12.07.2017)
SI. No.  Name of Registrar Number of companies
of Companies struck off

1 2 3

1 Mumbai 33000

2 Delhi 22863

3 Bengaluru 11286

4. Pune 10083

5. Bilaspur 906

6. Chandigarh 4381

7. Cuttack 1824

8. Goa 1802

9. Jammu 679

10. Ranchi 641

11. Puducherry 405

12, Shillong 249

13. Coimbatore 3916
14. Gwalior 4655
15. Jaipur 5177
16. Ahmedabad 9625
17. Bihar 1543
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1 2 3

18. Ernakulum 4063
19. Himachal 74
20. Kanpur 3236
21, Uttarakhand 731
22, Kolkata 8078
23. Chennai 12133
24, Hyderabad 20588

ToTaL 1,62,618

Casualties in firing by Pakistan Army
1003. SHRI AJAY SANCHETI: Will the Minister of DEFENCE be pleased to state:

(@ the details of instances of firing by Pakistan Army during last six months,

month-wise;
(b) the details of casualties, both civilian and military, on Indian side; and
(c) the details of India's responses to these incidents of firing?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) The details of ceasefire violations by Pakistan in
Jammu and Kashmir and the Indian casualties therein are as under:—

Number of ceasefire violations Casualties
Month Along the line of Along the Army Civilian
Control in the international

State of Jammu and  border in
Kashmir (J&K) the State of
under operational ~ J&K under
control of Army operational

control of
BSF
1 2 3 4 5
January, 2017 08 02 00 00

February, 2017 u o4 00 00
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1 2 3 4 5
March, 2017 2 02 01 00
April, 2017 26 02 00 00
May, 2017 73 06 00 03
June, 2017 76 07 02 00

(c) Appropriate retaliation to the ceasefire violations, as required, is carried out
by Indian Army. In addition, all violations of ceasefire are taken up with Pakistan
authorities at the appropriate level through the established mechanism of hotlines, flag
meetings as well as weekly talks between the Directorate Generals of Military Operations
of the two countries.

Holding of Defence Expo 2017
1004. SHRI HARIVANSH: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that Government has proposed to hold Defence Expo
2017 in the near future, if so, the details thereof;

(b) what is the main criterion of selecting the venue for this purpose; and

() whether Government would consider organizing it in different parts of the
country on rotational basis?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) The next Defexpo is scheduled to be held in February 2018.

(b) The main considerations in selection of venue for Defexpo include air and
road connectivity, availability of required infrastructure and facilities etc.

(c) Presently, there is no proposal to organize Defexpo in different parts of the
country on rotational basis.

Attacks on Army jawans

11005. SHRI NARESH AGRAWAL: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that cross-border infiltrations and attacks on Army
jawans have increased and more Indian soldiers were martyred than before during the
last three years;

tOriginal notice of the question was received in Hindi.
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(b) if so, the reasons therefor; and

(c) if not, the details of infiltrations, attacks on Army jawans and incidents of
martyrdom of soldiers during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) The details of cross border infiltration bids eliminated,
terrorists killed and Army personnel martyred along LoC during the last three years and

current year are as under:—

Years Infiltration bids Number of No. of Army
eliminated terrorists killed Personnel
Martyred
2014 23 KY) 02)
2015 18 0 08
2016 27 37 02)
2017 16 36 03

(Upto 17th July 2017)

The details of attack on Indian Army (tactical action) along the Line of Control
and casualties suffered by own troops during the last three years and current year are

as under:—
Years Incidents Martyred
2014 06 03
2015 - -
2016 0 06
2017 04 06

(upto 17th July 2017)

Share of defence budget

1006. PROF. M. V. RAJEEV GOWDA: Will the Minister of DEFENCE be pleased
to state:

(@ the share of the defence budget as per the traditional format followed as a
percentage of the GDP from 2013-14 to 2017-18;
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(b) ratio of capital outlay for 2017-18 between state-of-the-art technologies,
current technologies, and for those technologies nearing obsolescence; and

(c) whether it is a fact that the revenue to capital outlay has become skewed
in favour of the defence share in GDP from 2013-14 to 2017-18, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) The share of the Defence Budget as per the traditional format
followed as a percentage of the GDP from 2013-14 to 2017-18 is as under:—

(R in crores)

Year BE GDP Def. Budget % of GDP
2013-14 2,03,672.12 92,80,803.00 219
2014-15 2,29,000.00 99,21,106.00 231
2015-16 2,46,727.00 106,35,426.00 232
2016-17 2,49,099.00 114,43,718.00 218
2017-18 2,62,389.81 168,47,455.00 156

(b) Armed Forces maintain a balanced inventory by an optimal mix of vintage,
current and state of art equipment. Ratio of capital outlay is not defined. Further, the
Capital budget is reserved for committed liabilities incurred in the previous years for
purchase of modern equipment and.also for funding new procurements in the present
year. The Revenue budget is for servicing of old equipment and its existing technology.

(c) The ratio of revenue and capital outlay to GDP from the year 2013-2014 to
2017-2018 is as under:—

Year Revenue Capital GDP Ratio of GDP
Revenue Capital
2013-14 116931.42 86740.71 92,80,803.00 1.26 093
2014-15 134412.05 94587.95 99,21,106.00 135 0.95
2015-16 152139.00 94588.00 106,35,426.00 143 0.89
2016-17 162759.00 86340.00 114,43,718.00 142 0.75

2017-18 175861.16 86528.65 168,47,455.00 104 051
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Trichy Assault Rifles

1007. SHRI T. K. RANGARAJAN: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that Government is planning to buy Assault Rifles from
other countries;

(b) what is the assessment by the Defence Authorities about the Trichy Assault
Rifles; and

(c) what is the quantum of Trichy Assault Rifles procured so far?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) The General Staff Qualitative Requirements (GSQRs) for
Assault Rifles have been finalized in July, 2017. The procurement of the Rifles would
be carried out as per the extant Defence procurement procedures.

(b) and (c) Trichy Assault Rifles have neither been assessed nor procured by the
Army.

Russian defence firms in Make in India initiative

1008. SHRI RITABRATA BANERJEE: Will the Minister of DEFENCE be pleased
to state:

(@ whether it is a fact that Government has asked the Russian Defence Sector
firms to join the Make in India initiative; and

(b) if so, whether the Russian Defence firms are showing interest to participate
in the initiative, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) Under the 'Make in India’ initiative in defence sector,
all foreign companies including Russian companies are encouraged to set up their
manufacturing facilities in the country through partnerships/joint ventures with Indian
companies. To promote manufacturing of spare parts/components of major Russian-
origin platforms, so as to ensure life-cycle support, an India-Russia Military Industrial
Conference was organized in New Delhi in March 2017. Large number of Russian
defence companies and Indian companies participated in the Conference along with
representatives of both the Governments.
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Recruitment of women in the Army

1009. SHRI ANAND SHARMA: Will the Minister of DEFENCE be pleased to state
whether there is any proposal to recruit women in male-dominated positions in the

Army and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): The induction of women is based on the organizational
requirement, fighting efficiency, combat effectiveness and functionality of the Army.
Presently, women are recruited in Indian Army as Officers through Short Service
Commission (SSC) on all India merit basis alongwith men candidates. Women Officers
are inducted in Army Service Corps, Army Ordnance Corps, Army Education Corps,
Judge Advocate General Branch including Engineers, Signals, Intelligence and Electrical
and Mechanical Engineering branches. They are being employed in the above streams
and are being tasked which commensurate to the rank and service on equal footing as
male officers. There has been a progressive enhancement in the induction of women

in the Army.
Professional Military Education
1010. SHRI VIVEK GUPTA: Will the Minister of DEFENCE be pleased to state:

(@ whether there is any international programmes and collaboration with think-
tanks and universities under Professional Military Education for personnel of Armed

Services and Para-Military Forces;

(b) if so, details thereof corresponding to different military and paramilitary

services, if not, reasons therefor;

(c) the number of personnel who attended international programmes in last two

fiscal years, grade-wise details thereof; and

(d) details about funding allocated by Government for the same in past three

Union Budgets, year-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (d) Information is being collected and will be laid on the
Table of the House.
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Response to ceasefire violations by Pakistan
11011. SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to state:

(@ whether the incident of beheading of two Indian soldiers by Pakistan took
place on 1st May, 2017,

(b) whether Government has given befitting reply to Pakistan for this effrontery
incident;

(c) the incidents of ceasefire violation by Pakistan in the months of April-May,
2017,

(d) whether Army gave befitting reply to Pakistan for every ceasefire violation;
and

(e) if not, whether Government will give a free hand to Army to stop such type
of activities?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Yes, Sir.

(b) Indian Army carries out appropriate retaliation to such actions.

(c) Details of ceasefire violations (CFV) by Pakistan along the Line of Control
(LOC) in the months of April-May, 2017 are as under:—

Month No. of CFV
April, 2017 2
May, 2017 73

(d) and (e) Immediate and effective retaliation to the ceasefire violations is carried
out by the Indian Army.

CAG's observations on strategic road construction
11012. SHRI MOTILAL VORA: Will the Minister of DEFENCE be pleased to state:

(@ whether 61 out of 73 roads of strategic importance along the China border
were found defective due to poor planning of construction, bad implementation and
financial irregularities in the last year's report of Comptroller and Auditor General;

tOriginal notice of the question was received in Hindi.
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(b) whether Government has got the entire case investigated, if so, the details
thereof;

(c) the length of the road that has been constructed so far and by when the
remaining construction work will be completed; and

(d) the details of the action taken against the persons found guilty?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a), (b) and (d) The report of Comptroller and Auditor General
(CAG) based on the Performance Audit (PA) carried out on 24 of the total 61 ICBRs
entrusted to Border Roads Organisation (BRO), contains observations on the execution
of various roads and recommendations for corrective action. The report inter alia also
refers to earlier findings of the internal inspections of some roads, in respect of which
investigations are ongoing.

(c) Outof 61 ICBRs of length of 3417 km entrusted to BRO, 27 ICBRs of length
of 963 km have been completed. Work on the balance 34 ICBRs is under progress. The
balance 34 ICBRs will be completed in phases by December 2022.

Delay in road constructions by BRO
1013. SHRI SANJAY RAUT: Will the Minister of DEFENCE be pleased to state:
(@) the reasons for delay in construction of 73 India-China Border Roads (ICBR);

(b) whether it is a fact that Border Roads Organisation (BRO) is facing shortage
of road construction equipment and lack of expertise in building roads in mountainous
terrains and also limited availability of resources for transporting equipments by air;

(c) if so, details thereof and steps taken in this regard; and

(d) whether Government proposes to give contract to private construction firms
instead of BRO?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) There are delays in execution of some of the 61 ICBRs
entrusted to Border Roads Organisation (BRO), mainly due to the following reasons:—

(i) Delay in Forest/Wildlife clearance.

(i) Hard rock stretches.
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(iii) Limited working season.

(iv) Difficulties in availability of construction material.
(v) Delay in land acquisition.

(vi) Damages due to natural disasters.

(b) and (c) BRO has a long experience in building roads in mountainous terrain.
Deficiency of construction equipment in BRO is made good from time to time and has
not affected the construction of ICBRs. Indian Air Force is providing necessary air
effort for transportation of equipment, as feasible.

(d) With a view to improve the pace of execution of infrastructure projects in
the border areas, Government has approved a policy to enable BRO to outsource
identified projects to other construction companies, including those in the private
sector.

Incursions by Chinese Troops
1014. SHRI SANJAY RAUT: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has taken any steps in regard to the repetitive and
reported incursions of our neighbouring country China on borders of Ladakh and the
North East;

(b) if so, details of steps being taken in this regard; and
(c) what are the actual conditions prevailing on the Line of Actual Control?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) There have been no instances of incursions of Chinese
troops in Ladakh and the North East. Since there is no commonly delineated Line of
Actual Control (LAC) in the border areas between India and China, there are areas
along the LAC where both sides have differing perception of LAC. Due to both sides
undertaking patrolling upto their respective perception of the LAC, transgressions do
occur.

Government regularly takes up any transgression along the LAC with the Chinese
side through established mechanisms such as border personnel meetings, flag meetings,
meetings of Working Mechanism for Consultation and Coordination on India-China
Border Affairs and diplomatic channels.
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Equipping armed forces with advanced weaponry
1015. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has deployed adequate forces in the bordering areas
with sufficient effective arms and ammunitions, artilleries to combat and control the

aggression by the Chinese and Pakistan troops, if so, the details thereof; and

(b) whether Government has taken appropriate steps to provide defence
personnel with technologically advanced arms and ammunitions, gadgets and
infrastructure, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) Government regularly reviews the threat perception
to secure our borders and protect national interest. Appropriate measure are taken
through development of infrastructure as well as deployment of defence forces to
safeguard the sovereignty, territorial integrity and security of India. Government is
taking measures to ensure the modernization of Indian Defence Forces, to keep the
Forces in a state of readiness to meet operational and security challenges. This is being
achieved by inducting new equipment, technologically upgrading existing equipment
and systems, training etc.

Induction of Tejas Aircraft
1016. SHRI DEREK O'BRIEN: Will the Minister of DEFENCE be pleased to state:

(@ whether the indigenously developed Light Combat Aircraft, Tejas has been
inducted into the Indian Air Force;

(b) if so, when and how many along with the details thereof;

(c) whether the aircraft has received Final Operation Clearance and if not, by
when it is likely to;

(d) whether a Tejas Mark Il is being developed and if so, the details thereof;
and

(e) if so, by when it is likely to join squadron service and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b) Yes, Sir. The first Light Combat Aircraft (LCA) - Tejas
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squadron was formed on 1st July, 2016 with two aircraft. Three LCA Initial Operation
Clearance (I0C) Series Production Aircraft have so far been delivered to the Indian Air
Force by HAL.

(c) The Final Operational Clearance (FOC) is expected to be completed by June,
2018.

(d) and (e) The LCA Mk 2 is in the Design and Development stage.
Private sector involved in defence manufacturing

1017. SHRI RAM KUMAR KASHYAP: Will the Minister of DEFENCE be pleased
to state:

(@ whether Government has made several policy changes to ease the entry of
private sector in defence manufacturing, if so, details thereof;

(b) the details of Indian companies to whom Industrial Licenses have been
issued for manufacturing defence products indicating the terms and conditions of the
licenses;

(c) whether those companies have commenced production and if so, the details
thereof; and

(d) the details of measures taken to watch the activities of these companies?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (d) Some of the policy initiatives taken by the Government
to ease the entry of private sector in defence manufacturing are as follows:—

(i) The parts/components, casting and forgings of defence equipments have
been excluded from the purview of industrial licensing under Industries
(Development and Regulation) [IDR] Act, 1951. Initial validity of industrial
licence for defence has been revised to fifteen years, further extendable upto
eighteen years for existing as well as future licenses under IDR Act.

(i) Foreign Direct Investment (FDI) Policy in defence sector has been reviewed
in June 2016, and as per the new policy, FDI up to 49% is allowed under
automatic route and above 49% under Government route wherever it is likely
to result in access to modern technology or for other reasons to be recorded.
To further the ease of process of approvals, the Government has abolished
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Foreign Investment Promotion Board (FIPB). The work of granting
Government approvals for Foreign Investment under the extant FDI Policy
has been entrusted to the concerned Administrative Ministries/Departments.

Since the opening of Defence Industry Sector for Private Sector Participation in
2001, the Government has issued 342 Industrial Licenses to 205 Indian Companies. The
Licenses have been issued with the major conditions such as:—

(i) Adequate safety and security procedure would need to be put in place by
the licensee. The companies shall comply with the security guidelines
applicable to them based on the security categorization indicated in the
licence.

(i)  The defence items produced by such companies will primarily be sold to the
Ministry of Defence. However, they can also be sold to other Government
Entities under the control of Ministry of Home Affairs (MHA), Public Sector
Undertakings, State Governments and other different Licensee Companies
without the approval of Department of Defence Production (DDP).

(iii) The Companies shall furnish Half-Yearly Returns regarding details of items
produced and entities to whom sold in the prescribed proforma to the
Department of Industrial Policy and Promotion (DIPP) and Department of
Defence Production.

Till date, 66 Licensed Companies covering 109 Licenses have reported
commencement of production.

As per the provisions of Security Manual, the companies who have reported
commencement of production are security audited by Intelligence Agencies once in two
years.

Standardizing of cash grants
1018. DR. VIKAS MAHATME: Will the Minister of DEFENCE be pleased to state:

(@ whether Government is aware that varying rewards for identical honours are
creating tension and frustration within the armed forces and need to be examined by
the Ministry in the interest of soldiers;

(b) whether Government has so far consulted State Governments to standardize

cash grants given to gallantry award winners; and
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(c) if so, whether Government has laid down the minimum cash grant to be
given to gallantry awardees by the States or left it to the choice of States concerned?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) Gallantry awards are given by the Central Government
and the awardees are paid at uniform rates by the Government of India. However, in
addition, various State Governments/Union Territory Administrations also provide certain
benefits to the awardees, which vary from state to state. Payment of grants to the
awardees by various states is a matter for the respective State Governments to decide
depending upon varying factors like their financial recourses, etc. It is, therefore, not
possible for the Central Government to ensure that all the states extend these benefits
to the awardees at uniform rates.

Allowing women personnel in combat roles
1019. SHRI ANIL DESAI: Will the Minister of DEFENCE be pleased to state:

(@ whether Government has decided to allow women to take up combat roles
in the Army, if so, the details thereof;

(b) whether the Ministry has prepared the ground before signaling such a
radical move towards gender parity in one of the most male dominated professions; and

(c) if so, the details for a smooth transition?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) The induction of women is based on the organizational
requirement, fighting efficiency, combat effectiveness and functionality of the Army.
There has been a progressive enhancement in the induction of women in the Army
since 1992.

Women are inducted in Indian Army as Officers through Short Service Commission
(SSC). Initially, Women Officers were inducted in Army Service Corps, Army Ordnance
Corps, Army Education Corps and Judge Advocate General Branch. In 1996, Engineers,
Signals, Intelligence and Electrical and Mechanical Engineering branches were opened
for Women Officers. Since September 2008, Women Officers are eligible for grant of
Permanent Commission in Judge Advocate General (JAG) Department and in Army
Education Corps (AEC) of Army.

Women Officers are being employed in the above streams and are being tasked
which commensurate to the rank and service on equal footing as male officers.

As such, it is the endeavour of the Ministry to bring gender parity in the Army.
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Monitoring system to check encroachment of defence properties

11020. DR. VINAY P. SAHASRABUDDHE: Will the Minister of DEFENCE be
pleased to state:

(@ whether there is any system in place whereby Ministry of Defence continue
to get information on illegal encroachment on vacant defence land in the various cities
of the country which has earlier been in the occupation or control of the Ministry of
Defence or Army;

(b) the details of such information and the action taken thereon;

(c) the State-wise details of such unutilized land of Ministry of Defence across
the country; and

(d) whether Government is taking any steps to utilise such vacant land and the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Yes, Sir.

(b) Defence lands to the extent of approximately 10220 acres are presently under
encroachment by various agencies of Central and State Government/PSUs, Slums and
other private persons. Detection, prevention and removal of encroachments is an
ongoing process. While old encroachments are being removed gradually, due efforts
are being made to take up the new cases of encroachment. Following steps have been
taken to remove encroachments from Defence land:—

(i) Defence land records management system has been strengthened by
computerization of defence land records held by Defence Estates Officers
and Cantonment Boards.

(i) Court cases are being pursued to evict encroachers.

(iii) Close liaison is being maintained with revenue and civil police authorities
to detect attempt to encroach upon the defence land by encroachers.

(iv) State authorities are approached for removal of encroachers.

(v) Defence lands located in isolated locations are fenced and regular patrolling
is being carried out to safeguard the land from encroachers and unauthorized
construction.

tOriginal notice of the question was received in Hindi.
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(vi) Verification of Defence land is being carried out regularly through Board of
Officers, with the representatives of Defence Estates Officers and Land
Revenue Authorities.

(vii) Eviction notices are issued from time to time as per due process of law under
the provisions of PPE Act, 1971.

(c) All defence land is used for Military purposes or is earmarked for future use.
Besides, certain defence land which appear to be unutilised land are open spaces
allowed under land norms for purposes such as training, mobilisation practice, sports,
parade, construction of Key Location Plans (KLP) and exercises, manouevres etc.

(d) Not applicable in view of (c) above.
Budgetary allocation for defence forces

1021. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
DEFENCE be pleased to state:

(@ whether the allocations for "other equipment"” for the defence forces have
increased from ¥ 25,535.26 crore in 2014-15 to ¥ 32,275.95 crore as per Budget 2015-16;
and

(b) the details of what the "other equipment” consists of?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Yes, Sir. The allocation for Army, Navy and Air Force under
"other equipment” in Revised Estimate (RE) 2014-15 was ¥ 26,535.26 crores. It was
increased to ¥ 32,275.95 crores in Budget Estimates (BE) 2015-16.

(b) Broadly, the following items are included under "other equipment".

Service

Army (1) Armaments (2) Electronics (3) Ammunition (4) Engineering (5) Missiles
(6) General Stores (7) Medical Equipment (8) Disaster Relief Stores
(9) Security related Equipment, etc.

Navy (1) Electrical/Electronics (2) Weapon Equipments (3) Space and Satellites

Equipments (4) Electronic Warfare Equipments (5) Unmanned Aerial
Vehicle (6) Security related Equipment, etc.
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Air Force (1) Upgradation/Modernisation of facilities at BRDs. (2) Solid State
Flight Data Recorder (3) Ground Power Unit (4) Servicing Air-
Conditioning Trolly (5) Universal Hydrolic Servicing Trolly (6) Drive
Generator and installation kit for IAF Aircrafts (7) Flash and Reader
(8) Critical aggregates (9) Additional Sites for IMMOLS (10) Network
Station (11) Booster and Accessories of VUHFRT set up-322 for Air
Defence Radar Units (12) V/UHF RT set for OSA-AK system
(13) Specialist Adventure equipment and accessories (14) Rotable, Test
equipments, Machinery and equipment of all kinds including Medical
and Security related equipment, DG sets and UPS (15) Guns/Tanks/
BMPs and connected Stores (16) Radars and AD Systems (17) Various
Signal Equipments (18) Equipments for Engineers (19) Security related
equipment, etc.

Stopping of free domestic ration

11022. SHRI SHIV PRATAP SHUKLA: Will the Minister of DEFENCE be pleased

to state:

(@ whether it is a fact that Government has stopped the supply of free domestic

ration being made to officers of Army, Air Force and the Navy every month;
(b) if so, the reasons therefor; and

(c) whether Government is considering to restart it or to provide an alternative

arrangement for it?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) Ration money allowance will be paid to officers of

Defence Forces posted in peace areas instead of ration in kind.
Houses at concessional prices for army personnel

1023. SHRIMATI VIPLOVE THAKUR: Will the Minister of DEFENCE be pleased

to state:

(@ whether Government proposes to provide houses at concessional prices to

serving and retired Army personnel, if so, details thereof; and

tOriginal notice of the question was received in Hindi.
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(b) whether Government has recently conducted any survey to provide houses
to the serving and retired Army personnel who belong to Himachal Pradesh and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) No, Sir. There is no such proposal to provide houses at
concessional prices to serving and retired Army personnel. However, Army Welfare
Housing Organisation (AWHO), an autonomous body (not an instrument of the
Government) provides dwelling units to serving/retired Army personnel and their widows
on "No Profit No Loss" basis.

(o) No, Sir.
Intrusions by Chinese Troops into Indian Territory

1024. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:
SHRI KIRANMAY NANDA:

Will the Minister of DEFENCE be pleased to state:

(@ whether Chinese Troops have entered into Indian Territory several times
during the recent times;

(b) if so, how many violations have taken place in the last six months;

(¢) whether Indian Troops have suffered any losses and if so, the details
thereof; and

(d) the steps taken by Government to boost our border areas and safeguard the
people of the country living around border areas of the country?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) and (b): Since there is no commonly delineated Line of Actual
Control (LAC) in the border areas between India and China, there are areas along the
LAC where both sides have differing perception of LAC. Due to both sides undertaking
patrolling upto their respective perception of the LAC, transgressions do occur.

() No, Sir.
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(d) Government is fully seized of the security needs of the country. Necessary
steps as required have been initiated to ensure that the national security concerns
pertaining to borders are adequately addressed through capability and Infrastructure
development.

Separate healthcare allowance for ex-servicemen

11025. SHRI LAL SINH VADODIA: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that Government is contemplating to provide separate
allowance for the healthcare of ex-servicemen and their family members living in the far
flung areas;

(b) if so, whether Government has taken any steps in this regard, so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) No decision has been taken to provide separate
allowance for the healthcare of ex-servicemen and their family members living in far
flung areas.

Developing infrastructure in border areas
1026. KUMARI SELJA: Will the Minister of DEFENCE be pleased to state:

(@ whether the development of infrastructure, particularly road and rail
connectivity in border areas of the country, is adequate for faster mobility of troops
and weapon systems in forward border areas;

(b) whether the country is fully capable to tackle any foreign aggression, if so,
the details thereof; and

(c) the measures taken by Government for safety and security of border areas
and people living in border areas of the country?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) to (c) Government is fully seized of the security needs of the
country and reviews the same from time to time. Required measures including
development of infrastructure like roads, rail and airfields are taken to safeguard the

tOriginal notice of the question was received in Hindi.
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sovereignty, territorial integrity and security of India. Further, Military capacity
enhancement and modernization of armed forces including armament and ammunition
is a dynamic and continuous process and is done in consonance with our threat
perception.

Audit of allotted defence budget

11027. SHRI SURENDRA SINGH NAGAR:
SHRI SANJAY RAUT:

Will the Minister of DEFENCE be pleased to state:

(@ whether Government has utilized the funds allotted under budgetary
provisions for the modernization of "Armed Forces' during last three years;

(b) if so, the details thereof including the mechanism set up to undertake an
audit of allotted funds for this purpose; and

(c) the details of defence procurement deals signed during last three years?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR. SUBHASH
RAMRAO BHAMRE): (a) Details of funds allotted and utilized for the modernization
of Armed Forces under Capital Acquisition during last three years is as under:—

(X in Crores)

Year BE RE MA Expenditure
2014-15 7514803 66151.73 65706.04 65862.38
2015-16 77406.69 65400.00 61699.39 6223554
2016-17 69898.51 62619.36 64853.86 68252.87

(o) Ministry of Defence is undertaking the following two types of Audit:—

(i) Internal Audit: It is conducted by Defence Accounts Department while
performing function of payment and accounting of all Defence expenditure.
In certain cases this is pre-audit i.e. before release of payment and in other
post-audit i.e. after payments have been realised. Internal Audit is a continuous
function as it is clearly intertwined with the payment and accounting functions
of Defence Account Department. The major findings of the internal Audit
are highlighted in an annual internal Audit report issued by CGDA.

tOriginal notice of the question was received in Hindi.
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(i) External Audit: This is the statutory audit done by C&AG as in the case
of other Ministries/Departments. This is also known as test Audit as it is
a test check over the Internal Audit conducted by Defence Accounts

Department. This is periodic and conducted as per Audit calendar.

(c) During the last three financial years, 154 contracts have been signed with
Indian and foreign vendors involving value of ¥ 2,07,296.34 crore for capital procurement

of defence equipment for Armed Forces.
Resolving of complaints regarding working of PSBs

1028. SHRI R. VAITHILINGAM: Will the Minister of FINANCE be pleased to

state:

(@ whether it is a fact that recently a large number of complaints have been

received regarding working of the Public Sector Banks;

(b) if so, the details of such complaints received and disposed of during the last

three years, bank-wise; and

(c) the steps taken by Government to resolve these issues and to improve the

working of the Public Sector Banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Yes, Sir. The Bank-wise details regarding number of
complaints received and disposed of during the last three years are given in Statement

(See below).

() The Department of Administrative Reforms and Public Grievances (DARPG)
being the nodal agency issues policy guidelines on grievance redressal from time to
time for better management of public grievances, strengthening of grievance redressal
mechanism, monitoring, review and analysis for prompt and quality resolution of
grievances and prevention. Based on guidelines and instructions of DARPG, all Public
Sector Banks (PSBs) were sensitised the importance of quick redressal of public
grievances and also the use technology for increasing effectiveness in governance and

redressal of public grievances within the stipulated time frame.
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Benami transactions across the country
1029. SHRI SANJIV KUMAR: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government is taking steps to address the serious
problem of benami transactions across the country; and

(b) if so, the details of both legislative and administrative measures and the
proposed roadmap in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) The Government has taken several steps to address
the problem of benami transactions across the country.

(i) The Benami Transactions (Prohibition) Act, 1988 (the Act) was
comprehensively amended through the Benami Transactions (Prohibition)
Amended Act, 2016 to provide for an effective regime for prohibition of
benami transactions. The amended Act, 2016 came into effect from
1st November, 2016.

(i) Relevant rules relating to the Act were duly notified.

(iii) The Act prohibits benami transactions and empowers the authorities specified
in the Act to provisionally attach and eventually confiscate the benami
properties.

(iv) The Act also provides for prosecution of any person found guilty of the
offence of benami transaction by the competent court. The offence of
entering into a benami transaction is punishable with rigorous imprisonment
for a term not less than one year but which may extend to 7 years and shall
also be liable to fine which may extend to 25% of the fair market value of
the property.

(v) The Government has set up 24 Benami Prohibition Units (BPUS) across India
for taking effective action under the Benami Act.

(vi) Action against the benami transactions under the new law is an ongoing
process. More than 400 benami transactions have been identified since the
coming into effect of the amended law. Provisional attachment of properties
under the Act has been done in more than 230 cases. The market value of
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properties under attachment is more than ¥ 800 crore. The benami properties
attached include deposits in bank accounts, immovable properties etc.

Financial support for Smart City Mission, Bhubaneswar

1030. SHRI NARENDRA KUMAR SWAIN: Will the Minister of FINANCE be
pleased to state whether the Department of Economic Affairs, Ministry of Finance will
quickly consider the proposal of Government of Odisha for Japan International
Cooperation Agency (JICA) support of ¥910.00 crore for implementation of projects
under Smart City Mission, Bhubaneswar to avoid cost and time overrun of the projects?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): The Department of Economic Affairs has received following two project
proposals for Bhubaneswar City under the Smart City Mission with the recommendation
of the Ministry of Urban Development for JICA ODA loan:

i Bhubaneswar Railway Station Multimodal Hub for 205 crore with JICA
ODA loan of ¥ 174.25 crore;

ii.  Bhubaneswar City Wi-Fi Project for 196 crore with JICA ODA loan of
%166 crore.

The project proposals have been examined and it has been found that the Debt
Sustainability Certificate submitted by the Government of Odisha for the above projects
is not in conformity with the guidelines issued by the Department of Expenditure,
Ministry of finance. Therefore, the Ministry of Urban Development and Government of
Odisha have been informed that the Debt Sustainability Certificate should confirm all
the aspects mentioned in the guidelines.

Recommendation of Sixth CPC on Military Service Pay

1031. SHRI MD. NADIMUL HAQUE: Whether the Minister of FINANCE be
pleased to state:

(@ whether Government has accepted the recommendation of the Sixth Central
Pay Commission (CPC) to make 'Military Service pay' up to 52 per cent of basic pay
for the officers and 62 per cent for the soldiers;

(b) if so, the details thereof and if not, the reasons for the delay; and

(c) by when Government will accept the recommendations of the Sixth CPC
regarding increase in Military service pay, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) to (c) This Sixth Central Pay Commission vide Paras 2.3.12, 2.3.14 and
2.3.26 of its report had recommended Military Service Pay (MSP) at the rate of
T 6000/- per month in respect of officers upto the level of Brigadier and ¥ 1000/- per
month in respect of Personnel Below Officer Rank (PBOR) of the Defence Forces.
However, the Government while accepting the recommendations of the Commission had
enhanced the MSP for PBOR to ¥ 2000/- per month.

Involvement of companies in money laundering

1032. SHRI K.C. RAMAMURTHY: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that 9 lakh companies are not filing annual returns to the
Ministry;

(b) whether it was only last year or this trend was going on since long;

() the number of companies that did not file their annual returns in the last five
years, year-wise and State-wise;

(d) to what extent there are chances of indulging in money laundering by some
of these companies;

(e) whether notices have been sent to above companies; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) As per database of Income Tax Department, details
regarding companies having PANs which were non income-tax filers during the last five
years are given in Statement-1 (See below). The year-wise and Region wise details (on
the basis of Jurisdiction of Principal Chief Commissioner of Income Tax) are given in

Statement-11 (See below).

(d) Non-filing of Return of Income by a company does not necessarily indicate
its indulgence in money - laundering activities. However, in cases where instances of
money laundering come to the notice of the Income Tax Department, suitable action is
taken as per law.
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(e) and (f) Under Companies Act, notices have been issued to all those companies
which were prima facie not carrying out any business or operation for a period of two
immediately preceding financial years and had failed to file their financial statements
for the said period. Consequently, names of a large number of companies have been
removed (struck off) from the Register of Companies.

Income Tax Department has also taken effective action against the shell companies
as part of the on-going exercise against black money. Such actions include searches,
surveys, enquires, assessment of income, levy of penalties and filing of prosecution
complaints before criminal courts, wherever applicable. Action against shell companies
and associated persons/entities indulging in money laundering activities has got further
intensified with the setting up of the task-force co-chaired by the Secretaries Revenue
and Corporate Affairs.

Statement-1

Details regarding companies having PANs which were non-income tax filers
during the last five years

Assessment Year Number of non-income tax filers in status
Company out of total companies
having PANs
AY 2012-13 4,09,185
AY 2013-14 4,60,445
AY 2014-15 5,19,856
AY 2015-16 5,73,329
AY 2016-17 * 6,383,448

* Belated ITRs of AY 2016-17 can be submitted upto 31-Mar-2018
Statement-11

Number of Non-Income Tax filers with status ‘Company' and having PAN for last
five Assessment Years

Region AY AY AY AY AY

2012-13 2013-14 2014-15 201516 2016-17 *
1 2 3 4 5 6
01-Andhra Pradesh and 28,386 31,963 36,696 41,480 49,664
Telangana

02-Bihar and Jharkhand 7,357 8,764 10,761 12,227 15,746
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1 2 3 4 5 6
03-Delhi 92,040 101,833 112,883 123823 144,809
04-Gujarat 21,261 23,152 25,552 27,806 32,003
05-Karnataka and Goa 24472 27438 31,610 34,982 42,753
06-Kerala 9,203 10,526 12,191 13543 16,709
07-Madhya Pradesh 8,897 10,258 11,924 13121 15,736
and Chhattisgarh

08-Mumbai 63,677 69,529 75,942 81,657 94,155
09-Nagpur 2,884 3460 4,101 4,607 5,868
10-North East Region 3,754 4,109 4,499 4,804 5,591
11-North West Region 18,517 21,122 24,389 27436 32,927
12-Odisha 5491 6,737 7,603 8233 9,956
13-Pune 20,315 23,955 28,366 32,065 40,166
14-Rajasthan 10,579 11,902 13,717 15,345 18,568
15-Tamil Nadu 40,951 45,148 50,072 54,871 63,567
16-Uttar Pradesh (East) 6,554 7913 9,877 11,656 15,404
17-Uttar Pradesh (West) 83835 10,351 12,468 14,509 18,753
18-West Bengal and 36,012 42,285 47,205 51,164 60,983
Sikkim

TotaL (ITR Non-Filers) 4,09,185 4,60,445 51985 573329 683448

*(Belated ITRs for AY 2016-17 can be filed upto 31.03.2018)
Release of funds to Andhra Pradesh under resource gap post bifurcation
1033. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to state:

(@ whether Government has released funds to Government of Andhra Pradesh
under resource gap that occurred to State in 2014-15 due to bifurcation as per the
assurance given by the then Prime Minister while passing Andhra Pradesh
Reorganisation Bill;

(b) the amount requested by Government of Andhra Pradesh under this head;

(c) the amount released by the Central Government till date; and
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(d) the reasons for not releasing the entire resource gap claimed by State?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): () Yes.

(b) Government of Andhra Pradesh requested for resource gap of 316,078.76
crore for 2014-15.

(c) The Union Government has so far released an amount of ¥3979.50 crore on
account of reimbursement for resource gap for 2014-15. This includes releases made
during 2014-15 (2,303 crore), 2015-16 (I500 crore) and 2016-17 (¥1176.50 crore).

(d) After discounting ineligible amount of expenditure, resource gap of Andhra
Pradesh for 2014-15 has been finalized at T4117.89 crore on normative basis. Balance
towards entitlement of the States under this head will be released in due course subject

to availability of funds within gross budgetary support (GBS) with the Union Government.
Responsibility of safety of items kept in bank lockers

1034. SHRI D. KUPENDRA REDDY: Will the Minister of FINANCE be pleased to

state:

(@ whether it is a fact that the Reserve Bank of India has ordered that the
responsibility of safety for the things kept by the customers in the bank lockers lies

with the customers themselves;
(b) if so, the details thereof and the reasons therefor; and

(c) what is the role of the bank in providing locker service to the customers in
case they are not responsible for the safety of valuable things of the customers in

lockers?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) Reserve Bank of India (RBI) has advised the banks
to ensure that the lockers remain safe and there should be no negligence in the matter
of safeguarding the locker that would render the bank concerned liable to claims by
the locker holders. The role of banks, in case of providing bank lockers to the customers

is that of lessor and lessee.
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Submission of turnaround plans by banks
1035. SHRI RANJIB BISWAL: Will the Minister of FINANCE be pleased to state:

(@ whether Government has asked the Public Sector Banks to submit their
turnaround plans;

(b) if so, the details thereof and the objective behind the move;

(c) the name of banks who have submitted their plans and also the name of
those who have not done it so far; and

(d) the further action proposed to be taken by Government on the proposals of
banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (d) During recapitalization exercise undertaken last year
for FY17, it was decided that 25% of total capital requirement of banks, i.e. ¥ 8,586 crore,
will be allocated after achievement of benchmarks set up for select parameters.
However, only one bank i.e. IOB was able to achieve the target. Thereafter, based on
capital requirement study carried out by RBI in Dec 2016, it was decided that the
amount of ¥ 8,586 crore shall be released to recipient banks subject to submission of
a turnaround plan by the concerned banks. The objective is to ensure that banks
undertake transformation journey to become self-sufficient in terms of capital. The
capital infusion by government of India will be subject to banks meeting agreed upon
milestones.

To ensure the success of this plan, the recipient bank's board, management,
employees and unions must have considerable stake in the success of the plan.
Accordingly, MoU shall be entered between the Government, Bank management and
Employee Union of the respective banks.

Till date, Allahabad Bank, Andhra Bank, Bank of India, Central Bank of India,
Dena Bank, IDBI Bank, UCO Bank, Union Bank of India, United Bank of India and Bank
of Maharashtra have submitted their turnaround plans. Indian Overseas Bank is currently
in process of preparing the turnaround plan.

It has been decided that any future capital infusion in these banks shall be subject
to achievement of select agreed upon milestones as per turnaround plan on quarterly
basis. A monitoring mechanism has been put in place, whereby quarterly performance
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of these banks shall be monitored by SBI Capital Markets Ltd. who, in turn shall keep
DFS informed about the same. Banks that will not be able to deliver on the agreed upon
turnaround plan for a period of two years will be identified as bank eligible for

alternative recourse.
Action against negligent payment service providers

1036. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be
pleased to state:

(@ the extent and magnitude of data breach causes by malware injection into
system of Hitachi Payments Services Pvt. Ltd. providing ATM solutions to banks;

(b) whether security of any other ATM payments services providers was also
compromised in last two years, if so, the details thereof;

(c) the details regarding banks whose data was breached;
(d) the details regarding pecuniary loss caused to any bank or its customers;

(e) in cases of loss to customer, especially in Rajasthan, whether such loss was
compensated by bank; and

(f) the details regarding action taken or contemplated against negligent payment
service providers, including Hitachi Payment Service (P) Ltd.?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) Reserve Bank of India (RBI) has apprised that 3,291
instances of misuse of cards on ATMs connected to a switch of M/s. Hitachi Payment
Services Private Limited have been reported by 36 banks, and that it does not have
information of any similar security breach by any other ATM service provider.

(d) and (e) Banks have made good the loss suffered by the customers as per RBPs

extant instructions.

() M/s. Hitachi Payment Services Private Limited has been authorised under
the Payment and Settlement Systems Act, 2007 for installation and operation of White
Label ATMs. Action for contravention of the provisions of the Act or failure to comply
with the terms and conditions of authorisation is governed by the provisions of
Chapter VII of the Act.
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Losses to Maharashtra due to liquor ban on highways

1037. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to
state:

(@ whether Government has assessed the revenue losses of Maharashtra
following liquor ban on highways by the Supreme Court, if so, the details thereof; and

(b) what action Government has taken or propose to take to make up the losses
of the State?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) As per Entry 51(a) and Entry 54 in List -11 (State list)
Seventh Schedule of the Constitution, sale of liquor is purely State matter. Moreover
alcoholic liquor for human consumption is not covered under GST as per Constitution
(One Hundred and First Amendment) Act, 2016. Information in this regard is therefore,
not maintained in the Department of Revenue, Government of India.

Trading in virtual currency

11038. SHRI MAHENDRA SINGH MAHRA: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that Indian citizens are trading in virtual currency
(Bitcoins);

(b) if so, the number of Indians who purchased Bitcoins along with denomination
thereof;

(c) whether such transaction is approved by the Reserve Bank of India;

(d) if not, the reasons for which Government remains indecisive to impose a ban
on such transactions?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) to (d) Government doesn't maintain data related to trading of Virtual
Currencies/ Bitcoins.

However taking cognizance of concerns raised at various fora from time to time
on increasing use of Virtual Currencies (VCs) and the regulatory challenges around
Department of Economic Affairs has constituted a committee with representatives from

tOriginal notice of the question was received in Hindi.
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Department of Economic Affairs, Department of Financial Services, Department of
Revenue (CBDT), Ministry of Home Affairs, Ministry of Electronics and Information
Technology, Reserve Bank of India, NITI Aayog and State Bank of India. The objectives
of committee, inter-alia is to take stock of the present status of Virtual Currencies both
in India and globally; examine the existing global regulatory and legal structures
governing Virtual Currencies; suggest the frame work for regulation of Virtual Currencies
if considered including issues relating to consumer protection, taxation, money laundering
among others; any other matter related to Virtual Currencies which may be relevant.

Based on the deliberations of this Committee, DEA in May, 2017 had also invited

comments from members of public on mygov.in platform.

The Reserve Bank of India has cautioned from time to time, vide their Press
Releases dated December 24, 2013 and February 1, 2017, the users, holders and traders
of Virtual Currencies about the potential financial, operational, legal, customer protection
and security related risks.

Rising fiscal stress in the country
1039. SHRI ANAND SHARMA: Will the Minister of FINANCE be pleased to state:

(@ whether Government's attention has been drawn towards the rising fiscal
stress in India, if so, the details thereof;

(b) the Debt-GDP ratio for financial years, 2014,2015 and 2016, State-wise; and

(c) the initiative taken by Government to enhance the fiscal sustainability in
Indian States?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) The Government is committed to the policy of fiscal rectitude. The
fiscal deficit of the Centre as percentage of GDP has declined consistently from 4.5 per
cent in 2013-14 to 4.1 per cent, 3.9 per cent and 3.5 per cent respectively in 2014-15,
2015-16 and 2016-17 (provisional actual) and is further budgeted to come down to 3.2
per cent in 2017-18. As per the information from the Reserve Bank of India's "State
Finances: A Study of Budgets of 2016-17", the fiscal deficit of the States as per cent
of Gross State Domestic Product (GSDP) was 2.6 per cent in 2014-15, which increased
to 2.9 per cent (without the UDAY liabilities) in 2015-16 (revised estimates) and then
declined to 2.7 per cent (without the UDAY liabilities) in 2016-17 (revised estimates,
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based on information from 25 States). The fiscal deficit-GSDP ratio is budgeted to
decline to 2.6 per cent in 2017-18 (based on information from 25 States).

(b) The total outstanding liabilities of the State Governments as percentage of
corresponding GSDP during 2014-15 to 2016-17 (BE) is given in the table below:—

Total Outstanding Liabilities - As percentage of GSDP

State 201415 2015-16 2016-17  State 2014-15 2015-16 2016-17
RE) (B Re) (B

Andhra Pradesh .23.3 23.0 230 Maharashtra 180 176 176

Arunachal 36.8 271 239  Meghalaya 283 285 29.1
Pradesh

Assam 17.9 184 188  Mizoram 60.6 54.6 485
Bihar 26.6 279 280 Nagaland 432 36.7 346
Chhattisgarh 132 146 158 Odisha 158 164 179
Goa 347 354 362  Punjab 305 329 326
Gujarat 226 225 225  Rajasthan 242 311 304
Haryana 212 259 263  Sikkim 230 240 250
Himachal 36.6 354 344  Tamil Nadu 170 179 191
Pradesh

Jammu and 480 471 4388  Telangana 142 154 172
Kashmir

Jharkhand 20.1 236 237  Tripura 314 309 290
Karnataka 172 169 169  Uttar Pradesh 30.1 353 355
Kerala 273 2712 27.7  Uttarakhand 210 212 218

Madhya Pradesh 22.6 22.8 231  West Bengal 346 325 338

Manipur 410 399 38.2

Note: RE: Revised Estimates. BE: Budget Estimates

Source: RBI Publication "State Finances: A Study of Budgets of 2016-17".
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(c) Asrecommended by the Fourteenth Finance Commission (FFC) for its award
period (2015-20), the Union Government approved the fiscal deficit target for States of
3 per cent of respective States' Gross State Domestic Product (GSDP). The Union
Government also approved year-to-year flexibility for additional fiscal deficit to States
for the period 2016-17 to 2019-20 to a maximum of 0.5 per cent over and above the
normal limit of 3 per cent in any given year subject to the States maintaining the debt-
GSDP ratio within 25 per cent and interest payments-revenue receipts ratio within 10
per cent in the previous year. However, the flexibility in availing the additional fiscal
deficit will be available to a State if there is no revenue deficit in the year in which
borrowing limits are to be fixed and in the immediate preceding year.

As per the recommendation of the FFC, the Union Government decided to increase
the share of States in the Central divisible pool of taxes from 32 per cent to 42 per cent,
thereby allowing States greater autonomy in financing and designing schemes as per
their needs. Besides, post-devolution revenue deficit grant has been provided to eleven
States where devolution alone could not cover the assessed gap.

Merger of PSBs
1040. SHRI AMAR SINGH: Will the Minister of FINANCE be pleased to state:

(@ whether Government has since examined the merger of certain Public Sector
Banks for further consolidation in the Public Sector Banking;

(b) if so, what are the details thereof and by when the merger is likely to be
effected; and

(c) what are the specific reasons for consolidation of these banks and in what
manner public interest would be served?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) There is no such proposal under the consideration of
Government for consolidation of Public Sector Banks (PSBs) at present.

Impact of Demonetisation on different sectors

1041. SHRI B.K. HARIPRASAD: Will the Minister of FINANCE be pleased to
state:

(@ whether demonetisation has impact on manufacturing, mining, trade, hotels,
transport, communication, services related to broadcasting, financial, real estate and
professional services in the fourth quarter; and
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(b) whether construction sector was the hardest hit by demonetisation as it saw
a contraction of 3.7 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) and (b) The growth of any sector, including construction, mining,
manufacturing and different services sectors depends on various global and domestic
factors, including monetary factors (which is partly affected by demonetisation).
Therefore, it is not possible to isolate the impact of demonetisation on performance of
any sector including construction.

Change of financial year

1042. SHRI SHANTARAM NAIK: Will the Minister of FINANCE be pleased to
state:

(@ whether Government proposes to change the financial year;
(b) from which year the same will be made applicable;

(c) what are the incidental changes proposed to be made in this connection;
and

(d) whether any Cabinet decision has been taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) to (d) No decision has been taken by the Government on the matter
of changing Financial year as yet.

Implementation of recommendations of Seventh CPC in all
Government departments

1043. SHRI ANUBHAV MOHANTY: Will the Minister of FINANCE be pleased to
state:

(@ whether Government has implemented the recommendations of the Seventh
Central Pay Commission in all the Departments of the Central Government which were
under ambit of the Seventh CPC;

(b) if not, the names of the departments where the recommendations have not
yet been implemented and why; and

(c) by when Government proposes to implement the recommendations completely
without leaving aside any department?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) to (c) The recommendations of the Seventh Central Pay Commission
(7th CPC) relating to pay, pension and allowances have already been approved by the
Government and are being implemented for all categories of employees covered under
the terms of Reference of the 7th CPC as contained in the Resolution dated 28.02.2014
in all the Departments of the Central Government. Department of Expenditure issued
Resolutions dated 25.07.2016, 16.05.2017 and 06.07.2017 notifying the decisions of the
Government relating to the 7th CPC recommendations. Recommendations of the 7th
CPC not relating to pay, pension and allowances and other administrative issues
specific to Departments/ Cadres/Posts are being examined for implementation by the
Ministries/Departments concerned as per the Allocation of Business Rules or Transaction
of Business Rules.

Removal of extra charges levied on bank account holders

1044. SHRI SHANKARBHAI N. VEGAD: Will the Minister of FINANCE be pleased
to state whether Government is going to remove the extra charges being levied on the
bank account holders, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): As the extra charges referred to have not been specified, no
response regarding removal thereof can be provided.

Exempting Tirumala Tirupati Devasthanam from GST
1045. SHRI C.M. RAMESH: Will the Minister of FINANCE be pleased to state:

(@) the details of discussions that took place in the GST Council on exempting
Tirumala Tirupati Devasthanam (TTD) from GST;

(b) whether the Ministry and GST Council is aware that till implementation of
GST, TTD has been getting tax exemption from the State Government of Andhra
Pradesh;

(c) if so, the reasons for imposing GST on TTD and the efforts being made by
the Ministry to remove them in the coming GST Council meetings?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) During the 19th GST Council Meeting, held on 17th July,
2017, the issue of tax on renting of rooms by Tirumala Tirupati Devasthanam (TTD) was
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raised. The State of Andhra Pradesh suggested that TTD gave rooms on rent which
was not in nature of business and accordingly renting of rooms by TTD may be
exempted from GST.

(b) The activities of Tirumala Tirupati Devasthanam (TTD) are as under:
(@ Preparation and sale of Prasadam to pilgrims for a consideration.
(b) Providing Darshan and Aarjitha Sevas by collecting specified fees.

(c) Purchasing required raw materials majorly from other States and
remaining from the dealers of within the State.

(d) Providing accommodation to pilgrims duly charging from ¥ 50 to
% 6,000.

(e) Publishing and selling calendars, diaries and other related books.
(H Making sale of human hair and scrap of considerable volume.
(@@ Awarding works contracts.

(h) Providing Kalyanamandapams at various places to perform marriages
on rent.

The Government of Andhra Pradesh exempted T. T. D. from payment of tax on Sale
of Goods under A.P.General Sales Tax Act,1957 and the same were continued under
A.P.VAT ACT, 2005 vide Memo No:75655/CT-11)2)/2005-1 dt: 27-10-2005.

Further, Government of A.P. exempted T. T. D. from payment of Tax under Luxuries
Tax Act, 1987 on the amounts received from pilgrims for providing the accommodation
vide G.0.Ms No. 138 dated 21.04.2015.

(c) The supply of following goods has been exempted: - [Notification No. 2/
2017- Central Tax (Rate)]

"Prasadam supplied by religious places like temples, mosques, churches,
gurudwaras, dargahs, etc." and

"Puja samagri namely:-

(i) Rudraksha, rudraksha mala, tulsikanthi mala, panchgavya (mixture of cowdung,
desi ghee, milk and curd);
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(ii)

Sacred thread (commonly known as yagnopavit);

(i) Wooden khadau;

(iv)
V)
(vi)

Panchamrit,

Vibhuti sold by religious institutions,

Unbranded honey [proposed GST Nil]

(vii) Wick for diya.

(viii) Roli

®)
®)

Kalava (Raksha sutra)

Chandantika"

Further, the supply of following services has been exempted [Notification No. 12/
2017- Central Tax (Rate)]

"Services by a person by way of-

@)
(b)

conduct of any religious ceremony;

renting of precincts of a religious place meant for general public, owned or
managed by an entity registered as a charitable or religious trust under
section 12AA of the Income-tax Act, 1961 (hereinafter referred to as the
Income-tax Act) or a trust or an institution registered under sub clause (v)
of clause (23C) of 5 section 10 of the Income-tax Act or a body or an
authority covered under clause (23BBA) of section 10 of the said Income-
tax Act:

Provided that nothing contained in entry (b) of this exemption shall apply to:—

0]
(ii)

(i)

renting of rooms where charges are one thousand rupees or more per day;

renting of premises, community halls, kalyanmandapam or open area, and
the like where charges are ten thousand rupees or more per day;

renting of shops or other spaces for business or commerce where charges

are ten thousand rupees or more per month."
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The above exemptions are available to all religious institutions and no blanket

exemption has been given to any particular religious institution.
Rise in banking frauds

1046. SHRI NEERAJ SHEKHAR: Will the Minister of FINANCE be pleased to

state:

(@ whether there is steep rise of 72 per cent in loss to banks due to banking
frauds during 2016-17, if so, the details thereof;

(b)  whether 86 per cent of frauds reported in 2016-17 in value terms were frauds

in advances or loan frauds, if so, the details thereof, bank-wise;

(c) whether Government is aware that connivance of bank officials with fraudsters
and non-compliance of the RBI guidelines are main reasons for rise in frauds; and

(d) if so, the details of complaints received in this regard and the action taken
against officials during 2015, 2016 and 2017 so far, bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) The details of bank-wise, loss to banks due to banking
frauds for the last five years given by Reserve Bank of India (RBI) are given in

Statement-1 (See below).

(b) The details of bank-wise break-up of all frauds, advances frauds and
percentage thereof for the year 2016-17 given by RBI are given in Statement-Il (See

below).

(c) and (d) RBI has informed that there are many reasons for frauds, such as gaps
in credit underwriting standards, liberal cash flow projection at proposal stage, lack of
continuous monitoring of cash flow and cash profits (EBITDA), lack of security
perfection and overvaluation, gold plating of projects, diversion of funds, double

financing and general credit governance issues in banks.

Whenever a complaint against a bank official(s) is received and any irregularities
are found or observed on the part of Banks' official(s), the Banks initiate action as per
their extant rules and commensurate punishment is awarded to the delinquent employees

based on the seriousness of the wrongdoings as per Bank's disciplinary rules.
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Bank-wise break-up of All frauds and Advances Frauds during financial
year 2016-17

(Amount in ¥ lakh)

All Frauds Advances Frauds %age of
Bank Name No. of Amt. No. of Amt. advances
Cases involved  Cases involved frauds to
total frauds
1 2 3 4 5 6
Allahabad Bank 60 89508.67 2 50968.36 56.94
Andhra Bank 64 24560.11 33 24025.82 97.82
Axis Bank Ltd. 222 202037.9 0 67096.39 3321
Bandhan Bank Ltd. 13 155.56 10 99.91 64.23
Bank of Baroda 224 116484.7 102 81516.12 69.98
Bank of India 162 277400.7 9% 276422.3 99.65
Bank of Maharashtra 16 42502.25 ) 391313 92.07
Bharatiya Mahila Bank Ltd. 4 54.77 3 536 97.86
Canara Bank 119 61016.51 102 30045.65 49.24
Catholic Syrian Bank Ltd. KY) 2044.79 R 171139 83.70
Central Bank of India 146 86786.13 110 86307.06 99.45
Citibank N.A. 177 1171.58 8 4736 4042
Corporation Bank &3 69407 57 49 68990.35 99.40
Dena Bank 43 46809.33 A 41587.2 88.84
Dhanlaxmi Bank Limited 6 9085.09 3 9041.98 99.53
Doha Bank Qsc 3 897.94 2 865.03 96.33
Equitas Small Finance 2 201.52 1 192.38 95.46
Bank Limited
Export - Import Bank of India 2 10878.83 2 10878.83 100.00
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1 2 3 4 5 6

Federal Bank Ltd. 53 25913.14 a7 2581808 99.63
FIRSTRAND BANK 2 2711.65 1 2709.98 99.94
HDFC Bank Ltd. 313 16034.61 & 14590.56 90.99
ICICI Bank Ltd. 686 41269.94 288 3917334 94.92
IDBI Bank Limited 107 1136835 45 113099.2 99.49
IDFC Bank Limited 3 39.1 1 15 38.36
IFCI LTD. 1 21486.11 1 21486.11 100.00
Indian Bank e 48022.73 2 44503.63 92.67
Indian Overseas Bank % 137210.7 63 89787.66 65.44
Indusind Bank Ltd. 23 289.6 2 106.63 36.82
Jammu & Kashmir Bank Ltd. 23 31147.54 15 30954.4 99.38
Karnataka Bank Ltd. 25 3103.62 23 3084.18 99.37
Karur ysya Bank Ltd. 21 1782.35 16 1740.2 97.64
Kotak Mahindra Bank Ltd. 126 11154.66 18 10850.75 97.28
Lakshmi Vilas Bank Ltd. 13 10995.43 9 10797.38 98.20
Nainital Bank Ltd. 4 3591 3 K¢ 91.90

Oriental Bank of Commerce 56 16276.83 30 5487.94 33.72

PT Bank Maybank Indonesia 1 1778.18 1 1778.18 100.00
TBK

Punjab and Sind Bank 16 17878.35 12 17709.73 99.06
Punjab National Bank 158 280826.7 D 278838.2 99.29
RBL Bank Ltd. 13 31544 2 2541 80.55
Small Industries Development 3 1130.86 3 1130.86 100.00
Bank of India

South Indian Bank Ltd. 7 31396.29 3 31362.63 99.89
Standard Chartered Bank 320 651.87 2 51.38 7.88

State Bank of Bikaner & Jaipur 38 13287.2 K1l 13238.75 99.64
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1 2 3 4 5 6

State Bank of Hyderabad 3 11215.62 0 10449.65 93.17
State Bank of India 544 242237.1 271 2358774 97.37
State Bank of Mysore R 27977.08 &3 27574.63 98.56
State Bank of Patiala 47 3583.37 40 3379.09 94.30
State Bank of Travancore 44 5709.41 K1) 5661.53 99.16
Syndicate Bank 166 37623.15 133 36959.22 98.24
Tamilnad Mercantile Bank Ltd. 20 T7478.6 18 5257.58 70.30
UCO Bank 59 69548.24 47 68927.97 99.11
Union Bank of India 111 92072.33 65 91567.81 99.45
United Bank of India 0 8382.14 u 8126.29 96.95
Vijaya Bank 58 13271.59 2 12708.62 95.76
Yes Bank Ltd. 7 173801 1 1645 94.65
GRAND ToTAL 4851 2390263 2322 2056144 86.02

Identification of PSB loan defaulters

1047. SHRI NEERAJ SHEKHAR:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of FINANCE be pleased to state:

(@ whether RBI has identified 12 defaulters who owe over ¥ 175000 crore of
PSBs;

(b) if so, the details thereof, defaulter-wise and bank-wise; and

(c) the details of action Government would take to recover above amount from
these defaulters?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (c) Reserve Bank of India (RBI) has constituted an
Internal Advisory Committee (IAC), which arrived at an objective, non-discretionary
criterion for referring accounts for resolution under IBC. In particular, the IAC
recommended for IBC reference all accounts with fund and non-fund based outstanding
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amount greater than ¥5000 crore, with 60% or more classified as non-performing by
banks as of March 31, 2016.

Accordingly, Reserve Bank of India has issued directions to certain banks for
referring 12 accounts, qualifying under the aforesaid criteria, to initiate insolvency
process under the Insolvency and Bankruptcy Code, 2016. As regards the other non-
performing accounts which do not qualify under the above criteria, the IAC recommended
that banks should finalize a resolution plan within six months. In cases where a viable
resolution plan is not agreed upon within six months, banks should be required to file
for insolvency proceedings under the IBC.

However, the names and details of borrowers are not disclosed as prescribed
under section 45E of the Reserve Bank of India (RBI) Act, 1934 and Banking Laws,
which provide for the obligation of a bank or financial institution to maintain secrecy
about the affairs of its constituents.

The Central Government has enacted the Insolvency and Bankruptcy Code, 2016
(Code), and the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act (SARFAESI) and The Recovery of Debts due to Banks and
Financial Institutions (RDDBFI) Act have been amended. These steps have facilated
effective legal action by lenders to recover their dues.

Exemption on gift tax

11048. SHRI MAHESH PODDAR: Will the Minister of FINANCE be pleased to
state:

(@) whether it is a fact that an exemption on gift tax remains applicable on either
side in the event of gift being exchanged among the relatives as defined under Income

Tax laws;

(b) if so, whether there is no such exemption available on the gift to be given
by maternal grand father to his grandson or a grand-daughter; and

(c) whether Government is considering to bring them also under the ambit of
exemption; if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Section 56(2)(x) of the Income Tax Act, 1961 (‘Act’)

tOriginal notice of the question was received in Hindi.
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provides the manner of chargeability of income arising in cases where any person
receives from any other person, a sum of money or other property without consideration
or with inadequate consideration on or after 1st April, 2017. However, certain exceptions
have been provided when the said chargeability shall not be applicable. Receiving of
money/property from any relative is one such exception. The meaning of expression
'relative’ has been assigned under Explanation to section 56(2)(vii) and all the relatives
enumerated therein stand covered.

(c) Currently, there is no proposal under consideration to amend the definition
of the expression 'relative' as aforesaid.

Long term impact of demonetisation
1049. SHRI VAYALAR RAVI: Will the Minister of FINANCE be pleased to state:

(@ what is Government's latest assessment on the long term impact of

demonetisation on Indian economy six months after demonetisation; and
(b) whether the "short term pain” is over and "long term gain" has started?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) and (b) As the Economic Survey, 2016-17 indicated, over the medium
and long run, implementation of GST, follow-up to demonetisation and other structural
reform measures should help in improving the trend rate of growth of the economy.
There are many key economic indicators that have either remained resilient or have
bounced back after showing some decline. Soon after demonetisation, the sales of two-
wheelers that, to an extent, represents the dynamics of rural demand, has picked up
again. The agricultural production in 2016-17 was at a record-high. The volume of
digital transactions is higher than the pre-demonetisation levels. The growth of exports,
too has, accelerated in the second half of 2016-17.

Non-achievement of projected economic growth
1050. SHRI VAYALAR RAVI: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that employment generation and capital formation is not
picking up as projected by Government; and

(b) if so, the details thereof and the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) and (b) As per the Twelfth Five Year Plan (2012-13 to 2016-17), the
average fixed investment (GFCF) to GDP ratio was projected to be 34 per cent at
constant prices. As per the data released by the Central Statistics Office (CSO), the
fixed investment to GDP ratio for this period works out to 31.7 per cent. As per the latest
available data from the National Accounts Statistics, the fixed investment to GDP ratio
in the public sector increased by 0.7 percentage points of GDP from 7.1 per cent in 2012-
13 to 7.8 per cent in 2015-16. However, corresponding ratio of the private sector
declined from 27.0 per cent in 2012-13 to 23.1 per cent in 2015-16. The private investment
remained subdued largely because of their guarded investment decisions in face of
global slowdown and the balance sheet problems faced by them.

The Government of India attaches the highest priority to job creation. As per the
latest available information from the Labour Bureau quarterly surveys, 1.22 lakh additional
jobs have been created in eight selected sectors including manufacturing, construction,
trade, transport, accommodation and restaurants, 1T/BPO, education and health from
1st October 2016 to 1st January 2017. This addition is higher than jobs created during
the previous two quarters.

Tax exemptions for manufacturers of AYUSH products
1051. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased to state:

(@) what tax exemptions are being given to manufacturers of Ayurvedic, Unani
and Homoeopathy medicines; and

(b) which are the above mentioned manufacturers availing benefit of these tax
exemptions?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Indirect tax exemptions are provided with reference
to goods in general and not with reference to manufacturers as such. Further, Ayurvedic,
Unani and Homoeopathic medicines attract concessional rate of 12% GST.

Relaxation to Andhra Pradesh and Telangana

1052. DR. K.V.P. RAMACHANDRA RAQ: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that Government has relaxed the Debt-GSDP ratio
prescribed under Fiscal Responsibility and Budget Management (FRBM) Act in respect
of certain States particularly Telangana and Andhra Pradesh; and
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(b) if so, the details thereof and the reasons for such relaxations?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) No, Sir.

(b) In view of part (a) above, the question does not arise.
Sanctioning of loans by PSBs in violation of laid down guidelines

1053. SHRI RAM KUMAR KASHYAP: Will the Minister of FINANCE be pleased
to state:

(@ the details of complaints received by Government and RBI during the last
three years concerning sanctions of loans by Public Sector Banks in violation of laid
down guidelines;

(b) whether Government and RBI has enquired into the complaints, responsibility
fixed and suitable penal action taken;

(c) if so, the details thereof and if not, the reasons therefor; and

(d) whether there is any proposal to inquire into the conduct of nominee
Directors of RBI/Ministry on the Bank Boards as well as the CMDs/MDs of banks who

have sanctioned loans in contravention of the laid down guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (d) Reserve Bank of India has intimated that as and when
complaints are received these are examined on case to case basis. Comments are sought
from concerned banks. Based on the comments received action as deemed necessary
is taken. Wherever necessary, banks are advised to take corrective action and ensure
strict compliance of their loan policies and RBI instructions. However, the information
of such complaints is not available in compiled form for all banks.

Outstanding debt of Andhra Pradesh

1054. SHRI V. VIJAYASAI REDDY: Will the Minister of FINANCE be pleased to
state:

(@ whether Government is aware that the outstanding debt of the State of
Andhra Pradesh is going from bad to worse with a debt of ¥ 1.15 lakh crores in 2014-
15 to ¥ 1.53 lakh crores in 2016-17;
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(b) do the above figures not mean that the State is under 'severe debt stress’;

(c) what are the reasons for this mismanagement on the fiscal front by the State
and to what extent, the bifurcation has its impact on this; and

(d) how Government of India is going to help the State to come out of the
financial mess?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) to (d) 14th Finance Commission (FFC) has treated debt/ Gross State
Domestic Product (GSDP) ratio at 25 per cent as ceiling for all States in aggregate at
end of 2019-20. As per the State-wise illustrative fiscal roadmap drawn by FFC, the
Debt/GSDP Ratio projected for the State Government of Andhra Pradesh is 23.88% for
2014-15, 24.33% for 2015-16 and 24.74% in 2016-17.

As per Reserve Bank of India (RBI) Report titled "State Finances: A Study of
Budgets of 2016-17", the outstanding liability of the State Government of Andhra
Pradesh was T 1.226 lakh crore (23.3% of GSDP) during 2014-15, ¥ 1.405 lakh crore
(23.0% of GSDP) during 2015-16 (RE) and ¥ 1.609 lakh crore (23.0% of GSDP) during
2016-17 (BE). Hence, the Debt/GSDP ratio of State Government of Andhra Pradesh is
within the projections made by FFC.

Exemption of coffee from GST

1055. SHRI V. VIJAYASAI REDDY: Will the Minister of FINANCE be pleased to
state:

(@) whether it is a fact that representations have been received in the Ministry
for exempting the entire process of coffee, growing and up to the stage of curing from
the purview of GST;

(b) whether any discussion on this has taken place in the GST Council, if so,
the details thereof;

(c) whether the Minister, being the Chairman of the GST Council, proposes
exemption of coffee from the purview of GST; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Yes, Sir.

(b)  Yes, Sir. During the 14th GST Council Meeting held on 18th and 19th May
2017, discussion was held on GST rate for the coffee industry, including exemption from
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GST on unroasted coffee beans. The GST Council, thereafter, recommended that
unprocessed coffee beans should be exempted from GST.

(c) "Coffee beans, not roasted" falling under heading 0901 are exempt from GST.
"Coffee roasted, whether or not decaffeinated; coffee husks and skins; coffee substitutes
containing coffee in any proportion (other than coffee beans not roasted)" falling under
heading 0901, however attract 5% GST rate. Currently, there is no proposal under
consideration of the Government to completely exempt entire process of coffee, growing
and upto the stage of curing from GST.

Tax exemption for charitable institutions

1056. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be pleased
to state:

(@ whether Government is aware that trusts that hold majority of shares of large
groups are actually directing and managing controlling companies and receive thousands
of crores of dividends and do not pay any tax because they are supposedly tax exempt
charitable institutions;

(b) what are the tax exemption criteria for charitable institutions; and
(c) the steps taken by Government to plug this loophole?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) Such information is not maintained in CBDT in a centralised
manner. However, the trusts and charitable institutions, whose income are exempt under
the relevant provisions of the Income-tax Act 1961 (the 'Act’) and meet the conditions
prescribed therein, are not required to pay income tax.

(b) The main tax exemption related provisions for charitable institutions are
prescribed under section 10(23C) and section 11 to 13 (read with section 2(15)) of the
Act.

(c) Not applicable in view of (a) above.
Independent regulator to oversee PPP projects

1057. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be pleased
to state:

(@ the number of infrastructure projects undertaken by Government under the
Public Private Partnership Model in the last three years and the status thereof;
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(b) the steps taken by Government to improve efficiency, transparency and
framework that assures equal Public and Private returns;

(c) whether Government plans to have an independent regulator to oversee the
PPP projects;

(d) whether Government has taken any action on the recommendations of the
Kelkar Committee report on Public Private Partnership; and

(e) if so, details thereof and if no, reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) The PPP projects are being implemented by various different Sponsoring
Authorities at Central and State and Local Bodies level and data is not maintained
centrally.

(b) to () A Committee on Revisiting and Revitalizing the PPP model of Infrastructure
Development chaired by Dr. Vijay Kelkar was constituted to review the RPP model in
infrastructure. Recommendations of the Committee included, inter alia, a recommendation
for setting up of independent sector regulators. Various Ministries have set up
independent regulators. Other recommendations included steps to be taken by all
stakeholders including public authorities, state and regulatory authorities, corporate
sector, private developers, development contractors and financial institutions and
constant capacity building by each group of stakeholders, etc. Steps taken with reference
to recommendations for the Authority include the following: Triggers for Renegotiation
Framework and Guidelines were finalized for Roads and Ports; financing vehicles like
Infrastructure Investment Trusts (InvITs) have been introduced to promote secondary
market for operational assets; new PPP structures like Hybrid Annuity Model and Toll-
Operate-Transfer Model have been introduced.

Circulation of fake currency

1058. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
FINANCE be pleased to state:

(@ whether it is a fact that the circulation of fake currency still exists in the
country;

(b) if so, whether Government proposed to take any concrete and effective
steps to check it; and
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(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) The data available from the National Crime Records Bureau indicates
that the incidents of Fake Indian Currency notes (FICN) have been reported in some
parts of country. However, examination of the specific parameters reveals that the notes
are of low quality. No high quality counterfeit new currency notes have been seized
by any agency so far.

(b) and (c) To check the menace of counterfeiting of banknotes, the Ministry of
Finance, Ministry of Home Affairs, Reserve Bank of India, Security and Intelligence
Agencies of the Centre and States are working in tandem to thwart the illegal activities
related to Fake Indian Currency Note (FICN). An FICN Coordination Group (FCORD)
has been formed in the Ministry of Home Affairs to share the intelligence/ information
amongst different security agencies of Centre/States to counter the menace to effect
more seizures. The issue has also been raised in International multilateral fora constantly.

Rules regarding payment of taxes by firms

1059. SHRI N. GOKULAKRISHNAN: Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the rules under place of effective management which
require firms that are controlled from within the country to pay taxes in India will not
apply to companies with annual turnover of ¥ 50 crore or less;

(b)  whether this rule will come into effect from the next fiscal; and

(c) whether it is also a fact that the explanation given by Government provided
much needed clarity on the whole issue as per experts, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Sir, rules under place of effective management is applicable
to the companies. Necessary clarification has been issued in this regard vide Circular
No 08 of 2017 dated 23rd February, 2017.

(b) The rule has come into effect with effect from the financial year beginning
with 1st April 2016.

(c) The concept of place of effective management being a new concept,
clarifications vide Circular No 06 of 2017 dated 24th January, 2017 and Circular No 08
dated 23rd February, 2017 have been issued to bring out much needed clarity in this
regard.
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Scrutiny of data of links with offshore firms

1060. SHRI N. GOKULAKRISHNAN : Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that India got data on 165 cases with links to offshore
firms, if so, the details thereof; and

(b) whether it is also a fact that the data so received is under scrutiny with the
Central Board of Direct Taxes, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) Information about certain offshore entities reportedly held
by various Indian persons had appeared in media in April 2016 and thereafter and is
attributed to the 'Panama Papers' leaks put in the public domain by the International
Consortium of Investigative Journalists (ICIJ), a Washington based organization through
its website (www.icij.org).

Large numbers of requests under tax treaties have been made by the Income Tax
Department to foreign jurisdictions concerned as part of investigations into the specific
cases. Responses have been received in 99 cases.

(b) With a view to facilitate coordinated and speedy investigation in these
cases, the Government had constituted a Multi-Agency Group in April 2016. The Group
consists of the officers of Investigation Division of the Central Board of Direct Taxes
(CBDT), Foreign Tax and Tax Research Division of CBDT, Enforcement Directorate (ED),
Financial Intelligence Unit (FIU) and Reserve Bank of India. The Group has so far
submitted 7 reports to the Government. The information received under the tax treaties
can be used for tax purposes and its disclosure is governed by the confidentiality
provisions of such tax treaties. Further, disclosure of information regarding specific
taxpayers is prohibited except as provided under section 138 of the Income-tax Act,
1961.

Amendments in acts pertaining to political funding
1061. SHRI K. K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@ whether Government is considering any further amendments in the RBI Act
and Income Tax Act to cleanse political funding; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) No, Sir.

(b) Does not arise.
Recovery of loans from big corporate defaulters
1062. SHRI K.K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@ whether Government has taken any decision on the follow up action to be
taken on the twelve biggest corporate defaulters who failed to repay the huge loans
taken from commercial banks, if so, the details thereof; and

(b) whether Government is probing into the possible lapses from the side of
respective banks which led to sanctioning of loans to the companies, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) and (b) The amendments to the BR Act 1949, introduced
through an Ordinance, empowers RBI to issue directions to any banking company or
banking companies to initiate insolvency resolution process in respect of a default,
under the provisions of the Insolvency and Bankruptcy Code, 2016 (IBC).

Reserve Bank of India (RBI) has constituted an Internal Advisory Committee
(IAC), which arrived at an objective, non-discretionary criterion for referring accounts
for resolution under IBC. In particular, the IAC recommended for IBC reference all
accounts with fund and non-fund based outstanding amount greater than ¥5000 crore,
with 60% or more classified as non-performing by banks as of March 31, 2016.

Accordingly, Reserve Bank of India has issued directions to certain banks for
referring 12 accounts, qualifying under the aforesaid criteria, to initiate insolvency
process under the Insolvency and Bankruptcy Code, 2016.

Whenever any irregularities are found or observed on the part of Bank's officials,
the Banks initiate action as per their extant rules and commensurate punishment is
awarded to delinquent employees based on the seriousness of wrongdoings as per
Bank's disciplinary rules.

Operational flexibility to multinational entities
1063. SHRI. T. RATHINAVEL: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the Reserve Bank of India has changed norms to
provide Operational flexibility to multinational entities and their Indian subsidiaries
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exposed to currency risks arising out of current account transactions in the country,
if so the details thereof; and

(b) whether it is also a fact that the transactions under the facility will be
covered under a tripartite agreement involving the Indian subsidiary, its non-resident
parent/treasury and the bank, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) The Reserve Bank of India (RBI), vide A.P.(DIR Series) Circular No.
41 dated March 21, 2017, provided operational flexibility to Indian subsidiaries of MNCs
who are exposed to currency risks arising from current account transactions. The
circular is available in the website of RBI under the link https:// www.rbi.org.in/Scripts/
Notif icationUser.aspx?1d=10891&Mode=0.

(b)  As per the operational guidelines, the transactions under this facility will be
covered under a tripartite agreement involving the Indian subsidiary, its non-resident
parent/ treasury and the AD bank. This agreement will include the exact relationship
of the Indian subsidiary or entity with its overseas related entity, relative roles and
responsibilities of the parties and the procedure for the transactions, including settlement.

Anxiety of bank employees over merger of PSBs

1064. SHRI M. P. VEERENDRA KUMAR: Will the Minister of FINANCE be pleased
to state:

(@ whether Government has planned to merge certain Public Sector Banks into
groups like the merger of five State Banks into State Bank of India;

(b) if so, the details thereof;
(c) whether Government has asked NITI Aayog to study the subject;
(d) the advantage of such a merger; and

(e) the reaction of Government to the anxiety expressed by the employees of
the Public Sector Banks that this merger would cause job losses, service problems and
reverse growth to the banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) to (e) There is no such proposal under consideration of the

Government, at present.
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Impact of roll out of GST on small traders

1065. SHRIMATI WANSUK SYIEM: Will the Minister of FINANCE be pleased to
state:

(@ whether the launch of the GST in the early hours of July 1, has brought
along total confusion among small traders and short changing consumers at restaurants
and shops/malls;

(b) whether the GST Council in its wisdom has relaxed the time-table for filing
tax returns on GST compliant format, granting exemptions from penalties and fees for
late filing; and

() whether rolling out GST in a state of unpreparedness, has spawned a large
workforce of tax consultants and CAs with whose heavy bills will burden the small
traders?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) No Sir. The implementation of GST has been smooth so far
and no major issues of confusion among small traders have been reported. GST has
been launched after organizing large scale awareness programs through electronic and
print media as well as large public outreach programs, especially for small traders,
throughout the country. Social media platforms as well as online query solutions have
been provided so that everybody can raise his issues and responses are being provided
at the earliest.

(b) Inthe 17th GST Council Meeting held on 18th June 2017, to help trade and
industry acclimatize themselves with the GST System, the Council decided the
following: —

(i)  For the first two months of GST implementation, tax would be payable based
on a simple return in Form GSTR-3B containing summary of outward and
inward supplies, to be submitted before the 20th of the succeeding month;

(i) Invoice-wise details in the regular Form GSTR-1 would have to be filed for
the months of July 2017 and August 2017 as per the timelines below -

Return date for the month of

Return July 2017 August 2017

1 2 3

Proposed date for GSTR-3B 20 Aug. 2017 20 Sept. 2017
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1 2 3

Proposed date for GSTR-1 1-5 Sept. 2017 16-20 Sept. 2017
Proposed date for GSTR-2 6-10 Sept. 2017 21-25 Sept. 2017
Proposed date for GSTR-3 11-15 Sept. 2017 26-30 Sept. 2017

(ili) To provide a sense of comfort to the taxpayers and give them time to attune
themselves with the requirements of the new system, no late fees and
penalty would be levied for the interim period, if the returns are filed by the
extended period.

(¢) No Sir. The online taxation system set up under GST is very simple and
provisions as mentioned in part (b) have been made to provide time to small taxpayers
to acclimatize to the new law.

Fake insurance companies

1066. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of FINANCE be pleased to state:

(@ whether health insurance coverage in the country has witnessed a sharp
increase over the years, if so, the details thereof;

(b) whether any study has been made about the penetration in urban areas and
rural areas, if so, the details thereof;

()  whether any complaints have been received about fake insurance companies
issuing policy and not honouring/ reimbursing the medical treatment of medical services,
if so, the details thereof; and

(d) the steps taken by the Regulatory Authority to monitor health insurance
schemes to obviate fleecing by insurance companies from the general public, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) and (b) As per Insurance Regulatory and Development
Authority of India (IRDAI), Health Insurance coverage has been witnessing a reasonable
growth both in terms of number of persons covered and premium collected. Table
showing number of persons covered and the gross premium procured under Health



Written Answers to [25 July, 2017] Unstarred Questions 183

Insurance (i.e. excluding Travel and Personal Accident) for the three years 2013-14 to
2015-16 is as under:—

Financial Year No. of persons covered Gross premium
(in crores) (X in crores)
2013-14 2162 17494.54
2014-15 28.80 20096.22
2015-16 35.90 2444754

The following are the details of various Health Insurance schemes/policies during
the last three years:—

Class of Business No. of persons covered (in crores)

201314 201415  2015-16

Government Sponsored Schemes including RSBY 1553 2143 2733
Group (other than Government schemes) 337 483 5.70
Individual Business 2.72 254 287
GRAND ToTAL 2162 28.80 35.90

(c) and (d) IRDAI has not received any complaint of fake insurance companies
issuing policies and not honouring/reimbursing the medical treatment or medical services.

However, it was brought to the notice of the Authority that an entity by name
"AKPCL General Insurance Company", was selling insurance policies, although was
not licensed or granted registration by the Authority to sell insurance policies of any
kind. The Authority has lodged a complaint with Station House Officer, GIDC Police
Station, Vapi, Gujarat on 21st July, 2016. The Authority has also issued a public notice
on 4.8.2016 cautioning the public about this fake company.

Review of various reports filed by Insurance Companies does not indicate any
fleecing by Insurers. Every insurance Company before commencement of their business
operations shall obtain the Certificate of Registration from IRDAI and carry out their
operations within the statutory and regulatory framework enshrined in the Insurance
Act, 1938 and Regulations notified thereunder.

IRDAI (Health Insurance) Regulations, 2016 specify that all health insurance
products or any revision or modification thereon shall be marketed or offered by any
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insurer only after filing the same with the Authority as per the Product Filing Guidelines

issued by the Authority and duly disposed of by the Authority as provided therein.
SC direction to extend deadline for deposit of demonetised notes

1067. SHRI HUSAIN DALWAI: Will the Minister of FINANCE be pleased to state:

(@ whether the Supreme Court has directed Government to extend the deadline
for deposit of old notes of ¥500 and 31000 denomination; and

(b) if so, what decision has been/will be taken by Government in this regard and
the reason for the same?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) No such directions from the Hon'ble Supreme Court have been

received.
(b) Does not arise.
Installation of One-Time Combination (OTC) locking system in ATMs

1068. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of FINANCE be pleased to state:

(@ whether Government is aware that most ATMs are prone to fraud, lack basic
security features;

(b) whether any survey has been made to find out the facts and to take remedial
action, if so, the details thereof;

(c) the total number of ATMs are operational in the country under various
banks and what percentage of ATMs are using outdated technology and lacking basic
security features;

(d) to avoid loading fake notes into ATMSs, whether banks would install One-
Time Combination (OTC) locking system, in all ATMs, immediately; and

(e) if so, the details thereof, bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Yes. Government and Reserve Bank of India (RBI)
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have issued various alerts and advisories to different stakeholders and banks, advising
them to initiate certain illustrative steps for improving the security posture of the
ATMs.

(c) As per data reported by RBI, the total number of ATMs installed by
Scheduled Commercial Banks as on 31.03.2017 stood at 2,12,621. The Banks are ensuring
that the outdated ATMs are replaced periodically.

(d) and (e) One Time Combination (OTC) Locks uses dynamic passwords (instead
of the static passwords used in the other locks), which are sent by ATM Server to
Registered Joint Custodians. OTC locks and OTC systems are implemented in most of
the ATMs, which are, serviced by Managed Service Providers. Banks are also examining
different scenarios to prevent the fake notes.

Loyalty benefit to EPF subscribers

1069. SHRI DHARMAPURI SRINIVAS:
SHRI N. GOKULAKRISHNAN:
DR. PRADEEP KUMAR BALMUCHU:
SHRI T.G. VENKATESH:

Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that the Government has accepted the recommendation
of EPFO for payment of Loyalty Benefit scheme to its subscribers;

(b) if so, the details thereof; and

() whether it is also a fact that there is a slab system in payment of this Loyalty
Benefit Scheme, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ARJUN RAM
MEGHWAL): (a) No, Sir.

(b) and (c) Question do not arise.
LIC MoU with Railways

1070. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
FINANCE be pleased to state:

(@ whether it is a fact that Life Insurance Corporation of India has signed an
MoU with the Railways for providing assistance of ¥1.5 lakh crores by 2020;

(b) what are the basic terms of this financial assistance;
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(¢) how much of ¥ 1.5 lakh crores has been released so far to the Railways at
7 per cent rate of interest;

(d) whether similar assistance will be given to other State Governments for
diverse schemes, particularly to Rajasthan; and

(e) the steps proposed to evolve a long term uniform financing policy by LIC?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWARY): (a) and (b) As per Life Insurance Corporation of India (LIC), the
Corporation has entered into an MoU with Railways for financial assistance up to
¥ 1,50,000 crore. The actual disbursement will depend on the compliance of the terms
and conditions of sanction by Railways and availability of funds.

The terms of the financial assistance are: -
. Financial Assistance shall be invested in railway projects.

. A period of five years reckoning from the Financial Year 2015-16 and ending
with the Financial Year 2019-20.

. Interest on each of the disbursements availed by borrower at a rate linked
to 10 year G-sec yield plus spread, payable semi-annually.

. The Financial Assistance shall be secured by the Ministry of Railways'
commitment to make available sufficient funds to meet debt service
obligations.

(c) LIC has so far released ¥ 14,100 crore at various rates of interest based on
the prevailing G-sec rate at the time of disbursement.

(d) and (e) LIC has a Board approved Investment Policy. All investment decisions
are made based on LIC's Investment Committee recommendations as well as the
guidelines, rules and regulations issued by IRDAI from time to time.

Impact of GST on economic reforms

1071. SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:
SHRI DARSHAN SINGH YADAV:

Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that GST has failed to meet the targets for weaker
sections of the society;
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(b) whether it is also a fact that passing of GST will also affect economic
reforms;

(c) if so, whether Government is taking any action; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) No. Sir. The GST regime has brought about reduction in tax
rates of most of the commodities to be consumed by the weaker sections of the society,
thereby benefiting them. Further, the provisions in GST law contain a self-policing
mechanism, which is expected to bring about transparency and accountability in business
transactions, thereby ensuring that the gains are actually transmitted in the form of
reduced prices of goods and services to the end consumers.

(b) The passing of GST will have a positive effect on the economic reforms of
the country. It is expected to positively impact the business environment in the country
and help the domestic sectors to become more competitive.

(c) Does not arise in view of reply to part (b) above.
(d) Does not arise in view of reply to part (b) and (c) above.
VRS in SBI group

1072. SHRIMATI VIJILA SATHYANANTH: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that SBI group is finalising plans for Voluntary Retirement
Scheme, if so, the details thereof;

(b) whether it is also a fact that the Voluntary Retirement Scheme is to help
reduce headcount from a total staff base of 73,000 in associate banks;

(c) whether the SBI group has asked the employees who are eligible under it
to opt for it; and

(d) if so, the total number of SBI group employees opted for Voluntary Retirement
Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SANTOSH
KUMAR GANGWAR): (a) State Bank of India (SBI) has informed that there is no plan
to launch Voluntary Retirement Scheme (VRS) in their bank at present.
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(b) to (d) SBI has informed that VRS was offered by the erstwhile Associate Banks
of SBI to their employees and officers before merger and three thousand five hundred
sixty nine (3569) employees/officers of erstwhile Associate Banks had opted for the
same.

Illegal sale of banned drugs

1073. SHRI PARIMAL NATHWANI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of drugs with their market/brand names banned by the Drugs
Controller General of India (DCGI) and the Food and Drug Administration (FDA)
internationally;

(b) whether Government is aware of the illegal sale of banned drugs and medicines
on a large scale in the country and if so, the details thereof; and

(c) the stringent action taken against the drug mafia by Government to curb
illegal sale of drugs and unethical practices indulged in Pharmaceutical companies/
individuals and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) There is no procedure for banning
of drugs internationally by Drugs Controller General (India).

(b) and (c) The manufacture, sale and distribution of drugs in the country is
regulated under the provisions of Drugs and Cosmetics Act, 1940 and Rules, 1945
thereunder through a system of licensing and inspection. Licenses for manufacture,
sale and distribution of drugs are granted by the State Licensing Authorities (SLAS)
appointed by respective State Governments. SLAs are legally empowered to take
stringent action against violation of any provision of the Act and Rules. Manufacturing
and marketing of banned drugs is a punishable offence.

Increase in costs of healthcare services

11074. SHRI VIVEK K. TANKHA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of the increasing cost of healthcare services
and difficulties faced by common man as a result of it;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government has taken any steps in this regard,;

(c) whether Government intends to spend 6 per cent of GDP for developing
health services; and

(d) if so, the details of the steps taken?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) As per the Publication titled "Health
in India - NSS 71st Round" (January-June 2014) brought out by the National Sample
Survey Organisation (NSSO), the average total medical and other related non-medical
expenditure per hospitalisation in rural and urban areas are ¥ 16,956/- and 326,455/-
respectively and average total medical expenditure for non-hospitalized treatment per
ailing person in rural and urban areas are ¥509/- and 3639/-respectively. While as per
the estimates published in "Morbidity and Healthcare and the condition of the aged"
(60th Round January-June, 2004) the average medical expenditure incurred per
hospitalised case in rural and urban areas were ¥5,695/- and ¥8,851/-respectively and
the Average medical expenditure for non-hospitalised treatment per ailing person in
rural and urban areas were ¥ 257/- and ¥306/- respectively.

As per the National Health Accounts estimates for India, 2013-14, the out of
pocket expenditure is 64.2% of total health expenditure.

(b) Public health and hospitals being a State subject, the primary responsibility
of providing accessible, affordable and quality healthcare lies with respective State
Governments.

Under National Health Mission to reduce out of pocket expenditure on healthcare,
support is being provided to States/UTs for strengthening of their healthcare system
based on the requirements posed by them in their Programme Implementation Plans.

In order to provide affordable health care services to the people of the country,
especially the poor, the Government of India has taken several steps which inter alia
includes:—

. Implementation of National Health Mission Free Drugs and Free Diagnostic
initiative to provide essential drugs and diagnostics free of cost in public
health facilities.

. Implementation of Janani Shishu Suraksha Karyakaram (JSSK), Rashtriya Bal
Swasthya Karyakaram (RBSK), Rashtriya Kishor Swasthya Karyakaram (RKSK)
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and implementation of other National programmes like Revised National
Tuberculosis Control Programme (RNTCP), National Vector Borne Disease
Control Programme (NVBDCP), National Leprosy Eradication Programme
(NLEP), National AIDS Control Programme (NACP) etc. where free treatment
is provided to patients of Tuberculosis (TB), HIV/AIDS, Vector Borne,
Leprosy diseases etc.

. Decision to transform Sub-Health Centres/PHCs to Health and Wellness
Centres to provide comprehensive primary care, to undertake promotive and
health promotion activities.

. Screening and Management of 5 common NCDs of hypertension, diabetes,
and cancers of oral, cervix and breast.

. Pradhan Mantri National Dialysis Programme for free dialysis services to the
poor in district hospitals.

. Making available tertiary health care services in the public sector through
strengthening of hospitals, establishment of AIIMS institutions in the States
and upgradation of existing Government medical colleges across the country.

. Making available quality generic medicines at affordable prices to all, under
‘Jan Aushadhi Scheme', in collaboration with the State Governments.

. Rashtriya Swasthya BimaYojana (RSBY) which provides for smart card based
cashless health insurance on family floater basis.

(c) and (d) The National Health Policy, 2017 provides for increasing public
expenditure on health to 2.5% of GDP in a time bound manner by 2025.

Survey on medicines distributed in schools

11075. SHRI RAM VICHAR NETAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has conducted any survey regarding the quality of the
medicines being distributed in the Government schools;

(b) if so, the details along with the evidence thereof;

(c) whether Government has received any recommendation regarding the survey;
and

tOriginal notice of the question was received in Hindi.
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(d) if so, the steps taken by Government on these recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (d) Under National Health Mission,
Government of India is giving weekly Iron Folic Acid tablet and biannualy Albendazole
tablets to school age children. Under NHM, funds are being provided to the States
through Annual Programme Implementation Plan (APIP) for procuring IFA and
Albendazole tablets. States/UTs have drug quality assurance mechanism to check the
quality of the medicines before distributing to schools.

Upgradation of genetic diseases laboratories

11076. SHRI MEGHRAJ JAIN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has any plan of upgrading the integrated laboratories/
centres regarding the genetic diseases in the various States including Madhya Pradesh,
if so, the details thereof;

(b) whether the places have been fixed/ identified for the establishment of such
new laboratories/centres under this scheme, if so, the State-wise details of the places
fixed for the same; and

(c) the salient features of these proposed centres and the State-wise details of
the amount allocated for the establishment of these centres?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) to (c) The programme/projects in the
area of Genetic diseases are funded as per ongoing activities in various States. No
places have been identified for establishment of new laboratories/centres under the
scheme. The projects are considered on case by case basis.

Immunization under UIP

1077. SHRI KAPIL SIBAL.: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether it is a fact that the Universal Immunization Programme (UIP) was
started in 1985 and has been renamed as Mission Indradhanush, if so, reasons
therefor;

tOriginal notice of the question was received in Hindi.
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(b) the details of the immunization done under Mission Indradhanush for the
last three years. State/Union Territory/month/ year-wise; and

(c) whether there has been a reduction in infant mortality since 2014, if so,
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) The Universal Immunization
Programme which started in 1985 has not been renamed as Mission Indradhanush; the
latter is a strategy under Universal Immunization Programme to cover unvaccinated and
partially vaccinated children.

(b) As on 19th July 2017, more than 247 lakh children have been vaccinated.
Around 67 lakh pregnant women have been vaccinated with Tetanus toxoid. The State/
UT/month/year-wise details are given in Statement (See below).

() Yes, as per the Sample Registration System data, the Infant Mortality Rate
(IMR) in India has declined from 39 per 1,000 live births in 2014 to 37 per 1,030 live
births in 2015.

Statement
(A) State/UT-wise details of children immunized in Mission Indradhanush

(Figures in lakhs)

Sl. No. State/UT Phase 1 Phase 2  Fhase 3 Phase 4*  Total
(Apr'15- (Oct'15-  (Apr'le-  (Feb'l?
July'15) Jan'16) Jul'l6)  onwards)

1 2 3 4 5 6 7

1. Andhra Pradesh 0477 0.702 0.239 0334 1.752
2. Arunachal Pradesh 0.118 0.161 0.061 0.102 0.442
3. Andaman and Nicobar  0.000 0.001 0.000 0.000 0.001

Islands

4. Assam 1271 1.334 0481 0316 3403
5 Bihar 3910 3041 3183 1474 11.607
6. Chandigarh 0.000 0.045 0.000 .0.000 0.045
7. Chhattisgarh 2.155 1.640 0474 0.605 4874

©

Delhi 3.054 2.980 2425 0.790 9.249
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1 2 3 4 5 6 7
9.  Dadra and Nagar Haveli 0.000 0.005 0.000 0.000 0.005
10. Daman and Diu 0.000 0.006 0.000 .0.000 0.006
11. Goa 0.000 0.008 0.000 0.000 0.008
12.  Gujarat 2054 1577 1117 0.462 5210
13. Haryana 6.157 2335 1032 0315 9.839
14.  Himachal Pradesh 0.058 0.056 0.000 0.000 0113
15, Jammu and Kashmir 0.269 0.337 0.235 0.000 0.840
16. Jharkhand 2.836 2436 1.387 0.816 1475
17.  Karnataka 1.358 3469 1.287 1.697 7811
18. Kerala 0.324 0404 0318 0.333 1378
19. Madhya Pradesh 4525 7.787 4.895 4,002 21.209
20. Maharashtra 1279 1167 0671 0478 3594
21, Manipur 0.132 0.156 0.075 0.077 0.440
22.  Meghalaya 0.269 0.337 0144 0131 0.880
23.  Mizoram 0.023 0.045 0.031 0.036 0135
24.  Nagaland 0.136 0.032 0.129 0.125 0421
25.  Odisha 1512 1585 0.387 0.021 3506
26.  Puducherry 0.001 0.005 0.000 0.000 0.006
27.  Punjab 0.927 0.350 0.299 0.265 1841
28. Rajasthan 6.367 , 5.240 2433 1473 15513
29.  Sikkim 0.000 0.001 0.000 0.002 0.003
30. Tamil Nadu 1.389 4152 0449 0.000 5.990
31. Telangana 0543 0.987 0.105 0871 2506
32.  Tripura 0.050 0.046 0.019 0.010 0125
33, Uttar Pradesh 31.026 26.022 38.922 23711 119.682
34.  Uttarakhand 0.507 1183 0.330 0.276 2.296
35.  West Bengal 3018 0526 0913 0450 4908
TotaL 75.744 70.157 62.041 39.171 247113

*Phase-4 in North-Eastern States from Feb'l7 onwards and in remaining States from Apr'l7
onwards.

Lakshadweep not identified for any phase of Mission Indradhanush.
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(B) State/UT-wise details of pregnant women immunized in Mission Indradhanush

(Figures in lakhs)

Sl. State/UT Phase 1 Phase 2  Phase 3 Phase 4*  Total
No. (Aprls-  (Oct'15-  (Apr'l6- (Feb” 17
July'15) Jan'16) Jul'l6)  onwards)
1 2 3 4 5 6 7
1. Andhra Pradesh 0.127 0.156 0.049 0.048 0.380
2. Arunachal Pradesh 0.009 0.025 0.007 0.013 0.054
3. Andaman and Nicobar  0.000 0.000 0.000 0.000 0.000
Islands
4. Assam 0450 0.289 0131 0.073 0.942
5 Bihar 0910 0.701 0.755 0.327 2693
6. Chandigarh 0.000 0.007 0.000 0.000 0.007
7. Chhattisgarh 0.586 0.268 0.086 0.165 1.105
8. Delhi 0459 0441 0470 0.120 1490
9. Dadra and Nagar 0.000 0.001 0.000 0.000 0.001
Haveli

10. Daman and Diu 0.000 0.001 0.000 0.000 0.001
11. Goa 0.000 0.001 0.000 0.000 0.001
12.  Gujarat 0.547 0.294 0.296 0.141 1278
13.  Haryana 1583 0599 0.328 0.119 2630
14.  Himachal Pradesh 0.014 0.011 0.000 0.000 0.025
15, Jammu and Kashmir 0.034 0.018 0.016 0.000 0.067
16.  Jharkhand 0.685 0539 0.359 0.237 1.820
17.  Karnataka 0.292 0.779 0257 0.264 1591
18. Kerala 0.024 0.041 0.014 0.030 0.109
19. Madhya Pradesh 1.39%5 2202 1.469 1.379 6.446
20. Maharashtra 0.209 0.114 0.102 0.053 0477
21.  Manipur 0.023 0.018 0.029 0.015 0.085
22.  Meghalaya 0.043 0.059 0.022 0.021 0.145
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1 2 3 4 5 6 7
23.  Mizoram 0.006 0.009 0.007 0.011 0.032
24.  Nagaland 0.023 0.005 0.018 0.020 0.066
25.  Odisha 0448 0480 0.096 0.006 1.029
26.  Puducherry 0.000 0.001 0.000 0.000 0.001
27.  Punjab 0.186 0.074 0.074 0.066 0.399
28. Rajasthan 1707 1272 0.702 0.392 4072
29.  Sikkim 0.000 0.000 0.000 0.000 0.000
30. Tamil Nadu 0.274 1117 0.058 0.000 1.449
31. Telangana 0.092 0.212 0.028 0.088 0419
32.  Tripura 0.012 0012 0.006 0.003 0.032
33. Uttar Pradesh 9.871 6.709 12.159 7.637 36.37
34. Uttarakhand 0.150 0.274 0.112 0.084 0.620
35.  West Bengal 0.786 0.060 0.167 0.083 1.096
ToTAL 20.945 16.786 17.815 11394 66.94

*Phase-4 in North-Eastern States from Feb'l7 onwards and in remaining States from Apr'l7
onwards.

Lakshadweep not identified for any phase of Mission Indradhanush.
Budgetary allocation for Delhi health department

11078. SHRI PARVEZ HASHMI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the details of the budget allocated for the construction of new hospitals and
a hospital in Sarita Vihar; and

(b) the details of the reasons for which work related to hospital in Sarita Vihar
could not be started, so far?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Health being a State subject, this
information is not maintained centrally. However, as per information furnished by
Government of NCT of Delhi, budget allocation for Delhi Health Department for
construction of building of new hospitals is ¥ 261.76 crore under Capital Head 4210.

tOriginal notice of the question was received in Hindi.
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Further, out of approved budget allocation of ¥ 87.14 crore for a hospital in Sarita Vihar,
T 10 lakh is earmarked for this financial year 2017-18.

(b) It has been further informed that initially the drawings of the Sarita Vihar
Hospital project were approved for a 100 bedded hospital. Later on, it was decided that
all the Hospital projects in planning stage or under construction stage costing more
than T 10 crore are to be reviewed by review committee for increasing number of beds
by proper utilization of space as well as current FAR resulting review of this project
for enhancement of beds as per current FAR.

CGHS centre and dispensaries in Goa

1079. SHRI SHANTARAM NAIK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government proposes to establish a CGHS Centre and CGHS
dispensaries in the State of Goa;

(b) whether accommodation for the purpose has been acquired;

(c) the total number of dispensaries Government proposes to establish in the
State; and

(d) whether any agreements have been signed with the State Government and
private hospitals and i f so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Yes, a CGHS Wellness Centre is
going to be established in Panaji Goa.

(b) Yes, three D-type Quarters have been alotted in All India Radio, Doordarshan
staff Quarters, Bambolim Goa.

(c) As (a) above.
(d) No.
Basic health facilities at Primary Health Centres

11080. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government will take effective measures to ensure deployment of

tOriginal notice of the question was received in Hindi.
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doctors and nurses at primary health centres, keeping in view the utter lack of health
facilities in rural areas;

(b) whether Government will take concrete steps to ensure availability of basic
health facilities in primary health centres and district hospitals;

(c) whether Government is taking effective steps to ensure availability of life
saving drugs at rural level; and

(d) if so, the details of Government's efforts?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Public health and hospitals being
a State subject, the primary responsibility to ensure deployment of doctors and nurses
at public health facilities lies with the State/UT Governments. However, under the
National Health Mission (NHM), financial and technical support is provided to States/
UTs to strengthen their healthcare systems including support for insourcing or
engagement of doctors and nurses on contractual basis, based on the requirements
posed by the States/UTs in their Programme Implementation Plans (PIPs) within their

overall resource envelope.

As the posts required for health facilities are filled up by respective State/UT
Governments, they are impressed upon from time to time to fill up the vacant posts.

(b) Public health and hospitals being a State subject, the primary responsibility
to ensure availability of basic health facilities in primary health centres end district
hospitals lies with the State Governments. However, under the National Health Mission
(NHM), financial and technical support is provided to States/UTs to strengthen their
healthcare systems for providing accessible, affordable and quality health to all those
who access public health facility. The Central Government is supporting States for
provision of a host of free services including for maternal health, child health, adolescent
health, family planning, universal immunisation programme, and for major diseases such
as Tuberculosis, HIV/ AIDS, vector borne diseases such as Malaria, Dengue and Kala-
Azar, Leprosy etc. Other major initiatives for which states are being supported include
Janani Shishu Suraksha Karyakram (JSSK), Rashtriya Hal Swasthya Karyakram (RBSK).
Rashtriya Kishor Swasthya Karyakram (RKSK), implementation of NHM Free Drugs
and Free Diagnostics Service Initiatives, and implementation of National Quality

Assurance Framework.
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(c) and (d) Public health and hospitals being a State subject, the primary
responsibility to ensure availability of life saving drugs in public health facilities lies
with the State Governments. However, under the National Health Mission (NHM).
financial md technical support is provided to States/UTs for provision of essential
drugs free of cost in public health facilities. To ensure free availability of quality drugs
in public health facilities, support under NHM support is also provided to States/UTs
for putting in place an IT enabled inventory management system to track drug availability.

Controlling chronic anaemia in women

1081. KUMARI SELJA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ the status of anaemia control in the country as regards women as on
31 March, 2017;

(b) the present nutritional policy for women and children in the country; and

(c) the measures taken by Government to ensure optimum nutritional
requirements are met by women of various age-groups to tackle the problem of chronic
anaemia in women in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) According to National Family Health
Survey (NFHS)-1V (2015-16). the prevalence of anemia among women aged 15 to 49
years is 53%.

(b) and (c) In order to prevent anaemia among women and children, National Iron
Plus Initiative (NIPI) has been launched in 2013, a flagship scheme under the National
Health Mission based on the life-cycle approach, under which iron-folic acid
supplementation is provided to the vulnerable age groups. It includes Pregnant and
lactating women and Women in reproductive age (WRA) group.

Measures taken by Government to ensure optimum nutritional requirements for

women are:

. Universal screening of pregnant women for anaemia is a part of ante-natal
care and all pregnant women are to be provided iron and folic acid tablets
during their ante-natal and post natal visits through the existing network of
sub-centers and primary health centres and other health facilities as well as
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through outreach activities at Village Health and Nutrition Days (VHNDs)
and also through the ASHAs. After the first trimester of pregnancy, every
pregnant woman during ANC is to be given iron and folic acid (IFA) tablets
for six months, and six months post-partum. Pregnant women, who are found
to be clinically anaemic, are to be given double the dose of IFA.

. Government of India has given directions to the States for identification and
tracking of severely anaemic cases at all the sub centres and PHCs for their
timely management.

. Health and nutrition education to promote dietary diversification, inclusion
of iron folate rich food as well as food items that promote iron absorpt on.

. To address anaemia due to worm infestation, deworming of pregnant women
is done after first trimester preferably in second trimester of pregnancy.

. To tackle the problem of anemia due to Malaria particularly in pregnant
women and children, Long Lasting Insecticide Nets (LLINS) and Insecticide
Treated Bed Nets (ITBNs) are being distributed in endemic areas.

Cases of Zika virus in India

1082. SARDAR BALWINDER SINGH BHUNDER:
SHRI RAJKUMAR DHOOT:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether according to World Health Organisation (WHQO) some cases of Zika
Virus have been reported in India, if so, details in this regard; and

(b) whether Government has adequate arrangement of treatment of Zika Virus
disease in India and, if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Four cases of laboratory confirmed
Zika Virus disease have been reported from India, three cases from Ahmedabad district
of Gujarat and one case from Krishnagiri district of Tamil Nadu.

(b) Zika Virus diseases is a mild disease with symptoms of fever, body ache,
headache etc. Majority of those infected do not have any symptoms. Cases require
only symptomatic treatment. Hospitalization is not required. Very few among those
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affected develop neurological illness called Guillain Barre Syndrome which requires
intensive care. Such patients can be managed in the intensive care units of Government
and Private Hospitals.

Roadblocks in the implementation of new health policy

1083. DR. V. MAITREYAN: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government has unveiled any National Health Policy to promote
and provide Healthcare for All and better Health Infrastructure in the country, particularly
in the rural areas of the country, if so, the details thereof;

(b) whether there is any bottlenecks or roadblocks in the implementation of
health care schemes in some un-served regions; and

(c) whether Government has taken appropriate remedial steps with the
coordination of State/UT Governments to resolve all pending issues and bottlenecks,
to expedite the healthcare to un-served and under-served regions of the country, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) The Government has brought out the
National Health Policy, 2017 which aims at attainment of the highest possible level of
health and well-being for all at all ages, through a preventive and promotive health care
orientation in all developmental policies, and universal access to good quality health
care services without anyone havir g to face financial hardship as a consequence. The
policy also recommends for focusing on development of infrastructure and deployment
of additional human resources in the districts and blocks which have wider gaps.

(b) Public health and hospitals being a State subject, it is primarily the
responsibility of the State Governments to implement the various healthcare schemes
in all regions including un-served regions under their jurisdiction. The Government of
India provides assistance to the State Governments in their efforts to provide better
health care facilities to people through various centrally sponsored schemes. There are
challenges in terms of underfunding, paucity of human resources and infrastructure,
etc., particularly in un-served regions.

(¢) In order to address bottlenecks, the Government has taken up various
initiatives. Some of these are given below:
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. Strengthening of Primary healthcare by providing comprehensive primary
care package through Health and Wellness Centers and establishing referral
linkages to secondary hospitals.

. Social inclusion through assured free drugs, free diagnostics and free
emergency services.

. Human Resource Development by increasing medical seats in medical
colleges, up-gradation of District Hospitals to Medical Colleges in
underserved areas etc.

. Health infrastructure development by strengthening of District Hospitals
and establishment of new AIIMS

To resolve the pending issues, the Government also discusses the matters with
concerned States/UTs.

Construction of new AIIMS

1084. SHRI DEREK O' BRIEN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ the status of the four new AIIMS announced by Government during
2014-15 and the details thereof;

(b) the funds so far released for the construction of AIIMS by the Ministry for
the last three years and the current year and the details thereof;

(c) which Government medical colleges in the country have been selected for
the upgradation under Phase-1V by the Ministry; and

(d) whether any funds are approved by the Ministry for the upgradation, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) In Budget 2014-15, four new AIIMS
at Andhra Pradesh, West Bengal, Vidarbha in Maharashtra and Poorvanchal in UP has
been announced. The position is given as below:

Union Cabinet has approved setting up of AIIMS at Manglagiri in Andhra Pradesh
at the cost of Y1618 crore, at Kalyani in West Bengal at the cost of ¥ 1754 crore, at
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Nagpur in Maharashtra at the cost of ¥ 1577 crore on 07.10.2015. HSCC (I) has been
appointed as executing agency for project of these three AIIMS. Design Consultant has
been appointed by the Executing Agency. Masterplan and Concept plan has been
finalized. Design of OPD and Residential Block and BOQ has been finalized. Tender for
OPD and Residential Block has been floated. Work of construction of Boundary wall
is in progress.

The Cabinet has approved the proposal for the establishment of New AIIMS at
Gorakhpur in Uttar Pradesh at a cost of ¥ 1011 crores on 20.07.2016. The site at
Mahadev Jharkhandi, Part I1, Tehsil Sadar, Gorakhpur, has been finalized for setting up
AIIMS in Uttar Pradesh. HITES has been appointed as Executing Agency for the
project. Pre-investment activities of soil survey, topographical survey completed. Work
of construction of Boundary wall is in progress. REP for appointment of Architectural
Consultant for Preparation of Master Plan and Concept Designs for AIIMS at Gorakhpur
(UP) has been floated.

(b) %20 crore has been released for each AIIMS in Andhra Pradesh, West
Bengal and Maharashtra.

(c) and (d) The following 13 Government Medical Colleges (GMCs) have been
approved by Cabinet Committee on Economic Affairs for the upgradation under
Phase-1V of PMSSY:

1. Patna Medical College and Hospital, Patha
2. Government Medical College, Bhagalpur

3. Government Medical College, Gaya

4. Government Medical College, Bilaspur

5. Government Medical College, Jagdalpur

6. UCMS-GTB Hospital

7. Government Medical College, Surat

8. Government Medical College, Bhavnagar

9. Government Medical College, Indore

10. Government Medical College, Cuttack
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11.  Government Medical College, Jaipur
12.  Government Medical College, Agra
13.  Government Medical College, Kanpur

For each GMC, the cost approved is ¥ 200 crore with Central share constituting
of ¥ 120 crore and State share constituting of ¥ 80 crore.

Measures to contain outbreak of viral fevers

1085. SHRIMATI KANIMOZH]:
SHRI D. KUPENDRA REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ the number of people who have been infected with and died of viral fevers
such as HIN1, Dengue, Hepatitis A and B, Chicken-pox, Malaria and Leptospirosis, in
India starting from the beginning of this year till now, State-wise details thereof; and

(b) the measures taken by Government in reducing the infection and deaths due
to viral fevers and cases of water-borne diseases and diseases caused by mosquito
bites, which increases every year during the monsoon season?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) Details of the number of cases and
deaths due to HIN1, Dengue, Chicken-pox and Malaria reported in the country during
the current year, State/UT-wise are given in Statement (See below).

(b) Even though Health is a State subject, the Ministry of Health and Family
Welfare, through the Integrated Disease Surveillance Programme, extends assistance to
all the States and UTs to effectively detect and respond to disease outbreaks including
viral fever and water borne diseases by way of manpower, strengthening of laboratories,
Information and Communication Technology (ICT), equipment and funds etc.

Central Government has also taken following steps to mitigate and contain the
impact of Seasonal Influenza and to avoid recurrence of epidemics of Vector Borne
Diseases (VBDs):

. Prior to the onset of Influenza season, the situation was reviewed by the
Minister for Health and Family Welfare on 13th October, 2016 and on 9th
November, 2016.
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12 laboratories under Integrated Disease Surveillance Programme (IDSP) and
30 laboratories under Indian Council of Medical Research (ICMR) are
providing diagnostic services for detection for Influenza virus to the States.

Ministry of Health and Family Welfare has procured laboratory diagnostics
(to test 20,000 samples) for the laboratories under IDSP and ICMR networks.

Vaccine Guidance including composition of the vaccine are issued every
year. For the current season, the guidelines were updated on 25.4.2017 and
provided to the States.

Advisories are issued regarding Dengue and Chikungunya from time to time.

Extensive IEC activities viz. observation of National Dengue Day,
Advertisement in newspaper, TV discussions and audio-visual campaign
were conducted.

Statement

State/UT-wise details of cases and deaths due to HIN1, Dengue, Chickenpox and

Malaria in the country during the current year

(A) Cases and Deaths due to HIN1 in the year 2017

Sl. No. States/UTs (As on 16.07.2017)
Cases Deaths

1 2 3 4
1 Andaman and Nicobar Islands 2 1
2. Andhra Pradesh 375 13
3 Arunachal Pradesh 0 0
4. Assam 117 2
5. Bihar 1 0
6. Chandigarh 3 0
7. Chhattisgarh n 2
8. Dadra and Nagar Haveli 0 0
9. Daman and Diu 0 0
10. Delhi 278 4
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1 2 3 4
11. Goa 65 4
12, Guijarat 339 81
13.  Haryana 21 0
14, Himachal Pradesh A 6
15, Jammu and Kashmir n 0
16.  Jharkhand n 0
17.  Karnataka 2480 15
18.  Kerala 1169 66
19.  Lakshadweep 0 0
20.  Madhya Pradesh 9 4
21.  Maharashtra 2738 303
22.  Manipur 1 0
23.  Meghalaya 0 0
24.  Mizoram 0 0
25.  Nagaland 0 0
26.  Odisha 7 1
27. Puducherry 161 9
28.  Punjab 21 6
29.  Rajastshan 412 59
30.  Sikkim 0 0
31 Tamil Nadu 2908 15
32.  Telangana 1450 17
33.  Tripura 39 0
34.  Uttarakhand pal 5
35.  Uttar Pradesh 43 3
36.  West Bengal 461 16
TotaL 12460 13188
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(B) Cases and Deaths due to Dengue in the year 2017

SI. No. States/UTs (As on 09.07.2017)
Cases Deaths

1 2 3 4
1 Andhra Pradesh 633

2. Arunachal Pradesh 0 0
3 Assam 104 0
4. Bihar 2 0
5 Chhattisgarh 5 0
6 Goa 98 0
7. Gujarat 630 0
8. Haryana 1 1
9. Himachal Pradesh 2 0
10.  Jammu and Kashmir 1 0
11.  Jharkhand 24 0
12, Karnataka 2193 0
13.  Kerala 10377 18
14.  Madhya Pradesh 42 0
15.  Meghalaya 3 0
16.  Maharashtra 372 1
17. Manipur 4 0
18.  Mizoram 24 0
19.  Nagaland 0 0
20.  Odisha 102 0
21.  Punjab 8 0
22.  Rajasthan 56 0
23.  Sikkim 18 0

24. Tamil Nadu 4407 1
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1 2 3 4
25.  Tripura 48 0
26.  Telangana 258 0
27.  Uttar Pradesh 97 1
28.  Uttarakhand 0 0
29.  West Bengal 469 0
30.  Andaman and Nicobar Island 8 0
31.  Chandigarh 16 0
32.  Delhi 109 0
33.  Dadra and Nagar Haveli 2538 0
34.  Daman and Diu 2 0
35.  Puducherry 273 0
TotaL 12460 20664

(C) Cases and Deaths due to Chicken pox in the year 2017

SI. No.  States/UTs

(Up to May, 2017)

Cases Deaths

1 2 3 4
1 Andhra Pradesh 586

2. Arunachal Pradesh % 0
3 Assam 81 0
4. Bihar 1249 0
5 Chhattisgarh 29 1
6 Goa 384 1
7. Gujarat 2267 0
8. Haryana 428 0
9. Himachal Pradesh 432 0
10.  Jammu and Kashmir 463 0
11.  Jharkhand 593 0
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1 2 3 4
12, Karnataka 1889 0
13, Kerala 17226 3
14.  Madhya Pradesh 453 0
15.  Mabharashtra 5157 3
16.  Manipur 360 0
17. Meghalaya 200 2
18.  Mizoram 224 0
19.  Nagaland 12 0
20.  Odisha 662 1
21.  Punjab 13 0
22.  Rajasthan 874 0
23.  Sikkim & 0
24.  Tamil Nadu 833 1
25.  Telangana 40 0
26.  Tripura 286 2
27.  Uttarakhand 266 0
28.  Uttar Pradesh 500 0
29.  West Bengal 3680 42
30.  Andman and Nicobar Islands 164 0
3L Chandigarh 87 1
32.  Dadra and Nagar Haveli 407 1
33.  Daman and Diu 76 0
3. Delhi 103 2
35.  Lakshadweep 58 0
36.  Puducherry 206 0

ToTAL 40747 60
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(D) Cases and Deaths due to Malaria in the year 2017

SI.No.  States/UTs (Up to May, 2017)
Cases Deaths

1 2 3 4
1 Andhra Pradesh 6703

2. Arunachal Pradesh 424 0
3 Assam 1570 0
4, Bihar 543 0
5 Chhattisgarh 37768 0
6 Goa 92 0
7. Gujarat 7432 0
8. Haryana 411 0
9. Himachal Pradesh 10 0
10.  Jammu and Kashmir 2 0
11.  Jharkhand 34556 0
12, Karnataka 1653 0
13, Kerala 295 0
14.  Madhya Pradesh 4452 0
15.  Maharashtra 4563 1
16.  Manipur 15 0
17. Meghalaya 6248 1
18.  Mizoram 1310 0
19.  Nagaland 117 0
20. Odisha 147286 7
21.  Punjab 71 0
22.  Rajasthan 798 0
23.  Sikkim 4 0
24.  Tamil Nadu 1538 0
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1 2 3 4
25.  Telangana 679 0
26.  Tripura 1377 0
27.  Uttarakhand a 0
28.  Uttar Pradesh 4581 0
29.  West Bengal 2578 8
30.  Andaman and Nicobar Islands 126 0
31 Chandigarh 17 0
32.  Dadra and Nagar Haveli v 0
33.  Daman and Diu n 0
34.  Delhi 2 0
35.  Lakshadweep 0 0
36.  Puducherry 14 0
ToTAL 12460 267466

Uterus transplants

1086. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government is aware of media reports on the success of the first
two uterus transplants undertaken in Pune recently which have prompted more women
asking for such procedure;

(b) whether Government considers that uterus transplants deserve a fair chance,
like IVF or surrogates; and

(c) if so, whether Government will allow uterus transplants for the unmarried
too?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) Yes. The Government is aware of media
reports that two uterus transplant have taken place in Pune.

(b) and (c) Health is a State subject and it is for the State Appropriate Authority
to consider such matters and to grant a certificate of registration for any organ
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transplantation as per the provision of the Human Organs and Tissues Transplantation
Act, 1994 (as amended in 2011).

Linking registration and Aadhaar numbers of doctors

11087. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is considering linking the registration of the doctors
in the country with their Aadhaar number, if so, the details thereof;

(b)  whether instructions have been issued by the Indian Medical Council to the
doctors to link their registration with their Aadhaar number, if so, the details thereof;
and

() whether any time-limit has been fixed for this purpose and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (c) Yes. As informed by the
Medical Council of India, the Council is actively working on the MCI Digital Mission
Mode Project (DMMP). This includes the Unique Permanent Registration Number
(UPRN) for each Medical Practitioner linked to Aadhaar.

Increase in infant mortality cases

1088. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that cases related to infants deaths are increasing in the
country, if so, the details thereof; and

(b) the reasons for deaths of infants, State-wise and year-wise during the last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) No. As per the Sample Registration
System report of the Registrar General of India, the Infant Mortality Rate (IMR) in India
has declined from 42 per 1000 live births in 2012 to 37 per 1000 live births in 2015.

tOriginal notice of the question was received in Hindi.
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(b)  As per the latest available data from the Registrar General of India (RGI), the
causes of infant deaths between 2010 and 2013, in India are: Prematurity and low birth
weight (35.9%), Pneumonia (16.9%), Birth asphyxia and birth trauma (9.9%), Other non-
communicable diseases (7.9%), Diarrhoeal diseases (6.7%), IlI-defined or cause unknown
(4.6%), Congenital anomalies (4.6%), Infections (4.2%), Injuries (2.1%), Fever of unknown
origin (1.7%), and Others (5.4%).

The RGI does not provide State-wise causes of deaths.
Amendment to NMC Bill

1089. SHRI M. P. VEERENDRA KUMAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government proposes to amend the National Medical Commission
(NMC) Bill;

(b) if so, the reasons for the amendment and the details of the amendment;

(c) whether Indian Medical Association has opposed the proposal to dissolve

MCI and replace it with a new Commission calling the move undemocratic; and
(d) the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (d) A four member Committee
headed by Vice Chairman, NITI Aayog, was constituted on 28.03.2016 to examine all
options for reforms in the Medical Council of India (MCI) and suggest a way forward.
The Committee has framed a draft "National Medical Commission (NMC) Bill"* which
provides for constitution of NMC in place of MCI. The draft Bill has been relooked by
a Group of Ministers (GoM) constituted for the purpose. The GoM has approved the

draft Bill with some modifications.

The NITI Aayog Committee had consulted all the States/UTs while framing of the
draft Bill. The opinion of experts and academicians was elicited through discussions.
The draft Bill was also hosted on the website of Niti Aayog inviting public comments.
Representation of IMA was also received in the matter which has been considered

while framing the draft Bill.
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Clinical trial involving HIV patients

1090. SHRI T. RATHINAVEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether any clinical trial has been conducted involving HIV patients in the
country, if so, the details thereof; and

(b) whether it is also a fact that the Indian Institute of Chemical Technology has
distanced itself from the clinical trial involving HIV patients at some medical colleges
in the country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Drugs Controller General (India) has
granted permission to conduct many clinical trials including those involving HIV
patients. The clinical trial has been permitted for drugs such as Raltegravir, Lopinavir
and Ritonavir used for treatment of HIV patients.

(b) Central Drugs Standard Control Organisation (CDSCO), which regulates clinical
trial of new drugs in the country, has not received any report in this regard from Indian
Institute of Chemical Technology (IICT).

Findings of NFHS-4

1091. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether the recently conducted National Family Health Survey (NFHS)-4
has been released with its full data, if so, the details thereof;

(b) the main findings of the survey as compared to the NFHS-3 and the details
thereof;

(c) whether the NFHS-4 points to major issues in terms of health in the country,
if so, details thereof; and

(d) the reaction of Government thereon and steps being taken to resolve the
issue?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) Key results containing
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national, State and district factsheets from National Family Health Survey 4 (NFHS 4)
2015-16 have been released so far. NFHS-4 reveals overall improvement of health
indicators in comparison to NFHS-3 (2005-06) estimates. Details of estimates of some
key health indicators State/UT-wise from NFHS-4 in comparison to NFHS-3 are given
in Statement (See below).

(c) and (d) The NFHS-4 results demonstrate that the improvements over
NFHS-3 are significant for many key indicators, but there are considerable rural, urban
and inter-State disparities in key indicators. Health is a State subject and the lag in
improvement of indicators is linked to low baselines, limited investment and inefficiencies
in spending by States. The data also indicate that the country is undergoing a
demographic and epidemiological transition and that life style related diseases are on
the rise. There is also a significant influence on non-health determinants - such as
education, income level, access to water, sanitation and nutrition, clean fuel, etc. that
impact health status.

These actions require significant multi-sectoral convergence, and are beyond the
purview of the Ministry of Health Family welfare alone. Though the health is a State
subject, yet under National Health Mission (NHM), support is provided to the States/
UTs to strengthen their healthcare system based on the requirements proposed by them
under Programme Implementation Plans. NHM envisages achievement of universal
access to equitable, affordable and quality healthcare services that are accountable and
responsive to people's needs. The main programmatic components include Health
System Strengthening in rural and urban areas, Reproductive, Maternal, New-born,
Child and Adolescent Health (RMNCH+A) interventions and control of Communicable
and Non-Communicable Diseases. Based on the emerging issues some of the recent
initiatives taken include:—

. Launching of Pradhan Mantri National Dialysis Services Programme,
. Launching Mother's Absolute Affection (MAA) Programme,
. Launching of Pradhan Mantri Surakshit Matritva Abhiyan,

. Introduction of Rubella vaccine- it is an Universal Immunization Programme
as Measles-Rubella combination vaccine to provide protection against
congenital birth defects caused by Rubella infection,

. Launching of "Mission Parivar Vikas" in 145 high focus districts having
higher total fertility rates(TFR) in the country,
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. Expansion of basket of choices, to include new contraceptives like Injectable
contraceptive, Centchroman and Progestogen Only Pills (POP),

. Launching of a universal population based screening programme for early
detection, management and control of common non-communicable diseases
such as hypertension, diabetes, and cancers (breast, cervix and oral),

. Swachh Swasth Sarvatra (SSS), a joint initiative of the Ministry of Health
and Family Welfare (MoHFW) and the Ministry of Drinking Water and
Sanitation (MoDWS) to leverage the achievements of the two Ministries for
convergence of the interventions to maximise the health gains.

Statement

(A) Some Key indicators from NFHS-4(2015-16) and NFHS-3(2005-06)

Sl India/States/ Total Fertility Institutional births All women age Children age 12-23

No. UTs Rate (%) 15-49 years months fully
who are immunized (%)
anaemic

(%)

NFHS-4 NFHS-3 NFHS-4 NFHS-3 NFHS-4 NFHS-3 NFHS-4 NFHS-3

1 2 3 4 5 6 7 8 9 10
India 2.2 2.7 78.9 38.7 53.0 55.3 62.0 43.5
1. Andhra Pradesh 1.8 91.6 60.0 65.3
2. Assam 2.2 2.4 70.6 22.4 46.0 69.3 47.1 31.4
3. Bihar 3.4 4.0 63.8 19.9 60.3 67.4 61.7 32.8
4.  Chhattisgarh 2.2 2.6 70.2 14.3 47.0 57.5 76.4 48.7
5.  Gujarat 2.0 2.4 88.7 52.7 54.9 55.3 50.4 45.2
6. Haryana 2.1 2.7 80.5 35.7 62.7 56.1 62.2 65.3
7. Jharkhand 2.6 3.3 61.9 18.3 65.2 69.5 61.9 .34.2
8. Karnataka 1.8 2.1 94.3 64.7 44.8 51.2 62.6 55.0
9. Kerala 1.6 1.9 99.9 99.3 34.2 32.8 82.1 75.3
10. Madhya 2.3 3.1 80.8 26.2 52.5 55.9 53.6 40.3
Pradesh
11. Maharashtra 1.9 2.1 90.3 64.6 48.0 48.4 56.3 58.8

12. Odisha 2.1 2.4 85.4 35.6 51.0 61.1 78.6 51.8
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1 2 3 4 5 6 7 8 9 10
13. Punjab 1.6 2.0 90.5 51.3 53.5 38.0 89.1 60.1
14. Rajasthan 2.4 3.2 84.0 29.6 46.8 53.1 54.8 26.5
15. Tamil Nadu 1.7 1.8 99.0 87.8 55.1 53.2 69.7 80.9
16. Telangana 1.8 91.5 56.7 68.1
17. Uttar Pradesh 2.7 3.8 67.8 20.6 52.4 49.9 51.1 23.0
18. West Bengal 1.8 2.3 75.2 42.0 62.5 63.2 84.4 64.3
19. Arunachal 2.1 3.0 52.3 28.5 40.3 50.5 38.2 28.4
Pradesh
20. Delhi 1.7 2.1 84.4 59.0 52.5 44.3 66.4 63.2
21. Goa 1.7 1.8 96.9 92.3 31.3 38.0 88.4 78.6
22. Himachal 1.9 1.9 76.4 43.1 53.4 43.0 69.5 74.2
Pradesh
23. Jarmmu and 2.0 2.4 85.7 50.2 40.3 52.0 75.1 66.7
Kashmir
24. Manipur 2.6 2.8 69.1 45.9 26.4 35.7 65.9 46.8
25. Meghalaya 3.0 3.8 51.4 29.0 56.2 46.2 61.5 32.9
26. Mizoram 2.3 2.9 80.1 59.8 22.5 38.1 50.5 46.5
27. Nagaland 2.7 3.7 32.8 11.6 23.9 * 35.7 21.0
28. Sikkim 1.2 2.0 94.7 47.2 34.9 59.5 83.0 69.6
29. Tripura 1.7 2.2 79.9 46.9 54.5 65.1 54.5 49.7
30. Uttarakhand 2.1 2.6 68.6 32.6 45.2 54.7 57.7 60.0
31. Andaman and 1.5 96.6 65.7 73.2

Nicobar Islands

32. Chandigarh 1.6 91.6 75.9 (79.5)

33. Dadra and 2.3 88.0 79.5 43.2
Nagar Haveli

34. Daman and Diu 1.7 90.1 58.9 66.3

35. Lakshadweep 1.8 99.9 45.7 86.9

36. Puducherry 1.7 99.9 52.4 91.3

* Percentage not given because of less than 25 unweighted cases
() Based on 25-49 unweighted cases
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(B) Some Key indicators from NFHS-4 as compared to NFHS-3 (contd...)
Sl India/States/ Children under 5  Children age Current Use of Under Five
No. UTs years who are 6-59 months Family Planning Mortality Rate
underweight ~ who are anaemic Methods
(weight-for-age) (<11.0g/dl) (%) (currently
(%) married women
age 15-49
years)
NFHS-4 NFHS-3 NFHS-4 NFHS-3 NFHS-4 NFHS-3 NFHS-4 NFHS-3
1 2 3 4 5 6 7 8 9 10
India 35.7 42.5 58.4 69.4 47.8 48.5 50 74
1. Andhra 31.9 58.6 69.4 41
Pradesh
2. Assam 29.8 36.4 35.7 69.4 37.0 27.0 56 84
3. Bihar 43.9 55.9 63.5 78.0 23.3 28.9 58 84
4.  Chhattisgarh 37.7 47.1 41.6 71.2 54.5 49.1 64 90
5. Gujarat 39.3 44.6 62.6 69.7 43.1 56.5 43 61
6. Haryana 29.4 39.6 71.7 72.3 59.4 58.3 41 52
7. Jharkhand 47.8 56.5 69.9 70.3 37.5 31.1 54 93
8. Karnataka 35.2 37.6 60.9 70.3 51.3 62.5 32 54
9. Kerala 16.1 22.9 35.6 44.5 50.3 57.9 7 16
10. Madhya 42.8 60.0 68.9 74.0 49.6 52.8 65 93
Pradesh
11. Maharashtra 36.0 37.0 53.8 63.4 62.6 64.9 29 46
12. Odisha 34.4 40.7 44.6 65.0 45.4 44.7 49 91
13. Punjab 21.6 24.9 56.6 66.4 66.3 56.1 33 52
14. Rajasthan 36.7 39.9 60.3 69.6 53.5 44.4 51 85
15. Tamil Nadu 23.8 29.8 50.7 64.2 52.6 60.0 27 35
16. Telangana 28.5 60.7 56.9 32
17. Uttar Pradesh 39.5 42.4 63.2 73.9 31.7 29.3 78 96
18. West Bengal 31.5 38.7 54.2 61.0 57.0 49.9 32 59
19. Arunachal 19.5 32.5 50.7 56.9 26.6 37.3 33 88

Pradesh
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1 2 3 4 5 6 7 8 9 10
20. Delhi 27.0 26.1 62.6 57.0 47.3 56.5 47 47
21. Goa 23.8 25.0 48.3 38.2 24.8 37.2 13 20
22. Himachal 21.2 36.5 53.7 54.4 52.1 71.0 38 42
Pradesh
23. Jammu and 16.6 25.6 43.3 58.5 46.1 44.9 38 51
Kashmir
24. Manipur 13.8 22.2 23.9 41.1 12.7 23.6 26 42
25. Meghalaya 29.0 48.8 48.0 63.8 21.9 18.5 40 70
26. Mizoram 11.9 19.9 17.7 43.8 35.3 59.6 46 53
27. Nagaland 16.8 25.2 21.6 * 21.4 22.5 37 65
28. Sikkim 14.2 19.7 55.1 58.1 45.9 48.7 32 40
29. Tripura 24.1 39.6 48.3 62.9 42.8 44.9 33 59
30. Uttarakhand 26.6 38.0 59.8 60.7 49.3 55.5 47 56
31. Aand N 21.6 49.0 48.3 13
Islands
32. Chandigarh 24.5 73.1 58.2 *
33. Dadra and 38.9 84.6 37.9 (42)
Nagar Haveli
34. Daman and Diu 26.7 73.8 31.6 (34)
35. Lakshadweep 23.4 51.9 14.9 23
36. Puducherry 22.0 44.9 61.2 16

* Percentage not given because of less than 25 unweighted cases

() Based on 25-49 unweighted cases
New AIIMS in U.P.

1092. SHRI KIRANMAY NANDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has any plan to open new AIIMS in Uttar Pradesh;
(b) if so, the places where they are to be open; and
(c) the targeted year by which they can be made functional for public?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Yes.
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(b) AIIMS will be set up at Rae Bareli and Gorakhpur.

() The above two AIIMS are targeted to be made functional for public by year
2020.

Mandatory bio-equivalence tests of drugs

1093. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has made bio-equivalence studies or tests mandatory
for all drugs before they are launched in the market, if so, the details thereof; and

(b) the steps taken by Government to ensure generic medicines have the same
quality and efficacy as their branded counterparts?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) Drugs and Cosmetics Rules, 1945
were amended vide GSR No. 327 (E) dated 03.04.2017, stipulating a requirement that "the
applicant shall submit the result of bio-equivalence study referred to in Schedule Y,
along with the application for grant of a license of oral dosage form of drugs specified
under category Il and category IV of the bio-pharmaceutical classification system".

(b) All the drugs manufactured in the country, whether branded or generic, are
required to comply with the same standards prescribed in the Drugs and Cosmetics Act,
1940 and Drugs and Cosmetics Rules, 1945 made thereunder, in terms of the amendment
of Drugs and Cosmetic Rules, 1945 stated above.

Mortalities from uterine cancer

11094. SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that large number of deaths are occurring due to uterine
cancer in various parts of the country;

(b) if so, whether Government is considering to take any special steps in order
to put a check on this; and

(c) if so, the details thereof and if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) As per the data collected by Indian
Council of Medical Research's - National Centre for Disease Informatics and Research-
National Cancer Registry Programme, the estimated deaths due to cervix uterine cancer
account for 20.6%, and corpus uterine cancer account for 1.5% of all female cancer
deaths. Hence, uterine cancer is the leading cause of deathi among women.

(b) and (c) Central Government supplements the efforts of State Governments for
improving healthcare including prevention, diagnosis and treatment of Cancer. The
objectives of National Programme for Prevention and Control of Cancer, Diabetes,
Cardiovascular Diseases and Stroke (NPCDCS) being implemented under National Health
Mission (NHM) are interventions upto district level include awareness generation for
Cancer prevention, screening, early detection and referral to an appropriate level
institution for treatment. The focus is on three types of cancer namely breast, cervical
and oral cancer. Operational guidelines for implementing population level screening for
diabetes, hypertension and common cancer viz. oral, breast and cervix have been
released to State Governments. These guidelines include screening for risk factors of
these diseases. The Plan is to leverage services of the frontline workers (ASHA and
Nurses/ANM) in screening of NCD risk factors as well as early detection and referral
of NCDs. Initially, the programme is being implemented in 100 districts across the
country during the year 2017-18. Such screening will generate awareness on risk factors
of these diseases.

The Government of India is implementing "Tertiary Care Cancer Centre" Scheme
under NPCDCS to assist to establish/set up State Cancer Institutes (SCI) and Tertiary
Care Cancer Centres (TCCC) in different parts of the country. Oncology in its various
aspects has focus in case of new AIIMS and many upgraded institutions under
Pradhan Mantri Swasthya Suraksha Yojana (PMSSY). Setting up of National Cancer
Institute at Jhajjar (Haryana) and 2nd campus of Chittranjan National Cancer Institute,
Kolkata has also been approved. All these will enhance the capacity for prevention and
treatment of cancer in the country.

National Policy on handling mentally ill patients

1095. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Supreme Court in a recent observation, favoured framing of uniform



Written Answers to [25 July, 2017] Unstarred Questions 221

National Policy to deal with those suffering from mental illness and their release from
hospitals after treatment, if so, the details thereof;

(b) whether Government would bring forward National Policy for mentally ill
patients and if so, by what time it will be finalized; and

(c) the efforts taken by Government to ensure underprivileged persons still
languishing in mental hospitals, despite being cured, to be released?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) and (b) The Hon'ble Supreme Court of
India vide order dated 14/02/2017 directed that the Union of India shall assist the Court,
in finalising the norms, that should be adopted in the entire country, with reference to
persons who have been cured of their mental illness, but are continued to be housed
in mental nursing homes/hospitals.

Pursuant to the order of the Court, the Ministry of Health and Family Welfare
formulated the "Guidelines for discharge of 'mentally cured' or 'fit for discharge' patients
from Mental Health Institutions".

(€) The Ministry of Social Justice and Empowerment has formulated the
guidelines for "Rehabilitation of Persons who have been cured of Mental IlIness™ and
submitted the same to the Hon'ble Supreme Court.

ASHA training programme by N1OS

1096. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has given time-limit to National Institute of Open
Schooling (NIOS) for completing the ASHA training programme; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) National Institute of Open
Schooling (NI1OS) is not directly involved in the training of ASHAS. Under the Tripartite
Memorandum of Understanding (MoU) signed between Ministry of Health and Family
Welfare, (MoHFW) National Institute of Open Schooling (NIOS) and National Health
Systems Resource Centre (NHSRC) in 2014 the role of NIOS is a accreditation/certification
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of Training Curriculum, Training Sites, Trainers, ASHAs and ASHA Facilitators. The
MoU has a time-frame of three years. However, the implementation of the programme

is dependent upon the readiness of NIOS and States to implement the activities.
Increasing the budget allocation for Central medical institutes

1097. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has increased budget allocations for Central hospitals
and medical institutes during the last three years, if so, details thereof in respect of

some premier hospitals and medical institutes, if not, reasons therefor;

(b) the estimates of expenditure incurred by Government on Central hospitals

in Rajasthan, especially AIIMS, Jodhpur for the last three years; and

() whether Government has introduced in Central hospitals any new diagnostic
techniques or methods of treatment developed across the globe in recent years, if so,

details thereof, if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) The details of budget allocation of
the Central Government Hospitals/Institutions during the last three years are given in

Statement (See below).

(b) The details of fund releases to AIIMS, Jodhpur by the Ministry of Health

and Family Welfare during last three years are as under:—

Year Fund Released
2014-15 107,13,83,812
2015-16 220,00,00,000
2016-17 155,00,00,000

(c) Modernization of a hospital is a continuous process and state-of-art medical
equipments based on the latest techniques are procured in accordance with requirement

and availability of funds in these hospitals/institutes from time to time.
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Statement

Details of budget allocation of the Central Government Hospitals/Institutions
during the last three years

(X in crore)

SI.No.  Name of the Hospitals Budget Estimates

2014-15 2015-16 2016-17

1 Safdarjung Hospital, New Delhi 610.50 668.50 929.00
2. Dr. RML Hospital, New Delhi 361 435 462
3. Lady Hardinge Medical College and 3235 355 386

associated Hospitals, New Delhi

4, All India Institute of Medical Sciences 1622 1820 2288
(AlIMS), New Delhi

National level survey on dengue prevalence

1098. SHRI RANJIB BISWAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether a national level survey is proposed to be conducted to gauge the
prevalence of dengue in the country, if so, the details thereof; and

(b) the time by which the survey is proposed to be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) The Indian Council of
Medical Research (ICMR) under the Department of Health Research (DHR) has initiated
a multi-centric study to estimate the sero-prevalence of dengue virus infection in India
with the main objective to establish age specific sero-prevalence of dengue virus
infection in different geographic regions/States. The study is expected to be completed
by May-June, 2018.

Vacant posts in Government hospitals

1099. SHRI KAPIL SIBAL.: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ the State/Union Territory-wise details regarding nursing staff in the
Government hospitals;
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(b) State/Union Territory-wise details of the vacancies lying vacant in the
Government hospitals; and

(c) State/Union Territory-wise details regarding the appointments made in
Government hospitals in the past three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) According to the information
received from States/UTs, the State/Union Territory-wise details of sanctioned, in position
and vacant position of nursing staff in Government hospitals i.e., Primary Health
Centres, Community Health Centres, Sub-District/Sub-Divisional Hospitals and District
Hospitals, as on 31st March, 2016, are given in Statement-l1 and Il respectively
(See below).

(c) Public health being a State subject, the primary responsibility to ensure
availability of health human resources in public health facilities lies with the State
Governments. However, under the National Health Mission (NHM) support is provided
to States/UTs to strengthen their healthcare systems including engaging health human
resources on contractual basis based on the requirements proposed by the States/UTs
in their Programme Implementation Plans. State/Union Territory-wise details of contractual
nursing staff in position in public health facilities during last three years are given in
Statement-I1I.

Statement-1

Details of nursing staff at Primary Health Centres and Community
Health Centres (as on 31.03.2016)

SI. No. State/UT Sanctioned In Position Vacant

(5] [Pl [S-P]
1 2 3 4 5
1 Andhra Pradesh 5117 4672 445
2. Arunachal Pradesh NA 489 NA
3. Assam# 2798 2552 246
4. Bihar# 1662 1884 *
5. Chhattisgarh 2335 1476 859
6. Goa 80 86 *
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1 2 3 4 5
7. Gujarat 3203 2710 493
8. Haryana 1783 1685 %
9. Himachal Pradesh 837 666 171
10.  Jammu and Kashmir 1410 1391 19
11.  Jharkhand 703 1054 *
12, Karnataka 3459 3293 166
13, Kerala 3610 3969 *
14.  Madhya Pradesh 4624 3463 1161
15.  Maharashtra 3218 2429 789
16.  Manipur 484 397 87
17.  Meghalaya** 413 582 *
18.  Mizoram NA 219 NA
19.  Nagaland 175 334 *
20.  Odisha 903 1411 *
21.  Punjab 2189 2124 65
22.  Rajasthan 13435 9311 4124
23, Sikkim NA 4 NA
24, Tamil Nadu 8133 7172 961
25.  Telangana 1666 1453 213
26.  Tripura** 421 540 *
27.  Uttarakhand 307 349 *
28.  Uttar Pradesh 4497 4412 8
29.  West Bengal 10677 8403 2274
30.  Andaman and Nicobar 138 129 9
Islands
31.  Chandigarh® 47 e *
32.  Dadra and Nagar Haveli 8 2 *
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1 2 3 4 5
33.  Daman and Diu 14 16 *
3. Delhi 5 7 *
35 Lakshadweep 52 52 0
36.  Puducherry 127 137 *
TotaL 78530 69022 12265

# Data for 2013 used.

** Sanctioned data for 2015 used.

A Sanctioned data for 2013-14 used.

* Surplus.

NA: Not Available.

Note:

All India figures for vacancy are the totals of State-wise vacancy ignoring surplus in some States/
UTs.

Statement-11

Details of staff nurse at Sub-District/Sub-Divisional Hospitals (SDHSs)
and District Hospitals (DHs) (as on 31.03. 2016)

SI. No. State/UT Staff Nurse at DH Staff Nurse at SDH
Sanctioned In Vacant Sanctioned In Vacant
Position Position
1 2 3 4 5 6 7 8
1. Andhra Pradesh 680 632 48 791 704 87
2. Arunachal NA 134 NA No SDH in the State
Pradesh
3. Assam ; NA 1182 NA NA 182 NA
4.  Bihar NA 918 NA" NA 176 NA
5. Chhattisgarh 837 732 105 194 107 87
6. Goa 132 134 * 180 43 137
7. Guijarat 907 781 126 978 695 283
8  Haryana 1143 1045 R 3% 349 46
9. Himachal Pradesh 392 384 8 402 320 &
10. Jammu and NA 548 NA No SDH in the State
Kashmir

11. Jharkhand 144 228 * 47 2 15
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1 2 3 4 5 6 7 8
12, Karnataka 1969 1874 % 2972 2675 297
13.  Kerala 113 692 * 506 753 *
14.  Madhya Pradesh 4935 4843 R 597 470 127
15.  Maharashtra 2765 2632 133 1346 1253 3
16.  Manipur 264 168 % 24 2 2
17.  Meghalaya # NA 406 NA NA n NA
18.  Mizoram NA 485 NA NA 97 NA
19. Nagaland NA 240 NA No SDH in the State
20. Odisha 42 1273 * 258 353 *
21.  Punjab 1040 815 225 804 720 &
22.  Rajasthan 2739 2492 247 1393 847 546
23, Sikkim NA 73 NA No SDH in the State
24.  Tamil Nadu 3253 2954 29 4938 4395 543
25.  Telangana 493 458 KS) 572 509 63
26.  Tripura # NA 251 NA NA 165 NA
27.  Uttarakhand 358 333 20 221 219 2
28. Uttar Pradesh 2124 1749 375 No SDH in the State
29.  West Bengal 3354 2908 446 2990 2708 282
30. Andaman and 3 24 14 No SDH in the UT
Nicobar Islands
31 Chandigarh 125 288 * NA 37 NA
32. Dadra and Nagar 67 113 * NA Q2 NA
Haveli
33. Daman and Diu 47 47 0 No SDH in the UT
34. Delhi NA NA NA NA NA NA
35.  Lakshadweep 13 13 0 10 110 0
36.  Puducherry 1104 1146 * No SDH in the UT
ALL INDIA/TOTAL 29778 33000 * 19618 17884 2786
* Surplus.

NA: - Not Available.

Note: Data on the basis of information received from the States/UTs (as on 31st March, 2016).
All India figures for vacancy are the totals of State-wise Vacancy-ignoring surplus in some
States/UTs.

# Data for 2013 used.
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Statement-111

Details of contractual staff nurse in position under NHM
during last three years

SI. No. State/UT 2015 2016 2017
1 2 3 4 5

1 Andhra Pradesh 1036 1352 1758
2. Arunachal Pradesh 200 368 498
3 Assam 2806 2847 3635
4. Bihar 1641 412 637
5. Chhattisgarh 8 286 414
6. Goa 32 30 62

7. Gujarat 670 721 1407
8. Haryana 2043 1742 1898
9. Himachal Pradesh 210 334 130
10.  Jammu and Kashmir 743 768 901
11.  Jharkhand 509 509 523
12, Karnataka 3875 3751 4882
13, Kerala 977 913 1009
14.  Madhya Pradesh 1921 1910 2130
15.  Maharashtra 2768 2768 3939
16.  Manipur 230 230 269
17. Meghalaya 173 211 230
18.  Mizoram 267 269 300
19.  Nagaland 282 275 275
20.  Odisha 1308 1360 1847
21.  Punjab 1742 1699 1699

22.  Rajasthan 6179 1389 1389
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1 2 3 4 5
23.  Sikkim 8l 8l 0
24.  Tamil Nadu 4705 7001 9906
25.  Telangana 751 751 1563
26.  Tripura 0 0 0
27.  Uttar Pradesh 3338 3338 4040
28.  Uttarakhand 311 315 363
29.  West Bengal 121 220 207
30.  Andaman and Nicobar Islands 42 2 2
31.  Chandigarh 120 110 A
32.  Dadra and Nagar Haveli 48 48 54
33.  Daman and Diu 49 43 47
3A. Delhi 237 204 188
35.  Lakshadweep 26 28 0
36.  Puducherry 36 65 68
ToTAL 39559 36383 46481

Top three types of cancer prevalent in India

1100. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ what were the top three types of cancer detected in India between 2014-17;
(b) whether these are consistent across States;

(c) what is the emphasis of National Health Mission on oral, cervical and breast
cancer;

(d) whether according to ICMR's Three-Year Report of Population Based Cancer
Registries for 2012-2014-2016, incidences of lung, mouth and stomach cancer are highest
across men in India; and

(e) whether the National Health Policy, 2017 also focus on oral, cervical and
breast cancer, if so, despite being sites of most incidences of cancer the reason for
lung, mouth and stomach cancer not been included in the NHM?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): (a) to (e) As informed by Indian Council
of Medical Research, as per Population Based Cancer Registries (PBCRs) of National
Cancer Registry Programme being implemented by National Centre for Disease
Informatics and Research, it is estimated that leading anatomical sites of cancer are
lung, mouth and tongue among males while breast, cervix and ovary are the leading
anatomical sites among females during the period 2014-2017. The findings on leading
anatomical sites of cancer vary across States wherever cancer registries are in place/
operational.

As per ICMR's "Three year Report of Population Based Cancer Registries:
2012-14", estimated incidences for cancer lung, mouth and tongue are highest among
men in India across the population based cancer registries in India.

Central Government supplements the efforts of the State Government for improving
healthcare including prevention, diagnosis and treatment of cancer. Many of the risk,
factors of lung and stomach cancer are common to common NCDs. The objectives of
National Programme for Prevention and Control of Cancer, Diabetes, Cardiovascular
Diseases and Stroke (NPCDCS) being implemented under National Health Mission
(NHM) for interventions upto district level include awareness generation for cancer
prevention, screening, early detection and referral to an appropriate level institution for
treatment. The focus is on three types of cancer namely breast, cervical and oral
(mouth) cancer. Under strengthening of Tertiary Care for Cancer Scheme under NPCDCS,
Government of India assists to established/set up State Cancer Institutes (SCIs) and
Tertiary Care Cancer Centres (TCCCs) in different parts of the country. These institutions
will mentor all cancer related activities including prevention, awareness generation,
research and treatment in their respective jurisdiction for all cancer including lung and
stomach.

The National Health Policy, 2017 also has focus on breast, cervical and oral
cancer.

Population level screening for diabetes, hypertension and common cancer viz.
oral, breast and cervix is initiated under NHM. The plan is to leverage services of the
Frontline workers (ASHA and Nurses/ANM) in screening of NCD risk factors as well
as early detection and referral of NCDs. The screening activity will generate awareness
on risk factors of common NCDs including cancer as such.

There are several types of cancer and under population level screening only
those cancers have been considered where the detection methods are low cost and
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feasible in addition to high incidence or prevalence. Cancer including lung, mouth and
stomach are diagnosed and treated at other different levels of healthcare facilities

including those of State and Central Government.
Extending time-limit of OPD at Central hospitals in Delhi

11101. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ the remedial measures taken by the Safdarjung Hospital, New Delhi and
Central hospitals regarding the quality of treatment on the basis of the reactions of the

patients there; and

(b)  whether the Ministry will consider to extend the time-limit of the OPD with
a view of increasing number of patients on daily basis in Safdarjung Hospital, All India
Institute of Medical Sciences, New Delhi and Dr. Ram Manohar Lohia Hospital, New
Delhi and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) and (b) As far as Central Government
hospitals in Delhi including Safdarjung Hospital are concerned, there has been constant
endeavour by these hospitals to improve the quality of treatment on the basis of
feedback received from the patients through 'MERA ASPTAAL'. Various parameters
under quality treatment are monitored on regular basis and necessary instructions are
issued to the Head of Departments with an objective to improve quality of treatment,

cleanliness, behaviour, etc.

So far as All India Institute of Medical Sciences (AIIMS), New Delhi is concerned,
there is no proposal for extension of time-limit of the OPDs due to constraint of space
and infrastructure. Further, in the Central Government hospitals namely Safdarjung and
Dr. Ram Manohar Lohia, all the patients registered in the OPD on a particular daycare
attended by the doctors on the same day. In addition, casualty services are available

round-the-clock to provide treatment to the patient in case of emergency.

tOriginal notice of the question was received in Hindi.
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Acute faculty shortage in all newly established AIIMS

11102. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that there is less number of faculty available than the
sanctioned strength for teaching MBBS students in the newly established AIIMS
across the country;

(b) whether it is also a fact that there is an acute shortage of doctors in newly
established AIIMS in the country and because of the inordinate delay in the process
of filling up of vacancies, shortage of doctors does not seem to end in near future; and

(c) the details of vacant posts as compared to sanctioned posts of faculty as
well as non-teaching staff in newly established AIIMS across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI FAGGAN SINGH KULASTE): (a) to (c) A total number of 305 posts
of various faculty disciplines have been created for each of six functional AIIMS
namely AIIMS at Bhopal, Bhubaneswar, Jodhpur, Patna, Raipur and Rishikesh.
Recruitment to various positions is done on need basis keeping in view the additional
services and facilities planned to be added in the hospitals. Vacant faculty posts are
being advertised regularly by the institutes depending on their requirement. However,
as high standards have to be maintained in selection, keeping in view the stature of
these Institutes of National Importance, all the advertised positions could not be filled
up. Institute wise details of vacant posts of faculties against the sanctioned posts are
given in Statement-1 (See below). Various positions of Senior Resident and Junior
Resident are also advertised and filled up on need basis by the respective AIIMS.
Institute-wise details of vacant posts of non-teaching staff against the sanctioned
posts are given in Statement-11 (See below).

To facilitate expeditious filling up of vacancies, separate Standing Selection
Committee (SSCs) have been constituted for each of the aforesaid six AIIMS.

The upper age limit for direct recruitment against the posts of Professor and
Additional Professor in the six AIIMS has been raised from the present 50 years to

tOriginal notice of the question was received in Hindi.
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58 years. This will make available experienced willing faculty of various Government
Medical Colleges where the retirement age is 58/60 years.

Contractual appointment of faculty is also permitted as a stop gap arrangement.

Faculty recruitment by AIIMS Jodhpur and AIIMS Rishikesh has been finalised
and appointment orders issued.

AIIMS Bhopal, AIIMS Patna, AIIMS Bhubaneswar and AIIMS Raipur have also
initiated their recruitment process for faculty positions.

However, faculty strength at six new AIIMS is adequate for teaching MBBS

students.
Statement-1
Vacant faculty posts against sanctioned posts in six new AlIIMS
AlIMS Sanctioned Posts filled at present Posts vacant
at present
Bhopal 305 60 245
Bhubaneswar 305 134 171
Jodhpur 305 139 166
Patna 305 52 253
Raipur 305 T4 231
Rishikesh 305 121 184
TotaL 1830 583 1247
Statement-11
Institute-wise details of sanctioned and vacant posts
A. Vacant posts of non-teaching staff at six new AIIMS
AlIMS Sanctioned Regular Contractual/
outsourced
1 2 3 4
Bhopal 3776 110 (105+5 on 574

deputation basis)

Bhubaneswar 3776 307 537
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1 2 3 4
Jodhpur 3776 5 9
Patna 3776 307 255
Raipur 3776 291 448
Rishikesh 3776 12 925
ToTAL 22,656 1032 2830
B. Vacant posts of senior residents at six new AlIMS
AlIMS Senior Residents Posts Vacant
Sanctioned Posts Filled
Bhopal 327 70 257
Bhubaneswar 327 104 223
Jodhpur 327 A 233
Patna 327 111 216
Raipur 327 69 258
Rishikesh 327 81 246
TotaL 1962 529 1433
C. Vacant posts of junior residents at six new AIIMS
AlIMS Junior Residents Posts Vacant
Sanctioned Posts Filled
Bhopal 301 13 288
Bhubaneswar 301 3H 266
Jodhpur 301 8 216
Patna 301 9% 206
Raipur 301 26 275
Rishikesh 301 152 149
TotaL 1806 406 1400

Evaluation of efficacy of Nai Roshni Scheme

11103. SHRI AMAR SHANKAR SABLE: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(@) whether Government has done any evaluation for assessing the efficacy of
the 'Nai Roshni' Scheme, if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(b) if not, the steps taken by Government in this connection in order to ensure
proper implementation of this scheme?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) and (b) NITI Aayog has conducted an evaluation
study on 'Nai Roshni'-the Scheme for Leadership Development of Minority Women in
2015-16 and prepared a report in June, 2016. The main objective of the study was to
assess the impact of the scheme on minority women and to identify policy/programme
impediments in implementation of the scheme. The study covered 15 Districts,
30 Blocks, 87 Villages and 27 NGOs spread over 8 (eight) States namely Assam, West
Bengal, Punjab, Gujarat, Andhra Pradesh, Kerala, Rajasthan and Uttar Pradesh.

According to NITI Aayog, majority of the findings of the study indicate that the
programme has been appreciated by most of the segments of the population of the
society and it has assisted in creating confidence among minority women and developing
leadership spirit in them. Moreover, the trained women are also utilizing their enriched
knowledge within their surroundings and thereby helping their families as well as
neighbours in raising their essential demands and claims from various Government
authorities.

Garib Nawaz Skill Development Centres in Odisha

1104. SHRI DILIP KUMAR TIRKEY: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(@ what are the prominent features of the proposed Garib Nawaz Skill
Development Centres to be established in 100 cities in the country;

(b) the parameters on which the selection of such cities has been made; and
(¢) how many such centres will be opened in the State of Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) Ministry of Minority Affairs through its Maulana
Azad Education Foundation (MAEF) has launched a new scheme namely Gharib Nawaz
Skill Development Training for Minorities. Under this scheme, short term job oriented
skill development courses are to be provided to six (6) notified minorities' namely
Muslim, Christian, Sikh, Buddhist, Jain and Parsi (Zoroastrians) youths so that they
may find gainful employment.
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(b) and (c) The scheme envisages implementation through Programme Implementing
Agencies (PIAs) in all parts of the country. The empaneled PIAs would operate the
Gharib Nawaz Skill Development Centres on their premises. In addition to these, the
MAEF will also start Gharib Nawaz Skill Development Centres in association with the
State Governments where the infrastructure would be provided by the State Government
and the operational cost would be borne by the MAEF. In these Centres, the empaneled
P1As will implement the Skill Development Schemes.

The MAEF has not received any proposal from the State of Odisha to start the
Gharib Nawaz Skill Development Centre.

Vacancies in Minority Commission

1105. SHRI NARESH GUJRAL.: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(@) what is the sanctioned strength of the Minority Commission members; and

(b) the number of vacancies exist in the Commission and by when would these
vacancies be filled?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) National Commission for Minorities is
established under National Commission for Minorities Act, 1992. As per Section 3(2)
of NCM Act, 1992, the Commission shall consist of a Chairperson, Vice-Chairperson and
five members to be nominated by the Central Government.

(b) Two vacancies of members in National Commission for Minorities are being
filling up.

Status of Muslim women

1106. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(@ whether the Muslim women are lagging behind the mainstream in terms of
women development in the Bahraich, Deoria and Gorakhpur districts of Uttar Pradesh;

(b) if so, the status of the Muslim women as per the norm of literacy and line
of poverty in the said districts along with the reason therefor; and

(c) the efforts being made by the Central Government in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) to (c) The Ministry of Minority Affairs has
been implementing the scheme-Nai Roshni for leadership development of 6 notified
minority communities namely Muslims, Sikhs, Christians, Buddhists, Jains and Parsis
that aims at empowering and instilling confidence in women by providing knowledge,
tools and techniques for interacting with Government systems, banks and intermediaries
at all levels. The scheme provides one week sensitization programme followed by
handholding for one year. This training is provided on various training modules covering
issues relating to women viz. leadership of women through participation in decision
making, educational programmes for women, health and hygiene, legal rights of women,
financial literacy, digital literacy, Swachch Bharat, life skills, and advocacy for social and
behavioral change. Under this scheme, achievements of number of women covered
during the last three years in Bahraich, Deoria and Gorakhpur districts of Uttar Pradesh
are as under:—

District 2014-15 2015-16 2016-17
Bahraich - - 515
Deoria 380 2014 3,124
Gorakhpur - - -

The benefits of the Ministry of Minority Affairs' schemes and programmes are
given to the targeted areas and eligible minority communities across the country
including Bahraich, Deoria and Gorakhpur districts in Uttar Pradesh.

To improve the educational status of minorities, especially girls, it is ensured that
at least 30% of all the scholarship schemes of this Ministry viz. Pre-matric, Post-matric
and Merit-cum-Means based scholarships are earmarked for girl students belonging to
the minority communities.

Under the scheme of Begum Hazrat Mahal National scholarships for meritorious
girls belonging to minorities (for girls studying in Classes XIth and XIIth) is implemented
by Maulana Azad Education Foundation (MAEF) exclusively for girl students.

The Ministry also provides Maulana Azad National Fellowships to Minority
students pursuing M.Phil./Ph.D. in Universities/colleges while under Naya Savera -
Free Coaching and Allied Scheme, coaching is given to the minority students to
empower them and prepare them for competitive examinations, so that their participation
in Government and private jobs improves. In all these schemes of the Ministry of
Minority Affairs, a minimum 30% of the seats are earmarked for girls.



238  Written Answers to [RAJYA SABHA] Unstarred Questions

Besides, Seekho aur Kamao (Learn & Earn), a skill development initiative for
Minorities, upgrades the skills of the minority youths in various modern/traditional
vocations depending upon their educational qualification, present economic trends and
the market potential, which can earn them a suitable employment or make them suitably
skilled to go for self-employment. The scheme guarantees minimum 75% employment
of trained minority youths and out of them 50% in organized sector. Minimum 33%
seats are earmarked for minority girls/'women under the scheme.

The Government is committed to enhance the participation of minority girls in
education. In order to promote participation of minorities at all levels of education,
priority is given to identified minority concentration areas in Central schemes, for
instance, Establishment of Model Degree Colleges, Women Hostels and Polytechnics.

The details of these schemes/initiatives including achievements are available on
the website of Ministry of Minority Affairs-www.minorityaffairs.gov.in.

Achievements made under Hamari Dharohar Scheme

11107. DR. VINAY P. SAHASRABUDDHE: Will the Minister of MINORITY
AFFAIRS be pleased to state:

(@ the achievement made under ambitious scheme of Central Government named
"Hamari Dharohar" in last three years;

(b) the details of the funds allocated and utilised under this scheme State-wise
and various project-wise; and

(c) the number of projects completed till now with regard to the conservation
of rich heritage of minority communities under this scheme and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) to (c) Ministry of Minority Affairs formulated
"Hamari Dharohar" Scheme for preservation of rich heritage and culture of minority
communities of India in 2014-15. The scheme aims to support curation of iconic
exhibitions, calligraphy, research and development, etc. Under this scheme, the-funding
is project based and not the State/District-wise. The following two important projects
have been undertaken so far under the scheme:—

1. Aniconic exhibition of Parsis (Zoroastrians) i.e. "The Everlasting Flame" to
showcase the civilization and culture of the Parsis (Zoroastrians) was

tOriginal notice of the question was received in Hindi.
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organized during March-May, 2016. This involved curating 3 travelling
exhibitions on Parsi Culture namely- 'The Everlasting Flame'; 'Threads of
Continuity'; and 'Painted Encounters', Parsi Traders and Community and No
Parsi is an Island’, at the National Museum (NM), National Gallery of Modern
Art (NGMA) and Indira Gandhi National Centre for Arts (IGNCA) at New
Delhi. A total of T 18.72 crore was spent.

2. A project has been allocated to Dairatul Maarifil Osmania (an institution
established in 1888 AD) under Osmania University, Telangana, for translation
of 240 invaluable documents belonging to Medievel period on the subjects
of Medicines, Mathematics, Literature, etc. from Arabic language to English,
digitization and re-printing. The project implementation has already started
and the state Government of Telangana is monitoring the same. A total of
T 2.77 crore has so far been released for this project.

The details of the funds allocated and utilized under this scheme are available on
the website of the Ministry at www.minorityaffairs.gov.in.

Scrapping of subsidy on Haj Pilgrimage

1108. SHRIMATI WANSUK SYIEM: Will the Minister of MINORITY AFFAIRS
be pleased to state:

(@ whether the Centre will take note of the recent scrapping of Mukhya Mantri
Teerth Darshan Yojna in Punjab which subsidises pilgrims' travel to places of worship
and diversion of the earmarked fund allocation to education;

(b) whether the Centre currently allocates some of ¥ 600 crores to ¥ 700 crores
annually for its Haj subsidy programme with additional funds from the Ministry of
External Affairs for Haj and Kailash Mansarovar Yatra pilgrims; and

()  whether the Centre will consider scrapping such subsidies for States emulating
the State of Punjab by scrapping State subsidies on Kumbh melas and Kailash
Mansarovar Yatras?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) to (c) As per information received from Ministry
of External Affairs the Government of India arranges, on self payment basis, facilities
like transportation, accommodation, food, medical tests, guides, Chinese visa, porters
and ponies for carrying goods and belongings of Yatris for Kailash Mansarovar Yatra.
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From time to time the Ministry of External Affairs also extends financial assistance to
the Kumaon Mandal Vikas Nigam for improvement of facilities, and the Indo Tibetan
Border Police for facilitating medical checks etc., Facilities are continuously upgraded
for the benefit of Yatris. The Government of India does not extend any direct monetary
subsidy to individual pilgrims for the Kailash Manasarovar Yatra. Information on State
Schemes relating to Religious Yatras is not maintained in the Ministry.

Ministry of Minority Affairs looks after the Haj Pilgrimage and matters connected
therewith. In this regard it is stated that the expenditure towards Haj is borne by the
pilgrims themselves. No financial assistance is given directly to the Haj Pilgrims.
However for air travel of pilgrims, the Ministry of Civil Aviation makes air chartering
arrangements through a bidding process among the Indian and Saudi airlines. The
airfare for each embarkation points is discovered through this bidding process. In order
to mitigate air travel costs for Haj pilgrims, Ministry of Civil Aviation provides subsidy
(popularly known as Haj subsidy) which is the difference between actual airfare
discovered through bidding process and the fixed uniform amount charged by Haj
Committee of India towards airfare. This subsidy is paid directly to the airlines and per
unit subsidy differs from embarkation point to embarkation point.

The Supreme Court, while dealing with the Special Leave Petition (Civil) No. 28609
of 2011 vide its judgment dated 08.05.2012, inter alia observed that the Haj subsidy
is something that is best done away with and directed the Central Government to
progressively reduce the amount of subsidy so as to completely eliminate it.

Physical and financial achievement of scholarship schemes to minorities

1109. SHRI HUSAIN DALWAI: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(@ the details of physical and financial achievement of the Pre-Matric
Scholarship, Post-Matric Scholarship, Merit-cum-Means Scholarship schemes year-
wise and State-wise from 2013 till date;

(b) whether financial achievement for all three scholarships has declined since
2014-15, if so, the reason therefor; and

(c) whether even in February 2017, disbursement of scholarship for 2015-16 was
pending in some cases, if so, the details therefor along with the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) The details of physical and financial achievement
of the Pre-Matric, Post-Matric and Merit-cum-Means based Scholarship Schemes, year-
wise and State-wise from 2013-14 till date are available on the website at now
www.minorityaffairs.gov.in

(b) The introduction of National Scholarship Portal (NSP) from 2015-16 and
subsequently launch of a revamped version of National Scholarship Portal (NSP) 2.0
in 2016-17, resulted in decline of financial achievement but yielded the following
positive outcomes:—

(i) Elimination of duplication and prevention of misuse of Government
funds.

(i)  Ensuring scholarship to genuine beneficiaries.
(i) Disbursal of scholarships done in fair and transparent manner.

(iv) Timely and hassle free disbursement of scholarships directly to
students.

(v) Creating a detailed database of beneficiaries.

(c) There were some technical glitches in the National Scholarship Portal (NSP)
in 2015-16, and some processes to be completed by the State Governments resulting
in late disbursement of scholarships during that year. Nevertheless, the scholarship for
the year 2015-16 continued to be disbursed during 2016-17.

New welfare schemes for minority sections of the society

1110. SHRI K. RAHMAN KHAN: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(@ whether Government has come up with any new welfare schemes for the
minority sections of the society;

(b) if so, which are the schemes that have been exclusively initiated by the
present Government during last three years; and

(c) what is the fund allocation made for each of the schemes and how much of
it has been utilized in the past three years ending 31 May, 20177

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) and (b) The Government has initiated the
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following new welfare schemes for the Minority Sections of the society during the last
three years:—

(1) "Padho Pardesh" - Scheme of interest subsidy on educational loans for
overseas studies.

(2 Nai Manzil - A scheme for formal school education and skilling of school
dropouts.

(3) USTTAD (Upgrading the Skills and Training in Traditional Arts/Crafts for
Development).

(4) Hamari Dharohar - A scheme to preserve rich heritage of minority communities
under the overall concept of Indian Culture.

(5) Gharib Nawaz Skill Development Training for providing short-term job oriented
skill development courses to youths belonging to minority communities,
namely, Muslims, Christians, Sikhs, Buddhists, Parsis and Jains {implemented
through Maulana Azad Education Foundation (MAEF)}.

(6) Begum Hazrat Mahal National Scholarship for Meritorious Girls belonging
to the Minorities (implemented through MAEF).

The details of the schemes at serial No. (1) to (4) are available on the website of
this Ministry (www.minorityaffairs.gov.in) and those at serial No. (5) and (6) are
available on the website of MAEF (www.maef.nic.in).

(c) The Scheme-wise details of /funds allocated/utilized under different schemes
of the Ministry during each of the last three years and the current year are on the
website of the Ministry at www.minorityaffairs.gov.in.

Sports Associations in Rajasthan

11111. SHRI OM PRAKASH MATHUR: Will the Minster of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether Ministry is aware of the fact that most of the sports associations
presently functional in the State of Rajasthan are faced with pending litigations in
courts and administrators therein have been appointed by Government;

(b) whether Government has no such policy to have a direct control over them
and the sports can be protected from getting ruined; and

tOriginal notice of the question was received in Hindi.
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() whether the Ministry has formulated any scheme whereby the senior players
having retired from sports could be given the role and responsibility to lead these
sports associations in future,. if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) 'Sports' is a State subject and this Ministry
does not deal with matters relating to state level sports Associations/bodies.

() No, Sir. However, Government is considering to include sportspersons in the
Boards of Sports Associations.

New Sports Policy

1112. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state :

(@ whether a New Sports Policy is under consideration; and

(b) whether the new policy will be based on overall change in direction of
school curriculum rather than provisioning of infrastructure which gets diverted from
sports to non-sports activities?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) No. Sir. The existing National Sports Policy, 2001 is
both comprehensive and holistic and aims to achieve the goals of mass participation
in sports and promotion of excellence in sports. The salient features of the National
Sports Policy, 2001, are as under:—

(i) Broad basing of sports and achievement of excellence;

(i) Upgradation and development of infrastructure;

(iii) Support to National Sports Federations and other sports bodies;
(iv) Strengthening of scientific and coaching support to sports;

(v) Special incentives to promote sports;

(vi) Enhanced participation of women, scheduled tribes and rural youth;
(vii) Involvement of corporate sector in sports promotion; and

(viii) Promote sports mindedness among the public at large.
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The various schemes of the department are tailored for achieving of the aforesaid
objectives including development of sports infrastructure and promotion of sports in
schools.

(b) In view of reply part (a), the question does not arise.
Participation of East Bengal and Mohun Bagan in ISL

1113. SHRI RITABRATA BANERJEE: Will the Minster of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether it is a fact that the interests of the Kolkata Football Giants Mohun
Bagan and East Bengal are constantly compromised as far as their participation in
Indian Super League (ISL) is concerned; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) Indian Super League (ISL) is franchisee based
league set up by All India Football Federation (AIFF) in conjunction with its marketing
partners. The ISL is organized on commercial basis whereby teams could bid for
participation. AIFF has informed that neither Mohun Bagan nor East Bengal had bid
to participate in ISL 2017-18.

Coaching academies for Tennis, Badminton and other sports

1114. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether it is a fact that prestigious private academies, especially in tennis
and badminton, charge hefty fee which economically poor but promising sportspersons
cannot afford;

(b) whether there is any scheme under which promising sportspersons may get
financial support to get coaching in privately run sports academies, and if so, the
details thereon; and

(c) whether there is any plan in anvil to open sports academies of international
standards under control of the Government to provide free coaching to promising
sportspersons?
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Private Academies fix their fees of their own and
Ministry has no role in this.

(b) Under National Sports Academy (NSA) Scheme of Sports Authority of India
(SAI), no financial support has been provided to sportspersons to get coaching in
private sports academies.

However, National Sports Development Fund (NSDF) provides financial assistance
to top level sportspersons (including sportspersons selected under Target Olympic
Podium Scheme), who are medal prospects in Olympics and other major international
competitions, for their customized training and other support at Institutes having world
class facilities; selected sportspersons can choose privately run Sports Academies in
the country having necessary facilities for training with NSDF assistance. NSDF has
been giving financial support to SAl-Gopichand Badminton Academy, Hyderabad
(Telangana) for training of young potential Badminton players.

(c) National Sports Academies has been introduced to the basket of Sports
Promotional Schemes of SAL These are the single disciplined high performance sports
training centers of international standards having infrastructure, equipment and coaching
facilities with adequate scientific back up, for promising sportspersons at free of cost,
with focus on participation & medal winning in world sports tournaments and Olympics.
At present Ten (10) SAI National Sports Academies are operational as per details given
below:—

1 SAI National Cycling Academy at I.G. Stadium, Delhi.
2. SAI National Swimming Academy at Dr. SPMC, Delhi.
3. SAI National Athletic Academy Sprint at J.N. Stadium, Delhi.

4. SAI National Athletics Academy (Sprints and Jumps) at Thiruvananthapuram,
Kerala.

5. SAI National Athletics Academy (Middle and Long Distance) at Bhopal,
M.P.

6.  SAI National Boxing Academy at Rohtak, Haryana.
7. SAI National Golf Academy at Thiruvananthapuram, Kerala.

8 SAI National Hockey Academy at MDCNS, Delhi.



246 Written Answers to [RAJYA SABHA] Unstarred Questions

9. SAI National Cue Sports Academy at Dr. SPMSC, New Delhi
10. SAI Gopichand Badminton Academy at Gachibowli, Hyderabad.

Apart from above, 04 SAI Regional Football Academies are at Delhi, Kolkata,
Kerala and Imphal and 01 SAI Odisha Regional Badminton Academy is at Bhubaneswar.

Expansion of National Service Scheme

11115. SHRI PRABHAT JHA: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether a National Service Scheme (NSS) is in operation with a view to
develop the personality and character of the young students of the country through
self-help community service;

(b) if so, the details thereof;

()  whether the relative success has not been achieved with regard to expansion
in National Service Scheme due to insufficient funding by Government;

(d) whether Government has set up a mechanism to establish the self-finance
units of the National Service Scheme so that the expansion of the scheme is not
obstructed due to the lack of sufficient Government funding; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) Yes, Sir. National Service Scheme (NSS) was
introduced in 1969 with the primary objective of developing the personality and character
of the student youth through voluntary community service. The ideological orientation
of the NSS is inspired by the ideals of Mahatma Gandhi. The motto of NSS is "NOT
ME, BUT YOU". An NSS volunteer places the ‘community’ before 'self. NSS aims at
developing the following qualities/competencies among the volunteers:—

(i) To understand the community in which the NSS volunteers work and to
understand themselves in relation to their community;

(i)  To identify the needs and problems of the community and involve themselves
in problem-solving exercise;

tOriginal notice of the question was received in Hindi.
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(i) To develop among themselves a sense of social and civic responsibility;

(iv) To utilize their knowledge in finding practical solutions to individual and

community problems;
(v) To gain skills in mobilizing community participation;
(vi) To acquire leadership qualities and democratic values;
(vii) To develop capacity to meet emergencies and natural disasters; and
(viii) To practice national integration and social harmony.

(c) to (e) In order to ensure that the expansion of NSS is not constrained by lack
of adequate Government funding, the Government has permitted setting up of Self-
Financing Units (SFUs) of NSS in the States/UTs. Educational Institutions can set up
any number of SFUs so long as they are prepared to meet the expenses of running of
these units by themselves. The units set up under this mechanism enjoy the same
status as that of any other NSS unit, the only difference being that these units are
funded by the institutions that set them up. As on 31.03.2017, 3948 such SFUs have
been set up in the country in which about 353102 volunteers were enrolled.

Provisioning of funds for State Sports Academies

11116. SHRI DIGVIJAYA SINGH: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether services of National Institutional Sports (NIS) trained trainers
provided by the Sports Authority of India (SAI) for Central as well as State schemes
previously which have been discontinued at present, will be started again; and

(b) whether Central Government will also provide a certain percentage of fund
to State Government for operating sports academy in view of the fact that sports
academies like State men's hockey academy, shooting academy, horse riding, marshal
art academy, water sports academy have been started by State Governments in identified
sports disciplines from 1 July, 2007?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Sports Authority of India (SAI) earlier used to depute
National Institute of Sports (NIS) trained coaches to State Coaching Centres (SCCs)

tOriginal notice of the question was received in Hindi.
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and District Coaching Centres (DCCs), but this was discontinued due to shortage of
coaches to run SATs own schemes. There is no such proposal to start it again.

(b) Sports is a State subject. However, Sports Authority of India (SAI) under
National Sports Academy Schemes has started following Sports Academies under

collaboration with State Governments:—
1. SAI - Odisha Regional Badminton Academy
2. SAI National Boxing Academy, Haryana
3. SAI National Golf Academy, Trivandrum

There is no such scheme to provide a certain percentage of fund to State

Governments for starting state level academies.
Fillip to school sports in the country

1117. SHRI ANIL DESALI: Will the Minster of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(@ whether the Chief of International Association of Athletic Foundations

(IAAF) has stressed on importance of school sports in India;
(b) whether India has the talent to make a mark in the international arena; and

(c) if so, what adequate steps Government is taking to give a fillip to the school

sports in the country?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) and (b) Yes, Sir.

(c) Sir, 'Sports' is a State Subject. Promotion and development of sports is the
responsibility of National Sports Federations (NSFs) and the State Governments. They
are required to promote and develop sports for all categories of athletes including those
at the school level. Government supplements the efforts of the NSFs by giving financial
assistance under the Scheme of Assistance to National Sports Federations. The
Government has given recognition to School Games Federation of India to promote
sports and games among school children. School Games has been placed in the
‘Priority" category so that it gets maximum assistance under the aforesaid scheme.
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Regional sports centre at Kangra in Himachal Pradesh

1118. SHRIMATI VIPLOVE THAKUR: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(@ whether Government has introduced 'Khelo India - National Programme for
Development of Sports' all over India to encourage mass participation of both boys and
girls in sports;

(b) the details of funds allocated/released to Himachal Pradesh under the
scheme;

(c) whether Government propose to establish Regional Centre in the District
Kangra of Himachal Pradesh to implement the above sports promotional schemes in the
region; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Yes, Sir. A new Scheme called "Khelo India - National
Programme for Development of Sports”, is being implemented by this Ministry as a
Central Sector Scheme from the financial year 2016-17. This scheme provides for
conducting sports competitions in two age groups of (i) under 14 and (ii) under 17 all
over India to encourage mass participation of both boys and girls in Sports and
creation of sports infrastructure facilities, namely, Synthetic Athletic Track, Synthetic
Hockey Field, Synthetic Turf Football Ground, Multipurpose hall, Swimming pool, etc.,
and identification of sporting talents. This scheme is applicable all over India.

(b) During the year 2016-17, ¥ 58,12,000/- was sanctioned on 27.09.2016 to
Himachal Pradesh Sports Council for conducting sports competitions at District and
State level under Khelo India Scheme during the year 2016-17. However, Himachal
Pradesh Sports Council declined to accept the grant due to certain administrative
reasons. Hence, the sanction letter was cancelled on 08.12.2016.

As regards development of sports infrastructure facilities, proposals were received
from Government of Himachal Pradesh for (i) laying of synthetic hockey field at Luhnoo
Ground, Bilaspur at an estimated cost of ¥ 5.50 crore, (ii) Construction of multipurpose
stadium at Gumarwine, District Bilaspur at an estimated cost of ¥ 8 crore and
(iii) Construction of indoor stadium at Solan at an estimated cost of T 8 crore. However,
certain deficiencies were noticed in the proposals and a letter was issued on 13.12.2016
to Government of Himachal Pradesh. Reply is awaited.
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(c) and (d) No, Sir. However, to implement sports promotional schemes, Sports
Authority of India (SAI) has established its Regional Centre at Chandigarh to cater to
the States of Punjab, UT of Chandigarh, Himachal Pradesh and Jammu and Kashmir.

Further, to promote sports in Himachal Pradesh, SAI is implementing the following
sports promotional schemes in the State to identify talented sports persons in the age
groups ranging from 10-18 years and nurture them to excel at national and international
competitions across the country:—

. SAI Training Centre (STC)
. Extension Centre of STC
. Special Area Games (SAG)

Presently, SAI is running two SAI Training Centres at Dharamashala in the
disciplines of Athletics, Hockey, Kabaddi and \olleyball and at Bilaspur in the disciplines
of Boxing, Kabaddi and Volleyball. Total of 124 trainees (56 boys at Bilaspur and 68 girls
at Dharamshala) are provided regular training. There are also 04 Extension Centres of
STC, Dharamshala and STC, Bilaspur in the State at.

. Rainbow International School, Nagrota Bagwan (Kangra),
. Govt. Sr. Sec. School, Dhawl, Mandi, Sundernagar, Mandi,
. Sirda Sports Academy, Sundernagar, Mandi,

. Maharaj Laxman Sen Smarak College, Sundernagar, Mandi.

The sports persons admitted under the STC and its Extension Centre Schemes are
provided with the facilities in the form of expert coaches, sports equipment, boarding
and lodging, sports kit, competition exposure, educational expenses, medical/insurance
and stipend as per the approved scheme norms.

BCCI Logo

11119. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(@ whether the Ministry proposes to replace the BCCI Logo because the
current logo carries a mark which was given by the British to their favourite kings
during the colonial era; and

tOriginal notice of the question was received in Hindi.
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(b) Ministry's view on giving an Indian mark to the Logo replacing the one
reminding of colonial error and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Sir, the Board of Control for Cricket in India (BCCI)
has informed that the BCCI Logo has undergone changes over the years and the
current Logo of BCCI is not derived from a mark which was given by the British to their
favourite kings during the colonial era. The alleged resemblance, if any, is only matter
of coincidence and is not indicative of any "Colonial Legacy".

(b) BCCl is a body registered under the Societies Registration Act and has been
authorized by the International Cricket Council for promotion and regulation of the
sport of 'Cricket' in India.

Encouragement and training to women players from various States

1120. SHRIMATI JAYA BACHCHAN: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to State:

(@ whether Government is aware that the women of our country have won
laurels for the country in the field of sports;

(b) if so, the details of the schemes being implemented by the Government for
encouraging and giving training to the women players from various States in the field
of various sports; and

(c) whether Government has formulated any action plan for identifying and
nurturing the sporting talents from rural areas of various States, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI VIJAY GOEL): (a) Yes, Sir. Women sportspersons of the country have
made the country proud by winning a number of medals in international sports events
such as Olympic Games, Asian Games and Commonwealth Games.

(b) Based on standard of Indian athletes/teams at International level and their
probability to win medal or give respectable performance at International level, sports
disciplines are identified in four categories i.e. High Priority, Priority, General and
Others.

Under the scheme of "Assistance to National Sports Federations", identified
promising sportspersons/teams irrespective of their gender are provided with all the
requisite facilities for their preparations, such as wholesome nutritious diet, food
supplements, equipments, state-of-the-art infrastructure, lodging and travelling facilities,
services of reputed Indian and Foreign Coaches/Supporting staff, Scientific and Medical
supports, Sports Kit etc. besides financial assistance for their abroad training and
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participation in International Competitions in India and abroad. In addition the
Government also provides financial assistance to the athletes and their coaches who
brought laurels to the country by winning medals at the recognized international
competitions under the scheme of Special Award (Cash Award).

Government is also providing financial assistance to meritorious sportspersons
irrespective of gender under the National Sports Development Fund (NSDF) and Target
Olympic Podium (TOP) scheme for customised training/coaching under national /
international coaches, participation in international tournaments held in India and
abroad, purchase of sports equipment etc.

(c) To promote sports in the country, Sports Authority of India (SAI) is implementing
the various sports promotional schemes across the country to identify talented sports
persons including women in the age group of 8-25 years and to nurture them to excel
at National and International competitions:—

. National Sports Talent Contest Scheme (NSTC)
() Indigenous Games and Martial Arts (IGMA)
(i)  Akharas

. Army Boys Sports Company (ABSC)

. SAI Training Centre (STC)

. Special Area Games (SAG)

. Extension Centre of STC/SAG

. Centre of Excellence (CoE)

. National Sports Academies (NSA)

The sportsperson including women trainees identified and trained under SAI
Schemes are provided with financial benefits in the form of services of expert coaches,
indoor and outdoor Playfields, Sports Equipment (Consumable and Non-Consumable),
Boarding and Lodging, Sports Kit, Competition Exposure, Educational Expenses, Medical/
Insurance and Stipend as per the approved scheme norms.

In order to provide women conducive environment, SAl has also established
three SAI training centres exclusively for women sports person at Badal (Punjab),
Dharamshala (Himachal Pradesh) and Medikeri (Karnataka).

Further, the component of "Sports for Women" has been given special emphasis
in revamped Khelo India - National programme for development of sports in India.

The House then adjourned at thirty minutes past eleven of the clock.
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The House reassembled at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
SHORT DURATION DISCUSSION
Farmers' distress leading to rise in incidents of their suicide in country

MR. DEPUTY CHAIRMAN: Short Duration Discussion on the farmers' distress
leading to rise in the incidents of their suicide in the country. Shri Digvijaya Singh to
initiate.

it fefraera Rre (e v<wn): A Suwwmafy #eiey, 991 59 Ayl vy o)
qrer BT FHY < & forg g=gare|

HEICY, I8 <9 39 Y Bl IR & ATl bl 'dlea] I8 H41 T &1 39 THY
HETHT TN ST 1 =it Bl Wl HR aTel TRRT P A1 P ual § a1 fafeer gpad &
90T & RIT® 3MMaTsT SoTs ot TT 3<lel= fhar &l 100 ATl & 91, (ST <9 H ST
=TIl T 21 R RE 2, g8 § 319 T H 11 =18l g

HEIGY, BAN A By FAT 371 167 Hig {48 Sff Aoor &R &1 I IR-aR Je!
BB © [ Ugell IR 39 ARPR - I8 [T &, b1 IRIRY P 100d I b AT H &H
I IS ot 6 9 fhami 1 a1d B3I, IR 89 Ul o b a8l 9 IR & $79 |
HRT & 1Y |

ARG, 521 St gRT RO w9 QW & 917 foram ST a7 o, S 9y 7eg ue e
Bt fugferar w21 #, 7&0 U & AR goval A feami & Raars Meiart & <&t ot
3R I W) 3llg 91d & 6 7 Ueel IR I Ul el ol uTs fh MRaReR Tirelt
e %I?ﬂ’.% IR el 5 & 3T I Teft? el I & ﬁﬂ' il operating procedures
%,aﬂﬁﬂﬁww%mwﬁm crowdoontrol%@ﬁﬁ%ﬁﬂ%%,
I A & =TT T Heg U< el a1 fuferar #St § 19 elt T <8 oft, 99 g
T ANTRAT ¥ Tl IET AT A, 16T & 999 3§ Fe gfesy a1 Wal-arel, fomar are
F1 HIT 1 T T ST8T 89N I & SIS H ST 50 ARTerd &1 IRe™ SN &85 |
JATAT AT, 3F T8 TT PR 16-17 TR I8 AT B, offh RIdT AN Hiy ) AR 9, T8
T 3T ff T 9T B A1 Wi ® R 5 <9 A Well-fhar 1 S ee §, 98
viable &1 & 3R IUT & PRI AR TR fFATT U eaii D Wahl-[Bril A SehR gaX
BT H I 81 9 b fRaT ST 75T 319 Bl 999 8, ST consumer pay BT 8, I8
T 40 | 50 WiIerd €T §, STafd developed countries H I€ TTHIT 80 ¥ 82 Hfererd
BTzl
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[ fefraera g )

TR, 3 T DI FaReAT BT FEIRA & {0 93 A fy 71 wrorar waedt 7 7 99
2022 TP -- 2019 TP $IdT <H &1 37h] ST & fh 2019 W 2024 H 37H] Th TRBR I
BT HiewT R et SITgem| Saforg a1 TgRTs 9 S8 2022 T 37T U TRAC ¥4 © fh
I TPl 1 e YA PR S| B SN2 T FHR B! Aierdi IR0 &, 9 A1 fham
fR1eft 2, I H et g | WS SRt RUE & IR H g=8i &l o1, AT a9
H e w31 ST & WIT € b &9 S AN B3l AT B $@ 1 DA 89 [l Bl <4
3ITAT 37T e BT GIRA P ol Minimum Support Price & IR H IHT T Sff B
3TEGETTT 7 2015 H U HHCT 9151 IFBT RIS +ff 3 Tt ®1 Sg A1l & I8 RIS 3maeh
TR 2, AP D qraee ¥ 9 0 31 o e R 91 e B

3ITST BTAT 9T &2 I8 National Crime Records Bureau @1 report &, foTidh 3THR
2014-2015 H JATHST P AHA! H 42 TR gfg g8 21 A1 IX AR A R STl Tl
D WHR 39 vy 3 srfdeela 1 afs omv < % 5 yaR 9, si=-ot ot &
PROT AT g8 AT g1 &, 1 Fa Ugel § A ARG H0T b STH-g31 BR AR
ST UTE] MRBR « WIHRIRACT B Giferft § S 10 WRBR 999 f&am d=at off, 39 R
BEl fh PR BIg 5T WRGHR 99 <70, I81 IR 89 WRIRAS el d¥dll 7L U9,
BTG S TS, ST81 UR 89 oI =1 31 48y § U 919 <11 YR®T fham o, g=id
PET - 81, 91 o ARBR 94 <70, §H I81 WRIRAS 8] BTl 3HIfIY 2015-2016 BT
YIRIRAC, S8l f 970R $1Y off, SHET 1Y 3%, A1 MRIRHS gc o 23 fferas e &
TRIT, ST AT 9R 1R 28 AR 9 MaaRee fhar Siar o1l S 98 S8 Bl
b scarcity 8 Fadl ® 3R scarcity 819 IR &Y import BRAT TS| AT STHUTYfI
ARIGY, T TST WhH IS MTST &4 P &5 3 o} M1 B, 919 ATEd MMId! et Tel 2,
g8 9 AN AR 39 919 @ <ot 81 99 UrSaRE 31%T 8 dTell €, IMUd
assessment &, AT 3261 &, S AHY 31T g BT HIC ST 25 TRIT A TTT HX 10
TR B T 3R 10 =¥ 9 B ofiRT IR¥ie B <d 81 A1 SU9HiT Aged,
AR B FFER I8 uR HISE €1 89 ST ATsd § (6 SRR g, el g
TRIIIS fhaT BRd o, STHT SIS BT B 0T SToxd A2 foFwR § 3 ikl i_3e
T ok S a1e e A1d # 519 gHIC &1 71, 919 Bdl 31 o, I 3= aTaT 10%
Fx feam gcs A @ ST BEa 1,300-1,350 TUY URT fdaed 7, Safes smya
Minimum Support Price 1,625 29T Ufd fdred g1 Suqumafs 98ed, § a9+ 9exil 9

STRTE BT ITedl §ﬁ? import and export policy of agricultural produce is a very relevant
subject to the interest of the farmers. €4 T ERRER2IEE 8 T urd 1 H e S@H
PRAT AT § 1% food grains H BART SHIC 2014-15 H I Hadl 134 BRIS BT BT AT, T8
2016-17 H 9 BX 9,009 BRIS BV BT BT 7T, an increase of 6623 per cent, STdib food
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grains PI availability H Bel shortage EERIl s?ﬁ UHR i 3T T, Al IR TRBR BT
SHIC BT goIC S 2010-2011 H 56 R PHRIS BUYY DT 3N BRAT AT, T8 37d 2015-16 H 98
PR 1,40,268 PRIS BUY BT 81 TIT &1 SHHT AdcId I8 & [ 3T (IS F FRIAT 3T
HISY, AR S U HRY MR I8 Tifass 2 f 519 facert & wx # g7ic 8rm, @t
$AY I U8l 6 SR B BT SR WHATRA Sit 7 39+ RT3 e &al 8,
'Importing agriculture produce from outside is like outsourcing the interest of the farmers
to the foreign countries.' I=H I8 At Far %, 'Import of agriculture crops leads to
unemployment in the country.' WX, T Sft @t RUIE &1 9 arer &R @T, B q HH
SHIC 3R YaUIC & 7¥el TR ol d &9 &1 $41 UR I8 YaRdIc &l FIfd & FrRifya
HR f&m, RTA®! g978 9 2014-15 3 TFFUIC 1.31 G BRI BUY BT AT, I8 2015-16 § €S
‘$Y 1.08 <lT9 W\ﬁ—s’ U BY T 379 3T oG ?ﬂﬁl’i’ & foodgrains T il import volume
o1, I8 2014 3R 2017 % &= # 110 A1 81 77471

G A1 &1 H g W 91 18T g, [ imported fruits, ST 2014-15 7 5,400 TS
TUT BT AT, I8 9§ PN 5,807 HIIS TUY T & T 39 <9 # {5l & e 3R
fPATI 3 AT BT ST U 98 g1 DRVl 2, I8 3MMUdh! grle-vaqule giforl g1 IR, §
3ITIh ATEH  PHI¥ AFFER I TR BT T8 § (% MMA 37} ST IH%T I8 BT
IS ©, S MIh! RIw1ReT &1 © 6 1 wfree s aue ursd 93 &xal 8, S
ThIY TGIAT S| IH BRI & WhIY Bl 9G §Y SHD! I8 Sadas! Aiu Iiiey s
Sig B W Prg RPN TRIUIC-SHIC B T 41 8, o1 BH F BH 99 BIAH Bl
ff s enfie foan ST =nfeql 3 A1 98 SR H 6 3! Tauic-gHIe uiferd!
% 3SR YD T F HH A A dIferaric &I H IFH @1 A18T iR feyas
ITI, ST B A IS gU B

AR, 9 AT S B USTaR S A1 81 18 81 fd ol IR geigd & 91
3rew 9, fpaT a1 59 ATl § SIRRIR BIdT 81 7, it S+ O &) < fh goigd &
19 3rew el 32 8, S 3191 YRAT 9¢7 fam fS\a! a8 & pulses & ST I
B TS &l Pulses BT ST A 3N B, <feh MU ITH SIRT URT FHC-SICT B
2 Bl SHD! IoT8 I HINIRG, RIHR 9207 3 < 9 ] ST 31 ¥l 39+ 31t
IREX STl T TAFTHH FUIC WS9 9gRI 7, SHd! 961 HR M 5,400 BUY Ui faaed
fepaT B, oI IToTR H 3R TTeT 3,400 A 3,600 B HfT fdgee | SmaT # e Wie! S
! B H MU A1egH ¥ I8 Hel aredl g (b afs A |uIc urgd Sifave B &1
HET RIS W BIT 2, 1 I8 g 3R G917 BT BIT &1 IqH AT A1 YSTaR &, SHDBT b
25 | 30 Uferd g1 MY @RI UTd &, 91! MY 8] WRIg Ui gl 91t & forg fam
MIIRYT IR ¥R YT 1 Tefe B Wi FCI T8l Rl 8, NAFED Bl 81 gl R,
AT 8 ¥ 10 eI Setgd Wl NAFED T8l W¥iec 3R I9H W Y@ eIdl ¥ AR
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[ fafraora g ]
MTh ATHIRAT I FTH, S fHa BT ST AT 8, T8+ 3N B, freis= e 8,
I reject BRI I © AR AT BI TE1 TS [HA &b TH A WRIGHR, ATIRT §aAW fa

HATHT HHT ST 51 AT DI WIS H FCl and NAFED FCTAR 6T 98 91 HIEIH g1 3Tl
gl

Tep STATT g8 T, STd QX <20 H B8l ST AT fob f31 ofl | R S 9¢ e
2, IBT & fpar Ia-t aofl & e T8l B 91id, offes 519 sfexT e Sft & a5
Green Revolution 31T, % BRI 1964 H ST BAN foodgrains T production Pae 10
fAferam <= &1, 1970 # 981 ggr 20 fAferam <=1 81 T, S 319 95 fAferas e & Rears
IR IR U AT &1 H 319k HAIEH | A 731 ST H SRIY BRAT A8 § fob il ST
‘ET*ITT%I*_@'@IT - export and import duty - Wiﬁﬂﬂﬂﬂmﬁﬂﬁwg,ﬁﬁwﬁﬁ
Commerce Ministry ®T Y AT I T A | W 73l S J8f IufRrd 781 &,
S8 i 5o wnfirer e =Ry anfes Ao <1 & & 8 |l

firer <& o, I Y < F Aieddl g8 Aedd) F9 gs, 99 2016 B WG HE Dl
UTaR W1he 3 o W& oft 9 wHY ATl a¥RE B I 1 3 S © b fhami & 95
yfereTd WG - BRI B H Bl 81 99 II9R A 6 IS 81 AT, 79 MY T Fhd] &
fop fopari 1 bt RAaal A OIRAT ST QTIRT 390 Ped o PR Tha g™ a1y
a1 200-300 $YTY PHH G U= YT of S 3R PR R IHH <181 & I db o STl (F b
APR [FA HEl-del FAM? SH-89 T &I 39 fGerT dieT oM 3R 6 #EM
account operate &l T Al AH DI revive PR H THI & ST 2l AT gD YT
SR I8 I1 HRY AAICd] BT X8T &, TRy fparT urerm gar

TR, AT SUGHIIT 816, 3141 T qX <2 H T1UTeldi $ ST 9g] unviable 81
S 91, 98 d GI9MR ¥ SR &9 <d &1 84 99 THEIn &1 & $ fov ufiag 9, g9t
BT UTST Ul | 3@ 9P Yel B, ifh I8 157 &1 (ol 81 339 718 3l I3l iR
freR < g BIST ST 1S T AU ABT A JIAD! JATQY FBTABR 9 g+ PR I
fau, ORI fPATI 1 88 IR 81 TSI 379 I U unviable TRAT BT ISR H 4T 8T
99 G &1 IR AR S, a1 3a gen fGaIRT died Wed €, S8 ga 1 bal A
% § -z W ufvdy & Ry 3§ g M-gn W wfody T80 891 =12y, wife sa9
T BT 3Fel-Sgel UR Ufigel 3R IS, S fodeha el § I8 i He- arsdl §
%crop insurance JT B ST TS & IR H F201 SN 1 BT o7 fh verme 4=t waet $ir
IS 3 fBATHT BT 95 AT 3Nl &, ol ST § 91 g, f 3R S8 o4 garl & al
insurance companies ! g3l 2, fpdamil &1 oW T2l g3l g1 37 AT 2016 BT gross
premium collected figures éﬁ, GICH 15,981 W JUy o, 3R claim approved 5,962
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RIS BUT AT| S AT IeIdT 2 b ST 10 BOTR BRIS BUY had 2016 § 191 HHfit
DI A4 AT &1 AT STAHIRT ARIGY, SAHT Tl W I1 3folq 2l A Bl Bl
THATT BT, AT IHD! WRUTS TRBR BN, AT SR TATHI ST, T SHH TRBR BT
Hﬁgmﬂﬁgﬁ"ﬂl I 4T claim decided in favour of farmers is 5,962 crores, but claim
paid is only Rs.1,934 crore. It means that only 32 per cent claim approved by the
companies have been paid by the insurance companies. MU Ig I U dgd sl
HiferTe e foram 2, Yg w9 919 W84, 319 S dad 72 € 5 & wad 99 | 97
o faar, mam w20 7 98 ) a1, 98 $ad 99-9% SENTARrdl & | ugam & oy B
3o wE faan, & fhar &1 Q1 u=ede & Mffrgw v 8, ofd 50 TRaR iR &g
WRHR BT NFRIA M0 H16T 9871 &7 21 I | 3179 i TR I D &, STH 31
indemnity level low XdT % IR A1 33[, JMI I9H threshold limit Y s_cl—*ﬂ HH GT % 5
AT IR UR {Ha Bl o1 T8 el T safery 3= Bgel 181 i1 &l Sl fea NI
dieT 7, I9H Al 319 95 9 T8l §U Bl

AP FIY-1, H AU I8 ) BT A8 g 1 NI IS 3fER PIs Grievance
Redressal Mechanism ¥l &1 991117 &1 ENEESIKICIRSIN] ST scale of finance T B %,
g W 3T low & b SH! Bt BT R o et =nfa e, 98 SHa) auig I =81 fret
T B1 391 & A1U-12, Fs g% 59 91 B R 31l € fb smaadbt i notified crops
g, ITH M T < &, offehT i WHIH &, 98 3119 - {7 o foran, amu= Wit
Hrc foran St Afewss wid 21 €, STaT MFH W Y @ od g1 5 feas
cooperative banks 3R commercial banks, SEIR IR RG] %, SAE Th BT BT ST
STTE A MR e ST 81 59 A8 @ &S RIS A M1 8 2

HIE SUFHTANT HE 1S, H 39 I8 Wi Hel =ATed g b TH T BiAc 984
SEUESEIC] e g1 3mu crop insurance Pl FOT SHBT price insurance EREINM 3|
BT fh 3 Hhaa ¢ B & AT MY Minimum Support Price T8 &Rd & 3R S8
Reve frar & fh it &9 I &4 22 3 8, f59d 7T 39! Minimum Support Price
T AT ANV 381 MBI methodology H 'Jﬂﬁgﬂaﬁ(’%l 19 319 fepsdt A agricultual
crop DI Minimum Support Price FI'JW%, 1 I8 JMIBT IHDT sowing P HH A HH AN
AEM Tgel IS S_T AR, T1fds fodT ol Areld <2 f& § St et 9t 381 § &R o9
H YeraR Mg, O SHHT YATH e T I, oAfh QAT e Il 81 W T
HRCT AT B 7 918 T A9 WA ST B RUIE A Tel BR I8 8, oAl
Minimum Support Price %%NSTI’TGF% ST YA TV HIAST g1 %, B! RIwIREN 31 31
B H BH A PR QoI S8 I91 3187 GoIa a1 § 6 A& 1= Minimum Supprot
Price 1,000 U T B oI, SFH MR MY WIE &) HR T I8 ® 3R TP Average
Minimum Price, IT foram =1 79 o0 TR I 9201, 98 800 U B, A1 IHH WBHR P
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(£ fefresra s |

200 3T &I AfTST S z|T%'§', SREIE Deficiency Price Payment, IT Price insurance
dHed ol § G § 5 B9 S3IRE &1 BRIST fhami &I 99 frel T, S19 S9! Had
G BT 519 He 97R 37TS TS 8, T7R BT 8, 1 S G 37 I IS Minimum
Support Price operation P IR& Fﬂ'ﬂ[‘ﬁ 3R Fﬂ"l?ﬂﬁf Eg EICH ! ST =TeT Bl RET
&, IAP! 3T incentivize BNI1, AT H T § b fhami &1 Fifead dR w a9 grml
I=H IE W SEIE) & 8 T the Commission for Agricultural Costs and Prices BT the
Commission for Agricultural Costs, Prices and Policies &YX ST Tt!Ti%’QI

AT ITFHTIRT FRI, § ATaeh A1egH & I Al a1 aredl g b U avWb S8l
FHRITY 2, T8 GOl dXW S FHRAT3 HT AR W 89 AN B S+ A1f2g MR,
39 29 b [PAMT B S THT 2, I8 7T 3T § A AT ®, AfhT THATI BT
e Y &9 39 e+ & AU | 991 AR B T H T Hal 7, 1T STINT
IO U159 SYAIRY Bl Hecd o1 arfeq| A Hd waic ey SifoveH QX <2 4 Wil 9§
3 AN BIFT A112T AR TS I GHRT UR-BUC] Blfest™ 8, d IR-8IR HH BT el ST
BT &1 ¥ BH BIC! BllesT &I 31X 31w IGd a4, 39 W AH RA9 B B
AT HAT Bl Encourage integrated farming; Give price insurance. ST H 310N HET %,
S FE SN AT AT fH¥AT & § ol AT%T B .. (AHT Bl "), | will take five

minutes more.

sft AT ST (FERTE): FHll AT &1 771

sft fefracra Rie: emus & 1 811 eud FERTE # ..(auT)... IS I8,
3T MG I5d STH Sft | Fdf ATSTh et T8l B T B

Y TR O (FSTT): goTra 7 off &1 T

sft fefraera Rre: STYUfeT #eiey, #RT U we1 I ® 6 wotl J1wt e U
gforar & oA f a) af argar & 6 § &ofl 7 yers | Jfe 339 97 &) ua=ern &) &9
AT 5 399 BARRIT 96 @ T 9 [ e 59 39 § PleiRied 96 &1 Uh g1
O ead AT, STe1 MG-TMd 7 ITdh SIS I, A W ITh] BHICATSOR iR e
Y R et ST o 3R ST UHT 81 SIAT o7 AAfdh &9 BRiRfea & Rved &1
R TS foami gafery # arads Ares | A #31 S 4 STRIY BT 9Tl g & 317
PIRITRET §& & ol X A% HRY AR T IR B J Bisiiirfea gaic Sl Jeg a9m

% foTT 3BT HeH IS TSI Sir, I must also put on record and mention about the

farmers' agitation in Tamil Nadu. Two days earlier, I had made a point that the promises



Short Duration [25 July, 2017] Discussion 259

made by the Chief Minister of Tamil Nadu should be fulfilled. So, I came to know that
the Tamil Nadu Government has written off all the cooperative loans and now, they are
again demanding loan write-off from the Government of India. Sir, I would urge upon
the hon. Minister to speak out in favour of the farmers of this country so that the loan

write-off can take place.

Sir, at the same time, JIH SATST 3T ST Wﬁ@%, ISP SI-dIF BRI
RIRSER) ST hINT] Tl Bl & AR il ﬂﬂm%ﬂ?ﬂﬁ? agricultural credit system choke
81 T 8 3IR 3T 98 ATIMRAT & = 3 AT GHT &1 AIEHR A Bl o I8T 81 18 7 24
TfeTd TS IR Bl of Y81 § 3R 519 &1 Uel 97 T8l § 1 fh IAB! MHET A &
oI ASTqR 111 U @1 &1 AfABIT fHAI DI 374 cash credit limit fiel ST &, R a8
e, 919 WIS & g9 hel diex ATsfhd, el Wil Y&l & 3R sdifory ot fram
S W@ 3R 19T @RI &l 8, 98 WIS, §Io ATIIRYAT & HIedH 3 WG V&l § 3R AR
IAD] BIES H ¢ TFT 2 3R 18 W 24 31X 30-30, 32-32 YT TSI o IET gl 3AfTY A
mmﬁ%%ﬁ—dﬁcleanup B DI MATTHT B 31 loan write-off B MATIHT Bl

§ 11 3 I8 W) e BT A8 g b gERT SRl 2 6 FRAT g3 5id ®iR, Over-
exploitation of groundwater is one of the major reasons of farmers' distress in this
country. AR RT[%N El@ e S?TCF?[ 91 BT 21 El?ff AT ground water recharge
fopaT T FhdT 81 S known aquifers %, identified aquifers %, I9H surface runoff @ﬁ%ﬂ’,
39T 3119 R=rst BT SR 397 15t {6 3T9ehT UTSS aTex AR B &1 HR aTg| g4t
TE | TART S RS # IRC Bl IET B, IMABI RS Y Sl FART FaRAT B, D
e I P SR B Eight to ten per cent of our total crop is wasted in poor storage.
89 @I 1 cold chain ST BT T AT 2T, FDI in retail § 89 ®81 T, Al 39 IH4Y
A foRIY T, 9IS 319 310 IHdh! Hel K R IATHY, Bles o DI JaeIHhdl &l
Perishable fruits and vegetables ® 1%1(’ Ples o Bl MTIIDAT %I ... (94T )... Gﬁ,
Qﬁ@T ar URT &9 IRT 2 T & 8, Had SqB! marketing BT T, packaging X T B
HEEIT ST A8led, ¥ organic farming T Y&ER _§\"I Sustainable agriculture ar
organic farming P AT B BT AhT %, BTalifd QﬁETEIEFT production ¥H ?ITH, AfehT
ﬁ?‘[ﬂ'&’?ﬂj‘lﬁré, mea?av_g‘ﬂﬁﬁ%ﬂﬁorganic farming P, ﬁmﬁéﬁ?ﬁ@wﬁw
Pl T8l o o 3R ST ¥ 31U+ uRAR o o1 g4feTy [ strongly advocate the

practice of sustainable agriculture, which is only organic agriculture.

MR. DEPUTY CHAIRMAN: Okay.

it fefasr Rie: 9 Syl #8iqy, 39 WReR A 84... A 919 AT
BARI 919 A A1 X8 &, 731 SNl G <1 ]2 8, ol 919, A8, NI &4 gAY IS T8l
& Fife 1 AR ARPHRMAAEH 81 Minimum Government is PMO. S dT& 7 3111
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EIEESEAGEN

BIS B, 7 WO BIg & 3R AHG Fe G P71 A TSIRAT &, WY FA", H S =G,
demonetisation @R ST, ST HT # 3T, H I8 PR GIT - "HT AS1" | I8 WRBR o acl
B R - "I gui | 39 g SUGYTAT g8y, B9 M99 el S T8l §
cIfeh fhaTl 1 SIS, I 89 AT 9 Aigeel H 9 §U €, B4 I8 olSls ol asl, a4l
SIHR AT BT HeAT 81 HhHdT &, TIATG |

it TUTT ST (Ve UTN): SRV SUFHIURY ARIGY, $9 UG & AT | ITlIS]
& 918 foram Y ot o) fondt it wrer , fei) +ff regime # BT €8 81 7 QMR 8
81, 39 AR URaRI 3, [Sd! Wean dr@i 3 &, § 519 J8i die & foy @e1 gon § ol b
T & 9 & 1 H 37 99 aRarT & Ty o1ui i sgisifer it Hram g1 A1y
fefraorg g S a9 919 d% 84R Yol & g 53l 21 Sl J8i R 9gd aRI a1
R € ok S84 WNY-We a1 & fb "398 7oil" | A1y qd geg F3i1 Sfl, sl a1 3rg
Ie1 Bl =, f78 SHRer frel § 3R 3ue! g3gfiar I8 © fob 3T Jrueil #sil &a=T
e © AR SAIGE el A1 I8 © - 37U ool § IUA-YAel I V&1 & [ I8 &1 81 8T
272 TSl Al T9 29T FHRIE B T8 AT * T & SIS BT YA B DI MABR oy
DI TS T - T T T AMIBI B ....(FIEH)....

)} fefraera Rrg: sk T AT S b1 2

st 9UTT 31 T WRER, 59 9 B WHR 7 e & forg w1 foar 2, § s
AT Sl & a1 I B Y BRa gl fharl SR wiai ot (RART # gaerra o1 WRd WRBR
DI AR B IR PV &b A1 MY TP BT .. (FALTH)...

sft TR AT (ITR USIN): AT STFAHTARY S .. (RGEH). .. T feel

9. IM NI ITed (IR T<): I8 SI MU Central Hall &1 1sh foar, 59 79
MY 29 of 2 I, * A9 U9 | I8 ol MY I&i 4 Ad Byl

i} X1 SEATer: S fAicherar SR

1. I T I1Eq: AN BT IE ... (GET)....

S} 9T SAT: 376 A1 21 H STU q1 bl FHAT BT gl

oft eiier T fism (SR uewn): 9 urdt & g 78T 8, <91 & g 1 SHdT

[N
IHT OXAT AMeq|

o} gvra sm: ¥ gy T

*Expunged as ordered by the Chair.
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9. X YT Yred: FIPT YT 7, I I87 gAR A1t B 8, T9-9RE ATl & 32
2l ...(Tae). ..

3ft SRIRT I (HUITCH): U. STaTeRTe 6% Bl Yol Bl M|

7} 9T S 937 g © 1 .. (aum). ..

sft TR 3nrATA: 98 g Mavetar SYI ... (@ae).... 98 ars+ Mdear S|
sft Suwumafd: Yes. f@erftl That is expunged. ...(Interruptions)... That is

expunged.

37t GUTE $11: ST I 37TVT o1 &1 & % 319 &8 3= B b 9 391 & Irgufar §1 S8
Pl for R 98aR g9r=ft STUh Digital India &1 BTIET fhami & faear & forg ema
HEH ISIY S| I Tgell ST Jg #7341 71 fomar 2 T S=iH 9a ugel By #1erd
HT M G P G A FATed B 311 TR TRBR BT FH20T S F 1R Bl
gl ... @aYH)... § IHIE 1 I8 PRAT | 9 G B d1hd B AMSY, SRT T Bl
G ST9 I HGHR el B BI G Del, Il 31T A DI FAbR TG B fh 59
AR Yo & P37 A3 w3 fefrgora fg i 91, 12 S9ast, 1998 &1 24 faamii & el |
AR BT H f5e I 731 BIel § ol AT, &9 I§ ST A18d 22 M7 9 Je=7 1)
3ITAT I DIs SIS PR el AR AT A7 ReRTS {48 S 1 PIs STH-1 B 1 AR
o7 U=} 131 B ST T ST, BIs IR HA! ST PR A1 TG 41 721 81 el
ST fRaml B g1 B IR gaforg § fafasry [ < 9 e &, 39 999 89 dnT
o, fquer 3 2, 3y g w1 I, A1 891 B 71 He b AT 7RI 379 VAT o7 I8 & b
SR BH AN A SIH-g31 BR AR 81 STdfh WIRd | A DI U8l 15y B, MY WA
RS @t 91 HE! - I ggal I § foras W@ Ruid 9§ €1 &ad o1, § Uh-Uh
ST IR A, 39+ Foiy forg €1 g9 @reflt RUE &1 garen S a1d T8l &<, §
T RUIE @1 3RT &1 Th-Udh ol U iR BN WRAR gRT by 1Y
IS BTl DT IATS| AIgel 80l Bls, Bl T AL, -1, Sifdd Tal, |
DI ST B B 81 Gl A1 T A AIeil W RAT DI ADR bal SI-BATG T8l
83T 81 B I 3761 Biey fb 380 ARPR o a1 8, § SHI-H4! Aradn g b 1 aret 81
Y, FIT &9 U W BT 10T el 6Tl STHar & §id § SRy, a1 91 919 <ol § 8iR
R 3TUPT ST STaTd <30, i STarg & 91€ Y 319 FHSH ! JIR 718l &

geT H3i Rms IS 3R Iger ATST1 Y bl fHari & fog g arvue g
H gRARTT R & forg 3red IS &1 sl 9 ATl H B! BT record TG gall
21 a9 2016-17 & ST STl & ATAR $H A TR HAA g8 2, record 241.98
fAfeTam <1 SIFTST & SuTa 1 31T &, TAH =merel &1 108.86 fAfera < 3R g &1
96.64 TSI T SIS 8, TS record IeUTa §3T &1 AIC TS Bl HI SITET IedTE
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EIREISEIN]

BT 21 31 3BT <M, 59 3N dal - A1 fafrasrg g St 71 w81 & galed &1 TR
fPATT BT TSI 91 81 SRT ¥ STl &l Hid 9¢ 715 oA, OF A1 § <9 81 7471 319 fham
7 Te U1 BT 8 SR 319 <@ B 6 I GHYT od H W HRd TR A b
fed & folw a1 oMY a1Ts 21 fireel |1l # STl & Scdtad # &A1 g8 off, R graii &1
AT BRAT TST AT, Wb $9 A record IedTa 22.14 Fferg e IcUra g3l & 3R
frerg=l &1 1 record IcUTE 33.60 Ao e gan 81wy fafvasa Rrg Sft s
FHIT Hed b aR H $el 5 H o el g 6 a9l g § 9 gig g3 81 i It
¥ fami ol 3y 1 GATTad 19 @ & fg ad F9ei goa 7 sres] @il gerry
PSS, usahHTe BT [d¥2016- 17 B RIS B AD IS TTHIRE P AT

A Bl 4,625 DY H GGIHR 5,050 BV Y fFaeel HR A1 111 I8 & o Bl 4,625
BT A FGTHR 5,000 BUY UfT faaedl iR T b oI Bl 4,850 BT A TR 5,250 TUY
o far T 71 98 = i & ' # forg 1y oty w2t €2 s €1 7, &1y o
SH®HRT & foIg 93-S =ioi < I8T 21 3179 el il § ST €1 <97 B M D T
B BT HRA & T1d, I8 F BRI T MU 70 I TP @ledl "By Jer 20" Fa,
T fohel Y TR F 7R SN 7aM <2 § SN B I8 g1ed o, a1 § ST 9redl g,
faes 9, fomear 9 6 39 <97 § 99d ford 91 fBar? & & s9a REeR?
BRI 3119 I Aol H FaTel O V8 & 3IR el Sfl b ©8 Il § Hhe dH1 ISTT 377s o
3R ST BTS AISHT BI BT AT AT? MU HHT AT $B [HAT 72T 3R §9 U &
ERIEICI R RN RN AR CRE S CA RIS LIRS ER R R CIE E RN S EaS]

T H W B, 7 FOeR 81 X oy wR ufsd Seedre Sutery S 7 94 fear o fh av
W B T BAR) TRBR 6 ol 79 TR I 781 8, B WA DI UM, B 81 B 1 3R
ST JTTYRYN DI AR IIT T AT T HAT N5 AIGT ST 7 8 b YT I I8 MG
HI G ofl, ST AT gF 7, S 89 37 Il §, SHD! gy ofll 89 S el HEd o,
AfF TSP Idma RaG AT ST h S I3HTA MG, 3T 0ATABRTIH B HT

Tl §TI 26 A, 2015 DI Y[ BT AT 24 € 1 5 o7et, fFaAM1 # 78 SUfer U&7 H-
8T 81 geIgd, ST ) 781, UeT 92t St 3 ®al b <7 & sfasr A ugel IR fhami &1
HATS o T 715 B JIHT TSI AL D1 SITQIT| TG 9T "B ST AT AL i 2,
T S9H Udh e SiTSl, "F8 Bdol 99T JroET" 3R S fhdad 39 98 Bl 9T
AISHT" A IS T &, S7© Bis |l ATHITd AT ST 81 Aebell| ABIG, AT I (AT
®I F13ife 721 a1 7| Ugel IR Wiele™ # @RI 8 dTell B & ol "Had 91"
B 1 3R feft 1 Y, A a8 IR WRBR & T 73l R A<l S F HY AT 7
DI MY B T I Tod SH A Bl BT ol o, 31F B 97 BT U1 fmar & dot
A Tl BIT STl Bl
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He1ey, 89 fparl & f&adl $3 €, 39 IR H P a1l B Seoid HRAT @TET g
AR H AT WY 3T 15T 7 191 febaT 2, lfehT H S 1Y BT M =1 <18l §, S
SIRT TR 1o IR fHaml & 341 a1 811 9 799 &, 9L AIa Jeg uee iR
BRG] TR, 3MMYD! & SIHR AT 8 & Ife 319 1 &g 2Uq dof < &,
JMUHT HeT YS9 IRBR b1 Rith 90 FWR $UT a199 R &1 S 10 FOR dcdblel arad
fag S g Haer weg U WRaR A fhar g1 Aeiey, fea 7 e R Wt Uer fa,
ifpT I8 IS TET AT 98 I b+l ST &1 U1, 9 A 31 A¢ Bl 81 Dl AT PR b
T B WRBR 7 e fhar 3R #eg Ueer # WiTel &f 8 By fhell # @WRIGTl 319 &1
fopam R € 91 3119, IE SMUST TF BT 21 WIS SR % forg S17E el oY, g wH
R Rig S 31 Pl & =St Js 1, offh fham & 1R7 781 <911 3R foea et
T2 A1 o & QITST 9 3Tl HeTel TG, aAfeh I A 2l <3| A2, 11 5,225 TUY
gfil faaed gd S€< 5,000 TUY UfT fdacd @1 &% 9 e9R) SRR 7 98 Wial B faami
BI 50 BIFal TG Ud Y RTGS/NEFT & §RT Ul fa arar faam i &1 21 § amae!
AT TS b VAT 1,000 BRI DI AN A R b Bl 197 7 781 fobarr &, afeb
H1.ST. 1. BRI 153 1 77073 o 2 o e FRRIeRoT Sy a=11 STeam| T wel o
T ) AT foaeit 812 #e1ed, 3R B 1 =1el 81 &, A1 59 4o fRrIeRu
DY F IFHT WA BT g9 g8 Wt g fovan € f a8 9 et UaT ST, S99 W
IGP] BT @ gall, g e W a8l R a1 S iR I8 =von &l 1/ § fb
foarl o grel 21, o & BrIe § TRIT B 31, I TART IRGR DI 370 3R
P8 W HRAT TS| ....(TIIH)....

3ITT &Sl AT B G Bl BAR ABRTSE H I8 g, YUl H gaTT, 7ey yasl 4
...(TGHTT).... MY X TG Y1 T D7 ST | 7e TS IR BT LS. TT. 2RI I 8,
a8l & [P fohd SHeR 8T €, I8 H 39! g1 a1l g g8f & feami = we1 & b
B9 78 B! fHaM &l JoId T, 89 Fot A1 T8l ared| g8t fami @ w1 730 7 gur
{3 31T B B ART 9Ted & AT Bl ATB1? I AN fHAMT 7 TSGR H BT ISTH HET
fop &9 YA gm7 =Sy, ol A1h! 7811 89 Bl 1 a1 uR 7T 81 &1 dr8d| 317y
GADR AT BRI [ [BAT ST B, 1 BOIR PRI, 12 IR BRIS ! IATID] AIH & b
HISTYT WRBR A ATISl & I W Yo ay H fAMI Bl fBa 1f3r <1 2, /ey g 3
TRBR 7 18,840 HRIS UV fHami B faU 1 TS Hol ATH! BT 910 B I8 8 3R I8
ST ATEd 81 89 P HHY RIBR b a2 STa A1 1. #9318 (498 St v
31 9 3R S #7301 1 9, 39 FHY & IR REBR ATl 319 AT et 6 a1 S
319 B: & 9w ARG &1, U QT Ol IR &R @, o1 81 IR B al, olfhd $ dl B
1 39 AR Ped & 1o 89 el St & Ry &, I Ry A1 &9 anT 1 357 Ry 81 el
St e o b "I R Tob el IR AR, I GO 3 PR 1", b Jai o AR 8l
TET < SR AT ARG €, A SH1 M 81 s <l 1 3T I8 A PIRY| IRT A& H U &1
95 2 % R 3regl a1d Bl 7, A1 S ®e & fewa o g anfegl
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EIESISEN

3T T &1 a1 @Y, 1 T Ruld # w81 121 § 5 syt 4 dax
YT T Pl @1 8191 ARl BART ARGR A Pl & (& e Aol ar
AN faeTa & AT =i Bl YA Sl TR 2, SA STaai! 3Tergped e fhdT Se|
I8 Bi-Ie BT Bl 1 31T 31 IaTsy b WA &1 Rre A a1 781 A2 fBari
& IeTel ug fau oM &, I8 @i R & o&1 T3, 91 899 99 & ug ey iR 9+
Y Ug qic AUl oy ga1sy fh 9 w@rees of Ruie 90 a1 981 Je1? 3
qAaIRIAl | SR qfogl A1 feftasra (g Sft, o g 430 o ik 39 wwy §
WTSTATEDT BT B AT, 9 THI Y TSITOT B Y| 3P STHH P IS &9 dic ¥ & 3R
SHFERI 9 9iC 38 &, Rife s9RI A1 |1 51 i< I8t {6l &1 His g9ee urc) 8, al
T8 AR STl ST &1 T AN §RT A oS ol USargo’] Afqd a1 Bl
g1 B! T3 of, Fe7 U< 97 BT VAT Ugoll ¥1oY &, RO 39 IR 3ot fohar &1 e
AT §RT fHAMIT DI STel Suterar GARad d & oy g2 &1 75 off, #9e gasn
DI UBell WRBR T, AT 9 IRIAT & JJAR B (5T 21 51 &1 781, WHHRA
AT gRT R BT SGHAT T v il HI R BT 775 oY, I s foad 9 I
el 1 TR 51 2, a1 IR S aret enfad 1ei | foba 1 3 9ga =M R
bl g, cifehT § T8i oo HICI-HICIETd B8l =18 X8l AT 3T Hel b 1 fban 8, a1 |
AT AT b g9 ST H AT fawd H Ugel WA IR BI 872 3ATST g8 STET &b HHe
¥ feg 3 4R Ugel WM WR B 3R IHH HRAII ST YIe] 61 1 24 81 faeg 4 2015-
16 ¥ 3R 155 MR €1 g8 &1 Scure afe it 71 fobarr 8, 1 98 89 <21 9Rd o fdha
1 319 T A BIRT f6 o TE 81 @ R

Bl AR ATl # faea o1 99 I91 ISP <2 B 2, AN SHBT 9 W 4R &
21 254 THITI T Bel-AITAT BT ST AT WIRA H BIT 51 I1ael & IaTe H ARG
foreg & gER I R 81§ 3! R Fiar 81 g1 4o Saared H 4 favg d 4Ra
AR TR R AT 51 3] & T 4 {29 3 4R BT WU gigai g, gAY <21 9 WM
TRIEHROT DI AR GG &, T <@ gy Alal ¥RaR 7 fUwd dral § 9g-Q Hifq
1o forg afik I7eh URMH S1TRmT & ST o1 X8 &1 Wrel JRIRBROT H 100 wfrerd faaeht
e 1 ge & TS 81 I W IWUIRT P S IR FaxT [Fwl 7 A 100 g
foeref frder @1 ge €1 S & 91 B YR b H)1 4 Al ge &l TS g1 37 Hifi & gRom
81 SIax, 2017 T < H 42 A B 4Thi 4R e Wi 9= B f6an 731 &, Siav),
2017 T 200 ¥ 378 Ples I BRI BT ST & &1 fATl Dl 8 VR IR BTN bR
A ARBHR 7 fHATT Ol AT DY I FH3 T a1aT o 2

ft g fefraora g St 3 @1 {6 2019 & wam gim? fefrasra g St emu an
Sa ue-ford o, H w3t 9ide st aar-a11 =181 &, AfS 3179 17a & T IR
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A gBl b 2019 ¥ fpas! WRHR g7, A1 98 dTell I9IK gY, ATl Blb, e §Y
PRI AR5 AlS] B IRBR| AT ITSTHIfTD B Abd 8, oAfh YR BT M ARTRS T
HfT & o1 BT B 98 ST B, SH@! U+ e Bl ¥1 ey, gAY oI e
Bl FdhcT 8, AfpT 3H ARIRG B oI e U+ 781 8l a8 §9 7181 ®el, I8
SH-HHR & d gr=g HAl 7 Pe b, "R fRIFERT Uap 81 STl 81 dl T 812 2019
Al T, 2024 A SIQIM" I8 HY L1 HET ... (AT Bt ")), 3AFAY Sasd, 2017 dH
Al @I 8 TR U AN AR A1G] ...(ag™)... ..(AHT Bt =€), 39 fhas 1o
€, a8 a1 31l udT o T . (A ) =Y. . SuHTafr o, <1 e Tl

HEIqY, Sifdd ITE] BT g&dl g3 AN Pl Q@ gY IRA WPR SifJd Wil &
e & forg a9 UM WX BM B BT 81 2015-2018 T 1 AT TSI b I 5 ARG
Tehg &3 Pl Sifde Well & SRR H o BT 1 Fel &1 81 oY ARBR 3 TP 7,186
HHE! b HIETH A 3.59 TG Uebs qH DI S Wil &b SRR H o1 ol 61 92 b STI-gd |
RTST BT HANfeTd ST BT St U Sifddh Wl WR ARy g1 {1 <71 &1 81 99 oy
2015 3 2018 Teb 400 RIS BUY DI Ueh TRATSIHT TIel X&1 12015 1 2017 Teb 143.13 RIS
B T 1 gob 8, FTTH 2016-17 AP 1975 FHEI & AIETH I 39,969 [l Bl SAfdd
F T o] a1 < et 7 R ot Bfame #ife g8 €, oFR &R Sieie # 99 wmeT
I IRBR =1 et forv €, a1 3g Bfasic & feRiea Sore og T, 9 9Rd & Rk
67 BIE! farl & foa # foy U el €1 gEl dRW, A9 AU 9 A1 & b
ISR < AIg|

31T ST &% |d BT 3@ MY, 3FR d S+ 312w e #aft 21 €, a1 fawa &f vd Ruic 4
IE 91 1 M 3B & T afs 39 fava o1 15 Falfde arefia =iar 7, a1 S9&1 79 ©
T AIE1? IR & 73 HIAS! ATl H 9 54 B! fhae ded € {6 3R = A a1
RE d1 2022 H BHRT ST G DI HRAT? A% Alal| AT el 7 BT 8H 39 0
q SR AT 81 89 S SR Bl Belld BRI & (Y Uh-Udb (1977 il Ugel BN
IR ¥ BT AT UT.. 99, Yo 3MMREST A3 81 BN R H HET S o fh T IRBR 7 10
TE1 &, M & O WRER T 181 2, 91 #/ & 911 91 g1 7+ fefreror R <, o
B WRBR H 3 W &, PR TN W &, GIRT W 30 © ... (FALF).... 3R 37q 3T I3
...(FGHT)... 3R 3777 T8T 9o &1 517 g, 519 wRd|

1. XM T ATEd: IYAHTIRT ST, ATYHT Tgd-98d g=IdTs b A9 g1 59 agd
Hecqqul Tl ¥ {31 o 1 AtepT faam 21 H o1t amexony fefiasiy g off siik amexofiy
THT ST ST T G I&T 71 3 39 97 Y6 IR A U8l U a1 dhel dredl g 6 519
T ST a1l I8 &, I HHI-H¥) 31 VAT 1 o7 o S 78 Jael b1 f9em |41 9 989
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[SI1. 79 79T I1ed |

Tl Y&! T T q1dl Bl T4l &b 918 H B, offhT Q1 1, forant gt ai-ardt wwra <if
F B, I IR I T AT B dHT ATSTHT, Ugel SHH ARG byf-iai off, S i1 &7
qaTTaT e el off, 9 85 TR dd & faam Rl o, 319 31ae S ol dufsi & &
fear 3l 9 15 u_ie <t €1 | g ST @rer g b e 1 faaen S dafvai ot
ST & 31 e 39T A1 Bl e &, 3R S9! Be T 8 SRl 87 SR, B
TIRATATT 1, S8 IR 31T TSl Bl ga 1+ fo1sh [T, T8 Wel & b 39 Al § HIRd Bl
AT pURfegel! 9gd aredl &, afcp g9 & AMel IR 1 89 R Ush W &, ol Sil 3
UREITE ped iR ARTCTd &, I foIY il e IR &1 @3avel 8191 a112q, a8 el
B IE fI9TT S9-9RE AT U 3MY=Td 331 HATI | 0T, ST 916 | 37T 81 74T, offdhT
B MR AR T&f <, fiF, IR _¥e A a7aT 72 81 arg| oo s I8 2 ® 5
B Tl 399 91 H 50 BOIR BRIS I oThR 60 BOIR HRIS BUY & B, Afeordr, Hic A
ST & 7 thep f&U ST €1 DS FIAT, IS Sarlellol 599 o¥E BI 78 & [ &9 379+ ol
DI, AU A IATG] DI 1 Geb| 9T BRYI B b I 4= 4 w1 gan A« &, SA1aT
AT &7 BH 3141 T AIbT &b ATH X8 &, 81 3 A<= BT g ATl Al fdepe ITar &
3R TR ST BT ST 9T S A BIT &, T2 I8 [RHT U9 P11, IS HIHR BT &,
e JTRIES BT &I, TGS H 4l 3BT ¥ B o 2, ifdhd 399 gI-0H &7 91g &
UgTe 3R TopbTor St FRIRY 81 et 2, frafther &1 S 81 &9 ot 39 oo e
qTg 1 Y U FIol I8N, ST9 T §H g CaIaliol Bl TANT Tel Bl G 3§ Fa STaT
BT ATITYC FHRBI F d1e G Bl Bl 8, S0 Jravia (b RIg i 2, f6ar
JNTHET RIT B V& &2

AEIGY, B9 Bl AT BT 910 B &1 Bl AT F fHATT BT BT Tl 1 arel &1
gl fefgorg fg S =1 39T foeam o1, &8 IR &l ATHT &1 S AXIdT 8, Sil ST
WﬂiﬂTﬁ?ﬁlﬂﬁg’,awmgﬁ?wiﬁﬂﬂiﬁrepaquﬁ,wmﬂww
H1% B AT ¥ 3R If fonsft 3 wap fopeet o < Y, A1 ST Bt AT &1 BT B gferg
319 fHT ST Hol oidl 8, 98 I8 AT o 2 o {6t 7 fhefl e 13 SRaR &l 1%
BT B, Saferg I 91 371 | $IS BIIST 21 &, Bl gaT | HIs BIIal el gl al
S PIg M B Tl el 1 A T 81 AhdT B, 19 [HET B MY 39 dxE B
gl <, FT! ITh! SRR ©, ST 75 Calaiol| JITSITa] & deblel a1 UfSd 18w
St 5 PaT o - Everything can wait, but, not agriculture, <IfhT BAR <9 H 3| ]%1?37'_0[
SSRGS

1970 ¥ GDP # agriculture &T i1 f2==dT 1T, 98 43 TRACT o7 3R 39 98 11 AT &
SITHITE Y8 1T 8, 12 URAC BT, IAY SATGT e 1| BTl IqDT BRI I8 W1 2 fb gav
Jacd H 9gd SIT&T ARGD! g3, <ifbT GDP # gda! e FR1l Wefl v AR W8 arel
SR ST I 1 8, I Ugel oY, Ush-al URA<T &4 Bl Y BRI g1 A 372 gar fob
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P T ga, fr @t anfdes R @R g5 1 39 718 Caralroll Wl AT, 3 $B
Wseedsméﬁﬁiﬁf?m?ﬁaﬂ,WWW%IWW@%ﬁﬁWﬁ
TN N9 g, FIP SIS ST A AT fh AT AR B o oy faaer 81 7,
AR 918 # 98 B B 1T IHBT SIST a1 729 81 I8 B9 | HH AR O FE977 B
ST H9 $ET o Wl R 3@ W T 58 W 60 URRC AN IR @Rd B 3T 31 Wk
IRBR DI 10 B I8 U1 519 qP 3N agriculture BT goTe T8l <31, T TP AT fhet &
YUY $HRd IR, fhal & 91 B MY, fhamn & a8 wea e b Rt Bfame
A g8 €, 37 waH el & forg el g 2, SHST SIS A9 781 & arell g1 Sl
fUSel 99T T, ST agriculture b AT total allocation JfTIT ToIC BT PHad 2.3 TRIC
7| ST R I P 58-60 RIS AN BT ISR <ol &1, FORT IR T 3 s I8 I°
R g1, S9d forT go7e g1 BIg<) © 3R S U IR¥e VISR -8l © gahd 8, 3¢ o1
16 IR¥E, 17 IRV, 18 TR, 20 TRAC goie gl AT s+l ©R1E 8, IS fhd=1 81 &g,
BTAIS $AP oY Ppae Mg fTFER 81 €, 89 I W RTeR €1 o0 faT &9 @ it
A H 2, $O Y AN AT H 8, SN 91 I8, Wl B e, fBami o Suar FRaR gs 2
WY 3R fHaAT™ HeaTor HATI AT G 9 A IS B e Usdl 2l Wl I+ fham,
R AT Wl A BIs Bh el g$H arell g1 3merey fefrasry R St 7 import
liberalization & TR H HET| YA ST 7 IR-IR WHIATL AT8d &I A1 foram| w@ri-mee
Areq 7 & forar 2 f6 1 import liberalization §31T 7, WY fe=g # fBami &1 aga
ST JHAT AT B 37T STAB! quote AT B &, cfhd I FoITal TR 3 B Bl
T o] foha STTaT 81 7Y S99 89 a1adid it ol ST & 59 § S99 9ed § o7 :iR
T IR AT T Agriculture Committee BT TIRH Y&T, A1 WHIATRA WAT8d 9 99
BT & HR 1 g1 I 980 $© A B A, AR g1 BT B ST AR Bl
e, aéﬂﬁéﬂﬁa@:\* agriculture scientist i Bﬁﬁﬁ@‘dﬁﬁ? import liberalization Ea
o8 ¥ fHaTT &1 9gd JHa 8l Y81 81 id §AR 81 S’d gl 7, Al 9ol $96 [
BH AU IcTGDI Pl SITRT U <, 18R | HIET Y6 Y od ol 54 AR Iaf U1 8l ©,
T Al 9187 | Fd E1 H I81 fB IR IRIY-URIRIY el o1+ A1ed g, offd =aaf I8t
ﬁ%%mﬁm@ﬁ%wﬁimportmw%, a8 RN ulterior motive ¥ fBaT
ST 81 3 8- Bl Hdeld I8 & [ SO purpose ¥ [T ST &1

HEI5Y, 319 39 94 1 (AR &, § gam aredn g & 39 993 R 78 & & dies
TEINSIST H 31Te], HRT BTl &1 SR I81 IR U e H BGIWIEIE, Helol, gerdl, hRIsere iR
3R ¥ el 2, R 980 93 T WR 317e] UeT 81T 21 diee I 9 317e] fraet &t
RE1 8, FIfd 31T Wl & [T PIg TIR T8l 8 3R I8 3P & b 50D BRI 39
ATl P SMHST B P (17 A9 BT 39 Ples I & AIfTdT Bl 3R fHami
®I W JHAT BN fHAT Blee IR W 37T 31T FebTer sfefy Tl Sff I8 8, Rifh
T fRTAT Bles IR BT &, SAA HH UAT I 31T 9o+ A el PR fHar dles
TR Y AYAT 3] Tl FThTer, O dles TR AAD] HI $O el (Hell, I W
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EERINERICCE!
fop=mar 1 T2 e 39 TR | IHST A1 THAM g3l AR f6AM &1 a1 JHar &l &l
7| FE BTl &

eIy, 3l s oAl uga Afssal ot fRafr a7 81 13 off % afe foram o #
THTEX of SIAT T, 1 S ¢dey & sioldl & U & ax1&x At wrg =21 et ura o saferw
TE U THICY Bl Hel § 9+ &b Iol1g THIER I WX 3701 Slell Bl b IR Yolc B 31T
SITAT 271 S99 THIER dl Fed IR &1 T @rell off| el 3R dRe ! Rufa ug off f& a1
3T H 7T 978 Al 3R RS of ol STd! Sferdr @l Yadr o 3R 1 99U d S99 9
R a1 Sfid! of ATl Tdh BT B dIRS of JMMSY, MTdH! IR &7 HF Feor g+ Sy

ARIGY, 34 D [HAM &I Hod, fham & g8 9 fad 715, T uar g fb eArex
HG | ST 7SI &1 111 39F foIY B RFIER 2872 § JIRIY 81 o &1 g1 91’ )T
TI-HSH Bl AT DI MR 8, Afh T9-919 fHam & I SHH!T B B IS Il 8,
-9, d1e Sl Al BAd 81, SHD] g_1 BT 81T 2 3R the moment, S &1 I8 A &
T8t A el SH 2, 99 T IR 3 39! Ry e it 2

qEIgd, H 3fMId H1egH A ARPR A e HRA1 dredi g & g gar Sy &
JATTEYR Hel, faeetl § Il actual JISTHAT 100 H 200 RIS BUY B fAsh! B &, AT BTN
TR I8 5000 HRIS BUT P ITIST ITTR b BRI 21 81 STl &1 Tildboay hHST & JIH A
H A = recommend T o7 {6 39 TR UTa=< SRMST| IRIGT HRIGR § hael BRI TR
foraT-uIBIch Bl SfeTY 31T HEMTS BT b &f 8] Ahd ol 5d HEITs gl 8, dl SHH]
TP HRUT ST HRIER AT BT 7, oAb 39 IR Bl uTaw<1 T8l il SHd! aoig |
19 TF HAd A & U I8! 8, 99 IP O el 8Idl, W oI 8 Bad [$ae &
T ¥ T, I & IID B 91 TR, 31l Tiidmear @l S W e 7, 98 sl 25-30
A1l # B 1 AT B AR, HH 2 TRe, H 2.5 TR, Bl i IR @R -
B 4 T B TI’sil oI dd sustained growth rate el ﬁ"ﬂ, g dd 39 g9 97 B
e RN BT 72T GaR Fabel, Tl &1 i RART &1 721 Gar Fa |

el @1 &9 A1 1 82 PO ATB! B 91 PR & AR O o fBar T8
THFTATS H, 98 Tae ol 7, A1 Y& 37T TR% F T 7, SEAA Il 8, A Ga
U ARB W T 8, Ga W8 Al gl bs R dl (RAfT I8 Bl 2 6 @ a1 DAP
U TEl Bt § 3R 514 I8 o7 S B, G 98T offe ol 8, S9 Yo @t ofrdt &R
WY Tedl g1 U1 3afoU, wiifh TET systemic way H $HB! Pl FaLRAT -8l &I fh
feat @re geil A1y, fohaar arl faam ST =nfegl 3a STd & fob STel-wiR R
I iR 781 31 9% i R <81 272 U ol S a1 & Fael T8l &, i § S Bl
SITST B DI R HEl el Bl T 3R G, ST il QT8 7, 98 9gd Sa1al 8IdT 2
ST & AR <2 BT o1 A, STSiiel 1 A4 Bl gl H FgI &1 {6 2 4 oahv 4
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AT U BT JANT HRAT &, ST ISP A &1 BT Tl AT &l 3R MU sprinkle system
Il drip system Eﬁteohniqueﬁ@mwmmm,ﬁﬁﬁaﬁw%
I Tl B Tl Y| 31T WY JMTATET & S o 3R™ & a1 Y S ST H 65 URIT STHIA
R Bl R 31T 39 SN &l ffaa a1 <, A1 el @f 9eiast & a1g Wt B
MY fopedt Y 31 &1, fpt Y TSt BT U ST O SHIC ol HR-T TS 3R 3T dTef!
o3 YIfedl a& & foy I ameieT Frid 8 Sl f6 AR &Rl & |9 &) @M @t
HAT, food scarcity T FTHRAT & A< Bl ... (TIET). .. N4 Bfhd, A8

P SFex oIdT B U 61 AGRAT 31Y &1 DR UT B §, Ul 8l < UIIB §, a1 I8
YfRRT e ST 1 GST Saey TR 28 TR 3R IR e o) oY 28 TR B foar
TI-TS ORI BRI IR GST B B &1, <ifdhe afftiT I uR 28 TReie & faam Aes
I g 9189, o9 a1 9gd wiifsd foram 1 affie de 1R 28 TR GST iR Gaey IR
28 TRNIC GST B, a1 I8 Hl fha™ Wi IR 82 T IR PIs GST &1 841 91fRY,
I R GST! 31U 3T i1 1 ST 9IS §U &, §T] MY JATGYIT, Riffdh A &H AN dl 91
Al 31 AT el Aahd &

3ITIT 37U AT |0 U5 3 I dTaT {1 o1 foh &9 f5am &1 SHab! arTd &1 S
1 Hed | AT P fIU i1 SHT9 HHIR F11 © b fba= oTd SRl iR S6d d1e
I8 MSP T8 HRaT &1 H d1 U IR F9 HIaTHhR S fordm 471 A S < el o, oAfh U
IR T FHACT SATET U TR g3 MR HeT {F 3y SR, 91 89 AR g9 781 327, 7
PHHC! & ALTeT T 3R 7 & HHS! B BN AR HET {6 17 I8 9a18¢ {6 MSP &
HIAd B BT €2 1 Uh-Udh ST Bl S84 g7 S8 Udh-Uds Aol BT 1T foh
ST BT 3T Ve, fBard o1 g<aT B9 BT &, 9141 BTF Bl 8, 98 BH Bl 8, 9 8,
I BT, TFX B, Al odeX BT AR A BT, pesticide PI... IR, pesticide 7 fHA™ BI
RS B AT § Qe <TST YTl ST BT 7| S SATET pesticides BT ol 3T e 31+
el P& auf 3§ Ue J70e §d g3l T, A1 IGH 4ol & JOUI & &1 H Sl A1l pesticide
BT 3T BFT AMRY, SAA B3 A1 A& ATl RHAAT & I B U S8 2, S8l W
Central Potato Research Institute %,WH%@EW@WWW%IWWW
TE B TS 21 FH AN 7 AMSHITIIR A IR-IR HEl o 39 Wi Redst ST, s
TR 811 39 ARE P I1g MR G197 b S B4 AMSY AT ST 3777 4Tt 7t H &R 2 €,
3MMIDT AIBR PR 8! 2, SHD! aoT8 I Udh qgd W fadhd AR 3718 Bl ... (THT B
HE).... 3T G AT ST B AR SR T ST 81, o1 S of b 9 <21 3 RFe=n va=yg,
g 3R g A Fyerdr 8, ST 31 81 Xdg, frerar § g9 3iiR Ak A1 g8 Sl e g,
e 5 s Y9 9= A=y fHefdn 2, frar @ <o H 1 3R o1 & e 8, a8 gan
neglected &, STl I8 | AT A ST §AT 51 3R $HDI neglect B, Tl [HATT Haf
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J AYF B QI T B G BT S <97 B S e RAfy 8, St g ®
| gaR) O Nt €, da 39 -3 919 Br < oY, § v S Ridie T8 B
TSN §, ol g8 AR A, $9 QI H 3T Uh-al AT P 3R RIGI fob e gt
fiRTae 31 B! 81 §9R 39 <Y &I UH H31 §, S7_IH U 33 Hrar &1 fh PIs SIerar
DI gie TE] Ahdl 2l

MR. DEPUTY CHAIRMAN: Okay.

Y. IM YT I164: I3, § T e 3§ 371 91d TR $HRT gl ANl Dl I8 3faTel
&1 81 8, I S 781 & b 3R 11 3R 49 PI 'R U= Jie T8I, 1 I9PT g8 Pel A
M2 IR A Gefl &M, T IHST TSI, IHDBT UT Il T, I8! ART g8 U SITgam| 3y
IP! 91 B T8 Fhd o

AR, AT BT Y W BT G dTel! HR P 77 I-X1d ¥R Wl IR o7 Ul 81 TR
Ueh 3§, I 95 378 Wl B B

MR. DEPUTY CHAIRMAN: Okay. Ram Gopalji, please conclude.

Y. I MUTA A1E4: I, H FHIG B I8 g1 d TN IR MY AR arel fh #7 froett
AT #I1 1 Wl 1 AT, 1 235 fFacer g o, S €1 ST H 39 A1dl P 35 faged 41
g3l H T & Uar w7 S99 Wd H aR o SR, A gferd syt &iR far @l
ARTRIR 6 o SITQ i J-7eT el BT MM 21 IMEH AR MY, WA Pl bl die 7
T MY, T2l 1 THIATSIAR B ST T AThE H IS Hf AN Bl BIE o &, I IRI
TR ol & &l 9 U aR J81 & gHIMERI H IBT b 319 AN 91 Pl Bl 8 &l
T2 €2 I a1 o 189, 3Mud I8t Ud H3l & AT Aorg i), I ge 8 A8 adl
g, JHeH B Sl 81 T S B AR 8 IgHaS ! H 99 BT e FEdl g, Mg |t @
AT ST 96 U B, b1 RTep! el I PIs Aol Tal, JATGH! 7R 1Y, fhar &l
B G Bl 1Y, ifhT MY 37U -4 HI ff 9ier T Fhdl, Aol a1 o b,
TEAl TE S Wahd| T8 QY B! D! BRAN ! SAG 918 MY I1ed & O 3¢ B
fhaT dRGD! B, ST dRGD! BT | ATe IRGY 6 e 3y foeft oY Saex # fopa=i oft
B bl AU AHY [T, S oY 9gd-9gd g=Iara|

MR. DEPUTY CHAIRMAN: Now, hon. Members, we have to complete the
discussion today, and then one Bill also is to be taken. Therefore, please have some
restraint. Shri K.R. Arjunan. ...(Interruptions)... Shri K.R. Arjunan. ... (Interruptions)...

ft N9 AT HBIS, no Bill today. IATST GI& I8 T 3N AT [ 59 b fhari
& [T R discussion YRT &I 81 ST, DI [ TEl 7T ST IH WY AT BRI
HATAT 3 17 73T Sff 9 SURRIA | ... (aem ). ..




Short Duration [25 July, 2017] Discussion 271

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, we
would like to have one full day's discussion on kisan. ...(Interruptions)... THaTl &I
fawg o 7, R o =@t & forg w1 fat e anfaq) 99 < get feart & forg € ey
Bl ...(FaE)....

sl ey Kyl o lle 9 gy 4 Sna g o ol Sy S g8 1
_(.;,L;lh}_..hﬁ:'ﬂc'aé
D BRI HAT & ST T3l IR F9ST BRI €A § ISd G
(3 YR R AHa): T o8 ¢ & [ BT TM God &1 A 4TS TS 8 9K 87
...(TGHT)....

0. I Mt I1eq: i $ad 2l ... (agm)...
i AR AT Ahal: R, $P 18 [de1 I BT 81 81 IR b B ....(GHH). ..
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]

SHRI K.R. ARJUNAN (Tamil Nadu): Hon. Deputy Chairman, Sir, with heartfelt
tributes to our hon. late leader, Dr. Puratchi Thalaivi Amma and sincere respect to our
hon. Chief Minister of Tamil Nadu, I request the attention of the Chairman to allow me
to highlight some issues regarding the pathetic conditions of farmers. I would like to

continue my speech in Tamil.
*Hon'ble Deputy Chairman Sir,
A Great Saint Ramalinga Adigalar has said,
'l suffered whenever I saw withered crops'.

But, in today's Tamil nadu, farmers lose their lives on seeing withered crops. The
number of farmers who are committing suicide is increasing day by day. Tamil Nadu is
facing unprecedented drought. The Hon. Chief Minister of Tamil Nadu has met Hon.
Prime Minister and has requested ¥ 39,560 crore as drought relief. Similarly, financial
assistance of ¥ 2500 crore was demanded by the State Government from National
Calamity Contingency Fund to provide compensation to those who were affected by
Vardha Cyclone last year. But the Central Government has given only ¥ 1712 crore.
Drought relief has to be provided to distressed farmers of Tamil Nadu as requested by the

State Government of Tamil Nadu.

fTransliteration in Urdu script.
*English version of the original speech made in Tamil.
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During the elections to our Legislative Assembly of Tamil Nadu in the year 2016, it
was mentioned in our Party's Election Manifesto that loans given to small, marginal and
medium farmers from cooperative banks will be waived off. Our Puratchithalaivi Amma
had waived loans worth ¥ 5,780 crore. Tamil nadu farmers have received crop loans
from Nationalised banks also. They are struggling in Delhi to get these loans waived off.
Hon. Prime Minister has to immediately intervene in this matter. The loans obtained from
Nationalised banks not only by Tamil Nadu farmers, but also by all farmers of the country

have to be waived off.

What is the actual situation of Tamil Nadu farmers? What are the reasons of their
crisis? What are the short term solutions to their problems? What are the long term

measures for their welfare? I would like to point out these in detail.

In Tamil Nadu, 70 per cent of the population is engaged in agriculture in one
capacity or the other. But now, farming activities have virtually come to a standstill in the
State as a result of drought. The State normally receives an average annual rainfall of 921
millimetres and has a gross irrigated area of 33.94 lakh hectares, 79 percent of which is

under food crops.

The average rainfall that the State receives from the north-east monsoon from
October to December is around 44 centimeters. But it received only 16.83 cm in the year
2016. Of the 32 districts, 21 recorded only 40 per cent of the rainfall from the north-east
monsoon. There is an ancient axiom that Chola Empire is filled with rice. The land of
Thanjavur was such a land where fertile crops were dancing like children. Such a district

is filled with parched fields and dried crops today.

In the three Cauvery delta districts of Thanjavur, Tiruvarur and Nagapattinam,
and the Cauvery belt which includes Erode, Karur, Namakkal, Pudukottai and Tiruchi
districts, all crops have dried completely. Usually, farmers cultivate the kuruvai (short
terms crop) paddy crop between June and September. During this season, Karnataka has

to release Cauvery water to the Mettur dam.

Tamil Nadu farmers raise another paddy crop called samba (long term crop)
between September and January with the help of rains from the north-east monsoon. This
is the usual situation. But this year the North East Monsoon also had failed Tamil Nadu.
The Karnataka Government did not release 192 thousand million cubic feet (tmcft) of

Cauvery water as per the final award of the Cauvery Water Disputes Tribunal, given on
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5th February, 2007. Instead, Karnataka provided only 66.10 tmcft in 2016. This included
31.10 tmcft released after a series of Supreme Court rulings. Failure of Northwest
Monsoon and lack of Cauvery water caused crop losses and acute distress. The South
West monsoon which brings rains to Southern Tamil nadu, also has failed this year. The
repeated failure of the monsoons resulted in crop loss and a fall in farm incomes and a

bulging debt burden led the farmers to take his own life.

The Cauvery delta has missed the kuruvai paddy crop for the second consecutive
year owing to low storage levels in the Mettur reservoir. Not only the paddy crop, but
the yield of other crops such as black gram, sorghum, maize, onion, tomato, citrus fruits
(lemon), ladies finger, chilli, cotton, turmeric and grapes has been very poor. Snake gourd,
bottle gourd, ash gourd, and pumpkin creepers have wilted. Medicinal plants grown
in Vedaranyam taluk in Nagapattinam district have withered. Jasmine and Marigold
have failed to bloom. Farmers engaged in Green house cultivation at Coimbatore and
Krishnagiri districts also have been affected. The prices of tea leaves also have fallen.
Cultivation of floriculture is deeply affected in Nilgiris district. All these districts are in

the grip of a drinking water famine. There is scarcity of fodder for the cattle.

Rivers, irrigation canals, channels, lakes, ponds, and tanks all over the state are bone
dry. There is no water in the Cauvery, in the Coleroon and in the Cauvery's tributaries
such as the Vadavaaru, Vennaru, Vetaaru, and Kudamuruti. Irrigation canals such as
the Periya Vaikkal, the Kalyani Canal, the Kannanur Canal, the Kallanai Canal and the
Adappar drainage canal are running dry. Every dam and reservoir, including the Mettur
dam, the Vaigai dam in Madurai district, the Manimuthar, Papanasam and other dams in
Tirunelvel district, the Pechiparai and Perunchani dams in Kanyakumari district and the
Tirumurthi dam in Coimbatore district has reached dead storage level. What has further
devastated the farmers was that even the groundwater that was available in the borewells,
too, has let them down. They are either drying up or they have to be drilled to a depth of

a few hundred feet.
Sir,

On seeing the parched fields and the withered paddy crops, many farmers had
collapsed in their fields. The severe all-round distress resulted in hundreds of farmers
committing suicide. Those who took their lives did so by hanging themselves or by
consuming pesticides. The Tamil Nadu Government declared the State as "drought-
hit" and dispatched its Minsiters to the districts to assess the situation. After assessing
the situation It released over I 2,000 crore as relief. All cooperative farm loans worth

¥ 5,000 crore were waived off. The State Government of Tamil Nadu had announced the
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following measures. Farmers' land tax would be waived. Farmers who lost 33 per cent of
their crops would receive compensation. Families of farmers who committed suicide in
the past two months would be given a solatium of ¥ 3 lakhs each. These are the steps the

taken by the State Government. What are the steps taken by the Central Government?

Agitating farmers from Tamil Nadu demand ¥ 40,000 crore drought relief package.
Cauvery Management Board has to be set up immediately. With the Cauvery being the
deficit river, the implementation of the Cauvery Management Board would solve the
problems of Tamil Nadu farmers to a great extent. All the crop loans and agricultural
loans taken by farmers have to be waived off by Nationalised banks. Farmers have to
be given alternative source of employment. During non-cultivation seasons, alternative

source of livelihood has to be provided to them. These are the short term solutions.

It is time for us to evolve a holistic approach to the entire issue. Farmers demand
good price for their produce. The Government must come forward to implement the
recommendations of the M.S.Swaminathan Commission report. The report suggests that
the cost of cultivation plus 50 per cent as profit should be fixed as the basic price for a

produce.

The present Government promised that it would usher in "ache dhin" for farmers
and put an end to farm suicides. Increased public investments in agriculture and rural
developments, a minimum of 50 per cent profit over the cost of production, providing
agricultural inputs at cheaper rates, introducing latest technologies for farming, a national
land use policy to protect farmers' interests, providing irrigation facilities, are the measures
that were promised in your Election Manifesto. Three years have passed. How many of
these promises have been implemented? When are you going to implement them? Our

founder leader Dr. Puratchithalaivar M.G.R. has said,
"Farmers are the employees appointed by an employer called God'.
Yes. Farmers are God's employees. Please protect their interests.

Saint Tiruvalluvar has said, the entire world is revolving around the farmer. But,
now the farmer is running from pillar to post for his survival. Drastic relief measures
have to be taken by the Government, as expeditiously as possible to save them. With these

words, I conclude my speech. Thank you.
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SHRI DEREK O'BRIEN (West Bengal): Sir, firstly, we would like to thank the
Chair. Last week also, we took up some issues of national importance and had a nice
good solid debate and discussion on an issue of national importance. Today also, Sir, we
have taken up an issue of farmers in this Short Duration Discussion. As we heard this
morning, there is also a Calling Attention Motion which has been admitted on the
flood-like situation in many States. Also, it is raining very heavily in West Bengal. So,
the sluice gates of DVC are being opened. Because of that opening also, there is a lot of
damage being caused. Thank you, Sir, for allowing us to take this issue up. Sir, I was
trying to find out where I should begin from and what benchmark I should make here.
So, I thought the best benchmark here to make and to quote is the BJP's manifesto of
2014. Let's not think what happened before that and what happened ten years ago.
There were two quotes. I am starting reading BJP's manifesto now. It is good to read
because then you get to know what were the promises made and where we are today.
So, see page No.25. "Within three years, increase the profit of farmers up to 50 per cent
over the input cost." This is from BJP's manifesto on page No.25. Next one is also on
page No.25. It says, "Strengthen and expand the rural credit facilities." Today, I am
trying to tell you where the BJP Government has reached in the last three years. Since I
was reading the BJP's manifesto, you pardon me for I have also read the Trinamool's
manifesto of 2011 and where we have reached in six years in Bengal. Sir, some speaker
from the BJP said that we never appreciate; the Opposition is forever opposing and we
don't appreciate the Government. We appreciate the Government because for the last
five years the Krishi Karman Award given by the Central Government for foodgrain
production and coarse grain production has come to my State, West Bengal. So, thank
you very much for that Award. Sir, the income of the farmers — these are the hard
numbers — from 2010, when the promise was made, to 2016 now, in my State, West
Bengal, an annual income of ¥ 91,000 has now moved up to a little over ¥ 2 lakhs.
These are hard numbers. And, interestingly, the opening speaker, my colleague, Shri
Digvijaya Singh from Madhya Pradesh and the speaker from Madhya Pradesh of BJP
Shri Prabhat Jha both spent some time on the Pradhan Mantri Fasal Yojana. They both
spent some time and tried to explain that. I would request both Madhya Pradesh and
everywhere else one thing. You look at the West Bengal model which nobody has tried.
It is working very well in West Bengal. Here is the model! Sir, the Minister for
Agriculture is here; we have discussed it informally with him. The farmer gives 50 per
cent. The Government gives 50 per cent. That is the share of the Central Government

and the State Government. But what is unique in West Bengal is that the farmer does
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not give a single rupee. U BT ¥l farmer &1 TATE, P T MATHE <ol B, a1 Ao d
Tq-HE Sl 811 am happy and appreciate that the Agriculture Minister is nodding. That
is why, this residual money is also picked up by the farmer. So, rather than doing a
tu-tu-main-main on Madhya Pradesh, we should see that this is a good model and I

would urge many more States to follow this model.

Sir, there has been a lot of talk and it is good that we should also have something
on the Table. Sir, I certify that the contents are correct, and they are based on authentic
information because it doesn't matter which State it is, or, it doesn't matter which party is
ruling the State. That is not important. This is what we believe and this is an authentic list
of 90 farmers who committed suicide. So, we have got the State, we have got the name,
we have got the age and we have got the reasons for the suicide. So, these farmers' families
should be taken care of. Sir, I would like to place this on the Table. In the morning, before
I came here, I had these documents authenticated. Sir, they do this for many reasons.
We don't have the time to go into whether it is a psychological reason because they can't
pay back their debt, or because they don't have enough counselling. In fact, it has been
a reasonably good monsoon as compared to the last two-three years. We are very well
aware that India is so dependent on the monsoon because when it comes to water capacity
also, America has 2,000 cubic capacity, China has about 2,000 cubic capacity, Russia has
about 6,000 cubic capacity, whereas we are at 200 cubic capacity. This has not happened
in the last four years. This has been happening for a period of time. So, we need to address

this issue.

Now, let us come to the issue of the great announcement of demonetization. In
fact, I was quite intrigued by what the speaker from the BJP, Mr. Prabhat Jha, said. He
said, "SI g TATI" Sf, T 9GS 7T off b &RIT HTH W 9&e1? That is the question we
have to ask. Otherwise, when this country thought that it voted for a 'game-changer', |
am sure this country does not only want a 'name-changer'. On the cashless economy, we
have to see the hard facts. What did the farmers do? Whether it was in Western UP,
whether it was in Gujarat or Rajasthan, what did they do? They went back to the old
system. As there was no cash available, they went back to the barter system, and the
Chief Minister of Madhya Pradesh had to appeal to traders to pay, at least, a half in
cash. Sir, if you look at what the RBI called the 'fire sale' of crops and you compare the
sale of last year to that of this year, whether you do it in Kolar in Karnataka, whether
you do it in Farrukhabad in UP, whether you do it in Lasalgaon in Maharashtra, whether

it is potato, tomato or onion, all prices have shown a considerable drop.
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Sir, everyone talked about the MSP. Let me make a specific recommendation to
the Minister on MSP. I go back to a colleague of ours who used to sit here and he was an
inspirational colleague, M.S. Swaminathanji, who was a nominated Member. There is too
much of talk happening on MSP. Here is a hard suggestion coming from the Trinamool
Congress. What did Swaminathanji say? He says that if you look at the Minimum Support
Price, how do you calculate this Minimum Support Price? Sir, let us say, you call this 'C'
For want of a better term, you call it 'C'. So, you take the seed cost and all the input costs.
You take the seed cost, the costs of labour wages, all the agro practices, the insecticides
and the pesticides. You put in all these together and you call it 'C'. Let us say that the cost
is ¥ 1,000. Then, he suggests, which we have agreed, that the MSP must be 'C2'. So, if
'C cost is ¥ 1,000, you need to arrive at 'C2' plus all expenses. If it is 50 per cent, then it
becomes ¥ 1,500. Sir, this is a hard number which we are suggesting. We have done it in
a different way in West Bengal because we have done this through actually paying tor the
farmer' e of the premium. I don't want to re-elaborate the point, which Mr. Digvijaya Singh
and Prof. Ram Gopal Yadav brought up, on the insurance and the claims of farmers. Sir, in
the Fasal Bima Yojana, and I am saying that this is not a problem in West Bengal because
the State Government is covering for the farmer, but in the rest of the country, claims paid
to farmers are less than ¥ 2,000 crores out of ¥ 6,000 crores, and the Agriculture Minister
must look at these. Sir, there is no discussion on farmers' rights. Today, I heard a lot of
rhetoric from the speaker from the BJP - we will do this, we will do this, we will do this.
Fine; we wish you luck. But I want to tell you what was done for farmers, and, I will be
failing in my duty if I do not recall, at least, in one minute, the historical 2006 Singur
agitation for farmers. That was truly fighting for farmers' rights when a big corporate
company like Tata, in association with all the media houses, wanted to snatch away 1,000
acres of land from the farmers. Sir, 600 acres of land was owned by farmers, who were
willing to give their land without being forced by this company but Mamata di and the
Trinomool Congress said that the 400 acres of land, which was belonging to the unwilling
farmers, must not be snatched away. So, we all know what happened in 2006 and we all
must remember what happened after that. In December, 2006, we saw, "One lady - 26
days - Hunger Strike - One objective; Save the Indian Farmer", and, that is why, Sir, and,
we are glad, since then, a lot of the land movement and the way we look at land has also
changed. What happened after that, Sir? When we said this, everyone said that we were
making political points. Sir, we said it in 2006 and no less a body than the Supreme Court
of India, in its historic judgement, on the 31st of August last year passed the judgement

saying that 400 acres of land, which was usurped from the farmers, had to be given back



278  Short Duration [RAJYA SABHA] Discussion

[Shri Derek O'Brien ]

to the farmers, and, now, farming is happening there. This is not rhetoric but I thought,
this is an appropriate moment to make some constructive suggestions to the Government,
to see how one or two States are using models which are different, and, to acknowledge
the history and the contribution made by people who have been part of this movement,

and, they are not either launching television channels or changing names.

Sir, sixty years ago, almost to the day, 'Mother India' film was launched. It was
launched in 1957 and now, we are in 2017. Sir, we talk about bullet trains, smart cities,

kisan channels but the life of the farmer is still the same. Thank you, Sir.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri M.P.

Veerendra Kumar. You have 15 minutes.

SHRI MP. VEERENDRA KUMAR (Kerala): Sir, I would like to start with a
newspaper report. Children and widows of farmers from Maharashtra gathered at Jantar
Mantar to demand loan waivers and fixing of standard prices. A 13 year-old girl, Pallavi
Pawar, with an unmoved expression on her face said, "I wish no parent does what my
father did to me. At least, think about your children before you decide to end your life." It
was around a decade ago that Pallavi's father, a farmer in Maharashtra's Jalgaon, decided
to commit suicide, leaving behind his wife and four children. She said, "I don't remember

his face clearly, but there are moments that flash before my eyes".

Pallavi was one of the over 40 children and widows of farmers from drought-hit
Maharashtra who had gathered at Jantar Mantar. They had joined the on-going 'Kisan
Mukti Yatra', as part of which, farmers have demanded loan waivers and fixing of standard
prices for their produce. Children dressed in white narrated tales of personal grief, with

placards reading 'Suicide is not the answer', and 'Save our farmers'.

The stories of these families were grim reminder of how farmers' suicides in
India might just be numbers for city dwellers, but are harsh reality for children and
women living in the rural belt. That is something they see almost every day because of
Government apathy. Agrarian suicides are a shameful feature on India's social scene. The
Central Government itself submitted before the Supreme Court that there were 12,000
farmer suicides per year. There are statistics to show that 3.18 lakh farmers had committed

suicide during the last 21 years.
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Demonetisation also contributed to farm crisis. Farm incomes crashed and
farmers' distress mounted, compounding already high suicide rates because of mass

indebtedness.

Though some States have decided to waive off farm loans, the Central Government
has not supported any of the States. There is an argument that there will be a big crisis in

financial sector if you waive off loans.

According to the Public Accounts Committee of the Parliament, the Non-Performing
Assets of the country are ¥ 6,00,000 crore. Seventy per cent of this is in corporate sector.
Only one percent is in the agrarian sector. Big corporates are given crores and crores of
rupees as loans by public sector banks. Big names in Indian corporates are given loans
to the tune of ¥ 2,00,000 crore by public sector banks. But the loan waivers for farmers
amount to less than these massive /oot. And these loans to corporates had been at minimal
interest. How many crores of rupees did we lose in scams? I do not want to give the

numbers here as there is no time.
(MR. DEPUTY CHAIRMAN in the Chair)

You will get loans on a low interest to buy a luxury car. Bank staff will come to
your house to complete the formalities. But, to buy a tractor, which is for his livelihood,
a farmer has to give ten to twelve per cent interest on loan. And for that he will have to
spend weeks and months with the bank people. And a poor woman, who wants to buy a

goat, will have to bear huge interest burden in micro finance.

I should say that the Central Government is ignoring the agricultural sector.
Centrally-sponsored schemes have been reduced. During the Twelfth Five Year Plan, the
allocation for agricultural sector was ¥ 1.8 lakh crore. The same amount was spent for the

development of Terminal-3 of the Delhi International Airport.

The Central Government is destroying the cooperative sector, which has been helpful
to poor farmers to an extent. Demonetisation was extremely harmful to the cooperative

sector.

Mr. Arvind Subramanian, the Chief Economic Advisor to the Government, has
already advised to waive off arrears of corporate loans. At the same time, our so-called

experts refuse to support farm loan waive-off.

The Central Budget of 2017-18 has allocated to agricultural sector ¥ 10 lakh crore

only. But certain studies indicate that the small farmer is getting only eight per cent of
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this allocation. Seventy-five per cent is availed by the big farmers, that too at the rate of

three per cent interest.

Free Trade Agreements with ASEAN countries affect the agrarian sector of India
dangerously. Many of the cash crops in Kerala as well as dairy sector are vulnerable to

import surges triggered by the lowering of trade tariffs.

India's global-centered policy has brought loss to this country than gains. Import of
rice, palm oil, tea, coffee, pepper, fish and rubber from ASEAN countries has become a

challenge to our farm economy.

There is an allegation that the US, Japan and certain other countries are squeezing their

produces into India through ASEAN countries exploiting the Free Trade Agreements.

Import of milk products from Australia and New Zealand has increased enormously.
After the withdrawal of import barriers, private companies and multinationals have
imported milk powder and converted it into milk. This has brought crisis into cooperative
milk societies and to small cattle farmers. More concession to import duty will cause
more suicides among them. Sir, 92 per cent of our rural farmers' income depends on cattle

farming.

Free Trade Agreements cause low production in labour intensive sectors. It will
cause massive unemployment in those sectors, which will naturally lead to suicides

among farm labour.

During free trade agreements, Government should seek the opinion of State
Governments on products to be put in negative lists. With the introduction of GST, some
13 cesses including Krishi Kalyan are withdrawn. It is assumed that there will be a revenue
loss of ¥ 65,000 crores to the Central exchequer. Central exchequer had gained ¥ 9,000
crores through Krishi Kalyan cess last year. By the withdrawal of Krishi Kalyan cess, the

Centre will find it difficult to find fund for the farmers welfare activities.

Losses to the farmers due to GST have to be evaluated and necessary steps must be
taken to compensate it. I go back to Pallavi's tears and pray the Government to take steps

to wipe off tears from farmers' eyes. Thank you very much.

MR. DEPUTY CHAIRMAN: Thank you very much, Veerendra Kumarji. It was
your maiden speech; yet you, have completed within the allotted time. Thank you very
much. Shri K.K. Ragesh.
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SHRI K.K. RAGESH (Kerala): Thank you, Sir.

MR. DEPUTY CHAIRMAN: One second. I wanted to tell the hon. Members
that some Members are coming and asking whether they can speak tomorrow. No. This

discussion would be concluded today. There is no question of tomorrow. Yes, please.

SHRI K.K. RAGESH: Sir, we are discussing this issue of farmers' suicide and
agrarian distress at a time when farmers are organizing a lot of agitations, be it in Tamil
Nadu, be it in Madhya Pradesh, in Maharashtra and elsewhere. At the very outset, I am
requesting the hon. Members sitting there to go through their own election manifesto. The
NDA's election manifesto clearly states: "Agriculture is the engine of India's economic
growth and the largest employer and BJP commits highest priority to agriculture growth,
increase in farmers' income and rural development." Unfortunately, today, the engine,
which has been depicted here, has broken. That is what has happened. A lot of promises
were being made in their election manifesto, as already explained here, 50 per cent
profit over and above the cost of production, cheaper import and higher technologies
for agriculture farming, high-yielding seeds, linking MNREGA with agriculture, price
stabilization funds and many more. If, at least, 20 per cent of these promises were being
met, we should have certainly avoided the present devastating situation so far as the
agriculture sector is concerned. Yes, you had promised acche din, good days, for farmers.
What are their 'good days'? The National Crime Records Bureau states that in 2015-16,
there have been 12,602 farmers suicides. Compared to 2014-15, it is an increase of 42
per cent. In Maharashtra alone, 4,291 farmers have committed suicide. This is the highest
figure ever in our country's history. Are these the good days that you had offered? When
somebody raises the question about the suicide of farmers, what is your response? You say
that farmers are committing suicide because of failure in love affair and due to impotency.
...(Interruptions)... That is what you are saying. We have got a State Minister saying that
those farmers committing suicide are cowards and criminals. How are you going to address
the question of farmers' suicide? Do not put the blame on farmers. ...(Interruptions)...
Unfortunately, you are doing that. It has already been said in the House itself. It has already
been said. You can go through the records. ...(Interruptions)... And, you have promised
50 per cent profit over and above the cost of production. But what is the situation? I
had asked a question, in this House, whether the Government is going to implement the
promise that they made in their election manifesto so far as ensuring 50 per cent profit
is concerned. What is the answer? It was an emphatic 'No'. ... (Interruptions)... Yes, that

is what I am saying. And, explain that if it is being implemented, the private players will
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be compelled to run away from the market. Sir, whom are you concerned about? Are you
concerned about the farmers who are committing suicides or are you concerned about
the private players, the Adanis and the Ambanis, Tesco, Walmart and Wilmar, etc? Are
you concerned about that? You must explain that. Sir, why is this happening? We all are
saying that. On the one side, we are talking about the price rise when we go to market
and purchase something when we know that there is a huge price rise. At the same time,
on the other side, farmers are saying, 'We are not getting any prices'. What does it mean?
It means that prices are there for the commodities but, at the same time, those prices are
not going to the farmers who are producing those products. These prices are being looted
by the middlemen and the corporates. How? It is through your speculative business and
futures trading. Your futures trading and speculative trading pave way for price rise in a
speculative manner which ultimately denies the right of the farmers, and also your import
policy that leads to the farmers not getting even the remunerative prices. I can give you
the example. That has already been explained here. There is an import duty on wheat. At
a time when there is a bumper production of wheat, you have slashed the import duty on
it from 25 per cent to zero per cent. Why? Why did you do that? Why did you allow the
foreign players, and those who import commodities from foreign countries, to import
and dump wheat in our country? That, ultimately, led to farmers not getting even the
Minimum Support Price (MSP). What arrangements have you made to ensure MSP or
to procure wheat? Did you make any arrangement to procure wheat at that time when
farmers were compelled to sell wheat at a distress price? No, Sir. So, whom are you
serving? Are you serving the interest of the farmers or are you serving the corporates?
Unfortunately, Sir, their policies are serving the corporates only and not the farmers. That

is one of the important reasons for suicides.

And, Sir, again, you have said that you are going to link MNREGS with agricultural
sector but, unfortunately, you have slashed budgetary allocation for MNREGS. As per the
Act, you have to pay back the wages within a fortnight period. I want to know whether the
workers are getting the wages on time? No, Sir. The Central Government is yet to transfer
20,000 crores of rupees to the States under the head "™MNREGS'. So, they are destroying
the very concept of providing jobs to the people and that also affect the agrarian sector.
The Pradhan Mantri Fasal Bima Yojana which has already been explained here... ...(Time

bell rings)... Sir, the premium, in 2016-17...

MR. DEPUTY CHAIRMAN: It is time. ...(Time-Bell rings)...
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4.00 p.Mm.
SHRI K.K. RAGESH: Sir, I will take three more minutes.
MR. DEPUTY CHAIRMAN: You take two more minutes, okay.

SHRI K.K. RAGESH: Sir, in 2016-17, the total premium that has been collected is
about ¥ 21,500 crores. What is the disbursed amount during the same period? It is only
T 714.14 crores. What does it mean? You have allowed the insurance companies to loot
the Government, to loot the farmers to the tune of ¥ 20,000 crores and you are saying
that we have made such a yojana. Yes, you have got lot many yojanas which are prefixed
with Pradhan Mantri. There are lot many yojanas. There are about 11-12 yojanas. But
irrespective of all these yojanas, why are the farmers committing suicides? You have to

think of that. It is because you are allowing the corporates to loot the farmers.

Sir, so far as Kerala is concerned, nowadays, the rubber farmers are getting only
% 100. Earlier, in 2011, they were getting ¥ 243; but, now it is around ¥ 100. Why? It is
because of the import duty and the import policy. The tyre manufacturers were allowed
to import rubber from international market, Bangkok market, with a cheaper import duty
and this amounted to a devastated situation so far as the rubber farmers are concerned.
What is the result? The farmers are on the verge of suicide and, at the same time, the tyre
manufacturers' profit is getting increased day-by-day. You can go through the records.
They are making huge profits. You are allowing the tyre manufacturers to loot the farmers

and that is what your policy is.

Sir, you are so concerned about the non-performing assets caused by corporates
and are ready to write-off. Our Finance Minister, time and again, used to say that it is not
waived but it is only book adjustment. Whatever may be the case, you are ready to write-
off the NPAs made by the corporates. It is to the tune of lakhs and crores of rupees. What
about the loans taken by the poor farmers who are committing suicides? Why don't you
go in for a loan waiver so far as farmers' loans are concerned? You are more concerned

about corporate loans. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...

SHRI K.K. RAGESH: You are ready to adjust and write-off the corporate loans.

...(Interruptions)... I am requesting, through you, Sir,...

MR. DEPUTY CHAIRMAN: Okay. ..(Interruptions).. All right..

...(Interruptions)...
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SHRI K.K. RAGESH: Sir, this is a very important issue. ... (Interruptions)... Sir, this

is a very important issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I agree that it is very important. ...(Interruptions)...

SHRI K.K. RAGESH: The Government is not concerned about that.
...(Interruptions)... When farmers are committing suicide, the cry of farmers is falling on
deaf ears and they are not ready to listen to it. They are not ready to see the agony of the

farmers. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; the Minister should listen. ...(Interruptions)...
Okay. ...(Interruptions)... All right. ...(Interruptions)...

SHRI K.K. RAGESH: I am requesting them to see the agony of the farmers and
come with a loan waiver and a change in their policies. Whatever policies you are putting
forward for the corporates, change those policies. That is the only way to address this

question. Thank you.
MR. DEPUTY CHAIRMAN: Now, Shri Prasanna Acharya.

SHRI PRASANNA ACHARYA (Odisha): Mr. Deputy Chairman, Sir, it seems
that the whole country, today, is engulfed with an agrarian crisis. Sir, the Government is
claiming that there has been a growth of 4.9 per cent. I do agree and I congratulate the
Government also because, in earlier years, the growth was one per cent, two per cent or

hardly three per cent. Last year, the growth was 4.9 per cent.

2ft RS AR (SR <) 317 fHAm1 DY 9818 <Y .. (FqE)....

SHRI PRASANNA ACHARYA: I am coming to that, Sir. 319 dTd ar 9 alQ, 3t
1 g fora B1 o1mg o 97eR o1 W8 §, 9foT, g

MR. DEPUTY CHAIRMAN: You address the Chair.

SHRI PRASANNA ACHARYA: But, as the hon. Member was pointing out, the
maximum credit for this growth goes to the farmers of this country. On the one hand,
there is growth in the agricultural sector but, on the other hand, farmers are coming out
to streets everyday in most parts of the country. They are laathi-charged. They are put
inside the prison and they are fired at. They are killed by the police and, moreover, they
are committing suicides in hundreds and thousands of numbers. That is the state of affairs

in the country today, Sir. What is the reason? If there is a growth in agriculture, why
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are the farmers dying? Why are the farmers agitating? Why are the farmers committing
suicide? That is because the benefit of growth is not reaching the farmers. That is the main
reason. That is why farmers are getting frustrated and committing suicide or resorting
to agitations. Sir, in this situation, growth cannot be sustained if farmers' interests are
repeatedly overlooked by the Government, and I mean both Central Government and the

State Governments. Every Government has got a responsibility.

Sir, our farmers are agitating in different parts of our country. Farmers' agitation
is not new to this country. If we go back into history, farmers' agitation was a part of
our freedom struggle. We remember the agitation of the Nee/ farmers' in Bihar, led by
Gandhiji. We remember the farmers' agitation of Bordoloi, led by Sardar Vallabhbhai
Patel, the reason for which was that Britishers strangulated the interests of the farmers of
the country during the colonial days. Sir, in the post-Independence India, even after the
success of the Green Revolution, there were farmers' agitations. I remember, Mahendra
Singh Tikait, the great farmers' leader, who led many huge farmers' agitations. We must
not forget Shri Sharad Joshi. Then, I remember another Samajwadi leader, Late Kishan
Patnayak, who led several fiery agitations in Odisha and in some parts of Bihar. Late
Kishan Patnayak was a Member of this House from 1962 to 1967, and he came to this

House at the young age of 27. He is no more there.

Sir, there was a time when people in India were starving and we had a severe
food crisis. We were dependent on PL-480, if you remember, the American foodgrain
assistance programme. We had to import rejected foodgrains from America under PL-
480. We now have surplus of foodgrains. When there is shortage of foodgrains, there is
farmers' agitation. But when there is growth in agricultural productivity, and we claim
to have surplus of foodgrains, then also there is farmers' agitation. The basic reason is
that the farmer, who is actually responsible for the growth in agriculture, does not get the

benefit.

As many hon. Members have already stated, this Government had made certain
promises to farmers during elections. You promised them doubling of their farm income
in five years. Then, you promised them 50 per cent more income over and above the cost
of cultivation (2C) as recommended by Swaminathan Committee. That has not yet been
fulfilled.

Where are your promises, Sir? Farmers are feeling cheated. I feel that is the prime

reason why they are agitating today. It is because they feel cheated by this Government.
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The monsoons have not betrayed them. The nature hasn't betrayed the farmer. It is this
Government which has betrayed the farmer. That is why they are committing suicides.
That is why there is widespread agitation all over the country. Farmers are feeling
cheated by this Government. You brought in demon-tisation, which turned into demon-

tisation; Y1ERATBRUT B AT ¥R, FIgeidm?or erdiapvor § uRafid & M1l And that

demon's first victim was the poor farmer of this country. How? The much-hyped
demonetisation drive resulted in the collapse of farm produce prices. At the time of
demonetisation, many farmers were ready with their produce, but they found no buyers
as every one's cash had been drained out. There was no cash in the market for a pretty

long time, for months' together. In that situation, who would purchase his produce?

What are farmers demanding today? They are not demanding five-star hotels
in villages. They are not demanding swimming pools in their villages. They are not

demanding food malls in their villages, like the ones we have in our metros.

What do they expect from you? They expect a good, remunerative price for their
produce. They want a good market for their produce. They want timely loans from

financial institutions. Finally, they want a good insurance policy.

Sir, the Government announces the M.S.P. every year. But what is the mechanism for
that? Many hon. Members mentioned about the Swaminathan Committee's report in this
regard. Why don't you implement the recommendations of the Swaminathan Committee,
at least, in respect of the fixation of the M.S.P.? Sir, if you go into the report of the
Agriculture Costs and Prices Commission of last six years, it narrates the bitter truth that
MSP minus cost have already declined during the last three years in most agriculture

commodities, such as paddy, maize, cotton, grams, pulses, sugarcane etc.

If we just look at 2016-17 data, last year's data, there were negative margins on
several commodities, e.g., jowar grain, it was minus by 18 per cent; ragi, it was minus
by 20 per cent; sunflower, it was minus by 13 per cent, groundnut; it was minus by four
percent; moong dal, it was minus by seven per cent; and arhar dal, it was minus by four

per cent, to mention a few.

I do agree that prices are determined by the forces of demand and supply. Then,

how do we set the market right? We must allow export when there is a bumper crop. But,
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strangely, the Government is strangulating the market by banning export even when the

market is in surplus. As a result, the farmer is getting price even below the MSP.

On the other hand, the Government is allowing import, and that too, free of import
duty, e.g., there is duty-free import of arhar from Myanmar. There is maximum import
of arhar from that country. And what is the result? If I am mistaken, the hon. Members
from Maharashtra may correct me. In the mandis of Maharashtra, and even in the mandis
of Madhya Pradesh, what price are the farmers getting? The farmers are getting selling
price which is much below MSP. (Time bell rings). Sir, give me three minutes more, and
I will complete. The MSP is ¥ 5,050/, but, they are selling at ¥ 4,000/-. In such cases, the

Government has to intervene in the market.

Sir, the present Insurance Policy, the new Insurance Policy, I do admit, is a better
Insurance Policy than the old Policy. Now, the village has been made a unit. I congratulate
the Government for this decision. This has been the demand of the farmers; this is a pretty
long pending demand of the farmers. Earlier, the tehsil was a unit, and now, the village
is a unit. It is a good development, Sir. But, one problem is, the insurance companies are
not accountable to the district administration where they will have to function, and every
year, we will be changing the insurance companies, and there will be no stability. We are
not interested for the non-loanee farmers. Insurance companies are not interested for the

non-loanee farmers. They are only interested for the loanee farmers.

Sir, indebtedness, as many of the Members have stated, among the farmers, is
a big challenge in the present agricultural scenario in our country. According to the
NSSO Report of 2014, about 52 per cent of the total agricultural households are in debt.
Accumulating loan burden is one of the major reasons of farmers suicide, as all of us
know. Again, according to the NSSO Report of 2014, about 60 per cent of the outstanding
loans were taken from the institutional sources. Among the non-institutional sources, 25.8
per cent loans are from the professional money lenders. The professional money lenders
pose a major problem in this country. Most of the small and marginal farmers are indebted
to professional money lenders. Once they fall into the chakravyuh of the money lenders,

they can't escape, and the final result is suicide.

I'would like to mention one more point. As if the hoard of problems we have thrusted
upon the farmers of the country is not enough, the Government is now planning to bring
GM mustard to the country in a large scale. I think, it is under the active consideration of

the Government, and the Government is on the verge of allowing the GM Mustard to this
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country. This will be another blow to the agriculture of this country. This is a warning to

this Government.

Sir, Mr. Jairam Ramesh is sitting here. The farmers' community is thankful to him. I
think, he was the Minister in charge at that time. He prevented BT Brinjal, and the farmers

of this country are very grateful to you, Mr. Jairam Ramesh.

Sir, my last point is, what the farmers are demanding are three things, three Ps.
They demand remunerative price for their product. All Members who are sitting here, get
pension after retirement, Sir. Farmer is demanding pension. After serving the country for
whole life, when he gets older and cannot work, how will he survive? He wants a little
pension. We all enjoy pension but he is deprived of pension. Third thing is three 'Ps'.
Give prestige, price, and pension to the farmer in this country. These are the three basic
demands of the farmers. I think both the Central Government and the State Governments
are equally responsible for the crisis of the farmers. They should ponder over the matter.

Thank you, Sir.

MR. DEPUTY CHAIRMAN: You cogently presented your point. Good thing. Now,

Shri Parshottam Rupala. You are a Minister. Do you want to speak?

PN Td fFa™ Heamor AT H ISy HAL dRA GARIH IS HAT H o WAt
(3Tt TR BuTe): S, R

it STuTafay: fem firde gielr? .. (aaaem)...
i} IRERTH FUTET: 9, H ORI 9 91 ? ... (FALT)....

SHRI PRAFUL PATEL (Maharashtra): Sir, our turn has not come.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister wants to speak. ...(Interruptions)... Do
you agree? ...(Interruptions)... Okay, 39 ST H qifer ...(g94T)...

SHRI PRAFUL PATEL: Let him speak later. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He can speak later. The only thing is that you should
remember that he is a Minister when he speaks. You should not think that he is sitting on
that side. That is all. Shri Munquad Ali.

il FABIE 3Tt (STR TQW): AT STFHTIRT ST, H ATYHT AR e AT g
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o5 o= 21 foramt a5t weRaatt & ey § drer &l AT T § iR F et urct @t
I, STERVTIT T8 HHRT HIITA St BT 9 YfhaT 3711 AT §, T8 i- 931 59 g 4
HRT o o forg rfdrapd fram 7

AR I & FaT |l IS AR & forg @rens, [ias=, goe aen s, 91, |eoft anfy
BT TG BT 8, T SR fHAmi o Hgd & 977 89 Uab &7 o <91 3l 1y =18
TGT Ahdl | <lfhT JATST G g STHAN &b 1 HET © fob 31T [HAMI & ol 4 ga1 b
BRI, ITD] BA P IeId & 7 AT & BRI, 918, IR Td G & b & BRI,
TAR < URT 99 TTHIT 12,000 HATT SMHERT X I7 & 3R Uffes a9 10,000
e Wl &1 B BIE IR Bl

[Suwwrena (s foet Rram) For+17 57/

ARIGY, H HEl ATe b <% B &g d o8 TSN (Bl & TN H P16 qol-To!
Tl BIHI TS-TS BIH HR & JHIIT IR TAT IIC H I [oTY o] HTIET BR Bl
ST dred] Vedl 8, IR <% 9 Wl 3R fhami | Afered Sl 9} aR<ifdedT 8,98 37w
ERCERCINEERI R

P5 3R ST WRBRI B SORT BIYOISH AT ATRATHA &b qrasie Wil f[hami dbl
U BT YR T8I 8T, dfeth Y Fo1g] Bl UM &9 T 81 ad H Wil iR fari &
HIC $T HRIGR &l S & HRUT ST & PRIS] (B Pl T AZHRI & HoiaR 8 &
HRU HEHG g SfH b A7 AogR &1 S7H I BRI TR Hellel fdr ool &
AT J JfeRkT U &b Y SATHBIT DR DI HSIGR 81 S &

AR A1 ST B WRBR 1 YA (b1 & fHami o1 7! Bhel b1 $¢ AT oo
foam SR, Afh S T A BT, fHAT B ITH AT BT W Hou T el uT T Bl
A ST 7 BT AT 6 ARG BT fhar "SraeTar” g1 81 SHB] &9 T 18] B Q|
IE JMMHEBRT 2] HRAT AIMBYI 8F AU IR ¥ I8 fpdl W) gl # neHsn -1g!
B S, AfBA TS I A ATl H WIRY d1eTe # fhaml = g of g1
SITHSTATY <1 ATl H S &, S JATSIal A TS Teb (bl GRbR H 8| gs

SR U< o AT HT & g1 & SR AIG] ARBR &b JASET 7 Vel fbam o1
TR T H BRI ARDR G P 918 farii b Gl ol A1 B &7 S| WRebR a5
P 91 ol A% HR DI e Al fbar 11, <ifs= 31l wep At fhdT b1 otl A1 8|
fopam T 3R o7 TRIP 1 Y o T 8, I/ A1 U1 e © b gieed 4 s
fcrerd fHATI Pl SR BICT-HIC] BTIE] BN, 1! [HAI b A1 ERIATST Bl T8 81
B T8I & b U1 &l 81 X&T 87 Prsr AR II9Y Bl AP [T Bl FHRT BT &
e # o0 fawa 1fd 81 & €, 59 & o9 fBami & ST st &1 aifrg g
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AR Hd 7 el & R fHAMI &1 FGHRITY 3R W1 SIT&T AT B RO HR 8T
87 fpaml & gRT WRART AT g SIRAAT BT faR1g BT IR <21 WR 4§ I ofifeai g
Mt @ o W& 1 39 TSR I fHami o GaRnsii & eTell a1 Sff 9T 2, I S
AT el BT ST [hd1 81 ARPRI GHT P BRUN fHATT 39 AMID] AR T AR
G o 8 3R Tell § G HIS HR AT SHa-AT9 DR b T Teb HSIGR Fcl Sff X
1 P el R IS I8 © o Wl 19 T UeT T8l I8 1, ol G- Al | oa I8
P HRT Y ATID] [HAT Be & ol A9ER BT T T B

HEIgd, H fpa uRar 4§ diegd T gl g1 1 A1 2 o6 ®1 <91 e &
2011 ¥ 9T BT JI AT 4,000 BV T faaed AT 3R 59 A& S Bl ARPR 1,
1,100 3M1R 1,000 B9 UfY fFgee €1 &1 Yo I8T| ST &1 71el, ATe Sele 8l AT ferefs 8l
T Feofl 81 AT 701 &1, Sl W) fhar 4 Wdfdd 2, 99 99 Jedi 9 FRTae ors g, e
RO fFaT IiIT TRBR W SATET TSI TRHR H MHET FX 32 B

HEIGY, H 31Uk HIEIH ¥ b5 WRBR Bl HEl A [$ 98 qUFErsl & Il
foraml & ug # S iy g9 I@! fe arel 9191, @], uT, fastett *nfe &1 awr
BT BN fHAT @Y B Bl e Jf At § f9sha w1 &1 ydy =1 8, fq=iferal oot
IRT T BT BN U IR fHAMI & 8 THR & Hof Bl AT B DI el
BT BRI .. (AW Bl €Y.

TR, @A g fHar1 & FHRIT BT Geb FHTET I8 41 § [ @Tell Ul g8 ARBRI
ST BT YAEHT BT SITGT-U-SATGT gie BI I AT a91 PR 39 IR J&Ial 4,
SHTMERI ¥ 37 BT 81|

qEIGd, H a1 & HE1 I, Rt H AT P 3R SARI U] Bl TR% F SARI
T 3R A1} dret of, dl 98a) B 3 | H S bl ared b fhar 3ot fha
e 2, 98 Y Bl AR WA &, 9IRS B IR WAl 2, 38 Bl AR Wil 8, B § Y&
P IR W1 8 AR 99 I8 hadT 8, a1 ASt-Tell &1 AR Wl §, SAfIY A% IRBR
{ ISIRE & 1 31 a1, ISTIcd GRS g8 Bl < AR [HAMI & 8h H 3 i
IR PEH IOV, FIATG |

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Shri
Praful Patel.

3 Apoet UCel: SUNHIETE HEIGY, BH 39 o ¥ [barl 3l f[adbe aRfRIfT & ar
H 9t B T2 2 31X IS I8 T &% Aidl AR Aa H il & i 31Tl W §9 < BT
H G911 93 B, TG I1 Sl AT 8, I8 PYD FHIS 2| 37T 1 60 HIIRIT ART 3791
SHETII R & HRIN B ol AT AN YD AR H S+l AT 8 81 2,
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! 89 2w 72 8, iR Y 59 w1y 9 g9 fpar dferd ¥a1 & 3iiR 60 Ui oy 59
T B P ST BT Badt 15 TG BT ZRSR &, AFE I8 399 1 H9 g1 WA
aRIRRARY B & FTa(e, TART fHAT TSl @R & HIR TR T 2, TSN IR T8 &
3R fhR Y 39 I B FeW T & oY (U1 FA-UAT b B T §l I§ Hal
Wﬁﬁ%ﬁﬁ@ﬁﬁ%w,%ﬁﬁmwﬁﬁrewrd
IUTEH, WRIPR foodgrains & &3 H a7l 51 T8T H& IRE TR S11 P & ATA P HRIBIA
B AT AR &, 9 ST Y ¥, 39 < H g, 9d 3R AIRIeq BT Fa9 SATaT
IYTE g1 71 ATST AR <21, fqwey yRIRAfl & amacya, fawa # Argdl &1 994 Fs1
exporter g1 %, flﬁ ‘Pl second largest exporter §-1 T 3R & RAIRT cotton and even
sugar 1 4T &1 38D TTdT horticulture &5 H WTAHR, ST Hd 8, ool g, afsrar €, o
1 fIvg 1 e T1 ISP BHRT <%0 &1 519 89 g9 BT [91h B o, [a%d H qad S1aT
g BT IATGT B dTell <2 I WRd §1 I8 9 Y GWd gal, 39 FRIRT T 21 3l A
H &S 9ISl BT Heaqul T el o1 59 FRARY @l o 3 R 89 yam 8 €, 3
I2 IR TIRY <1 St B1 19 89 39 fIvg IR i dRd €, O SiT-fewoft dRe & e
R 3R B B constructive T B, FTEA 9T & 918 O o149 GeITd AT 31T, $9
3aER R H S 731 SN A He1 A, Rifh SHP UM H Ps IR U MR JH T
IBIM EART SIR SR $el & I81 ¥4 P9 indigenous BFT AR <ST a1 & b
indigenous BT ATET| <ifdh ATI-ATYJ research &1 T HB 3R BI, I TR 1 &H SIR <1
MY T Y technology 3R T ATEFT BT STANT BT HI I8 STox] 21 31T THART
125 HRIS IMATE! ITAT I 1 IFH IR A fhami &l anfdre gRFRIRr &1 garer
ﬁﬁ,mwﬁaﬁgmmﬁﬁ,ﬁ%ﬁsmenoe and Technologyff@%:liiL
research &1 SYART BT &1 BRI VAT BT 3A1T¢ ¥ STHONI 8, I[P Ps qa13l 7 T&T
FATHITIA Sft T Seoiwd T, ICAR BT Seeiwd f&HaT, | am sorry to say Y 731 ofl, el
meﬁﬁ&:ienoe and Technology?ﬁaﬁggresearchaﬁﬁwgﬁ@ﬁmgﬁ&ﬂwgl
9 IRIRRART BI MU weEl--HEl GIRAT BT BT Bic B ddx g9R e far 8
AT 5 technology HT IUINT fHAT &, SANA fHAMl BT {1 BIST 83l &, 39D Bs

ISTERVN BAR | &1 SAfTY 81 S technology and research &1 AGUINT HRAT AT

S8l I gY AR HARMT PT HaTd 8, 3R 89 Y breed Pl KA T8l (b3l
BT 14 81 fora, TN T P oSt 384 S 14 il 2, fhar @l 89 &1 39 e
AT 9TEd 8, S9H WY g giftsd Awhetar el fire urdefl g9afely 9T indigenous seeds &,
<3 ¥ Science and Technology & T Research Institutes &, 376 dg<d ST AT @
B SR B

JTST B9 <91 H Rars R SR <47 ff emaedss 81 ar 71 3rft ariRer &1 HiH 'l 89
TV 3 3&d ¢ o o # aifigfe 81 381 g1 § J8i fagY &1 919 &%, af 9fees fagd |
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[ Tpeet U]

AT HERTE & B3 forall § 37T W1 qTRET BT I8 B! 81 2 H 17of AT Siie aRfRaferat
WW%,W@%IWW@WW%%N, long runﬁirrigation %%ﬂ’,%ﬁ
SITET A SATET &1 Q1 BT 1T o1t 3R qd gaTl = o & it irrigation 1 3T T+
FAM & TAR I Sl 9 A1eE €, 39T BF UM A SATET 9 SITET USTaR o &F HIferer
PHRAT FIETIA SRR 131 21 89 AT SRARM 3 gHITY 9§ 98 AR Hioiaed U A1 I
HR I B 20-20 WS, 25-25 AT, 30-30 AT 81 S &, Afh HIS Hiolde YT T BIT &
WWWWW%%W@W%,WWDFOdUCHVG use%ﬁﬁﬁﬂ%l(’,
ST HIIGT UZA & T 25-30 Tl BT ol AT fFTdel ST 81 34fely 87! SHS
IR H W SATST A SIS &7 I Dl STo-d B

31T R < H 5T 98 9 YA R ISl R ST 81 I8 1 81 X1 8, 39 W A
B9 SN Bl SATET LM <A1 S8l 81 78 UQ¥ H 6Tl &7 Sl agitation §alT, I9H dra
Pl BT el ofll 7RIS # fHaMi 7 &3 891 3R #EHl d 70 ISR &l Sy
S I IR T TG BT B Tl fHaT S=H Fea! IR gU 981 {31, I8! W) Feofl-
Yot thep <11 ST 31T 9 a¥8 ¥ g3 I8 W fhae dsa! R SdRdl ©, df S9h IR §
Wﬁﬁﬂﬁwwwa@oomprehensive view?ﬁiﬁwglsﬂﬁ@ﬁw
T 37T & b IR T H 19 P g HerT w1 Sft 7 e fb § IR ww o1 g+ §
3R TR <2 & Bl 1 Hol A1 B! AT I8 eS! a1d &, Geil Bl a1 81 S7h
HE ¥ 3R 3MIB! TRBR T8I 3 & dTS MY T&T Hof AT BT Grgon Ff 31 81 ER, anft
Tg fire a1 T2 e, a8 99g &1 91 71 A, Tere #3 Si ddel o) U9l & Uiy
el €, 9fcw 7gM #3A SN 39 R U S WA &, R < P WHR & bll-Gai &
..(g B =Y. S R B 8% 98 WR Fhad — R AeRTg H§ Y foarl o
ol AT BT EOT g 7, AT — FAR i 987 93 € — 39 919N % uvEr W g8l )
A & F9 H ST 8, AN &b A9 | ARTSRN 8, Riifd S0 Bdel BITsT R 8] 8141
AIRY, SHBI el H AT W STox Bl SHD! o aRE W Wl § 11 91T © 3R S
S 2Tal 1 I, T e oft avE 9 fram & 2 # 721 81 919 gii &) TR off oik
YRS YAR S Y #F3A I, T9 39 < H R < P {BAMI DI T FHM Bl A1B! @ Bl
ST [T 11 27| 31 81 &1, Heeaqul a1 I &1 b 59 2004 H IRE YaR o HiY H301
g 9, 99 fHaml B Soi A 12 TR ST o Tar o1, 1S fearl o 4 uferd @t
T &, Rilfh S g DI T A b ARBTR 3R 9T BRI H interest BT subvention
PP — I ToI 3 31T fHAMI DT 4 YT =TS T 21 HERTEE H U g BUF Th
STRT HRrerd <arst oFTa 21 I8 T dfed 3§ ff € iR 38 I59 WHRI 7 W 39 6]
foar g, A 3t 519 89 qR <9 & foraml @ 91 R €, T M9 I ARPRI bl
HEE BRP AR T ARG BUY AP TS Bl &% Bl SIRT AT T B- Bl T Jada
ST gR <21 & fofg AT 1 991 Aehcl? 9P ToTQ JATIeh] a1 s fhwari & fog 519
TP B SITGT A SITRT e Hdl, 79 T 89 fha11 8 a1t o, 3 fihopet 8 783 oot 38
< BT SN I T$T WRETD 2, I8 [ha 2l ... (AHd B "),
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

il APt ITH: IMMIDT SR DI Sl AT 8, I fFAH & forg Hiy-dir 5, I9+
ff 9gd I ST €, 9% IR F Wt oy Wifeg) 39 o9 A1 I8 81 T § 6 private
companies ®I I8 T T &1 T 21 U8l 914 ARHRI UM HY 191 Iara off, a1
SAYRIA S5 HH 4 B9 $© ded $I [RART § 0 8l o, AT e o9 I8
o1 Aol Bufal & Ut gell 1S 7, 1 S9H SHURI &1 Il 31 &F 81 T § 6
I G DI IR T2 2

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Okay.

sit TP ced qed: BT IR I8 & P AT crop insurance & IR H dgd KN
R G &1 fid I8 21 In fact, AT dold WY 981 A Bl ... (@QLH).... § 981 B8 7T
& 1% 599 ol Suf~rdi & ufy amep! Big 7 ®Is FIRT G+ B 98 I91 ST6xd 2l I8!
H 31t & faT gl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

3 Apee USe: 3fd H, § a1 8 Hg {6 By FAT S, AR Sl Saaion &
[TEA &, S W T ST available 8, 396 dR 3 30 $HUT B T open mind IREY,
Rifh 3MYP FATT H Hs IR A I YRIT 8, I8 § BIs SIDl & {7 &1 B, may be
3T HTAT TST TE B, T ITH ST HAT gl STox] Bl 37757 & | AT BT a1
BIS ST fobg foparit b wrer &1 AR, e=rare|

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Thank you, Mr. Vice-Chairman,

Sir, for the opportunity given to me to speak on this important issue.

Sir, I was carefully going through the past records because I am a new Member.
Every year, the House discusses on agrarian crisis and the hon. Members make so many
suggestions. But I find that successive Governments for the last decade are doing very

little so far as addressing the farmers' issue and agrarian crisis is concerned.

Sir, I have six issues. I would like to bring to the notice of the hon. Minister for
Agriculture, through you, six important issues. For all the six important issues, I would
like to make the suggestions also. It is up to the Government to follow the suggestions

or not.

Sir, I have no hesitation to say that this Government is sensitive and compassionate
insofar as five aspects are concerned. One is, this Government has created a separate

Department called 'Farmers' Welfare Department'; the second is, wide acceptance
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for PM's Fasal Bima Yojana, the third is, Kisan Credit Cards; the fourth is, record
agricultural credit; and the fifth is the recent decision of the Cabinet on 14th June to give
an interest subsidy. On these five important aspects, of course, we need to appreciate the
Government. But even then, even after taking these initiatives, still there are farmers'
suicides. About 12,000 suicides of farmers have been reported every year in this country,
and the Government needs to have an introspection as to why the suicide of farmers is

increasing ever year and not getting abated.

Sir, as I have told you, I would like to bring to your notice six important issues.
The first is, lack of bank credit. Why are farmers' suicides still persisting in the country?
The first is, lack of access to bank credit. Sir, 90 per cent of the farmers in this country
are either small farmers or marginal farmers or tenant farmers. They don't have access
to the bank facility. Way back, between 2004 and 2009, when the Congress Government
was headed by YSR, who was the Chief Minister of Andhra Pradesh, he had introduced
a Scheme by name of 'Pavala Vaddi', that is, four per cent interest; and the difference
between the Prime Lending Rate for the agriculture and four per cent, that used to be
subsidized by the State Government. So, that was an excellent Scheme and every farmer
during that period was happy and none of the farmers' accounts had got NPAs at that point
of time. Therefore, such a Scheme has to be introduced in all the States, not only in that

State but in all the States.

Sir, so far as non-availability of bank credit is concerned, I have one suggestion
to make. Whatever is the investment that is needed by the farmer, so far as crop loan is
concerned, the Government of India should innovate and find the ways and means of
making the fund available to the farmer so that when the harvest comes to the hand of
the farmer, whatever the Government has invested with a small interest, either two per
cent or four per cent, it can be recovered from the farmer instead of leaving everything
to the bankers because, all bankers, again, have the objective of making profit also apart
from the social obligation. Sir, the second important issue which I would like to bring
to the notice of the hon. Minister is e-NAM, that is, Electronic National Agricultural
Market. This is a very good programme by the Government of India. It aims to connect
585 wholesale mandis in the country with the objective that farmers get better prices

for their produce. As per data available, 400 mandis have been linked to the Electronic
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National Agricultural Market, and 185 would be linked in the next few months, probably
by March. This is a very good programme. Karnataka is the best example; Karnataka
is a success story so far as e-NAM is concerned. In Karnataka, 157 mandals are using
e-trading, e-payments, e-permits, scientific trading, etc. Sir, while perusing records and
going through various websites, I found that the average realization of prices had gone up
by 40 per cent for every farmer because of the Electronic National Agricultural Market,
which the Karnataka Government has successfully implemented. I wish other States in
the country also implement this excellent scheme which the Government of Karnataka

has implemented.

Sir, the third important issue that I wish to talk about is the Pradhan Mantri Fasal
Beema Yojana. It is a very good programme, a very good insurance scheme, but it is not
as penetrative as it was expected. That is my observation. Private insurance companies
are the real culprits behind this. Here I would like to say that there is a great imbalance in
claims paid and premiums collected. Let me give you an example. For the Kharif crop,
an amount of ¥ 9,100 crores was collected as premium by private insurance companies.
Now, the claims that are supposed to have been paid are T 3,500 crores whereas actually
they have paid just ¥ 2,700 crores. That leaves a difference of ¥ 800 crores, as there
are umpteen numbers of disputes that have been raised by the insurance companies. My
suggestion to the Government in this regard is to ensure that whenever there is a claim

made by the farmer from insurance companies, it is settled within 15 days' time.

I would take just one more minute, Sir. Denial of loan waiver is another reason for
farmers' suicides. Many State Governments in the country have promised farmers that
they would be waiving their loans, but, in reality, these promises have not been fulfilled
in letter and spirit. Instead of making these promises that remain unfulfilled, there must be
a concrete plan for waiver and budgetary allocation made for the same. Appropriate steps

need to be taken as far as loan waiver is concerned.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.
SHRI V. VIJAYASAI REDDY: Sir, let me make one last point.

Sir, we must focus on making the farmers strong and stand on their own legs and
not allow them to become parasites. Lastly, I would like to suggest to the hon. Minister
that we could have special agricultural zones just like we have Special Economic Zones.
Special agricultural zones could be created for farmers for them to have better realization

of prices for their crops.
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Sir, last but not the least, is water availability. In one part of the country there are
floods while in another part there are drought conditions. There is a wide variation in the
average per capita availability of water in the various river basins. It is as high as 14,000
cubic meters in Brahmaputra and as low as 300 cubic metres in Sabarmati. The only
solution for this is inter-linking of river waters. Government of India could think about it.
That would be the solution for the problem of droughts and floods prevailing in different
parts of the country.

SHRI R.S. BHARATHI (Tamil Nadu): Mr. Vice-Chairman, Sir, I thank you very
much for giving me this opportunity to speak on this very important issue that the country
is facing today. Many of my colleagues have made various points. So, I don't want to repeat
the same. Today, Sir, I rise to bring to the attention of this House and the Government
of India the plight of the Indian farmer. Across the States, farmers and farm workers are
constantly praying, pleading and petitioning the Governments for some relief. I hope,
no Member will contradict me when I say that this is the worst draught in our history
since Independence. These are extraordinary circumstances and, therefore, I appeal to
this House that we should take some extraordinary measures as well. A group of farmers
from Tamil Nadu have been protesting earlier in the month of April and now again they
have gathered at Jantar Mantar. They have sought a meeting with the hon. Prime Minister.
Everybody knows, Sir, that these farmers were agitating during the winter season; in
the chilly weather, they were on the streets. Then, in the hot summer, they were on the
streets fighting for the same cause and today they are drenched in rain. Many leaders of
this House visited them. We have consoled them and our leader, Working President, Mr.
M.K. Stalin, also visited them. Hon. Chief Minister of Tamil Nadu also gave them some
assurance. In spite of all that, I do not know why the hon. Prime Minister is reluctant to
meet them. Sir, I, on behalf of my Party, would request the hon. Prime Minister, through
you, to meet them at least now and do the needful because it is their bona fide and genuine
demand. I can assure you, Sir, that their demand is not disproportionate to the situation that
they have faced over the past years. Rains have failed in Tamil Nadu. Banks have turned
them away. Sir, here, I would like to mention that banks in Tamil Nadu are threatening
the farmers. The reason for suicide by farmers in Tamil Nadu is that they are treated like
criminals. Bank officials with the help of goondas are knocking the doors of farmers even
at midnight. The prestige of farmers is involved here. A person who has refused to pay
crores and crores of rupees to banks and fled to a foreign country is leading a pleasant life,

whereas these poor farmers who have borrowed only some thousands or some lakhs are
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being harassed in Tamil Nadu. This is the reason for their suicide. They have approached
the State Government. The State Government said that the Centre should take care. In
Tamil Nadu, Sir, in 2006, when our leader, Dr. Kalaignar took over as the Chief Minister,
the very first day the first drop of ink was to sign the waiver of loan of ¥ 7,000 crore
for farmers irrespective of the fact whether they were big farmers or small farmers. Sir,
today, lakhs of farmers of Uttar Pradesh, Karnataka and Maharashtra have been given
loan waiver. The BJP Government speaks that it believes in one nation, one tax and one
education. In spite of the fact that, this Government believes in one nation, one NEET,
one tax and one entrance exam, then why not go in for one waiver of loan for farmers? Sir,
when DMK Government was in power in Tamil Nadu, our leader, Dr. Kalaignar, enacted
so many laws for the benefit of farmers of Tamil Nadu. The Tamil Nadu Agricultural
Labourer Fair Wages Act, 1969, was enacted whereby the Government adopted a uniform
rate of fair wages for all kinds of works during cultivating season. Here, I would like
to mention that during 2006 to 2011, there was one project known as uzhavar santhai,
that is, weavers' market. The farmers' produce was procured and straightway came there.
There were no middlemen. Many hon. Members have pointed out that the profit does not
go to the farmers, but the middlemen are grabbing the profits. To curb all these practices,
we had enacted a law in Tamil Nadu to open centres for the farmers and the farmers
were benefited from 2006 to 2011. Likewise, we enacted the Tamil Nadu Agricultural
Labourers-Farmers (Social Security and Welfare) Act to provide comprehensive social
security and for ensuring well-being of landless labourers and farmers engaged in direct

cultivation.

Now, I will mention some of the primary challenges faced by the farmers across
the country today. I would like to mention only three of them. The first challenge is the
deteriorating soil health due to continued farming and indiscriminate use of chemicals
and fertilizers. The second challenge is over-dependence on monsoons and depleting
water resources. The third challenge is the acute farm labour scarcity. Sir, I urge the
Government of India to call a special Session of Parliament to discuss the farmers' issues
and enact a special legislation to address these challenges. Many of my friends have
said that Government after Government has been only discussing the issues relating to
agriculture, but nothing goes to the farmer. Therefore, at least, now, let us take a serious
note of the farmers' situation and let us have a special discussion and enact a special

legislation to address the challenges faced by the farmers. There is a famous kural:*

* The Hon'ble Member spoke in Tamil.
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Its meaning in English is, "Agriculture, though cumbersome, is the most excellent
form of labour, for even though people go about in search of various employments, they all
have to come back to the farmer. There is no form of labour nobler than the agriculture."
The noblest profession in this country would be agriculture according to Thiruvalluvar.

Therefore, Sir, the Government should take a serious note of this.

Sir, I would also mention that in Tamil Nadu today, there are two big problems which
the agriculturists are facing. One is in Neduvasal village because of the hydrocarbon
project. Because of this project, the entire Pudukkottai District will be spoiled. Farmers
there cannot cultivate anything. They are agitating. Even experts have given opinion
that this project should be stopped by the Central Government, but there is no reaction
from the Centre. Likewise, for the last two weeks, Kadiramangalam farmers are fighting
against ONGC. In Tamil Nadu, once again they say, at Karaikkal, we are going to stop
the project. Once upon a time, Thanjavur was the source of rice produced for the entire
State. 'Solai nadu sor azhitha nadu’, as they used to say, entire Tamil Nadu was dependent
on the product of Thanjavur District, but I am afraid, Thanjavur District is going to be
ruined. The Government has to take a serious note of this issue. I will also request the
Agriculture Minister that our leader has written a letter regarding the BT mustard and that

issue may be considered. Thank you.

S IO Ifee (HEIRTS): HE18 Y, B9 3119l dd 984 T4 4 dad 9 fd &4 fham
aRaR ¥ &, 89 fea €, dfe ot R <91 H Ry are 4 e warfed 81 e &,
Mt @7 37T &, AMHASIT B I8 8, I8 S@DHY Gl 95 4 & A1 1 IedT & [ &1
P € ok S99 W 1 7eiey, fegw™ # 60 ¥ 70 frerd @l ¥l iR ol i)
AMYTRT AT PR 8, ol APR &b IdY Bl @D, oI Al o7l & b &9 A
fopart & forw "=fe W FEe BT B AR 7 B AT B Feiey, § &Y IR g3
far o= et g ol T2 430 St 89N | REd €, § S 9 arg b el ot
qfeHa H§ B T2 MR B AMHET & 3N Al Ig &1 ST B 8, NSl & a¥ 2014 &
3MThs I, A 3T U< H 632 TS &, WG HI S & ORI H 600 §S T, HUNCH H 768
TS T 3R He Ua H 1,198 TS T AW SUTGT SMHEATY R 5d HERTE H 2014 H, 4004
gs ©l I8 989 B QWD DI 91 §l JST 3fibs 2015 H 9¢ Y 3R HUlcd ¥ 1559 qAT
ORI 9 301 81 Y 3fR AHSAT $ I b 98 8 9 I8 &l g el ol P g7
il H HHI B dTell B, 59 Th IRBR Pls o1 Had T8l SoTi|

AR, 41 per cent B! I S 1 Aiell 4 gs &1 H Yo a1l AR I ATEd g
Uge QAT AT ST o1, #1 W FehIRdl & &3 H 9gd 8 vl e &, dfhd a8
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AIDBR AEHINAT Bl GeH HRAT T8 Ve gl T ARG 7 ASHINAT &b HAIEgH A I a2 H{
AT T TR B [T AT AR G815y fRgRAT bl TRl IR AT AT, TS ST HERTES
F T FEHINT S 1 -aTfel BT S HRed o, I8 WH Bl S I8 Bl A TRBRY
T HREMI &1, A8 TRHRI G T &1, AT 3R BIS 8, T T AR F HH Bl off I8
21 5T LT 3R R IS b {1 UR 81 X1 8, Afeciail ¢ $uR 81 36T 2 iR wWd
HSIGRI & HUR 8l BT 2

AR, H AU H1EgH A g bl dredl g fdb Sfg ggr H1 /el Sff 1 Aie &<l o1
ool feaeraR o= fam, a1 s9RT S fohaTe erarp @1 XeT 2, St fpar= &1 =1 i fiyer, 9
@G firefl iR 98 IR-9R, Uid-uid ] 9@ &1 & o5 § ST 81| SIH! 39 F9I
BOIR, &1 BoIR SV e Wi e 81 77 &1, I8 fHami &1 g1at 21|

3l sAR 4TS Rrg 991 A dlel A b ABRTSE 207 G g3 & 3R 34,000 PRI
$T gt & I A A T G & oy fSaerar w7 Ay €1 # 39 9wrE & &R At
AR Gl Bl G AT ST fb o7 Sft 5 el & b I7h! ARPR o b ave |
F0T kT B ) 7, Fifd 9 fHAM &, Al 89 SHD! 16T aRE J qHST Fhd 8 [
I8 98 selective U1 A @I 81 U8l Soi diell b ST Al fHAM &l o1 =18 &,
BH IADT & 1 T BT 10,000 BUY < S| 31T ATfh U H BT BT 10,000 TUT T T8
eI el 2, I8 91 | S1d $ A1 BT Ared! gl 37 GO STt 7 I [ g A vug
TP BT BH R0 G HYIT| 3R IFY TR [T & HUR Hofl 811, AN I Hol b [oIg
Ugd Rl B 98 I a1 BT A1 IR 98 U1 Bl & 1€ & §H SD] S A
YT < <N fHAMT & A1 Tg BT Ao 82 3R $¢ g I SR U1 fda™ & urq
gﬁ?ﬂ,?ﬁ\iﬁ‘bl\’ﬂlqcb QQCII\TIq—\’qﬁ@“li‘lﬂzﬁ\iﬁcbldﬂngq)dlqﬁgﬁ_vﬁl

AR, I I BT B 30 I, 2016 Bl SSelTg &l 3R P8l fb R Bl ATB AT
&1, 89 30 5[, 2016 b dTE IHD! WIDBR &1 D11 H 319 A DHeT A g [d 3D T8l
) BT 3R B9R 5T H W) BIAT 21 3R PRI 5 & AT hleiRiea Jmgel 8, afe
B9 IP U Bl ol S &, AT I gRTT il A1 H <1 811 2, 8ol SD! 7T fba
ST 81 3R g8 71 81 71, <1 39 AXPR 1 Bel b 597 IR A I Hofl 7471 fhar 8, g4
SHP! TG TG BT 8l <31, 89 SFH! Rt 25,000 $UT & | 39 YHR A S| 9N
AR B 31 I fHeh & gRaR 3§ gR-gX &7 et Y i) Hval T, A SHD! Bl
HIB! TET et HERTSE H I Yeb AT BT AN HR (&7 AT &1 AR URARI H A1 DIy
T PIg BRI BT B 81 SHBT Adld I8 gall fb R IRAR Bl Pl A Ffad a1 et
3R 9 RS ¥ fohaT ST, <1 g1 &Il & o fohamil & |1 a5 ds! sarad! il

AT g #A1 Sff <1 &1 & ugel B SiFelrg =9Iyol 3l &I "Iy &R g & 3R
3MIeT ot fT AT, I ATID! ATTATST BIYUM-TF ST A1V 3R FAR BT
Ye-forg B {6 T 3fiFetrs Bor-u= <, oY 319 UT 311 &1 Silad 81 a1 31|




300  Short Duration [RAJYA SABHA] Discussion

[t <ot e ]
5.00P.m.

IR, 379 A1ewH A BN q3 S Bl garr arg b g R piY & forg ko
Afek a1 < €, afcss S STaR T €, Gae ofd €, St ifcdhedy &1 &M 3R T,
I Al T <1 B Ig MATIDBAT &1 G I I1 I8 2 b FAR 97 HA! S o foree
fCaer W= 15 a7 ygel fSaoR #R 11 89 fSaex WR <@ & fhae Al &1 &t gl
fHefl, d1 36,10,000 ART @ et <1 &1 H ST [ BT IAT AR MR AT BT B
AT BT T IEH W 813 AT 3 28R H WH R+ arel Al

FT I AR R 7 Wl R 82 ITH W 8 WeR P 813 AN WA A arel
el Press @1 S AR U 81§81 9 TRE ¥ V1 YA B 81 S8 (BT P B
g1y fag €, 99 IR 9y g €, 99 4 w ugl ff a1y < § iR ST WA RN B
o1 31 S99 9IeT1 B fob SRl #R1, Pl uR Y ST 7-A1 81§81 39 av8 9 fhaml &
A1 YW BT g5 gl H I8l W I A8 g (b o9 JUIY Sl Ta=iie off, I9 g9R
PR o B & 72 TR RIS YA B k07 fad BI A1 § I8 R @ dR F a1
ITE § [ AN F FHY b T H3i1, 17 718 (8 Sff {48 iR ARredrsl # &
R Y | d g8l IR [HATH1 BT &1 IR 8T Yo & (o1Q 7¢ 1 &H 311 IR A<l Sl I dred
B Jo & oY ThTel R <l 3MTSY| 89 Bad © (b 3T Bulled ¥ Sgy, f[aa9 # gy,
TERTE H S8V, offh I 981 UR ST dTel Fel &1 S S9d! faeer Irav W 8l 8k
2019 ¥ STd Ib! AT g <, 79 I [ A1 1Y, Riifh T8 fhar 5= I
Il S8 M aTel 81 ... (AWd Bt 6. IuqHIed Sit, § 99 &1 e 7 oo+ 91
GeH BT

IUFHTEE Sfl, ARPR 7 I8 WRIAT AT A7 b T HHET b SR AU
<1, 2022 ¥ TR BT AT I BN, TR HHST DI RUIS BT AFbRU1 YA | clfeh
T 3] S = 19 3799 "H DI 910" BRIBH Bl Med fhaT, 99 S=iH Bl fh 3REx
DI TS TTRA, IREX DI T MM HERTSE & AR 91 fhami =1 vee #31 & o
HAHR 3RER DI Gl TS 31X 39 IREX DI &Il DI ga-11 IR 1Y 318 b SREX B 39
1T Bl TEH F o7 TAR T S8 21 W11 IBIH FHIC ST SIRT HXeh, IR S
<1 W 3REX DI ST FHIC B il 919 I8 STel ST SHIC BR ol T3, 9 TR fHdi !
I 98 Tl OR H &1 bl Tet| A BN fHA™I & 1S & Blel &1 S78i+ ol ART ¥R
AT &, § D! T8T TR T 1E<h &) ... (9T B w0,

IuquTee Sil, fHaEl B ged 9gd 1R 81 R fHar Sifad 29m, a4t <1
e febar f7aT <&, T <=1 f7a1 X8 g9 forg § I8 a1 ared) g f o #31
St 9791 <3, AT STSAT-3TT AH DR, TAT-3eTT ATSTHIY gaATG| o Sh TAT-3TeTT
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T I, ST I Ao, I8 A1 311G, i AR FHsT H o T2 3t oy &4 3
AT Hd 918V, MY B HET I8 918V {3 317 84 T JT8d o 1ol 872 T8 o dTel
o & a1 €17 & ot For gt anfEgl sma Hef or gy wee & forg S € ar =
STe G8TGR 2T STl 7 U IR rell T, "SI STaH-513 fhAr", ifdh 39 ARPR & 8T
H STare1 & gTet oft TR 2, i I 8% AT aTSH IR AR o1 X8 & fhar & BTt SHw
TR €, 31T S €141 BT g9 & forw § 31rudh J1egq I SREad Bl b ARBR Bl
g4 TS HSH IO DI aLIDBT 21 H U1 1< 1 &1 IR Y07 fav™ <<l &, g=dTe|

3 IR WUTET: AT SUAHTEIE Sl H SAT9hT YHISIR & b Ao g1 I8
a1 faam & 1 # foramai o 59 Fecaqul ==l # f= of A 7 o) ara=y |t wrfori &1
G &7 7| UET UR 954 €1 SSIS fosl IR fha i J&T A1 599 $IS &1 7 T & fh
A1 BT ST BT el 81 AT fBAMI & ST Bl el 81, IAD! ! FAGAT I AT
12T AR TSI FAGT | WG BT A2l H Rt g1 & a1 g fob 5a § ggan
o, I9 T AT AT AT {5 59 <21 4§ AT PIS G4 <61 FIAg A1 I &, <l 98
AT AT ST 8, I W1 el Sl 2| Igel S9 Wl el Sl AT, IR H Hegq RATIR
PET ST AT AR FAIBL Bl HITS AT ST A1 87 T G YR | Gl o, IS
DRI H G B ... (FALT)....

st IoT wfeer: 98 Tt 81 7Y

Y IR WUTCAT: TE IgA Alell TSl B I1d 1 37T EH ST 2014 | I@1 32 &, FT
YT I Wil 2014 H BTG B T3 87 I§ A T ¥ WX 81 X1 §1 2014 F 918 I8 Wl
g 81 1 TR 9T 98 € St oAt § & AT T oft 5 TR IReR 7 g
Bl A6 B ST IF Ho11 AT &b G188 foha=1 ST gs i, Sa! Ry Y aae!
AT I <1 =2 Y7 forami & 791 | o Uar gam a2 i et = 4= foran &
o 3R WY ST 3T BT DI &1 DI, Il DI Holl SATGT A% ol T, 7 fh T
ATl T, ST HSTGRI &R I8 U1 SITGT A SATET A4 (b4 e o017 ... (e ). ..

3l g9 Tas (FBRT): 31T fhAMi & RIeh did 2 &1 I8 316! 91d -8l ol
...(TGLT).... 39 fHATT BT 3IHT BR 2 Bl ... (FGLH)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please don't interrupt.

...(Interruptions)...

et 3ot wifeat: forvaT=l 1 QU A BRI .. (EET).... 319 {6y avE & 91d
PRAE? ... (TAL)....

sft UREIIH WUTT: 3161, 59 39 &l <7 I, § e & Jo1 o1l § g o) &
TSt H G FHAT gl ... (FAHM).... JATATS $Hdl B | Feals bl YRl Tl STl
...(TALTM).... AT S HRA F FedTs Bl gurn Tat e {4 Rih gam o %
...(ATET)....
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Rupalaji, you please resume.

...(Interruptions)...

it IREIH [/UTAT: TG 6 ¢ e, ...(@ag)... IR IR ¥ e
\..(CTAT)....

sfiveht IoTIt Ifee: B9 <9 aTel 81 &l ... (SIaE). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Smt. Rajani, please

...(Interruptions)...
3t g9 Toras: TR, HA! Sfl fBATH1 BT 3IHH FR 32 Bl ... (FIIH)....

it IRERTH HUTAT: 3T B AT BT BT SHT of @M 82 ST MY et 78 &, i
3R ¥ q1e] A1 fHaT1 T SUHT 81 S 572 ....(FALT)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): When your turn comes, you can
reply. ...(Interruptions)... Your turn will come. Then you can reply. ...(Interruptions)...
Please, you need not immediately retaliate. ...(Interruptions)... Please sit down.
...(Interruptions)... You need not immediately retaliate. ...(Inferruptions)... Please sit

down. ...(Interruptions)...

SN} UREITH WUTT: B4 dlof, T fhA™I &1 379|T iR g miferdi ¥ 3 %8 a1 g
Tl & 91d IAT IS €7 ....(FALM). .. AN G 38 8, Sil § 91t 8T §J ... (aeH)...

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, we are debating an issue of great importance. I think, let all the views
come. They will have other speakers who can contradict him. But, he should not be

stopped from speaking. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): I am telling them the same
thing. ...(Interruptions)... They need not immediately retaliate. ... (Interruptions)... Their

next speaker could, of course, respond to what he is saying. ... (Interruptions)...

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, if a Member is
passionately speaking in a loud voice, she should not be reprimanded. SR &1 3TATSl A
...(s49HT)... You should not be saying that. ... (Interruptions)...

it IREIRTH SUTET: § I3 TRI% B & AT ... (TILT)....
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sfioreht TSI aIfeet: A1 EART SMTaATS B T e D | .. (TALT). ..

sft IR HUTSAT: §H MU ARG HR I Al ... (FGHF)... S 379 1 St
3MMATS H 91 B I o, AP 91§ B 1 MU T8l qag| W), H T A1IH & 39
[N & AT Rith 31 &1 dHe1 arear A1 {6 fHami o gTed & aR 3§ Sl I8 74 &
T € T SH®! 0T TE1 el 381 &, S9! Je! A1 At I& &, A1 39 {1y ol da &t
RBRT = T P12 SGb IR § a1 K1k 8191 91T {6 g9+ 3o+t d@fsai ot off, - =715
TRHR 7 A 4§ B 1| I8 A1 91 A1 AT #iSTT H 791 et 2T 8, 3MIBI, AIEq,
HICIH 872 R, 3T SIRT S8R AT 3R SRy Rrar it ¥R, 319 56 <Ray, § s d1egq |
faaT= arean ¢ fob Al 9 91 81 %871 87 §9 ORE A WATe (dblall Sl 7, feami o
=TS1 & oY 37aR 81 YA 1 WIS dTell 38R YT 8 3iR 36 U el Udhs H- 39
IS & M T B B ... (FIF)... ITHT B 39 e I Bl 8, 931 39 Afsaf # 39
TRE | 81 STl IR 3l U B &9 T B & ... (FAIM).... T [HAM &1 89 4T
2, S9fely 89 9ia I8 &1 U fhar @r, St enft 9% I8 ged ® feael @
...(TAYT)... T BIRET 82 ... (FAHT). .. MY W 4T 8177

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Rupalaji, please address the
Chair.

it IRERIH WUTAT: {1 ST D] S| .. (EHT).... ATTDT & Iredl, I
9 W I B IET AT ....(qagT). ..

SHRI DIGVIJAYA SINGH: Sir, I have a point of order. ¥ 3ITqd HIEIH | A
AT S A SgRIY BRAT TS § (b ggell a1 <l I8 © b 97 e H A1 e #A1
ST BT STR 3 aTell § 3R 9 T ThR BT W0 < IR &, FIT Tg STeb] INT T B2
...(FAYF)... 19 I8 ¥ & ... (@maum)... S afe ... cagae)... S afad & o«
JNMIFR T ...(TIHH)...

SHRI MUKHTAR ABBAS NAQVI: Sir, he is a Member of our Party.
...(Interruptions)... He is not replying. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: This is not the way. ...(Interruptions)... It is my
point of order. ...(Interruptions)... They should have listened to my point of order.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. He is speaking on behalf
of his Party. ...(Interruptions)... He is not replying. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: It is my point of order. ... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Digvijayaji, please sit down.

...(Interruptions)... Please sit down. ... (Interruptions)...
37t YR T Ahall: AT 19 H B interrupt PR Fhd &7 ... (FGLT)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please sit down.

...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Please allow him. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Rupala is speaking on
behalf of ... (Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, I have a point of order. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No point of order.
...(Interruptions)... There is no point of order, please. ...(Interruptions)... Do not interrupt
him. ... (Interruptions)... If at all you do not agree with him, then, when your turn comes,

you can speak. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: It is a debate. ...(Interruptions)... But when there is a
Cabinet Minister, who is going to reply to the questions, what is the reason for him to

respond? ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No; he is speaking on behalf of
his Party. ...(Interruptions)... The Minister will reply later. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: There are so many Members. ...(Interruptions)...
There are more Members who want to speak. ...(Interruptions)... You should allow your

Members to speak. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No, no. He is speaking on behalf
of his Party. ...(Interruptions)... The Minister can speak. ...(Interruptions)...

it YEAR AT Thdl: I 3 TS & WG ¢ 3R Id] I8 AR 7 6 I 9red
...(TFHT)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, as a Member.
...(Interruptions)... Mr. Digvijaya, 1 will tell you. ...(Interruptions)... Though he is
a Minister, he is entitled to speak as a Member of this House. ...(Interruptions)... No,

please. ...(Interruptions)... Their turn has come. ... (Interruptions)... Their Party's turn has
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come and he is speaking on behalf of his Party. ...(Interruptions)... He is not speaking in

the capacity of a Minister but as a Member of this House. ... (Interruptions)...

it IRERTH WUTET: =, {1 99T I8 & AR 921 3T @1, a1 390 2091 W e 182
Y 9T I8 & AT Qb 2 3T, 3 3 IS S 91 < el et H S o o, 98 A
BT, U (BT & T BTl 1 H S0 A1 & A Hl e X817 91 1 3791 2NHT &b
%‘Qﬁfaet%ﬂ%’ﬂﬁﬁﬁmé?

AR, 39 <% ¥ Y8 I8 WIcll b Feldl &1l bel gd Joruud H ued o & foodt =
g1 Ot o &R AR 971, A1 TRBR BT 3R A D! Fanaoll fHerdr g1 U1 3 o 4 &
3R G At 21 Foram Wit v & forg <91 @t ST 1 Ue WA & oIy STt 81 987 Sl
f3=g P1eadT &, AT BICT &, thrasher H IADT B TAT ST 8 MR I8 7R A1 A1 &, Al
TIT ISP oI DI FARATR? ... (FAUTH)....

sft e} <ret o (g Rarom): gRaTn § 5 Rg B fYerd B L. (asE). ..

3t IRERM WU §9R1 T WY 7, 3 J3 b W W g 8l
(FAUF)... § IAST .(@AIHE)... H AT L (@EYH)... § gdns
..(AYT)... 7 SHIfeIY a1 59 g% b o1 &6 St ofg1 diax #) ST 2, SS9 fofg
TN 8, otfche fhATT & folY U8 UTaeT &1 T, ST 89 IeHT Je 3l Si 7 JoRTd
#H, PR T8I $Hd ol ABTI [HAH BT g 8l SNl 7, Al I8 D (ol U oG
TUY S BT YragT | ... (@aem). ..

it SIS 3Tl W (ITR US90): RIS ST & FHI H 5 TR BYY BT AaeT fhar
T ... (FGHT). ..

LS oyl S ey o8V gl e By S o JuleS) D OB e ugla s i
B (CHECEP W

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please. ... (Interruptions)...

i} IRYITH wTe: 1Y 1 SHHT UTaed At SHTEl UR 81 AT 81 9%, H heAr argdn
% [ 3 Y Il fPami & |1 8kl /81 3R 39 IR H 39 qHT U8 b A1eAH A 84
S B el § ST 9 ARIET B 98T ST §, i 37 -310 ISl Sil areet
practice 81 Y81 &, S T& & AT WG Bl DIRM BTl G HUllcd § Hel § g 8
3TeBT BT 1 X818, 6-NAM HST HI <21 & A1 Uil H $3a] o371 B 81, &4 597 faem d
AreT 1Ry ufeeHl ST B 3R | I8 S Bl 7ell 8 b fhami o bt SH1 Arsr1
BT NHTH 981 BT TRBR bear BR &1 8| I8 A a1 8| SAlb A 3 AT &b [HAT

fTransliteration in Urdu script.
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[+t TRETH WUTe]

S J 9ATdT AT fh P IREGR I8 WIS, 9191 TIRE & forg frami &) 7 o 1 8l
I8 B! d1d 1 Pl (AT B WX HE+ BT a1 81 Aderd AT b I1sai 1 1 AT 3r6]
practice 3\1‘5?&%, %n%a’s’ao—w‘rmq%a%gi Waﬁﬂﬁfﬁﬁ, RN practices T4t
RIT A &9 Hehford U A B YH BR b, 3 YBR Bl I 39 Gad &l 71, 39 fezn
9 T@1 Bl &4 of ST A1, I8 3-1 U a1 1T 81 9%, ARSI Wi |9ie fhri o
FARITA & TN H 901 32 U, I SITGTR pesticides & STANT, HfY & ey iR fHamH
B F0 fU S & IR § 907 I8 A1 A 99 Fa=amd A= et g§RT 3199 -319 U=l &
R ¥ qTS TS| D AST A AU IHE IR PR B

"EIey, was A faftas [ St 7 s1u yaed § Y qaran o1 {3 a1 |
SYIRT AT A1V G I8 §a U B 81 BT & ....(FALM)....

sft fefrasra fae: § yaee & HR BT A1 ...(agm)....

sft 3fY viv wTe: 319 oft fafrasg g St i <) @ a3 W oI 9ret 81 98t
I AT WR UGa & R Bl ... (FIEF)....

7 JE&IR R Ahd1: 319 I8 <RV & fafasry g St &1 gaae foam et
T ...(HAYT)....

i} IR WUTT: H18d, Uob <! dfded & A, H a1 Are b g9 o
H i ARTERY A Uil B [T Bl U 95 g1 WA Il Db SH g1 H by
ARMIERY 3R ARBR, T - A1 TR B4 BT, RS SR I TR BT odd I8
H 9gd FErIar firefll 3/ 39 69 JeR ¥ gt g9 WY, 9 aR H §HAR A
T FAT S A S Evond s9R fRaml & fFd 7 3 off, S99 w99 sreet amon afs §
P 811 & 1 ®g, A1 98 g "Hu #7301 N Rars Jromr i <w 7 S iy et
7 fordl SR 5 ATl A 25 ATl T INY-37R Ts &, FTqh BRI 1 g+ 7 H ST 8T
o1, I fHAMl & Wd | S0 =Y o1, g8 F8i e] yga Y&l AT gAY I il Bl
P & Wi T qgar & fog 5 ATl I 25 AT T P R FiEl Bl YT B P {17
WRA ARBR 7 50 TR HRIS BUY BT UGG (HAT 81§80 IR H H g1 =18 g b 14t
TP $9 ST & T&d 22 SN dile 8 ol ©l Ifa A9 F1edl, a1 § I9 diic
ATSTIRIT & T W 3TIDT T HevelT

He1ed, H U 3R 91d A1Y Ga b Sl & (oY Hel drsdl § & "ver §3
Rars AT & AT | 8 STt B irrigation plan 99 I8T ©1 $9felU 89 94 |i9al &
€T § UE 91 I ATfRY SR 319-370+ &1 BT 3120 3120 SRR @i a4, S IR §
B9 A1 DI TYI-3191 FEHIIAT BT A1MEY| 37c: B4 el DI YUAT =Ifed <71 AR,
T I8 gar 9 9 b fohd R7el § T potential 8, T ST AT AR HH BT
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MY T YR A T4 @I 1, Al s GRBR Bl AR I A U Aror1ai Bl 7o) e
Ahl Bl

HEIGY, drip irrigation T S &1 &, I8 W& A1 SNt & Ha<i &l U MeH Tl ©,
fSRHRT I=8IH 'Per Drop, More Crop" UR IR &1 81 §H% BRI, QX I 4 ... (AGLT)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Rupalaji, please conclude.

37} IRERTH SUTEAT: TR, H U J1d B8 B 37011 W TH PR G|

qBIey, 39 AISTHT & H1egH I fHdr gt &1 He) SUANT B 3R 39 B & fo1g i
WERIAT P 3R ST Bl AR A el IET B, SHHT o1 STV | ST §H BT ST
91 & T 39 A AT -3 &5 § fhAMl BT 59 AISHT BT A1 o & foIy
AIcTed B §9 IR H I aware PN, FilfP SHD! SR & A4E H I AT I $&
T B U7 7@ T TART TATH BT A1RY {3 I I T A IS0 U | 937 3mmen & fb
31T |G SHH AR g7

AEIGY, G AT FERT = Y H3) St & Faa=i § g1-c ol iR SaTeT &
feaml s SR g a5 G gs| § I8 Wt 9T @rsdn § b i (6 & geaa aga
STET MR A G Y E, A T g A SN F qGT €, S Se i J HA a9 A U,
I AT b SR SU 91 2 <2 B S 1 Al 9gd 1R A AT 8 3R g1 81 781, afe
S PI SAT 7 39D fo 984 g8 W ) 8, gIaTa|

it Ao S : AR, THAT1 @t BTeAd, Wl &1 BTed, 39 IR § U 3reel f¥de gaf
=Tl X1 2| U ST AT8d 311R BUTel |18 & |V & 18, J3I oIl el (b $B dia &
T R 9T 9T 81 31U S1H1 ORI 29T Bls AT 21 Ugel T9Td 31 A8 + hls
& o1 3R U@ 3Mue BILT Bl ...(agm™)... RIAdT Bie o1, I96T bie &, daat
HIA Bl ... (FGLT)....

TR, H IS 18 e BT |I90T G IET 27| d BAN HERTSE I Ueb ol-aRIR 1l &l
ST TS, I 3Mead B3N b 31U - HERTE H 89N WR&R, Sl 4 A1 4 I I8 8,
A Al gl dAfh ] I8 21 <1 9o % e HrRiwre A, 10 |rai 4, b
g™ 7 30,000 foaT=l 7 MHTTY Bl ...(FELT)... T&T 30,000 | W ITET 31 MMIH
FRIGATET H 8,000 foH=AT1 TE ST 30,000 T 37X 8,000 & AT &, T8 Y o=l &I faug
a9 AT 3R AT Y 1 SHET 374 TP T 81 6, Il 8] 8, Bl 8, <l § AT §
P 31T B TRBR T BIRT B Vel & foh forar R %8, fopamit & RaR R <&

3T a8 ool Bldt H AR T IICUTCT HEMIEH Sil BT HI90T § A 8T AT| I afey
STt WY BT © {6 foram wrse f9Hior &1 SRy drar 81 3R fear g fafor o1 ot
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EINSPRES]

HRAT 7, 1 7 A0 BT R e aret forar 60 et 7 VA gTerd § ugd e ® f
37 D] Tl BRAT Yo Hehe oIl 81 I8 T BIS V&l Bl GAI a1, FAERT Sid I
# forar — sfoer 3§ ot ft 71 gon, % o &t gsare 'R AT 7, A o g
A, IS TS, 39 91d 61 60 ATl ¥ 396 77 H Sl fug off, 98 o1 frava 151 fram it
60 AT H 3fER B &R AR TBT AT, IHBT Yo [AWpIC 2l iR A godiel IR ol T
20-25 f&=1 T fHATI 1 BIS B el BT, A1e 8 TS 1 I g, Hel 81 AT Heoll 8l
T 1 T goMT? AT Th=AT UITel 81 AT B o SO ST B3N AT I8 IR TR
ATHR B ol 82 7 98 3197 foIT HHRAT &R 71 81 g9 forw AR s aRffa #
fFAT I DI ATIT? TT Bl TS B 91d el gl TH, TGH] 39 IN H, 39 9&4 H T
AT AT AT Tl &1 g8l i 9em #4301 St 1 $8 /e Aiore gifid @, §AR
T HAT i A B, ol S & forg ST U F1fey 3R HiY IuST &l 1ok H 99 &
915 fpar BT fha T=1 fArerd & SHd &R Idi 891 a1yl w7 fhsT ®f SHa! B
BT |e! Hed 7l uTan &, a1 721, FIh I9d FR =4l el a1yl fpam ax 7e fobam
TUY HAT U1 8, S5 HUL 989 B AT 91t dl STl ATed, 39 IamaT & fh
AIBR T PR I8! 8, AXHR T B ST 81 § AR TRHR BT W Sl Mo AR <9
H TARY Tl TReAT & " H il 81 FH A € o MR g A1yl 98 gHRT 99 g,
Feied B, Afdh gART fHa S 7% <81 8, 98 ff g1 B, frami &1 uRaR wR <@,
foraTl o ST 81 Y& 8, SAlelT TMR-I&T & |- fhwari oF i e g a1z gl
TH ST IRAR BT AT AT SHP IR F ff & faaR &= =yl

BHAR UL HAT SiI RIS SHR MY, ISRISA DI [ShA 1 AT B &I, fhar gl
W H, B H S IR BT 5, B9 S0 PO ARIAT A1 AR, A 891 goRISd F T
TE 91 FHEHl A1y & a8 &1 foam arar T8l 21 ... (|Ha &t '), 98t e
3 BT TN BRI IR 81 8ld1 51 BAR Jgf BT fhar IRCTA ¢ 7, 8 ST h HIR
ST &, Qi SoRTSd &1 fha aRead g¥e 21 81 g3 a1d I8 © % g8f &1 frams
B} STHSAT &1 HRAT Bl T8 FIT 78] BT 7, 39 IR H & 983 B! AT TR I&T
P W g1 BT FieT 71 9411 & 3R 9P U RFeR S 7, I8 @+ I

T WAl U B WYY o P q1E, GAR B [T K1 iR B BTN Bl e A St 7
D! HIYOTT B, TAFAY HERTS DI ) 0T JfeRT P11 TSl I8 H 319! a1 §, fob &A1
I UROT A1 B ... (aLTH)....

37} g9 Toras: S9N UB ST 3 gall o1l ....(FaHT)....
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it AT IS B9 15 T I HEY fHAT T, 10 AT TH BT B ARBR i
...(AYT)... 15 AT & a1 AR ST A 99 B, ... (AT B €. T8 W) =7 941
AN &, T4 &A1 ©8l & 94 I8 B I S R hd &, Al & RT T8 B Adbd 72
...(TET)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please.

2l g9 Tas: W, T T I I8 &l ...(FGUM)... ISl US| H g3W ATl
...(TIEH)...

st WOt Sd: B Q41 BT TE HET B L.(@AYH)... I8 S HOT iR B
affele 3 fhar mar o1, I REddr iR WRdA S=ar 91t e 9 @l gl
..(FHT)... R Uit & ) Iga ST S 7 399 3fiQTed &l wiqcd 6T § 3R 3
ofY T GfeRT P AN B F 91 ..(AHI B G).... ST T FaT 5 o e 721 2,
B9 U8 A &, b 3741 ST TR g o1 fha fhami ol gaa! o e &, fobam
T 0T a1 §U &, 891 IRPR H g9 foree 1 A1 B

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Sanjay, address the Chair

and please conclude.

S} o IS TR, T HERTSE WK AR Ipb1 & I8 ft 79177 o1 B fF 3w i
36 A fHaml @ 30T o B EOT BT 7, 7 36 G [BAMI B folee 3T declare
HINTY dIfP I8 IdT It b fh 5O fhad!-[had! a1y e 21 89 I8 Wi Uk g1 B
IR 7 &l o {5l Y fopeam &1 o1 gfaaq &1 o e =12y, S9a! IHaT v
e

ST TS, AU PRI HaHe BT I1d Bl FERTE HIIRIET JaHT BT Fa
TT TG 2T 21 37T FERTE, H HIAIRITT Jae BT BTeld o1 82 YR Hagisf 81 A7 3R
T &, IE ETerd I |ATel Bl 781 &, SN 319 et K& off| .. (o ot |, eI U AT
g HERT, & Sl AT 93 &, IS9P U1 fha YR hag ol &, A 99 IS T &, i
% U1 T, TTAIY & U &, BHR UTH 9T 272 ... (IGET)....

sft ToTit Tifeet : e1TUe U TEL | .. (SHauT). ..
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

it <ioTa S 31l B9 ST AR B L (EH)... 99 B G aTel YR Haiot
H A B ART 872 BIBIIRICT 9 B

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.



310  Short Duration [RAJYA SABHA] Discussion

S} oI IR TR, H AID! TAT AR g b [Pami & I H 9ga TRar & ==
B 1feTl are I8t & o 81 A1 a8t & AT &, fdr, SHa e, frar, T, 86
9 TR ST A HUR IS BN G BT AT H ST AT & A0 § Igd THI1Id 2
JMIBT §1F-d1d H JET 3B Fa+ Bl FaIEd BT Ay

AR, § 5a1 8 HE & 9gd-9 fawg &, fhami &1 gagei Iai--1d TH T8l 81
Fahell B 3R A a1 I8 © b 3R fpar fygam, a1 <e1 g, I & @1 91ievy,
BRICIE]

THE VICE-CHIRMAN (SHRI TIRUCHISIVA) : Thank you, Mr. Sanjay Rout. Shri
D. Raja.

sft *f yaprer qut (SR URY) : Tl & gEdl B By 9oy T8 7, 39 o) W adr
INTTI 9P Tl b1 a7 ufasy 82 Weft 1 T BT 918 T2l 2

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. Today, we had the opportunity
to listen to the Address given by the newly-elected President after he took oath in the
Central Hall of the Parliament. In fact, the newly- elected President referred to those
people empowering the new India, building the nation. I would like to remind the House
of one thing. I would like to refer to one former President at this point of time. The former
President is none other than Mr. K.R. Narayanan. He made a speech. He addressed the
nation, in fact, on the eve of the Republic Day on 25th January, 2000. I quote what
Mr. K.R. Narayanan had said. "On three way fast lane of liberalization, privatization,
and globalization, we must provide safe pedestrian crossings for the unempowered
India so that it too can move forward, equality of status and opportunity. Beware of the
fury of the passioned man, says the old adage. One could say, beware of the fury of the
passioned and long suffering people. They are the Indian farmers; they are the Indian
kisans, and the whole country is witnessing the fury of those passioned, long suffering
kisans of this country." That is why, my party also, along with other parties, has been
organizing countrywide protests. Thousands of people have been picketing, and courting
arrest; yesterday, today, and it will happen tomorrow also. But, Sir, agrarian crisis is
real, let us admit it, and it is acute also. While even one farmer committing suicide out
of increased indebtedness or from lack of remunerative prices, it should sadden us, it
should be unacceptable to every one, unacceptable to you, unacceptable to me, and every
one, it should sadden us, and the high number of suicides officially admitted, speak for
themselves. So, how are we going to address these issues? It is a fact that agriculture
output has been volatile. Eighty-six per cent of holdings are less than two acres; informal
sources of credit consitute forty per cent of loans; these are all data available in public
domain. What are the key issues? We must have long term approach, we should have the

short term approach. The short term approach, because the farmers are passing through

unprecedented distress, and they must be saved, they must be rescued, for which I think,
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the Government should seriously think of loan waiver, interest waiver. Several States have
done it, and why can't the Centre take initiative? That is what I am asking. What is the
role of the Central Government, Union Government? And there is a demand to consitute
a Debt Relief Commission. Can you think of constituing a Debt Relief Commission? It is
there in States like Kerala. We will have to address certain key issues, Sir. What are the
key issues which we confront today? One, increasingly, there is a decline in cultivable
agricultural land for various reasons. There is continuous dependence on monsoon
whether monsoon will be all right or monsoon will fail. There is inadequate access to
irrigation, imbalanced use of soil nutrients, uneven access to modern technology, lack of
access to formal agricultural credit, limited procurement of foodgrains by Government
agencies and failure to provide remunerative price to the farmers. These are the key issues
which we should address. As a nation, as a Government, as a Parliament, how can we
address these key issues? This is where the Government will have to apply its mind. How
can you ensure remunerative price? Dr. Swaminathan was our esteemed colleague. We all
know him. Everybody refers to Swaminathan Commission Report. What about Ramesh
Chand Committee Report which has been constituted for MSP fixing methodology? They
have given certain equations how it should be C2 plus 50 per cent. It is there. Why are
you not implementing that? This is what I am asking. If we are concerned about farmers,
why can't we think of implementing the very Committees which you constitute, the
Government constitutes? I am not asking for anything else, anything beyond that. You
constituted a Commission, why did you constitute that Commission? What is the purpose
of constituting such Commissions? They give Reports and these Reports are kept in cold
storage. Farmers are dying and committing suicide and we are crying here on the floor
of the Parliament. If you think Parliament is supreme, I am asking you in the name of
Parliament, why can't you implement those recommendations and ensure remunerative
price for the farmers? On the one side you allow the cost of inputs to go up because
they are all agri-business corporations. So, you support the agri-business corporations, let
them increase the prices of fertilizer, let them increase the price of seeds, let them increase
the price of everything. But farmers cannot get remunerative price. The farmers go to
private money lenders, farmers go to other lending agencies. Finally, what happens? My
good friend, Prof. Ram Gopal Yadav, was referring to Pt. Nehru that anything can wait
but not agriculture. But I refer to other economist who said that Indian farmers are born
in debt, Indians farmers live in debt, and Indian farmers die in debt. Is it what we want?
They are the people who produce food for the whole nation. Why did you pass this Food
Security Act, 2013? I am asking you. We passed it because we want food security for our

citizens and this food security is given by farmers. For instance, the Food and Agricultural
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Organization, FAO, defines food security as a situation where all people have at all times
physical and economic access to sufficient, safe and nutritious food that meets the dietary
needs and food preferences for a healthy and active life. This is the FAO of the United
Nations. Sir, as Members of Parliament, we may belong to different parties, but we should
think of our people. Our people should have decent living, our people should have food
and our people should not starve. Here in this case the very food producers are dying.
How can we tolerate this, Sir? That is why I am pleading with you. There are certain other
issues. We are talking of doubling the income. Is there any Farmers' Income Commission
in this country? How can you ensure doubling the income of the farmers? How can you
ensure providing pension to the farmers? There are many problems, Sir. Another serious
issue is that we are having water problem. It has become a precious one. I know there are
several river water disputes and there are several tribunals. Whatever Awards Tribunals
gave in the past are not being implemented! The Cauvery Management Board has not
been constituted! The problem is this. The inter-State river disputes must be settled and
the time has come we should think of interlinking of rivers. It will help us to improve
our agriculture. ...(Time-bell rings)... I am concluding, Sir. I take the example of Tamil
Nadu and it is also applicable to other States. The size of cultivable land is declining! For
instance, in Tamil Nadu, GAIL's pipeline goes through the entire Western part of Tamil
Nadu. Farmers are asking it to have along the national highways and not to lay it through
cultivable lands as it affects agriculture. But, GAIL and the Government of India are not

listening!

Tamil Nadu farmers are fighting against hydrocarbon project at Neduvasal.
Nobody knows how it was conceived. People have serious doubts. It will suck away
the entire groundwater. It will destroy agriculture. So, there is a demand that Thanjavur,
Tiruchirapalli, Thiruvarur, Nagapattinam should be declared as an exclusive agricultural

zone.

SHRI DEREK O'BRIEN: You are speaking for Tamil Nadu. What about other

States?

SHRI D. RAJA: Sir, I am speaking for the entire country. I speak for Punjab. I speak
for Haryana. I speak for Maharashtra. When farmers commit suicide in Marathwada, my

heart bleeds. I shed tears as to why my Marathi farmers should commit suicide.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, Mr. Raja. Please, look at
the clock.

SHRI D. RAJA: Sir, one Karnataka farmer committed suicide. I felt sad. Why our
people should die like that? And, if farmers pass through such distress in Odisha, I feel
sad. Why? We have perennial rivers and ordinary rivers. What are we not having in this
country? We have everything. We are blessed with such a beautiful nature. We have such
a fertile land. We have hard working, toiling and energetic people who are building the

nation.

Finally, when it comes to life, what life does a farmer have? What life does an
agricultural worker have? What is their living condition, Sir? Go to any village. Look
at the living condition of agricultural worker. How can we sleep peacefully? So, Sir,
my humble request is that the Government should address these issues with a sense
of urgency, with all seriousness and the Government should take short and long-term

measures to save agriculture, farmers, agriculture workers and India. Thank you.

31, Aorg R (W) AT SUAHTEe] 9818 Y, TS 98d-9gd g-idrg| 2014 &
I8 U T BRI 3MTs ol DI I8 & SNIE el Yo (6l {6 I8 TWHR F1
SR PIH BR IET 81 AN A YOl b T Staav a1 fhar? Sl wel o fawrg a
T eI U &, M STa¥ B 81 8T & 3R 9T aTg 31k 331 # <+ arer e
Q| 9adl 7 BT [ SSIRI ATt Ugel SRR G - s &1 ar+i1 Ul fora o1, I8 a1 2014 3
fe~< HETINR # UT=it 3171 &1 70 WTeT U8 el <27 TSI 81 7T, 60 WTel b STl D™ bl
are <l R8N, b BRI S ST H O gall T8l | Ugel I R JeT= <27 201, 379 2014
P 1S PN YL <2 F1 8| AIIAR, TS 1 89 T bR I8 & [l b g, Thellth AR
JD] ATHET WR.... § BIS data T8I I T8T & 3741 SI-0I9 &7 U8l H SaR-HaR W
AT AT F8T AHATg P [Har f9 ke F HUS SARBR Y gl W) 93 © - a8f
sl fPAMT & ARBDIA, JHST [HT U (BTN o AR SAR-HR IR FSh| TR
TS 1 31T I Hel B 1 el A PE < [ BT b GHI H FIT IMHSATT T8l g - gAY
JATSHATT SIS &, TP 7, 8 <81 81 H A1 A1 71 % oy 19 |1e # 98 3761 W
fopar, Wit 98 a1fere Ger TR 2, fham @l ered Ger M 8 3R Tab AT s 7 81,
1 H A1 71 o SATUehT BTH Fg 3761 81 3R 37U data < I U8l A ST SAHEATY
TS 21 39 B1S Y data IS <IfTY, M7 ST 6 98 & oRE & 71 o 3&7 8, fodr oot
BTl TR B TS 1 HIB] BT HTHT &1, 3R0T ATH] Bl g5l 1 AT S &1 &, IR IR
TT W SR HIG] B Il gs, Wed ¥ § g5 37 oW b Pac] IR U< H gedds §
fha TR¥T M &1, S fPa™ HolaR &, IT6T1 fhad IRAT 0T A1% gafll M9
Rgu, STgi-ST8l 9Ny 81 ¥E1 €, aRdd § fhas fhari o) IUd o9 8 V8T & - 99!
A ST B ATTLIBAT 51 H Ig Dol A1ed] g (b QX <20 ¥ [$ami & gRT 07 41B] B
fSHTS g%, MU T 01 AT [T, ST 7e JaeT H dg AN AR Y, el geil, ATS! =],
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[S1. worg ¥z ]

IR < H AN A FSHTS BT 37791 fegea &l fHH Fa¥ FST unorganized sector B
Tl T BIS WIS &1 &, Hel Bl ITd] DI (1T 81, PO 81, clfcb ] Ueb ATATST
Sl | T8I et urchl| § 31rst I8 Al 91 §, Fa¥ ST forl 99 91 Bl & {6 159 v
T 3 g9 Faf R IR €, 98 Rars & i & T A & wRIN B 3T 3R RGN
Wﬁwmwﬁwmaﬂwﬁﬂw%@?a@cmegory,\_rﬁGFHTrTﬁ
fTIBY land holding HH & 3R ST 9+t YSTAR BT FHT MR I SATT hold TTET B Thell &,
3T Y SITET ST I & IR § B9 1T o1 e &< X8 &1 AT A8ied, § 3
H1ETH A PV H3] SN H T8 AT A8 8, H &1 I b8 8T &, 3R 3T HR < Al
9 Q9 & e &Y gTad S 81 SR, $9 991 B1 ST SEeTdn 7, T ot 86 39
gfvrar § e <ar 8, fiep! goie 4 893U k1 UR @S § - Sfl 98 UeT HRal 8, AR
3119 Yeb BRI b 3faR I WRITHR IADI SfId T D! < & Al H AIH] a1 W81 § fb
I < DI RART Gar TG el B a1 {5 Sire 4, T 4, R97d H, & odd
RIS 3 & &Rar § - W B! <A W ISTell 81 e 8, 9l ered W Ul 8
fHetaT, wre 81 e, 59 Wadh qras[e g8 Wil HRAT 81 I (7Y 319 I8 AR & Hifd
3T Wt I8 = T 8, difh SO SATGT oY 3Gl ATl 8, middle man BHTdT
21319 ST 1 TR o1 & 3 98 31281 &M 81 I81 7, SIaaw M 8l 381 5, P 3§ g
HT 81 7T 7, MY data 9471 &, slogans AT &, cifeh 8 S8 374 RAY - Ho@EE §
31T, T BT &1 87 3N HISAT H eNAM Fell & b qu <1 # fparT HeEl WY arait
USTaR B 99 FHdT 81 31T M9 <RIY, ARG # I WiG-HRIE Bl 7, SdT Uh
RICT T eNAM W TTET gaTTI BT data I &1 BT, announce BRAT, TR ST, A ART
HIol g 81 I8! 21 TS RIS H WISl &1 el T 8, BUICdh H SHICY B 9T BT &,
eI U9 § TS SR efl o1 A7 BT T - 3 WID! MY SR M Areddt o & 3R
W%E@Wﬁwﬁ, cashless societyﬁTRﬁ-W%,Wéﬂoashlessﬁﬂ%,
TE IS A1 81 3151 H He1 =ATEd g b ATST 6iSAT H B AT Il & - T card A BIAT
T AT AT cash I BIAT 872 3171 AT S Alcdal H gl 8, 3R $HGI 37 S I
ISP T BN 3R 39 WX fIaR o AT MY FHST H AT AT

AT HEIGY, $HIC SC! & R H $HBT M1 5d <% § USIaR gl 8 Al 3T
SHIC ST BT S ©| 31T IT8< T 57 319 AT8d o [ HHIIS] Pl BIIaT 8l AT aThs
P &1 WIS 817 3R A% Jgl USTaR 8 W8T ¥ a1 9T 9l g I a e
FHdT &, 519 ISHPT 918X J AT d¢ 8 AR, 3¢ IR H 39 TfRar I 9| Bad
T ST 3 3T S R of b fBAMT BI BTIQT g AT UIgdC HHIST DI SATaT
BIIE] §3TT| H HE1 U8 A8 g (b BHRT AHAS HIT 57 & d18d © (b [HAT] Pl Hell 8
7 & T8 & & technology & AT TR THM dTd 817 ...(AHT I €©TY)... SUTHTETE
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HeIGd, U AN el © b B &b ST H $© ol goll ol H QI-d Dl gqM1 918l &,
WWWW%%W@WWWWW%WIEm‘j??aﬂegimeﬁ
THRIYTE A1 IO SYTST 96T ATl India became world's number one exporter of rice ahead
of Thailand and Vietnam. India became number two exporter of cotton after the US.
Cotton exports contracted by 62 per cent from what it was in 2011-12, that is, during
the Congress regime. It was 4.3 billion dollars in 2011-12, and it came down to 1.6
billion dollars in 2016-17. Soyabean-meal exports plunged from < 14,000 crore in
2012-13 to a mere T 1,500 crore in 2015-16. Tractors' sale rose from 1.90 lakh units in
2003-04 to 6.34 lakh units in 2013-14, indicating prosperity of the farmers. Tractors
sale came down to 4.94 lakh units in 2015-16, which shows the cold shoulder treatment

meted out to agriculture by the Modi Government.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you.

S1. 3o e Suquieder eied, § U™ He+l A18dl §, H U 3ifcw faes smad

HqTETH H HRAT 18l gl

37 H, § 3fach H1ewd | R WRBR ¥ T ST 18l § b U aga afear IRT
2, H 3fTS1 W) Fedl g b "adbT A, GIdT [Ghr", oifdhT <% gqD! el a9 /-,
SAD] HOITD TE| ISR, Sd AT IR<Id 5 59 W G g1 Y% B | 3T I8 feErsy &
B "AID] A1, [ID] [THT" HRAT AT B AT WRBR & A T g1 Al §9
T P ATEIS Bl S DHRAT 8, $AD (9471 W Al I3, offeh et T2 <2, U & foard
AR TS| P, B, [aeafdened &, ofdT ges T8l 8rft iR I graraxon
fareafaermeral # 8k Blolsil # 81 8T 7, S9 IR 31U X6 &9 < Ahd &1 ST 811, A
AHHRT GTIR &1 BT gferd, URT-MAfere) BiRisT siik it kM, oifde =7 e 8ifl, =
RN BN SiR 7 nifay Bt I wivig off, € oiR T2 3R MY aaid # @Ted © o s
3R AHRIHD Td! BT AR STRI I, TT MUD! ATEI S HRAT BITT iR I 31mudh forg
RERES SIS

it I ARV G RTORAT): STFHTIE HRIGd, | MId! g=ydre a1 A8l
35 oy g1 foraT @t TRt R Tue a7 I@H o A e 21 H I e e
TS & FPATI D) FHRITSAT IR Bs AT a1 7 2l H U fTaR 39 3R B
P TSI T 41 379 @R | ST S JMTSITE GAT 3R SMTSTRT &b 919 60 ATl I 39 9
TR HIUF Bl AIBR BI A Fedl, AN ITb1 1 Aot off, I8 & =erd Bl & e
TS FHRTY ST §s © AR IS d P8 Vg © (& AUs! Al B aSied fhar
SHBT PR IT &I H I HBIIHTE! I J§ BB AT (b BH JHT-SHT I A1 Y &
3R 1 <9 ATl & 3 gAY S ifrt 8, R YR & §HR 3Ry Ue 53 Sff 39
<20 1 3T M =TS &, 31Tl BHRY HAferai T TR & 1 # off off I&1 8, S Ay
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EINEEINE LSS

H H ST P AT (% DT ST 60 AT B Mt &1 8, ITP BRI fHAM HHAGR
gU B1 fe el 1 fham 1 HHSIR [T B, A1 SUGHIEde H81ed, Phad 3R had SN
D1 Al = BT 81 519 32 &6 31ER ST Bl B! Y, I Jad 89 dT8% 3 TS HI1d o,
JIE} ¥ 3T 7 WR 84 O UhR & Fdel A1 AFAT! ST BT AIT HIAT TSl o,
I g 39 < b [HAEl 7 STBT U doiol THST B, 59 < Pl ST & HHA H
SMHMHR fHAT| 3R 39 <1 I fhel 7 MR fham B, A1 39 <91 & fopamit 3 fhar B
3ITST 60 TRIC BIRABR AT Wl IR ¥R T 3R I challenge BT FBR HR<I Y < b
RT3 IS TGN, $9 & forg H S fHAM1 Bl e=gare <=1 1edl g1 31T a8l
[ERIEEIRERI GRS

(7 ST 9137417 V)

ARIGY, ¥ MY fHa & Bad &1 Ifd qou 7 e & sR 81 3T &
RIS IFDI IUST TR AN SR AR & MR 3o Jog 7 e | 39! i RRafa
U HHSIR BIdT ST 81 $9 BRI SUh AT &S d¥g & W 3 I 8 3R 9 S
Gl BI I8 AU el PR UK 8 AR ARHR U4 AT AT ST &, Al qolgel § a8
JMHEAT HIAT Bl 31T T b 3TAT-3TST AT H ITT-3TeT BT &, O & BRI
JTETT-IET SRTET IR 3TST-3TeT el UGl Bl &, <ifdh 91 ®Bdali &l 9al g™ eiRa
T B ¥ A B a1 AR AR SHIR il 1T 81 39 YR & [T &s aR
[T AT ... (FGET).... T8I, STd WK ST 91T 3R ST §f @l IR oY, 39
o i foeaml &1 wo1t 9% fHar 101 S9e 918 Jied fTER aret Sit @t Taie &
TG H W R BT dotl AT o 1311, <A1 §9 | F9R1 &1 8 -Te galll Heied, oid
TP HAT AR TE] I, 519 T I8 37 URI U W1 718 I, 519 qdb I 371
U BT HEl Jod T Held, Ta TH TR B GHIETT Tel BT 7RI, &l A% 81T
3T 91 21 I8 1 U GfaGT &1 89N IHT HeT H3i1 ST 976 © [ [hamsl $1 3 Bl
ST T ST S T e H301 Sff 5 s aRe Bl AISHIY Y B &1 37 ATST131 &
3fER B Tl WA &, O b J&T ST H11 STef BIRASR Bl I8 Il & 781 & foh 39
A W ¥ 5 gaR &1 51 9971 =12y, fod R @ @ o= 3@y, fod ter 9
Wt BT ARY, AT 98 39 99 Aol BT Tl MR F9Th Wl BRI dl SHhT 3T
SR B1T1 I8 el goig & T 37TST ddb I bl TR &1 R el fHar 3k
I &b IYTd H gYRT fha fUssdr ao 171 3119 R $96 dic ofF dd af Jifid 3|

IYFHTIRT HeIed, § Teb IST8R0T i G A18d] &1 TAR TSR H g H3i1 St
q "SI A" IS IR BT 81 I first phase H 350 TGl H g fha1 M1 § 3l
second phase # 3R 4200 UARIGT H BT T ol &1 $9 TR 4§ &4 X I[N H
T "STel WTgeaT " AN & ATER W R Y3 3 ({918 e develop BT A8
&l
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it SuRrTafer: ST S, 374 conclude HRT

il I ARV gS1: SUFHTART HBIG, 59 TP HIABR P Ul FAR HF H HaGH]
Tl BT, 99 I S fod T8l 811 H I g B 21T |1 7 SAfey Hx1 a8l §
5 a9 2003 # ISR H WRAI ST IS B AXBR 1 R IH I agERT it Bl
ARBR H H o7 H3T 27|

MR. DEPUTY CHAIRMAN: Okay Dudiji, please.

it I AR G: HEIGY, HIUF Ta-HS & ATAT H BIRABGRI I 18 TRIT T
31 late payment TR 6 TRHT BT penalty off STl ot ... (=@asm). ..

MR. DEPUTY CHAIRMAN: Okay. Shri Ram Kumar Kashyap.

...(Interruptions)...

it M ART §I: SR fHEE & WA A B Al (A, STFHIRT
8IS, BH <IN 7 6 IR penalty &I W fHa|

#f} STFUTTFY: 3719 AT FIRT, 6 AT BT TT L

37t IR TRV GST: MR TS P 18 TRAC H 12 TRAT R AT

MR. DEPUTY CHAIRMAN: Shri Ram Kumar Kashyap, you have got only five

minutes. ... (Interruptions)...

#} IF ARV T: HEISY, 9 TRE & WISl BARI ARBR & 3R 81 I8

MR. DEPUTY CHAIRMAN: Shri Ram Kumar Kashyap, take only five minutes.

...(Interruptions)...
31} I/ ARV GS1: 3R BH I 3 T BT BIH PR B o
MR. DEPUTY CHAIRMAN: Yes, Mr. Kashyap. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, now it is six o'clock.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, the time should be extended and it should be
disposed of today. ... (Interruptions)...

SHRI BHUBANESWAR KALITA: No, Sir; tomorrow. Tomorrow.

...(Interruptions)...
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6.00 p.m.

il M AR HTAY (BRATIM): AR, AT 37 (A DI A3 b He H qrer]
BT IR (AT, TP foTg | JATIBT ATHR THT BT G| ... (FAIH)....

SHRI DEREK O'BRIEN: Sir, the Minister will give a good reply tomorrow.
...(Interruptions)... Take the sense of the House. Since we all have had a good debate, the

Minister can be requested to reply tomorrow at 2.00 p.m. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, it is already 6 o'clock. The Minister can

make a reply tomorrow. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What does the Parliamentary Affairs Minister have

to say?

3t YR STETH Ahdl: I, better Al JST BIAT [P MM B reply 81 I, oAfh
AT FFRER & 4@ of & 9 fal &R T reply Y1 $9 WR dlel drel fha Hwd
MY E?

ot STFUTIFY: 39 IR Sled dTcl 3 99 21 S9d] Adad IfS U AFR Uig e
o, A1 et 15 TeTe ol

P vd forar weamor w34t (it <ren wed RrE): WR, AT 9ewl g IR Il o7
fawg e v 2, ffead wu & Suet SR 81, <feT 5 98 SHeR 7, 39 IS &
A1Egq | {4 AR b et anfee) sell R I8 R off {6 g1 fawe =181 a1 ara e
S "B ST AT B, 39 R Sl 91T 32 B, a1 (fTad wY | S 927 8, 98 9ed &
G ST AMRY, S "B TSR AT 8, 89 39 o0 3ifere wwa =nfevl g4 ol
EEEIENE ISR

2t STUTIR: S9BT Haold g & T 31T a1l B & 5 TE reply Bl BN ST
Aol I 8?

i YEAR SR Thd1: R, SB[ Adeld I8 781 8, Aderd I8 & [ Sir, he is ready
to reply, but he wants more time, may be one-and-a-half to two hours.

...(Interruptions)...

et & w1 (sft e 4t 3eTe): SiRae ST TIRAT IR, I8 fHari Bl geT
N 9T BT GET 5, SAIAIY S WRBR AR [quel o a1d 81 81 89 99 $Y #HA1 BT Sarg
G ATEd &1 el w1 Wi T STaTd U &1 X8 T 7| 319 Ugel 81 6.00 9 b &l
TR, MY 3 SATST TS 2/3 A1 918X & 3R 3ft 8T 1/5 B1 I8 reply NI SaTeT ofF 1 81T
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ST, I &1 AN 3M1R a8’ TG § =187 59 S%7 3R Ul <61 & Al STarg &l q=1
FeT W1 G 3R gR1 <2 1 G| 1 H FaTd-STa1d Bl [z, A S Ia 9 b R GG
Hig B =112yl 9 o fi%h &t &1 o1 &1 81 9ahal 1 Safag a-71 9 § fF sms
it bl B WA B foran Syl <+ e & gorma uie-uie e i el a1 8: e it
arel, R ATel § Ta-3MY ST forami & aR & =t 2 7, A1 99 W BIS 3G
DI TERA e 8, T 59 I AP M B IO & AR 7 I TR AF I dot
SRR & AT el &1 o1 STATd 81 1Y, I&T )7 3777 A SR B

S ol e e pia (AS Ju il (A1 o8 28 Gilin) CiDUS) e il f

o S S opSay ol S e el el s ame 1S Gl 2 e aeae
Sl 8 ) e b ey Op Sl W Dl 1S B p8 S ey o
Olas 03l e 23l e Se mer 2 S W e o
B e U Liad sala)y Wha A%~ om 15 Ul et o i 5 2/3

it =S ~xdy e sl aads Gl B Qpla (e S oails il ) B o
i g e (e gy - e g OB 1 ol e e O o S Sl
JE e Sl s G dgmge bt o 59 S Do S8y el S e
e WS A S8 il TS o 0us e S O - Bt gt o 20
Josw S UsS el o Ciie g2 b Ll (o Siie il il ey S Sia 8
Gl S8 o S P e O 2 L S il i 2] SO e
sl Sy e S B RS G pla el b g g e S S
e e e a0 JS WS S S B SO Gk o
e UV B i s e
WYER geifdex g Yev (dum): W=, § Wt 92} =g g f5 a3 ol o <rgd frell
319 ST §Te dTet Y&d 8, MY I9®! 1-ahH fiFe &1 99 <311 &% Udh 9 1 Sl 91
FEAl B, 98 I fRe & wEt B, safo § 9' wEer arear € % 6.00 991 U £,
fafeex e i &k &9 |9 Wt 98 T1Ed §, SUR! $d IR Bl$ JIY, Rifh gy
AT 98 ¥ 51 89 Hel [ A g1 b 48 S| §H T SO [del U1 Bl $aforg
g SId BT A1EYI SHD! VA 51 B | I A1 99 91 A9l 21 39 2 H fhar iR s
B A1 I TS &1 Tob gaR Bl el He | $© el 8111 I8 I e &l I1d 8, I8 Teld
HE DI 914 el 21 S H 9§ $B B Il 2

St STFUTIF: SHHT Fdold I8 & fh HeT 8182

fTransliteration in Urdu script.
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3l &R A Ahdl: TR, ST Ig Al g3l o7 S f$IBE 81, reply BRI 3iR
I 918 89 a9t 9l <11 3R TR 31X iTRTe AN &1 I8 A1 & fob B reply BT

F1f2Y, T | think three or four Members are left to speak. 31 @I § b $HHT TT H= 4
RERCICIRTIIY]

Tal AT ¥ © fb gAR a1 91 €, Ue d OBC 984 important 8, SIT Select
Committee T WSIT 7T AT 3R G et 91 &, < el &4 ITeb! W1 |1 H &1 i1 &1

MR. DEPUTY CHAIRMAN: Now, the remaining speakers are Shri Kashyap,
Shri Balwinder Singh Bhunder. ... (Interruptions)...

7} <Ten A g TR, § U ST H 41T AR I8T 3.00 I A1 A%
MR. DEPUTY CHAIRMAN: You say, reply tomorrow at 3.00 p.m.?
SHRI RADHA MOHAN SINGH: Yes, Sir.

SHRI MUKHTAR ABBAS NAQVI: Also, Sir, we have already allotted one hour for
the Collection of Statistics (Amendment) Bill. It is a very small Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: There are only three more speakers. We will finish
the discussion today and the reply will be tomorrow. ... (Interruptions)... Let us finish the

discussion today. ... (Interruptions)...

SHRI K.K. RAGESH: Sir, if the Minister comes at 3 o'clock, we will have one hour

from 2 o'clock to 3 o'clock. ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, my suggestion is that from 2 o'clock to 3 o'clock, let
the remaining speakers speak and from 3 o'clock to 4 o'clock, let the hon. Minister speak
and 4 o'clock onwards, we will do the Bill Business. ... (Interruptions)... I don't understand
why we are complicating a simple issue. From 2 o'clock to 3 o'clock, let all the Members
complete and from 3 o'clock to 4 o'clock, let the Minister reply because the Minister
requires an end point also. You are giving him the starting point. You have to indicate
when he will have to stop. ...(Interruptions)... So, he stops at 4 o'clock and then you may

take up the Bill after 4 o'clock. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Jairamji, the Chair has to consider all aspects. Firstly,
the time for Short Duration Discussion is two-and-a-half hours but we have already taken
four hours. That is one. Secondly, there is other Business also to be taken up. If you take
the whole time for this Business tomorrow, then that is not fair because there is other

Business also. That is my concern. ...(Interruptions)...



Short Duration [25 July, 2017] Discussion 321

SHRIJAIRAM RAMESH: Sir, the challenge tomorrow will be for the Parliamentary
Affairs Minister to restrict the Minister's reply. We are prepared to listen to him for three

hours. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I think, we have three more speakers. We finish the

discussion today and then the Minister replies tomorrow. I think that is okay.

AYER Fafdex RiE v o W vifgwl onat F wied a9 g1 Q-1 -+
e &1 w1 a9 82 89 W) I B e 9ed ®, A 91t AT 9l ©
...(ATET)....

MR. DEPUTY CHAIRMAN: You can take more time.

SR gafdex g Ysv: 39! Il W BISYI ... (FIH)...

SN} SUUTITA: MY fha=T erzH afeT?
WER gafiex g yev: At g9 fime =nfzyl
it STuTafay: 31 7, <9 e | Nagviji, tomorrow?

SHRI MUKHTAR ABBAS NAQVI: Sir, it is better f& RATT fiesd a1t of, Bt
Qk*llé Ei SITQT| chdlsc NEES Sﬁ?, Sir, reply at 3 o'clock and between 2 o'clock and 3

o'clock, we can take up the Collection of Statistics (Amendment) Bill. One hour is

already allotted for it. ...(ZTGET)...

SR gaafaex R Ysv: 519 Rers & 781 811 a1 who will sit here? Everybody
will go. T TIHH 14} BT ST

it Sguafa: ng Bl B9 dTd %\, ﬁ@ﬂ’% &l BITTI There are three speakers.

We should finish them today. Mr. Kashyap; you have five minutes. ...(Interruptions)...

T A G : SUGHTYRT Sfl, I8 984 91 339 21 ... (ag™). .

sft ST 3rett @M : forar oft S ared 1 ... (au). .

MR. DEPUTY CHAIRMAN: I cannot add more speakers. That is against the rule.

...(Interruptions)... More names cannot be added. ... (Interruptions)...

HIIY S, 3T ifeTq
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#Y I/ FAR HLIY: ITFATIRT ST, T 3fT F G 3771 &1 die BT Aol T 2,
SATTY H 3ITIDT AR Tebe HRAT g ATST fhAMI P Y Wil BRA1 G |1 DI AIal &
AT 81 U a)W I B &l Wi, Sivid, §191, dlcAeie gdagal sl foa-ufafeT
Y &, § SHBT U IETERY ShR AT qI T HRA1 A b 31T A B Aiel usel,
ST T aggeit & g a1 UeT HRaT A1, |18 98 =) 81, IR 81 1 SR B, 89 aR
B U1 R F oY S0 HH Y PlcArRIe Sargal WA el BT Tt off, 11 3rs
AR §9 hax 9¢ s © [ [BA Bl 39 gall bl IRT YT - & forg 9 IR
PHICATRID SATZAT B BT ISl 2, TS SR IHHT G 9¢ T 5, T IR, ITD!
T Te TS B, aif I YU IUST Bl IR eI el el 8T 81 9P PRUI 39
HTC P, 39 HRUTS Bl YRT PR & o7 IH AZHR, AT g ARBRI debi H Bl oA
ST ¥l 3% IR frar &1 99w aIiRer 9 99 &) AR WY gt 81 forad R
P ol B 1T TET BR Aehall, SATAT FOIGR) | fHAM BI STHET BT Tcl 2
g ot &1 fawg 8 foh <91 H &% A1el 9 12 B9IR e JcHg e d_d 81 a8 2013 |
11,772 T 71 MR DY, T 2014 H 12,360 fHAM! 7 T BT, I 2015 7 12,602
el 7 acTEcT ®1l fHaT saTewr & wd 82 $HS &S BRI 8 Fad &, IR
SPT S W BRI H AT &, T8 [l & IR IR HS1 o1 91%1 81 81 I8 89K oG,
< & oY, AR & forg, 9t & foy vas &Far &1 vy 81§ TReR 9 1gRIY BT
TG b 59 WA b AUSR & oy S1/F dad IS 81l A= Sl forar &1 fawy g,
SHHT W1 § Iooid BT T § (5 AT (BTl & a2, A1 a1 Gl &1 Wil 7 Pls
T T8l g1 I Wt 78] HRAT a1ed 8| fhdrl & gedi B 3T I Y 721 uan fh $9d
9T forail ST & 31R Wdl ¥ 97 USTaR 88 27 $9¢ $UR I TSR Bl €T <1 S|
ARRT ST T & A 2, 98 I8 € {6 o fhar SIFRed 81 gl 7, S9®] udl § fh
P AT B B H IABT BIIST ® AR BIF AT B B § D! g1 Bl 3 &
ST fHATT B I8 UdT o g & {6 S9! Wl B § =1eT 81 8T 8, 39N 36
fram Wt B o eI § Tl 1Y B1 = el BT 8IS Qa1 € IR 96! Si1g S
HE fHAM €, ST 79IgR 8, d S Bl oisl IR oaR, Jedig-Uedi’] 89k 30,
T - AT BOTR BT UfT Tdhg STHIA DI offsT IR ofdhx Wil BRd &l I8 U 9gd of
o &1 fawg &, Fife SR U1 Terd <ET, O o Wt B Brs <9, A fv g9R
9T BT BTAT TET BT ST S 1960 H &t bR <91 # 3 F Foy UST 81 e 8iR '
3 AR QW A HIQTT TSI

[SuwHTEad (ST, AR SAfedT) Fer17 g7

Heled, 399 BRI 9gd faael ga1 Wi @< 81l ST ART ARBR I AR 8 fb
I8 39 A9y &1 9gd &1 THRAT A of S BN B AT S IR $ o § d9-ar g=irg
ST AR e 1 Sl 89K Y faeafqenery &, g8i R e 91 tidedr arsiced ol
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U €, 9 9N @refl el €, R g9R1 RAd &1 & gwifad 81 <eT g1 9fely 3:-7 73
ARGy W AGRIY & fop FIa Wi URe Gildhear JTafielst § Erell u$! 8, Sd] W+ &1
BT B, d1ip d T Rgd B {Bari & fIbrg & foT o oY 3R 59 3197 389
ANTETT BN | SR, AR GeId I8 © o faml 1 surer 4 sarer ears &) e Suere
PRI SIY| H BRYTON A Y I €| 59 FHI BRIV H (G B U 1 WIRT AHRIT
2 o5 SR # o1t fFAml & ORI Y SEIA & BAaR Bl Tellperd UfST 7St B
ERATON & Fs [Tl BT g8 o9 AT &) foar mr 8, Rad aRor et &1 99
fISTell & Sygael Siaer a1 el 78 €1 § WRGR 1 $9 91d 3 FEHd g (P 89IRT dIex
oael 9gd A gl AT §, R dIe} odd e gl T A1 A Bl AU SEdd
BHIFR 7 S, TE FARI BT & el ¢l SAfTY #-T M FHae 7 fh R +ff 08 9
U O €, IT] Sleal ¥ Sleal cddel bae e, difd (A &l Rrarg o gfaen
forel 3R Wil § B B fHaT MR B &R <91 & fory f arTe™ o || T,
81, IR TS & B &1, I8 3770 Bel 811 <& H 7 317l & b fordar &f fora et
& TG WIa et A 8, fham erTel Arer It a1 SareT /AT § Y97 ) o § 8iR fhR
BT I8 § f 39 A1t @t 7 I 7 B & 39 S Ye & e ura €1 gafere
WRHR V! DIy FIwA g91Y & 99 fHae oIs voa U1 & af fea &1 gar 8l fe
IAPT fHdT Y S el iR ST X el ar &l firer | v garr o IReER @
TR 9941 7, TP ST S 7 819 & HRUT I THIER, TITST, FeX &l I 919 §
I ISl 21 Al HDI BT ST HR J&T A-9R GeId | 379 1 dier b1 AT &,
SNId foTy S1aaT e=aTe | o1 f&e, 51 WRd|

3l I RGN IS (TIIHT): AR SUGHIEIE Helqd, HelgHrd, 3!
SO HUT g o SITU I &A1 diei BT A1epT f3AT1 I8 1 <91 9 HiY &5 7 U491 gU Have
F IR H 81 Al TR JUTT H3) 954 ISR BIdR ORI Y B & AR JoIRTd MY 8 AR
T8 91¢ BT SIS o & oY IS W I8 Tl SEASENG ¥ AAdhY IR ORI H ST8l-Sial
qIG BT YHTd B, I I AGPI QTSI of I8 &1 59 AP W eI YT 21 &1 &I gy
I1E A1 JET &1 ITH A U I8 © T 018 ST & B PYBI 7 g¥ HRAY BT &=
P fohar B, Sl AAeTg ¥ 3T €1 d BYH BY W & HUS U8 B SiaR-HaR TR
AT AT H GO &1 IR APl b Wpel H UG dTel dedi A BT SV fd Tefarst
HRA Tl fHa B B E, A1 STB] SR -HoR W &Y T & B T&T B AT+ Jou
aTel S fham €, S9! fawn HR a1 s 6 3% 8 €1 59 YR BT I8l 9 1 &
3R 39 UBR BT ITHT UREY Bl 11 &, AR Y] T TeT 3T BT I AN DI gell B
Teh fIC 91 B BT A9 81 g3l 81 7R U 91 9 ST ol 519 SficiaT 3 916 31
off, A ST BRA G f&a1 w1 21 A1 981 3l fadhd gl R & foly 9Rd B RSB
J Refiw ft RSTa1s| 519 Uifhed™ ¥ 91¢ 31Ts, d1 99 918 & dde § BRI urfeed o
ST 1 ARG JATIHT &I <l Y S Al Bl FERT & & oY 3R Heq a7 & forg




324 Short Duration [RAJYA SABHA] Discussion

[#f1 3T WIRehR RTI] |

IBI 981 & HgT #31 F Al ogR1e foha ofiR 37t Haa 1 i o @il 39 919 sruad
T A ol 3rH, ASiRA SR Rt 9@ 18l i <Ray, a1 o1E ot JalTs & ugd 3ik
TN BRI | BT 416 318, T9 F81 &l 9d1 91 < Y8 ot fh ) 891 0 Hem S8 W
IR TN fJae FRRIRT 9@ 9% 9Y, R $5 W e8] goNl ofR I fSaex I |da1 &1
UE gdie Ml Tere 730 & 9% 9§ Ut 8iaT g g1 U Rufy 7 # are e argan
2 & 519 2015 ¥ TfieTg # A9 # 918 &7 9gd I1 Whe 3T AT, T9 4 FI 7 a8l
SR I @] 11 3R FdeT Wt I $i| I9d 918 39! fefored I, fSaex TH 3R
JIATSC TR BTH BN dlell <18 = STd! Bic! Bl dJadTge W ST, s g fearar mn
6 Ud veTe 91g & U BT S & [ I I2 © 3R S9 HHe Bl <9 I ¢l 98 Wi
AT b, BICT M HRp, NH Iq Y= - a1 B 39 IR ¥, 99 O} B
TP TR de9Tge W, fSdger W, S9¢ g & fSgex W oM &l 9oig 9 ¥ fIva &
international dailies, Independent, Guardians TIRE 9 Ud U b Y photo shopping &
31 & IR H 91T {6 916 | At $9B1 photo shopping BT AiTd &1 VAT HE B MTerdl o
BT IO A BRA d99rge AR Saex A & Biel Farern gl v fRRafa 81 718 7
2014 H STH-HTHR ¥ 16 3775 211 3T P (&7 WY SIRY-BHLHR B ST 1e BRe & b S
16 $ HHT B a1 I I AN DI [T g9 3Tl SH a@ & oIy 1 U v g |
IABT QTS TE1 81 3T ORI A DR 3AH TP b &7 H 916 ATg 8s &, TR SART
STRTOT T STEreeR AT ST ARG T 8, a8 YRT BT YRT &3 JRATIRK 6| GRATIR Bl
P BRI &7 B ST 7R &1 51 S 19 FAR T B RART 4l 98 ©R19 831 39
R H A1 AT SN DT IARIT TR, Afh DIs BIIST To 1 gaTTl FAR A1 3 (Al iR geal
! FRIRY 95 @R 81 7151 1A T oiR god] Bl TR ATEgH] | WIS BT LT
<< gU Uarr 1 s o, foheg a8 Vel et Uerr €1 X8 T STgl SfR 57 & 9 3 =it
TRIST ST 1Ry off, 987 F8) @RI TS| 31U Vel 3R eI 6T Hls BIIS] a8l &
Sl ! T2l e

S E o STt SUGHIEger HEIey, Y31 3UT |0 FHI HR &b (oY b8 <11 31 AIeH
g o5 731 anfl 9N AWTenet HE ISy T18H $RA dTd] ©, AR Gl I a1 $9 9+ H del
ggd SN B, e o A1ewd A H 9 U1 § der dredl gl saferg § o faeedt
HRAT E o g2 AT SR ST &1 3i1R HidT ST, aRiifes #7 a7+t a1 o7t a1 g i 21
Gakd

ITAUTIE (S1. IRV FAfeAn): Tei-"8il $UIT 3 AT Y1 W T8

PIFTT
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i} 37FE RS IMUIe]: FEIed, Sl § die V81 §, I8 WX &3 & Ali &l a1 81 §
3T &3 b ANl Bl FdaT @ B 8T gl H Dls ST bR MMID] FHI Hal
3R T URFRT & B9 H a1 B8 B A T8 BR Y& §, dieh § 9ga wecaqul ard
319 ATEgH e H Hel dredl gl ol IR 59 39 IR | =4l g oY, O 8 iy
HAT BT STarg i e el o1 WRHR gRT IS BN &5 B 33l FHR ! ol Se, Al
<% B BN BT WA FAT B, I8 AT W A9 Aol &1 § P8 81 g b o9 g4 anreiral
FITETET% o1, let me speak a little more on it. When we got independence, 75 per cent of

the population was dependent on agriculture.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude in

one sentence.

SHRI ANANDA BHASKAR RAPOLU: And their contribution to the GDP was
61 per cent. If we take the latest data into consideration, 58 per cent of the population is
dependent on agriculture. But their contribution to the GDP is only 19 per cent. Why has
this gap occurred? And now we are thinking that the agriculturists and farmers would
become entrepreneurs. Are we really going ahead? We are not at all going ahead. You
intend to double the income of the agriculturists by 2022. Is it possible within five years?
Former Chairman of the Commission for Agricultural Costs and Prices said that this

would be the miracle of miracles if we can double their income.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Bhaskarji,
please conclude. I am calling the next speaker. Sardar Balwinder Singh Bhunder.

...(Interruptions)... Please conclude in one sentence.

SHRI ANANDA BHASKAR RAPOLU: Let me conclude. ...(Interruptions)... Why

are you calling the next speaker when I have not concluded?

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): You were given
three minutes. JATYHT THY THATG 81 T g 31T SI TISH of b & HUIT 379 T I3
EIEY

SHRI ANANDA BHASKAR RAPOLU: Then I will sit down. I am making a plea.
I am making an observation. ...(Interruptions)... 1 am making a pertinent point. I am

supporting the initiative of the Government.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

...(Interruptions)...
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SHRI ANANDA BHASKAR RAPOLU: The Congress Vice-President has
advocated in the situation of merging of the General Budget and the Railway Budget.

...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): I am bound by time-

limit. Please conclude.

SHRIANANDA BHASKAR RAPOLU: He has advocated a separate comprehensive
agricultural budget. Please think about a separate agricultural budget which will have
irrigation, cooperation, food processing and agriculture into it. This would help you in
envisaging certain projects, programmes and policies. Then you can expect to double the

income of the farmers.

In Telangana, the Telangana Government intends to have an agricultural budget
from the next year. Kindly envisage this to alleviate the suffering of the farmers. Then you
can look towards "per drop, more crop" and you can at least plan to double the income of
the farmers. Then alone will it be possible. Otherwise, you will only be dreaming. Let us
not dream about the miracle of miracles. Let us be realistic in addressing the problems of

the farming community. Thank you very much, Sir.

it SuwwTafar (FeTHT §7)

WRER A g ST : ffFRae ST TRRAT TR, 377 fHAFT IR ART 8199
TSI MR 4 = PR @1 1 H 7 I IR a1 BR BT g 7 A1 H SR BI a1 B g AR
7 B ¥ SR Y 91 HRa ) YRed I8 7 6 519 A Hiew SR =6l Sl 8, A AT $%
3R B 9IH ® 3R 519 d AITH $eR 31 Sl &, 1 3f7arst P 3iR 81 Al 5l «ifd,
fpe ) fea 98 F fog &9 U amarst 81 Yl 89 UH-§OR Bl I8 Fed B
PIRT PR T & 6 7 <0711 fopam, 7 = o) et <R ¥R, # 1oy 11 =mea §
fep ST <21 31TSITE BafT, o §9 <91 H 80 URAC fharit off, <ifeh 319 89 60 URYT UR A
T €, e 31d 60 TRIT AN Wl B &1 59 J8T 3 &, Al 89N USIG H I e
=et Ra1 ofl, S <21 W) H I BT Y, A1 ARER I {8 &b Sl IS BIeR AT Id e
foperd R St 91, 9 wfaar It A1 d Fed - "TIS T STET, TSI TS Y1 JT
ST AT <IRT, T T AT Q1" TIST BT Aderd AR respect g1 31d A g81 a1 21 3T
Tl T 7T, AfhT "IITS! TR TE-T & IO HX &7 H 84 I8 he-1 a1y fob "R
JHTE Sigl, =l T 3iTg1 e T |1et <I_T, T ol AT Q1" T9 Al TSl &l
T 2T, respect ®T FaTel T, offhd 319 a1 =it &1 Farer YT 81 -1 B Wise df I8
& 1% I8 ware 931 Ua1 gan? 89 Hed & b 89 31 fohar, a1 S T, § < fddt a1
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Tt Padr fo fordt 7 gR1 foam Afs, ara a8 © o o1t 70 W1t 918, Ugel! ST I8 8
81 2 T 3R 31y |reY # Si1gy, A STET el UaT BIar o, 3R UeT Bl oY, g8t oft
gagefl 81 78 € 3iR SuR Uore B, S f% farar 3 <fa o1 we g, 981 W gaphii 8
T8 1 I8 S WRGR TR USIE H 311 7, 39 31 1 120 & 81 73, afe1 gegfrar 150
B R €1 S99 3T Y ST STGTST o T bt © o <97 H fosaT &t 8Terd T €1 879 are
PR Al 91 GER 81, I8 QI b I eTelrd a1 Ia1 g2 § T 8T A1, 59 f e
HEw 3fR Heg yael & qd = AR, fafrasry e St 91d %8 91 4 991 ored) ave did
32 I 3811 Ud 91d hal fh 3T 39 9 &R X 8, 99 fhdr &l Soxd T2 8, 89N
T T¥R 1T 81 8T 21 H el fHt & S e <anl § va a1 FE ared g 5 R/
SIS 37T &1 81 I&T 872 SHIC ol Ugel 1l 81 TaT off| 919 R TN 3711 BT T, 99 1 &4
FHIE A Il 89 b 37 B F81 BRd ¥, 99 BAR U 9RWI 81 ST o, 89
THRIIIE H)A & foIg 99 o < 31 399 Y 91 ST fosae & a1 ofR aar &1 |t
oft? T 31l IS | fh¥IT surplus production HRaT 2T 3R TST-AT BRATOM BT M|
ST9 <9 H BRI B b N 318 BT 911 o, eI HIdbe H 718!, I 3P T § $ex
TeT I 81 SIaT AT| fHa & A1 59 W) 91 TS RIT 81 Gl © b o9 SHd! Ui
AT BT 8, O 89 §e¥ W §¢ B od & 3R SR BT BT 31 ST & IT AR & STl
g, I 89 frd @) gd el BRd| SAfeg 3T T2, P 9 B e @t ¢t uiferdt Ta
2! B AR S HHITH T, 98 UISd ...(QYM)... T8I § $ex W diefll ... (FIHH). ..
TIE RTeTEeT A1 off, S $ev e &1 J31 UdT g1 B9RT Sl [haT 8, SHG a1 599
) g1 ST SATel 81 ¥ET B, 98 U2 & fb g9+ fUsel IR Nferd &1 9r7er T, SHai e
el ATer 100 TUA Y fhell Tt T o1, I9 SHHBT YRTATE g5 B faT 737 3R Hal
T {3 3T I8 81 781 Ahcll 81 T/ [T DI JHAM GaAT| A BT BT ITST TR 81
&1 2, 1 ARPR ID] GUIC T8I PR 81 81 Je! 8T [Usell IR UIcel BT I gl iR 319
1 I8 BTt 21 THICR &1 BT Wl Usell IR €1 garT, 31d il I€! BTdl 1 3T avE, IRai
3 fears ars, dF oot AT IraEd SRaTE 81 s, foa fbr axaTe 8 Ml §4 ) et
TP <@ ® T 3R 3 # STl 3R 91 arel &I <@, 1 917 drefl 3 Y&l 21 I, ST
BT & UST AR BT 7, 98 W 3 @1 71 BIS BR <97 § gt 721 8, 99t e gt 2
DT BRI AT &2 BRI T B A1 51 S ANl &, I b & ver § 781 €1 9fp <req
B 8, ST o1d § SUTT 7 ey $© goId |

3ITST 11 91T 81 & & fob << 7el # 89 g 4 f24d e 8, § 78] dadl, 39
Yieetd T8l 8, oifdh ST 30 el U8l B dTel o, T B’ dTet U2 AT < 7 foe=r
TS SRETE BIAT 82 $96 IR H Y UeT & STa7d H g7 171 © & 1 g BRI BUT &
foodgrains, vegetables and fruits CREICRS RS ISR WWWWWW@%
o <21 d Ps U 9, B UG Rieed &1, bl = 9 A1 T9-T M 941 T8 30
AT Ul BT AMSY ATl 3R 30 AT U8 g$-9$ TNad g I, Al B I Bl g1
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[RER gatfdex b8 Ye¥ |

IEST T BIAT? IR I FHY Bl Pies o a1 Slchl, A1 Sl del UIcel IdT &, Bal cHIe
RICT 8, el I T &, I8 STel B4l &, g8] Fell STl B [ Ugel THICR R IET AT
3R 3t THTER 80 YUY U fohell &1 T 91 ARBR 3G B &l &, BIML $ W& 8. H
Uit 21 89 99 AT ®l I8 Ara a1y fh <97 § UieeH 91 872 11 <91 H &1 &
Ul 8- o fram 3R ORT A, S RISFR 21 929 At SRISFR 81 Y, ovs
2... Sl SfieE s ursd e araT §, SHa! Td-He &) av% 9 I8 feerad <) S
g T amg <1 fAfee v1e9 ey ®391, 98 9 aXE fha Bl fh SdT ATdhe TR affect
T US| 3R ¢ aex HEN BIAT 7, WIHT HE 811 §, HUS] HeN 8Id1 7, 918 3R DI disl
HEIM BN &, T DTS affect T8I Todl 51 fHam doaR 1 2, fham dre@R 1 2

et T wrEa, gfvar # dregRR ot Wt B # 781 <1 8, TSX B # '
g1 ISR Bl 31 AR TSl 5, HISLAR Bl HoYAR &b B H TS| & 3R ISR & oY §
I AR Uil €1 919 THIEY & XT 80 TUY U favell 81T, O9 g8 1 o 3iR o9 fham
THICR Bl Ash IR Bl 7, oid W) foam a1 81 39 a¥g 9 g1 av% I fhare a8l
Ig Ul BT ST B fob ST SHusAe! o fe3T, <ifeT uget Bl <o 8] ovar o1l ¥ I8
G B H g 1 W BIS o e 21 frar S ot 9 @died 7, 89 W)
g <1 Bl foa o1 Saa! IR &t Sfrd rad et A8l 8, ofch 519 98 @i st
RIS ST 8, A1 Ut BI9-31 AT 8, O IR S 81 81 fham™ 8 9l IR 3TSRNde
T AT B AR I SUTET ST B 319 SR g Y 91T I% &1 1S % Sfrowe Y o fm,
ST T8 I8 5 URUC ¥ 28 WRYCT T el 1411 H A1 F3A1 Sff I g1 aredn g fd
39 S &l AfHyl

ST IRHT AT, [Ha &I A1 9gd a)e BT <o o1 TSdl gl H $H®I IS8Rl
ST g1 THUIATS wheat TRTIST PR &, IR UHHIRTS TP el wheat BT T SUT <t
7, 919 98 SUd! R TR o ol § 3R fbx #1dhe # @t B, a1 98 <9 9 ufy fpar
TSl 21 39 UhR A S W 31 $UY U] 81 | 98 &1 BUY fhAdh 777 3R 98 &l BUY
SER 7 S, TH & BT SITT, 1 fhar & URT U ST 3R 81 b ol J ot fafse
A9, o4 T, U e & 99 Wt 3FSl 31 aRE e 38 ¥ 3R 319 Wi g @ B

H B g b WRBR B iferdl SI9 @R g9 81 S aTferd) 9914 &, Sep! el &
T2 ® fop forarit o &, fhami ot arett ¥ [ XET B, fhsari & et a1 fopdl
udT Tl gl fFami & A S &1 9Tl 918 1 A AT 918 d6R) B Hieetd Al 8, Hel
fod T 31 T, Sl GET IS T, el Fels A1 T1, I§ Sl AR ISl 5, 3949 9l SqD
BT TR BRI ©, SHDT GIATIS DI ol 52 AT U8 Bl & [ IADT Wl GATIST 1
AVl fha B St foreTd ®, S9d R H X ggel Wi SI. 71 S 7 §1err 8 & feam
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B H ST &, ol 3 I8dT 8 3R Pof § AT 51 IHBT BRUT g1 TAR ob H (A Bl
W) BTl 7, A smiRa, ifegforar anfe # St foram wcht vt B, a8t @ WRaR
fHaT &1 9ga SareT it <ot 7, W 981 & fram =T w8 81 a8 @t Taic
I B! € [ ST TBR A g oY SR Wl BTN a8l ofs 9t 8 SR Taie
ToT W Bl B, ifp AR U ofvs ot T8l B, 3R Rivew ot 781 8, safeeRidT @t
X} TET 51 I81 W B &1 big dist qX) et 781 8, S 98 918dl ©, dfhd $9d a1
il 8 Wl BT B, HIB IqP U S AAT DI IRT Tal §, T8 SAD! Aol o
safe § A A1 St A w1 aredn g b 6l &l 31 <7 & o7, § 5eR arel 9
HEAT ATEAT g SR dTel I M BT I18d § b 89 9 Al $hg 8IPR g9 IR 3 G|
3R AT B =1 3N 715.... fHa # yahar €1 7, I8 fhame & aefeherd 81 ...(ang
B =) AT B $B ft B B S TE B

MR. DEPUTY CHAIRMAN: Okay.

SR gafdex g s MU R &9 A1 Y@ sl R &, oo 9 9
BEATC] BRAT B, Pls Sl IR Tl &l H fpami I fameh B g fb gapa I, et ot
YI-TSAT DY AT XS Hel BT one-third R SIRTY, 3R fHAMT T Yehel HR ol dl
RBR BT IH!T T B T fb sy, Welt HIRTY, 89 3MYDT Y€ S <3| 3
gefdd & o el H gaar 7811 98 U1 2, YaPeh Rl 8 3R 89 I Sd I5d o
&l DR Tl ST &, SAfh ITDT ARSI DI seriously fdegret a1 oIl

H U 91 3R BT AEdT g1 S BT 3T ol & &, IAA <2 H hifcT A BT
WART 21 31T <3 H Rl Naxalite Movement Tel I8! 82 RIT SIE-STTE @1 Sfhdl WR ¢
IR &2 R U BT & e H fHd 9ad R IAT% 82 T8 Ryt I8l 781 Tl e R
39 <9 W3S Tl MY, A 89 W DI IS AT T8l 21 9Ty WD hifcl 31 Al B

MR. DEPUTY CHAIRMAN: Okay. ...(Time-bell rings)...

WW%W:@W?W,ﬁWﬁWﬁW,ﬁ-l'f%request
DR § [ 31T <2 b AT BT qaTgUl 3R fHAT U 81 HRATIR V8, A <% 371 96
TE Hp AR <2 BT JHA BT

MR. DEPUTY CHAIRMAN: Now, hon. Members, I have requests from three
more Members. I am allowing them three minutes each. ... (Interruptions).... Now, listen.

...(Interruptions)...

SHRIMATI CHHAYA VERMA (Chhattisgarh): Sir, 39 31 U ¢ &1 & <IfSTY

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You don't allow me to speak! ...(Interruptions)... Sit
down. ...(Interruptions)... Don't you know I am speaking? Allow me to say something.
...(Interruptions)... 1 said that I have three more requests. I am allowing them three
minutes each. Number one is Shrimati Chhaya Verma; number two is Shri La. Ganesan
and number three is Shri VP. Nishad; then, after these three, the discussion is over and
then, we will take up the Special Mentions. The reply is tomorrow at 3.00 p.m.; from
3.00 p.m. to 4.00 p.m., one hour. It is limited to one hour, so the Minister has to manage
within one hour. From 2.00 p.m. to 3.00 p.m., we will take up the Collection of Statistics

(Amendment) Bill, 2017. It is a one-hour Bill. It is only a technical Bill.

SHRI JAIRAM RAMESH: Sir, one hour is not enough for the Minister because
he has not replied the last time also. So, give him some more time as one hour is not

enough.

MR. DEPUTY CHAIRMAN: All right. ... (Interruptions)... I only gave a suggestion.

...(Interruptions)... Jairamji, what I said is only a suggestion, okay.
sft e Aie Rig: S B8 GAg -1 78 w2 L (). L.

MR. DEPUTY CHAIRMAN: Yes, guidance to the Minister. ...(Interruptions)...
Now, Shrimati Chhaya Verma.

SRl BRI gl WY o & oY, ISUFHIIRT FE18d, AP Igd-9gd g=ars|
SifCRT gatT B |EL, SMMU {31 dietT T Al (331, $9d oy H 9+ 91t & Hiferar it
IR M Tl SIS A8 DI gFare o gl Aad H 2.00 991 F 39 97 w)
discussion T Y81 &1 H &1 RI1 91a1 Bl 7SI~ Y, Rt 3191t a1 @1 <1l

sft v frarY (SR Ueen): ¥ 919 W g% |1 fAeie iR o 91fy) .. (caaem)....

[SUHHTEIE (S1. AAARIIC SAfean) F1ar+17 g7/

sl BT 9af: 7EICy, R UE S qaT <91 8 3R fhami & TRt o) i+
e 9 921 J81 a1er 1 31 39 <2 A S & fharl &l wifed &, S9! wfad 7, S9a! a1
g 3R ITPT SRV &, IS 98 §: & 1Y Hel U$ I8 © (&b [hami ol Sl gazm
TS 4R H 8, 7% {6l 4 fof 781 §1 o= <% 4 GST oI fhan SHH BMw TS &t
BT BH BN I, Afh tractor ST BT BT NOIR ©, SHBT BT I g7 &1l TH &,
fraia) o, S <t § B ST 8, SHD! DHIFd MU GST H HH HY o, aifed
fPaRBR HHIl aTell 4 IS9P YT F31 Q1 39 fhAMI BI PIs WrIST T8l gal feami
DI BT IR TR gs | JRAT Gel AT H B X W AT 8, fdh society H I Wa
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DI I, ATSYRATE AT -HIRE ], BIh A IBREd o ([FArIeT- a8 b R o7

society @1 T ¥ ST & 3R AT & b J31 Ueb aIRI Hell WIS < &1 3R WG AR el
ST 21 519 far @¥ies St €, df S9 WiE S $1ad udl T8l skl 3R 98 gear Wt
TE11 Gel AThe 3 IHI WIS B BIAT BIb! HH B

&1 F AR FERAT 1 -3 T DI 91d B! 5, H | 370 15T BUIG B
I HRAT AN e qH1 gA1a & b Ul g8l b g HA 7 37U g "o uF §
foran o f&5 § i & €1 BT Uhp-Ush ST WRIGHT, FHLT Jod IR WIS 3R 300
2T G N AR AT - AR ST 91e] 1 are feam 3R gA1a & qre 4 311S1
TH AR AT dId Y, offp fBa1 o1 7 1 70 o1 BT §aei Jed A, 7 99 e
3R T I G BT TPH-Tb ST WRIT TT1 ATST T8l fob fBR 371 JATID! SM-41
HEG™ P XE T fe) ST 7 BTE BT "8TF BT BRI HET I AT, A ATl T8
W o e 8, [FAMI & IR hacl BRI I8 AT 81 g8 W Ud A1 5 954 fHami
M B 81 A, WRA & SIS H Sl B &1 gl o1, T8 MG SR gamll Il &
Foq TMd BT Ua fhaH, e ar afear off, 9 99 sneTed &, a1 gferd asl
TBATS $HI M| Gfeld 7 ST Il & IBT - 1 37U TR H SIS -SHTST BIT AT? I,
ASTS-3TTT fdd OR 3 &1 81T SHdH! Uil 7 el - T, HHl-SH 7ieTa 81 ST o)
STg 6 Yol 741 {6 ardds g Bl aT did A, 91 99 IR S+ STd19 fear e, 9 el
9 Y, HH-HIR 9 oId 1 IFE 918, T (37 3R § 98-S MeRi # I8 89 741 fh
gD B H ATYH H FCIT 2T, FTST 81T AT, SHAY SR W S WATSS B (o1l
SHHT HAd I8 AT b ARPR BT SH F3MMGSHT 7 <1 TS, A IqP qR H el a1
HHA G T51 ISP TR H AT B U W ATBRT A1 FHAR) 781 1, dfed gfos
ISP TR P AN BT JAISd BT 81 IR, T81 R 7 954 fpari 7 wgargs 6 2,
I Afepier gt e F IAIRed BId ¥ E1 981 & fhami o gleld 9gd Sa-i1d & T8
21981 & forar aga & faws aRfRf # Sfraam s = €1

) H3 ST d1et Rz & fob & g8l uril € R &1 garen ag {6 exiie d 9gd
AR T 1 R T BT I I SN 1 SRR Bl ST 87 7, Safdh i o
3 B I 91, TP Had & forg o w8l a1 | i el e <e1 31 98T & fhami oot
B 980 WRIE gl W%, § 99 I8 Pl Al b WRA 3R AR 9RA & fpam
GITETel el Xedl, A1 BART R U el &1 Ahl, AR WRd &b AN LTl el &l
Hepcl | AU ST dler BT AlhT (3T, $HE Ty 3MIehT g=rars |

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, Shri La.

Ganesan.

SHRI LA. GANESAN (Madhya Pradesh): Respected Vice-Chairman, Sir, when the

saintly poet Vishwakavi Thiruvalluvar can express the glory of kisans in two lines, I can
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[Shri La. Ganesan ]

very well put forth my points in three minutes. [ have to share some information. Why are
the kisans indebted? The reason is, according to National Sample Survey Organisation,
the average amount of outstanding loan per agriculture household is ¥ 47,000 while
the income is ¥ 77,000 only. Practically, two-thirds of the income of the kisans, on an
average, according to the survey, goes for the debt. This is the situation prevailing. It is
a very serious thing. Actually, the people from South should get more time to talk about
that because among the indebted farmers, the highest number is from Andhra Pradesh,
followed by Telangana. Surprisingly Tamil Nadu comes on the third position with 82.5
per cent. The average amount of outstanding loan is highest for Kerala. Compared to
other States, the Southern States are suffering more. Though there are other reasons for
suicides, the suicides cannot be ignored because according to the survey, around 60 per
cent of the suicides are clearly for farming-related issues, bankruptcy or indebtedness. It
is very clear. That is why suicide is a very important matter. Our hon. Minister has also
mentioned that simply a loan waiver cannot solve the problem and I also agree with him.
For that what I want to say is, kisans are getting loans not only from official institutions
like banks and other bodies, but they are getting credit from non-institutional sources
also. That is more important here. Though they are getting only 25.8 per cent of the loan
from non-institutional sources—it is difficult for kisans to repay them. It is easy to repay
to the banks, because the interest rates are comparatively lower. But, from money lenders,
they are being harassed. The interest rate is more. The kisan is not able to repay, and the
sufferings are more because of the non-institutional sources like moneylenders. This is an

important aspect that we need to take note of.

Then, as the hon. Minister has rightly said, we have taken steps. The Government
of India, especially the hon. Prime Minister, Shri Narendra Modi, has taken steps in this
regard. Firstly, agricultural credit flow has considerably increased over the years. Secondly,
you have the kisan credit card system; thirdly, with a view to ensuring availability of
agricultural credit at reduced interest rate of seven per cent per annum to the farmer, the
Government of India has initiated an interest subvention scheme for short-term crop loans
up to rupees three lakhs. Under this scheme, an additional subvention of three per cent
is given to those farmers who would repay their short-term crop loan in time, thereby
reducing the effective rate of interest to four per cent per annum for such farmers. This is

one of the important points that I wanted to mention.

Sir, according to statistics available, in 2007, when UPA Government waived the
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loan, for 30 million farmers in 18 States 16,379 committed suicide. As he rightly put it,

later. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: What is this? ... (Interruptions)...
SHRI JAIRAM RAMESH: What is he talking? ... (Interruptions)...

SHRI LA. GANESAN: Sir, I am only quoting statistics given by the survey. You
may deny it later. ...(Interruptions)... Allow me to speak. I have been given just three

minutes. ...(Interruptions)... I am not yielding. ...(Interruptions)...

sft fefraora fig: 93 A 9d@ <, 371 SR Bt A et ... (caaam)...
i} YAITaR BIFRTAT: AR BT U B ... (L), ..

SHRI LA. GANESAN: Later, in 2009, even in Maharashtra... ... (Interruptions)...
Mr. Vice-Chairman, Sir, you have given me only three minutes. I don't wish to yield to
anybody. Please allow me to speak for three minutes. If you want, you could give them a

chance to speak later. I am not yielding. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): He is not yielding.

...(Interruptions)...

SHRI LA. GANESAN: Sir, in 2007, in Maharashtra alone, 4,238 persons had

committed suicide. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): He is not yielding.

...(Interruptions)...
SHRI LA. GANESAN: The figures clearly show that. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, the hon. Member has to take the House into

confidence and disclose his source of information.

SHRI LA. GANESAN: I got these statistics from the Parliament Secretariat only. If
you want, you could also go and get them. ... (Interruptions)... | am not prepared to answer
to them. I wish to conclude. I would conclude it within two minutes. Later, you can ask

him to speak. I have no problem with that. ... (Inferruptions)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): He is not yielding.

...(Interruptions)... You may speak now. Please go on. You have little time left.
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SHRI LA. GANESAN: Sir, our respectable colleague from Tamil Nadu said that
banks were harassing farmers. I agree with him. But the Government of India, through
the Reserve Bank of India, has issued guidelines for relief measures by banks in areas
affected by natural calamities, like Thanjavur in Tamil Nadu, from where I have come.
Through a Circular dated 21st August, 2015, the State-level bankers committee, district-
level committees, the banks were directed to take a view on rescheduling of loans, if the
crop loss was 30 per cent or more. Banks have been advised to allow maximum period
of repayment up to two years and, in some cases, if necessary, up to a maximum of five
years. Already, banks have been instructed. This is an information that I wanted to share

from the Government side.
THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

SHRI LA. GANESAN: Finally, indebtedness...... (Interruptions)... Indebtedness has

somehow existed for centuries.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, banks have been harassing farmers despite

instructions having been issued. ... (Interruptions)...

SHRI LA. GANESAN: Sir, I agree with my colleague from the DMK that banks
are harassing people. But, at the same time, I have talked about instructions that my
Government has given to banks. I agree with you. But as compared to banks, the
harassment of farmers is more from the non-conventional, non-institutional financial
institutions. To that extent, the Central Government cannot give instructions to them.
That is the problem that needs to be addressed. The remedy I would suggest is the same.
Indebtedness of one form or another has been in existence for centuries. That may,
perhaps, not be the root cause of the present agrarian crisis. Measures like loan waivers
can provide only a temporary relief, but long-term solutions are needed to solve
farmers' woes. For that, the only solution is increasing the income of the farmers. For
that, the Government is already making efforts. We have already declared that by 2022,
income of farmers would be doubled. We are going to rule till 2022 and we are going to
implement it. I8 dI %’, MY Y <% b &1 [ wanted to share this information with
you. Finally, I would like to give one more suggestion. What is the outcome of the
discussion? At least, I would like to make one prayer from my side. Forgetting about all
political differences, in this Session, we will unanimously plead with the farmers; we
will unanimously request the farmers, at least, hereafter, they should not indulge in
suicide activity. We are here to save them; we are here to protect them. Why don't we

give that promise to the farmers? Thank you, Sir.
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SPECIAL MENTIONS*

Demand to handover the responsibility of conducting the Common Law
Admission Test (C.L.A.T.) to a professional body

SHRIK.C. RAMAMURTHY (Karnataka): Sir, every common entrance examination
is expected to be conducted with utmost care and caution since career of students
would be at stake. Entrance exams such as NEET, CAT, etc., are being conducted by
professional bodies which gives little scope for any malpractice or mistake. But, when
it comes to CLAT, it is the other way round. CLAT is an examination for admission
into 18 National Law Universities in the country and this exam is conducted by one out
of 18 NLUs every year on rotation basis since 2008. There is no doubt that National
Law Universities have professionalism in teaching law, but lacks professionalism in
conducting CLAT which resulted in leakage of question paper in 2009; question booklet
in 2011 contained questions which had answers underlined, deviated from syllabus in
2012; erroneous ranks announced; questions plagiarized in 2015 from CLAT and website
with erroneous questions, some Questions have more than one correct answer in 2017.
This clearly indicates that since common test began in 2008, almost every year CLAT is
mired in controversies and riddled with errors. With more than 50,000 students appearing
for 2,175 seats in 18 NLUs, it indicates intensity of competition as this exam produces

fearless advocates for the country.

In view of the above, it is important to conduct CLAT by a professional body. I
strongly feel that Bar Council of India itself would be the best statutory body which is

capable enough to conduct CLAT. Hence, I request the Government of India to entrust

CLAT to Bar Council of India from next year.

*Laid on the Table.
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SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

Demand to re-consider the policy to involve private sector in defence
procurements, adversely affecting livelihood of people

employed in ordnance factories

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Mr. Vice-Chairman. Sir, defence
is the most important sector which is owned by the government currently. It is important
for the Government to ensure secrecy and efficiency within the sector. Ministry of
Defence in its circular dated April 21, 2017, declared certain items as non-core. It further
stated that such items can be procured from sources other than ordnance factories without
obtaining a no objection certificate. Which opens up the purchase avenues from private
sector. Government had said that the purpose of strategic partnership model is to increase
the efficiency in the defence sector. Ordnance factories had achieved 96%, 94% and
96% in the years 2012-13, 2013-14 and 2014-15 respectively. Hence the efficiency of
these factories is not low. The Government has also approved disinvestment in Bharat
Earth Movers Ltd. which produces equipments for the defence sector in India. New rules
regarding small arms were made in 2016 which increased the role of private sector in
small arms sector. The Government is also planning to privatise ordnance factories. A
new private small arms manufacturing unit has been opened in partnership with an Israeli
Company. This leads to dilution of defence sector ownership from government to private
bodies. There are 41 ordnance factories which employ 12,51,000 people. Through such
Government action, these people will lose their livelihood. Such action by the ministry
will adversely affects the security of this country. I urge the government to reconsider
its policy towards the revitalization of defence sector through involving private sector

companies in it. Thank you.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri Derek O'Brien.

Demand to take essential measures to address the issues of data security

and privacy in the country

SHRI DEREK O'BRIEN (West Bengal): We are currently living in what has been
described as the Fourth Industrial Revolution i.e. Digital Revolution. Since the mid 20th
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century, there has been a quantum leap in digitization and now around half of world's

population is connected to the world web.

As per a 2016 Report by the NASSCOM, the number of web users in India will see
a two-fold rise at 730 million by 2020 against 350 million at the end of 2015. The Report
also claims that 75 per cent of new Internet users in India will come from rural areas. With
increasing digitization, there is an increasing need for security of personal information

stored by users.

In the last few months, various cases were reported about the Aadhaar data leakages
and cyber attacks. The very recent Jio data breach, Wannacry, Petya Ransomware attacks
and Aadhaar data leaks from Government portals are some of the examples. Data of as
many as 12 crore people may have been compromised because of Jio leak and over 13
crore following the Aadhaar data leaks. Sir, 21 such leaks have been reported as of April
27,2017. This shows increasing frequency of data security issues by every year. Sir, 115
crore Indians already have Aadhaar numbers and are expected to transact digitally. As
payment, health, and education records are being stored digitally, such cyber attacks on

personal data are becoming a global concern.

Therefore, it is essential the Government take cognizance of the issue immediately

and implement suitable measures to check all such problems in the future. Thank you.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention of Mr. O'Brien.

Demand to restart the broadcast of national news bulletins by regional language

units of Akashwani from Delhi

sfivcht Bde WA ([FER): STAwRge 7eiqd, § I & BIIS) ANl &I =
HIGHTST H T 9 IARTET AR & G T D AfIBR dTel ATaST-d Fged & v
DI IS TS &, Sl SFAT-3TT HINI3H &b oA, el g FHST dTcl NI 9 Go-Pacl
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AT & &3 FHERI & TTal ST Jetfed Hl I o &, B 7 I 9
IR TR i 8 &1 fIfYe ggi 9 89l & 999 ahrET & §HER
JEITA & FATER HaT 991, faeel] I g% 6y TR Iy SR geifes a2 of Jd
W1 P AFAR AT 60-65 qu1 ¥ faeell A B JATRa by ST W2 91 920 & ugel o
TR H3l WRER S Sl 1 3 BRIBIA H 6 WITRI b ISR FHATER JelleHi ol
fereell A Y BR 5 FaReAT B Ao & Al
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TRIR 9IREAT 379 gfes I 213718 3R UM, §RT &1 ST dTell FHEaR Jdrall Bl
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SHRI DEREK O'BRIEN (West Bengal): Sir, I associate myself with the Special
Mention made by Madam. Thank you.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri Dilip Tirkey.
Demand to introduce e-Visa facility at the Bhubaneswar Airport in Odisha

SHRI DILIP KUMAR TIRKEY (Odisha): Mr. Vice-Chairman, Sir, the airport
in Bhubaneswar, Odisha, has started operating international flights by establishing
international air connectivity with the Air Asia starting its operations between Bhubaneswar
and Kuala Lampur. The State Government of Odisha has entered into an agreement with
the Air Asia in which the State Government is providing viability gap funding for the
international career for is operations from Bhubaneswar. There has been an extremely good
response to this international connectivity with Indian citizens travelling abroad through
Bhubaneswar. Besides, a sizeable number of foreign arrivals have also been noticed.
Therefore, in order to facilitate the travel of arriving international tourists, I demand that
e-visa facility be introduced at Bhubaneswar Airport for the citizens of eligible nations,
which would encourage people from the countries connected by the recently-launched
international connectivity and boost tourist footfalls to Odisha.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shrimati Wansuk
Syiem. Not present.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Shri Munvvar

Saleem.

Demand to take strict action against people suspecting patriotism of

Muslims of the country

Tl YR el (IR U<T0): FBIGd, WRA DI s oI awel 3 39
A DI BT HE DI IRFRT HIIHF &1 ITs 7, N8l 14 3R, 1947 Bl Fis-
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FTransliteration in Urdu script.
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Demand to withdraw the proposal of privatisation of

ordnance factory, Tiruchirappalli

SHRI T. RATHINAVEL (Tamil Nadu): Mr. Vice-Chairman, Sir, the Ordnance
Factory, Tiruchirapalli (OFT) is one of the 41 Indian Ordnance Factories functioning
under the Ordnance Factories Board established to increase the small arms production
in the country. The OFT has been well-equipped with all the latest and modern machine
tools and has upgraded its state-of-the-art technology, which was conceptualized for
having strong patriotic relation with the Armed Forces, and not for having profit-making

commercial relation.

It is sad to note that the Government has a proposal to privatize four small arms
factories under the Ordnance Factory Board, including OFT, under the public-private
participation system and has categorized around 143 items produced by the Ordnance
Factories as non-core items and that the Army is allowed to procure these items from

indigenous sources.

The employees of OFT have played a vital role to achieve self-reliance in Defence
Equipment required for Armed Forces and have stood all along with the Government
when the developed countries refused to transfer the warfare technology to our country.
It is our bitter experience that in the past many foreign imports in Defence were involved
with huge corruption. And, if private manufacturers, along with FDI, are allowed in the
Defence production, then, the question of integrity will arise, as with the involvement of
the foreign arms dealers, there can be concerns about passing of the equipment, designs

or sources code to enemy countries.

Therefore, I urge upon the Union Government to refrain from privatization of the

Ordnance Factory, Tiruchirapalli, and protect the interests of national security.

IUHHTEE (1. IRV FACAT): F&H Bl BrIare! [ 26 JelTg, 2017 JHAR
TITT: 11.00 §91 0 & forq T &t Sireh 2

The House then adjourned at seven minutes past
seven of the clock till eleven of the clock on

Wednesday, the 26th July, 2017.
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